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LOK SABHA

Priday, September 2, 1966/Bhadra 11,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR, SPEAEER in the Chair]
ORAL ANSWERS TO QUESTIONS

Foreign Exchange for Films

*808. Shri Yashpal Singh: Will the
Minister of Commerce be pleased to
state:

(a) whether Government are aware
of the deleterious effect on the Film
Industry resulting in the curtailment
of the Industry’s productivity because
of the shortage of foreign exchange;
and

(b) if so, the measures contemplated
to remove this bottleneck?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
Foreign Exchange allocation to the
film Industry for import of Raw Films,
Studio equipments and other ancillary
items has not been curtailed at all.
Under the present circumstances more
foreign exchange release is not possi-
ble.

ot Tmaw fog: & F@ O
T awdt & s fRet feell B@ &
FarTT &t & oy &7

st wywE g : fadeit feewt &t
& TR & Iy WeEwem adwl 8
fear wmam 1 &% Fw A agw wW
T &1 wRfEe gREs gEifage
® gy guTT oA w47 § fF ag foaaer
QAT AT § I9 FY A1 fFAr wmar g
I9# ¥ §B G2 (Bed NI H g7

T FW &, FO TG I FAATHE
& fax Sar & ot 9ter @1 W @
aifger oifger &€ & & o 3
g1

it amare fag : o= FETOHR wW-
aeT § f& oo 3w § G oeeEa #y
TS FHT § W W qHRT KT Fowmar
A& o1 qFaT oa foewt # fagw @i
iAo g? dafes ‘M
afear” § afsar 1 @i o 7
£\ w1 gl O W= {0 g & 7

st Reywrd g : @ H qET v
2 fs 5= gw wrw wfegws & fog #1€
Gareas o 3T 9wy § a1 W
F I F I T A I@AT qTT 20
T AT WY IEd Ad & fFoart
T A T H=eT = ¢ 9g faws fgrgeay
¥ faw g%dr &1 9 gW &1 AT W
FOg &4 #1 fheq R F0 TR
& a9 99 WM B oW AT 99w g
T ® EH Y T F TEAT ISATE |

Shri Shashi Ranjan: After devalua.
tion, what is the total quantum of
foreign exchange issued and what is
the proportion issued to the film in-
dustry?

Shri Manubhai Shah: Presently we
have realeased Rs. 2 crores. Another
Rs. 2 crores will have to be released
in due course. Onme can say in the
overall, it is Rs. 4 crores against which
there are exports of films expected to
earn Rs. 4 crores to Rs. 5 crores. These
exports and imports more or less
balance themselves.
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Dr. Ranen Sen: We have foreign
exchange difficulties and there is re-
duction of import of film from foreign
lands. Is it a fact that there are
many cases in which licences have
been given to producers to import raw
film without any assessment of the
capacity of the producer concerned to
produce good films which would be
not only popular in India but which
would be exportable?

Shri Manubhai Shah: No such licen-
ces are given. In the first instance,
the entire import of raw film is linked
to export earnings. In the case of
coloured films, about 75 per cent of
export earning will be utilised to im.
port raw film and in the case of black-
and-white, it is 375 per ~ent. It is
directly linked to export performance.
The distribution of raw stock among
producers is done in consuliation with
the Film Advisory Committee on
which the major film producers’ asso-
ciations are fully represented. We
have had no case of complaint where
anybody could say that the distribu-
tion has not been done :zorrectly.

Shri D. C. Sharma: What is the
highest quantumy of foreign exchange
paid to any film company during the
current year? May I know why so
much of foreign exchange has been
paid to that company and for what
film it has been given?

Shri Manubhai Shah: I have uo
knowledge about individual {iim pro-
ducers. If the hon. member can name
any producer about whom he is inte-
rested in knowing the information, 1
can supply it. But I can say that
no producer is treated separately as
far as the Government is voncerned.
The Indian Motion Picture Producers’
Association and the various regional
associations of film producers are
all represented along with the Minis-
try of Information and Broadcasting
in our ministry in distributing raw
stock.

ot ¥ ;T FHIC F GO A AT
ara i & f w3 o Pefzfasa
st a o o g At a1 T TE
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Fr s gady firedt €, ot e amgx T €,
I T FH FTH THAT Y HRA & ¢
WA F1 4 srErae fem omr o9qr
f5 wra #1 3 0% £ faRe
TR AT I, AT Faw 2 s TR
fader =zr % i & oK o =0
TAFAEGATIL | FNAg Aa a9 |

st T MT ¢ W AwE F A
e A2 fol 1 & | A W AF
#1 a4 ) atw forar w27 & 1 Fly
WiFew Foige faargarg g o
¢ f5 foqer a8 swEd ag 9@ &
75 % adt agl W fam st |

it aF : @ § g o g @
ar 4@ |

it FaTE g 2 FTE T AL AT

St gEEl T WEE oA 9w
fareft srgy 1 01 g1 & T g fwew
& o9 9 FH F FH THT AT A
74T T e e T A A

st wpn€ g ;T FE arferet
g & 1 feew Sewgt ax Arel AR AY
ot fasie 5% &, s fggrama
FedAT ATEE 1 WL @A & & "7
snfetey w1 3@+ ATl &1 faa agam
F foa ada waree WG fhew S50
qEga TEAE |

Shri Hem Barua: Sir, my hon.
friendg have drawn the attention of the
hon. Minister to a picture called “Love
in Tokyo”. Although there is suffi-
cient space for love in India, the whole
sceng is shifted to Tokyo and  this
picture has succeeded only in present-
ing certain snapshots of the scenic
beauty and architectural grandeur of
Japan. It is a fit picture for any In-
formation Bureau, if Japan has ane.
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May I know, in that context, whether
while allotting foreign exchange the
Government are satisfled or get them-
selves satisfied with the script and
the type of picture that the producer
wants to produce?

Shri Manubhai Shah: Yes, Sir, as
far as the film industry ig concerned,
it is looked after by my colleague, the
Minister of Information and Broad-
casting. I am only concerned here
with the overall import vaiue of raw
films. If the hon. Member has any
precise information about a particular
film, there is a full-fledged Ministry
which looks after that and the ques-
tion can be put to that Ministry.

Lean from Agency for Intu-nationa.l
Development

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
L Shri Dighe:

Shri Vl.qwn Nath Pandey:
lm {

‘Will the Minister for RailWways be
pleased to refer to the reply diven to
Starred Question No. 1153 on the
15th April, 1966 and state:

(a) whether the exploratory talks
with the United States Agency for
International Development regarding
the loan to import equipment for the
manufacture of diesel locomotives in
India, have been finalised; and

(b) if so, the main features of the
agreement arrived at?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). Following the explora-
tory talks with both the Agency for
International Development znd  the
Export Import Bank, a loan has now
been sought from the Export Import
Bank of Washington. The loan appli-
cation is receiving the consideration of
the Bank.

&t fasmmry oi¥m:  S@r AEr
#Ereg  FITr Wi ¥ Fiow of
Ty & fau  Iuwwo &1 WO w1
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# faw wraiem fawm doar & @
O FAR Faa AT ET N
# ST =Tgar § fF W@ AR
T wegqr ¥ fEaAT mw oo 44
Ffog am Ao g ?

M Ww A TG IR
#F Fam A A A g e
| & awdaEw arg 12 fafes e
&7 =®w  fas 73

ot fasgame qigw ;S ITEOT
HITH FCF T 00 Iq FT I9GRT AT
T o GF AT a9 &7 & g%
faw g ar #1§ gaa s @
FX, ¥ wrwEy § S ofeml A
FHY &, TETTIH ¥ I SUFOT FI
T w2 ?

oY oTR AT ;. QHT a9 A8 2
ST FTCEET AITOET AT g7 2
I OE W &' wTR! sofadT 2 O
foms  droer dfsat & awwre dnf
X IAT T TRA 2 | AT ST AT
IA FT FTAATH ATOUHT H AT Gt
2 99 % fag grma

Shri Priva Gupta: May I know
whether the Government of India,
Ministry of Railways, will make an
honest and sincere attempt to see
that for the future consumption of
these items, for which this foreign
loan is being utilised, they can be
produced in the country itself so that
this loan will be properly atilised and
this loan may not be utilised ¢nly for
importing the ingredient materials
alone?

Shri Sham Nath: Every sincere at-
tempt is being made to increase the
indigenous content. At oresent it is
about 30 per cent, it is expected that
by next year it will go up to 44 per
cent and thereafter there will be pro-
gressive increase in it. But it will
take some time,
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Shri Priya Gupta: Sir, my question
was whether a portion of this loan
will be utilised for the manufacture
of ingredient materials indigenously?

Shri Sham Nath: It will be used
mainly for importing components as
well as for some machinery equip-
méent.

oY WES WTHEE L SHAET §
= g F & fag arfest arga 9
Tars | Afe T og amw A=
gfFadimEeg & 9 F @ @
FHIfaf &1 9 Iswwin frewew
THAFT AT 41 IEHT AEOFT F FE-
AT A 98 F7 fF g7 &9 TEf ¢ g
§ it gy arauEr #§ See
o $FO FEw AT & ! oTEd
AT WY WHLHT F I E9A1 AT
AT 7 G 4 | & JAT Agan
g fr w1+t w9 a1 w1 T ana A
oo g § Ard g gt

I st (s @ wro wfew)
W faege a=arg W&

Shrimati Savitri Nigam: May I
know the rates of interest charged
by this Bank? In how many years
would this loan be repaid? Is there
any scheme to export diese] engine to
have increased export earnings. If
the answer is in the affirmative, what
is the amount?

Shri Sham Nath: Up till now about
Rs. 17.15 crores has been taken in two
loans. Both the loans are repayable
in 12 years' time. The rate of inte-
rest on these two loans is 5§ and 53
per cent respectively. As regards the
expected assistance from Export-Im-
port Bank, the terms have not been
decided upon.

=t o Ho FordA: F amgar g
fr et wirem Ao o et ¥ gH
gt fFr ToaT s # wifs wwae
ST ferar 7@ £
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Tg 9 w9 fom mr @ A @
AN fraw AFEfeT fo T FY
T Y, W F AR F & sraar wrgar
g & 7 ag 17 e ¥ sty A
g ¥ fr gat agr e A9 AT St
e &9 TIa% Fo w7 faw g
w®EAR % A Tog T
g wE R fF aE aes g @
g A Tsgo o ¥ W dFwA a®
T fFr o1 wwy & Fifs QuET
fetedien ot 2 ? = ag @@
g @ WY dmmifesy Ty WHER §
FT A G99 & ATed W7 a9y
s ?

o

t MW AN SAET a3 ¥ SN

aEmfes feege o i & fag &

TRE

Shri A. P, Sharma: What is the
present requirement of diesel engines
and how many of them ire made in
this country? How many are import-
ed?

Shri Sham-Nath: Upto July 1966 we
had been able to manufacture 62 loco-
motives, and in addition 12 locomo-
tives were assembled, as they were re-
ceived in  knocked-down condition
from USA. At present our capacity
is 5 locomotives per month, but it can
be increased to 100 locomotives per
year,

Shri A, P, Sharma: What is our
present requirement?

Shri Sham Nath: It is between &0
and 70 locomotives per year.

St go W wgAw . HAY -
g7 ¥ w7 ¢ i dzg =0 %1 ww faar
g o Y wta # gEwr qETar
St | & ST argAT E e wT Ew
T FAAAE MW EAR @
2o 7 o =7 & w21 fvar s ?
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Shri Sham Nath: As regards the
terms for the repayment of these
loans, I have already said that both
these loans will be repayable in 12
years. I have given the rates of in-
terest also. Regarding the other
terms and conditions in respect of
these loans, I would require notice.

= gF W wPATT © TEAW
HEIEy, ¥R AT FT IAL A& w047 30
¥ ger 2 fF few & § gaa1 TFm
e ?
Mr, Speaker: The hon. Member

wants to know whether it will be re-
paid in rupees or in dollars.

Shri Sham Nath: These loans will
be repayable in 24 semi-annual instal-
ments in dollars,

ot gt W A AW
g FE g g & 2T qg ar A
o MY AT E F qIL A TT G
IH f 0T I Wa g e
A W F FyT A S g AT
# Fg =t fa=re g afz &, at
w9 aF !

At ooy ATy ;. ag e |-
uifees & watfeas a@ata & | o@l
% AQ A AT AT AT FT aled s
g FaaT At aF & Ao
M OTEANH A Q@ | W ST H
5 FUET AT A 2 IF T AF w4
= gHwr b w7 T &)
Timings of Shuttle Services in Delhi

4
Shii Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
“818. Shil Maurya:
T Shri Ram Sewak Yadav:
L Shri Madha Limaye:

—_————

Will the Minister of Rallways be
pleased to ntate:

BHADRA 11, 1888 (SAKA)
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(a) whether Government have re-
ceived any complaints from thousands
of office and shop employees working
in Delhi who are living in suburbe
against the unsuitability of timings of
shuttle services which operate between
Delhi and the suburbs; and

(b) if so, whether Government pro-
pose to change the timings to suit the
convenience of these office-goersand
whether Government also propose te
run additional shuttle services in view
of heavy rush?

TR WAwm | TR AL (We
™™ g feg) o (F) o &)

(@) do 2 Y fY AT 4 & &
qrela-faest  wew miEat F adw
T g ¥ atfaat &Y AravgEar
F mpme qfaaT FOA FY AT R
qr faarc et o w@T & | e
arg | emar AR s g #
ST § Ta T et g ¥ 91E wfa-
fgg MY FwmT afered & afe ¥

aragfeE T8 g )

«ft quTet : WY WEIEA A 9=TE ]
pasmifefa g g
# W wEEw &t aqwrn aear g
o mfad &Y agroTT: T AT §
Tg SEr & & arfaat w1 g & fow
Tt ¥ g2 AT qGRT e @ ¢
& s gt g 5w HA wERA
forar i fis go & T8 I
FIE FTEATS FY AT ?

Tro T v Feg ;T TF T
FHad w7 F1 aa @ o o
g w2 fE goommiEw A
qfads  fear sg 1 oy 21 QG
# W F A wleat o O AT
g AraEEsT 25 famz @ qag AT
@@ st & ®@ @@ AR
I-®Y GRE M HT AT W0 AR
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T et AiE ®Y g qawT 45 fae
o wx wfAa o 3 oAk
O 9 w25 fame 9w
T I foed T30 A9 aW QY
srnlt | SR mfsar §  faesd,
% farelt A A F A F a1 foeelt
7% feeslt o mfqgmanz x @ # ar
Quds FTATE F T FOLTAE 1 IH
§ @ Forfeat % gfer & frae glaand
e & oY, @ o famre fean
Wl R AT W AHAT g O
159 35w & g gw wmem 1 3
Zfes FaTeTEaE g9 TX, ifgarare &,
agt #t St feefta A W SEE
sAge wiw ghmd e &)
wiferer %% TR |

it arTE © FTHTE /T AE ME Y
w mfgg #1 gfaar ¥ fag a=E
T AL AT AL T G E
AT TG § AwF g gg gfaww
g o ?

oo T g 3t a1 T
¢ & o et F anfornt & a2
Iq H A FA F A0 e aE av
frae frsr w1 2 ¥fET W=
& FAO 99 @ T 9T aq
a% A mfeat T ATNE Y &
At dY 34 migaid e d s Awifaw
agrs v &, W A% mzi & Afew
99 ¥ O FHEAT FT qHEE ALY g
g 1 Z8U 949 g9 F 4% 7 faanx
G|

=Yg . FT g !

To Tw g fag  : AATAT A
W | AR Arar

it fa v foeslt Homy oy
¥l=aeqr 99 Qaraw AP agE
w77 § AR AR fygam Fawwd
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Oriil Aniwers g616
o gTw & oWk wdtdr of
2 | & et wgiza ¥ ST Agan §
T W EAE A T aAd fE W
sfastd ot a9 e ofasrar X
AT faa w7 uw smfEafm gmar
feelt ¥ foq Tk anfs feeelt &
Aot Frgfaad & aras ?

o T gw fag 1 Zro ﬂ"‘l‘
F afgwifal F arg aomae z9 A
4 Ta are ¥ o grfaat sy girad
R FR F fAaugm A Ay w1 ¥
T W T e FL

sit o Ko gwt : S A AT #
ITE WO AT Y AT ST AT G 2
@ fraa ft = qam fmr s
2, i i R ffr g, g7 O
T &, wERargEt Z, A wdmi
ez g 2 fevr Rt &
aw g g ! feEiar B E
w ar 3 gfaged A AT E AT AR
foat ez 92 7

oo TR W g cwAa # frwEt
Fi fefr oft cF s 2 1 IAE ATY
g9 agr ot 2fes 2 aT s ami Wt
oTgEI At g, o feedt St
TR & IaF A T AT & R
TwF gl faedt & A F oA
oI 9T ¥ WET & AR TIEF &
o g F@T S=AT 2 0 FEEC
FOT a8 & 6 faod1 & @97 09
FO7 9=w & g faw & HT9AT o o
2 fielt O AR T med &
Fo H ot T ork Eute IwF AN
A graT @ v A ey E e
ar i R AT g Fdar qgAr ¥
& qmw arat T Nfafera sy Fem
feqr Smar §
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<t i g feqrdt w19 T
5o THTC § T4 A1@ FY A9 § 5
fae? =TT a9 ¥ FOAT a8 T A4
w 2 fF -0 X I AT o
% g% faeeft o ot F = FrE e
g7 ¥ ) IR I A ATy o9E faare
& aueY F= @AM qT FAA A AT
48 g Haw v At g i 4=
fafeedt ofr & o agx @m
AT qTAT E 1 1A ATF W § aga €
‘an A wEm fF oImAm F A
¥ uF e WAve A% WIS ¥ aw
% WIq AdT AT A &1 AT AZA
At Fr e aifEat w oA g
faenir

Tro T quw fog 7@ 9T W Ew
framc w1 WY ETATAT AT AR AT
A TF FEATIT TEART TE AT L

it wmax fag fagmt : ag foardy
grFraEr o

To TR guA fag : Vagas ot A
gt w O | faEd o dEw
Farg ¥ fag gz @ramEr 2,
oFff FIUE FAw F IAT AF A
U L S

ot wiat TR Aoy - AT T FY
ey WA ATET X A FEEEw
A RAA A AT AAE, ITH
W A A gfam A g
FICT AT 4-TTIA CFAI AT E, § 39
¥ fagree foge gt 47 & W o
FE i ds T FEOAFTEET |
wdza F1 JFE T3, ®WrEw F fag
sEgug fRrsmwfeae 3 7 3§
A W oL AT ¥ ds X 8, 9w
1 T & g o sgareqy A aE 7
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¥o T gaw fog o wIE A
EIBl T Ew AT g0 g ¥ famre
0 W T fs 37w feadt wg-
foam & omasar & 1 SfeT ARy
Wt wifge — A am ¥ qwEEd
g W gg Fi—fe aw ar &
feve mawa m0% otv g&?, fom s
FT gz @, s & =5 1w 7
S8 AT FW AT 39 AT weyEr frwe,
g fode, | framadr fege 3 30
& Froor afasrfol 7 97 qar =y
fFa mam & w7 7% f& =dzm
famget fewe & &7 arfoer an & =5
S ST I F7 arfaa sravawad §,
g I BT FI |

ot wrat T e I SA0 F A
0% 31 F e A o §
77 & faw #arsgaeqr wvor @ &
g MEr TEF AT A€ g R, Iw
faw 37 & 097 F7A7 9war £

WEH R . IWF fAw oWy
a0 |

virefe fawe

*g11. =Y fagwas wamw: 77 9w
AT qg A9TH AT I FG OF

(%) 77 T8 ara ) st =
famrsrwr & f& ornfrs e
& fad sdww a3 www aefas
RIS I9F A F; AR

(=) weieir arome &1 zfe
¥ gy gy fafew @i #r IwmA
AN &7 UF fafvaq dr F w27
@A ¥ ol s sdaEr Frad g 7

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). A state-
ment giving the information is placed
on the Table of the House.
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Statement

(a) Yes, Sir.

(b) Attempts have been made over
the last several years to improve the
competitiveness of the Indian industries
through a deliberate policy of intro-
ducing modern technologies and
through increasing the unit capacity
size of individual units. The average
unit size in several industries like
paper, cement, caustic soda, sulphuric
acid, fertilisers etc. are currently much
larger than they were 10 or 15 years
ago.

With a view to utilising full capacity
particularly in priority industries, the
present policy of the Government is
to al'ow them sufficient foreign ex-
change to enable them to import raw
materials needed by them and thereby
bring down the overhead cost per
‘unit.

In order to maintain the competitive
power of the Indian industries in in-
ternational markets, there are also
arrangements under which exporters
of manufactured goods can obtain
drawback of the import duties paid
by them on the raw materials import-
ed by them. Exporters of manufaec-
tured goods also are not liable to pay
excise duties in a number of cases.

st fagsR wo@ ;. FN-TET W

S faacr w@rET & SeHEAg @
foegr 7Y aag g &, fr sy ol
¥ o defgae Wewie gam g,
Fat awg ¥ e g —unefos
Tage —fFmar agr & 1 ¥ §EEA
¥ gFTT, dINET HEW HT AT
Fifaw Mm% TowTEe WA fEd &
mags Y wee g 2 fFAWH
SrRfes sEgEA— oA A —
gz 2 | Kag v g g fe
3 oo 9| ®Y g FA F

fag weFT AT FA IS G ||
3hri D. Sanjivayya: The first step is
location of Central industrial projects
in underdeveloped areas: I may quote

some; Rourkela, Bhilai, Ranchi, Bho-
pal Heavy Electricals, Neiveli, etc.

SEPTEMBER 2, 1968
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The second is location of private
sector projects. The third is estab-
lishment of industrial development
areas, so that industrialists can easily
go there and set up industries,

Fourthly, assistance is given through
Industrial Development Corporation.

In this manner, we have been try-
ing to remove the regional imbalances.

Shri Ranga: The point is that re-
gional imbalances have been increas,
ing even after these 19 years c¢f so-
called efforts made by the Govern-
ment.

Shri D. Sanjivayya: The hon. Mem-
ber made a reference fo the report
given by the National Council of Ap-
plied Economic Research. I shal] cer-
tainly look into the report and try
to find out ag to how far we will be
able to get over them.

ot fagvax swg ;39 faaoor &
Famar i ¢ fr foew agt § s
A FTE ATH  ATSANH FT 7 F4 &

faw #ar wew S & Hag ST
srgat g5 1950-51 # ot 7€ Ww
STSHIA 41, 96 %I AT H THq7 39
Haqfagt & W wAgE & W
afz gfg #Y a9g ¥ geCTaT qTHe
¥gak arwd gaarefe €9
ST g ,A1EE arEg H AT
T FEAE FL G E

Shri D. Sanjivayya: Yes, Sir. We
are taking several steps. For instance,
to reduce the cost of production, it is
necessary to allow the individual
units to work at full capacity. Some
of the units were working at 60 or 70
per cent of the capacity. Now on ac-
count of libera'ised import policy, we
are in a position to give them raw
material and components which would
enable those units in the priority in-
dustries to go into full production.
That is number one,
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Number two is that there are cer-
tain units which are economically not
viable. So we have fixed certain
norms that any unit—maybe, a sugar
factory or a textile mill—should not
work below a particular minimum
capacity and we are allowing the exist-
ing units to expand so that they may
work more efficiently. We are also
providing them with modern techno-
logy.

The cumulative effect of all the
efforts made would certainly reduce
the cost. But I am not in a position
to say straightway how far the costs
have been reduced.

=1 qo o frEAN : Tw Ty H
FaaT T 2 fF ot e wEEne
FCET S, ITHT THATET TR T
Fr gfaar & sy g 4 A
Afgarar ¥ Fl9d ST & §%el gfe
gafaca=s gt @ Efr oque SmmwT
T & Feid ST AW RN OAT
# gfaar qew € 8 SfF I AW
T §E AET HC TH 8, 79 fag ST
FTH TG QT § | agT T T 200
gfre st @ &1 § a8 St =
g v aoFre 3w feafa F gac ¥ fag
T FTAATE FL G & |

Shri D, Sanjivayya: I take the in-
formation from the hon. Member, I
will take up the matter with the Com-
merce Minister,

ot qo Hto GAS : Hadr fzr F
7T WA aeATE FA FTFA LT HT
21 7me fafex N3 E 1mem
e ¥aard |

sitgz fag : e d (et F fafame
grgg 1 aga 8 foreedwsw f5a
He says that the information is given
by the hon. Member.

The Minister of Commerce (Shri
Manubhai Shah); The information is
incorrect. We have issued a licence
subsequently. Perhaps he went. . .
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Shri M. L. Dwivedi: I went before.

Shri Manubhai Shah: The facts are
that Rs. 12 crores have been the
for€ign exchange released for the wool
industry.

Shri Surendranath Dwivedy: May
I know whether an assessment  has
been made regarding the unutilised
capacity of the industries at present im
the country and whether the difficul-
ties of these industries are only for
import of raw materials for which
a policy has been evolved or there are
certain other difficulties to which the
attention has been called. What are
Government doing to remove the diffi-
culties of the industries so that they
can work to full capacity?

Shri D, Sanjivayya: A survey has
been made. In respect of certain in-
dustries, the shortfall in production
has also been due to other factors like
power-cut, accumulation of stocks, etc.
ete. They do not have credit facilities
also on account of some credit squeeze,
All these factors have been taken into
consideration and we are taking steps
not only to supply raw material but
also to supply credit and also see that
continuous supply of power is given so
that the units may go into productiom
or continue production at full capacity.

st T wgm e . ArfTE
famrar & waw i ¥ gz AT ATEar §
fF 7T aeEe ¥ AW AT ¥ w1 gar
wdaw femr ¥ e fofm st ¥
%Y @1 Foar A fywar g0
argen & fag weaw o1 9,
Ay ot H e, wfaw qed,
wfs & wies waT ¥ T asy
FATALHTL ATHTHIE GTATHTATE ;
afz g, @t 39 &1 &y afom frwer
87

Shri D. Sanjivayya: I think this
question may be put to my colleague,
the Minister in charge of Mines and
Metals.
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Shri Kapur Singh: There is a very
strong impression prevalent amongst
know!edgeable circles that there is
some kind of a Morganthau Plan to
keep Punjab industrially backward. I
want to know whether that is so. I
would like to explain that Morgan-
thau Plan was a Plan which was made
by Stalin and Churchill during the
last Second World War somewhere in
western Europe conceived by an indi-
vidual, cal'ed, Morganthau, to turn
Germany into a pastoral and agricul-
tural land after conquest.

Shri D. Sanjivayya:
an emphatic ‘No’.
=t o Ao faad v 77 W
5 7@ 3 Y Frea oy 3w H qe-
#faer areege 7 2 =i g9 fag v
% §reAwd sarr g ; afe g, ar
TER 7 F 999" ¥ FT Few Far
W oET
Shri D. Sanjivayya: That is why we

have started a movement for increas-
ing the productivity.

Shrimati Vimla Devi: The hon.
Minister said that the imbalances were
being removed. If so, may I know
how it is reflected in State-wise figures
of income from industries?

The answer is

Shri D. Sanjivayya: I am not m a
position to give all the details at the
moment. I would like to have some
time to supply the information,

Shri Daji: It may be given, Bir.

Mr. Speaker: All right; I will ask
him.

Shri Ranga: Is it not a fact that
though the British Mission, I suppose,
had recommended the placing of the
location of the steel mill at Visakha-
patnam, the Government—they have
got their own political purposes—have
not so far accepted the recommenda-
tion. Are we to understand that Gov-
ernment decides these things on the
recommendation of technical experts
or do they decide these things on non.
technical or partly political or entire-
1y political considerations?
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8hri D. S4njivayys: Probably it may

be useful if this question is directed

t;‘ the Minister in charge of Iron and
eel.

Shri Ranga: The question here is
about imbalances. There are areas
which have got to be developed and
those policies have got to be decided
by the Government on the advice of
experts.

Shri D. Sanjivayya: It is a well
known fact that the Governmeni of
India have not yet taken any decision
about the Fifth Steel Plan.

Shri Ranga: Why are they delaying
it?

Shri S. N. Chatarvedi: In view of the
admitted fact that regional imbalances
have been accentuated during the last
three Plans, may I know what is being
done to reduce them during the Fourth
Plan? Is it not a fact that this has
been done largely due to unfair allot-
ment of Centrally Financed Projects
to different regions of the country? In
U.P.,, which is the most backward in
this respect, even those factories—
Hindustan Cable and Tractor factories
—which have been approved for being
set up at Ramnagar and near Baraeli,
are also being shifted to other places.

Shri D. Sanjivayya: It is not correct
to say that in the matter of location
of centrally-sponsored public sector
undertakings regional considerations
are not taken into account, They are,
but sometimes it becomes necessary to
look into the technical aspects and
various other facilities available for
the location of a particular project.

Let me come to the second part of
the question which relates to my Mi-
nistry. There was no decision taken
with regard to the location of the
seconnd cable factory. The matter is
still under consideration.

Shri Tyagi: But expert opinion was
there.

Shri D, Sanjivayya: Expert opinion
is not in favour of the place mention-
ed by the hon Member.
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Shri Shivaji Rao 8. Deshmukh: The
basic factor contributing to regional
imbalance in regard to industrial deve-
lopment is the lack of communica-
tions. What is his reaction in this
regard? Is it his intenton to take
up with the concerned Ministries,
particularly Railways, the question of
having a broad-gauge line in view of
the persistent demand from Marath-
wada for this?

Shri D, Sanjivayya: The Railway
Minister is very much uresent here
and he has heard it.

Shri Shivaji Rao Deshmukh: More
present is the Industries Minister.
Does he consider it to be within his
domain or not?

Shri D. Sanjivayya: I quite agree
with the hon. Member that com-
munications is one of the points to
be taken into account in the matter
of Jocation of industries.

stat fag : W G FgA
T aad FY sy w1 qhvan e
@t ag ara arfaa g sma fw
TANT FT TG KT TAF T TR F
AT ¥ vt gfaad & w€E, faw
& GRS FIIAT, ANFAL A AGaAHT
FrEFTEA A HA F1 FTET awdaA
FEEE! ST g 1 ¥ ArEAT |ngar
fo aTHTCSH FHI AT O97 &4 & fag
T AN FCE 8 |

Shri D. Sanjivayya: Some factories
were closed down on account of
certain reasoms. Government have
taken special steps to see that those
industries work again, by giving them
special credit facilities etc.

Shri Buta Singh: What about the
first part of my question? The Com-
merce Minister hails from Gujarat.
As compared to the facilities given
to industrialists in Gujarat, what is
given to industrialists in Punjab is
wvery little. ...
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Shri D. Sanjivayya: If that is the
question, I must say that Punjab is
more advanced in respect of these
small scale industries.

Shri Buta Singh: No, no. I am on
the point of the facilities giver to
industrialists in Gujarat and Punjab.
I need your protection. The facili-
ties given to industries in Punjab do
not stand comparison with those
given to those in Gujarat....

Mr. Speaker: I would ask him not
to insist on pressing that.

Shri 5. KEandappan: In spite of the
so-called encouragement given by
Government for the development of
industries in Tural areas so that rural
India may develop on a par with
urban India, the income in the rural
areas is much lower than it was
previously. Are Government in a
position to mention some concrete
industries set up in rural areas be-
cause of the policy of encouragement
adopted by Government?

Shri D. Sanjivayya: Apar: from
the industrial estates started in
urban areas, we have already start-
ed some industrial estates in rural
areas. Besides....

Shri 5. Kandappan: What are they?

Shri D. Sanjivayya: Besides this,
the khadi and wvillage industries....

Shri S. Kandappan: I do not want
this kind of vague answers, I want
concrete  examples of industries
located in the rural areas in pursu-
ance of this pelicy.

Shri D, Sanjivayya: I have not got
the list now. I think we have start-
ed about 45 rural industrial estates.
I can place the list on the Table.

Heavy Engineering Corporatien,
Ranchj

-+
Shri Madhm Limaye:
Shri Bagri:

Dr. Ram Manochar Lohia:

*812.

Will the Minister of Industry be



8627 Oral Answers

pleased to state:

(a) which plants of the Ranchi
Heavy Engineering Complex are
lagging behind;

(b) the reasons therefor; and

(c¢) the total value of production
n 1965 and the estimated value of
production in 19667
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three plants of the Heavy Engineer-
ing Corporation, the Foundry Forge
Plant is behind schedule. The main
reasons for this are: (i) non-avail-
ability of indigenous matching Steel
Sections and fabricated Steel Strue-
tures and (ii) the mnecessity for
carrying out pile foundation work
because of low load bearing capacity
of the soil

The Minister of Industry (Shri D, (c) The value of production is as
Sanjivayya): (a) and (b). Of the follows:—
(in Rs. lakhs)
Estimated
Project Value Value
during 65-66 during 66-67
1. Heavy Machine Building Plant 293 748
2. Foundry Forge Plant 67.98 324.22
3. Heavy Machine Tools Plant NiL 21,5

(has not yet gone into production)

st wy fad : & 7g ST = TEAT
g 5 oo e a9 & wAt
FTA AT 4 HIT IW A A
q97 9T F1 AEl fe@l | FWTEE H
T § TETd FTEET F1 6 A1
L& !
Shri D. Sanjivayya: Seven firms
were given contracts to supply these

structurals. If names are wanted, I
ean read them,

=it v fawg : gi, sew afer

Shri D. Sanjivayya: Richardson &
Cruddas Ltd., Bombay; Braithwaite,
Burn & Jessop Construction Co, Cal-
sutta; Braithwaite & Co. (India)
Litd., Calcutta; Burn & Co., Calcutta;
A&J Main Co., Ltd, Calcutta;
Jessop & Co.,, Ltd.,, Calcutta; Bridge
& Roof Co. (India) Ltd. Those are
the firms which were given contracts
to supply steel structurals, but they
could not do so because they could
not get the matching steel.

st g femd : 7 72 ¥ T
FTTEMT F7 747 A2 fH=mar |

wEqW WEIRA ¢ W AT ga T
e Fifay

off wa fomd © ag 9B qatm FT
feem 8, w@ifds =@ & ¥ wF
AARe Y &H g Ay & 1 WX
qg T @ 3 Y # gE I 9 )

Shri D. Sanjivayya: It was expect-
ed and anticipated that our own
stee] mills would be in a position to
supply the required quantity of steel,
and all steps were taken. In spite of
that, we could not get the required
quantity of steel; some had to be im-
ported.

ot g femd oY a<wTe A W mer
FHC w4 T
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TR ¥ 9T T IT FT FrEEAT
FET qr @ # 1 ¥ Sreer 9
g5 st amee FagE ag AT A
oz AT¢ 4 fF Gl B wTEm ¥
faq =gt 1 W SogFT ST o
oY F3F 92 AT A T FY OE@E T F
& 3z 9 wTRTT & @QEard |
o7 97 99 @7 ¢ {5 @ g s
F far ag o swgEa aE @)
T4 ¥ &9 fraw g7 &1 A awa w1
HTEqY AT, FAT T &1 AL ARATT
qar qAZT AT KT FATFA 7

Shri D. Sanjivayya: In 1957 the
Bihar Government gave a report to
the Soviet authorities who came and
surveyed the land. Of the three pro-
jects, the Foundry Forge project is
in collaboration with the Czechs, the
Heavy Machine Building Plant is in
collaboration with the Russians, and
the Heavy Machine Tools is again

in collaboration with the Czechs.
The Czechs were not satisfied with

the record of survey. So, they
themselves wanted to have a
survey. In 1958 when they surveyed,

they found that the capacity of the
land to bear pressure was not ade-
quate, Therefore, they wanted some-
body else, some expert to go into it.
A renowned world expert, he is also
a Czech expert, Prof. Mysilvec, was
requested to look into it, and he said
that ordinary foundations wrould
not do, pile foundations were
necessary because of the nature
of the land which could not bear that
pressure. Dr. K, L. Rao who was a
Member at that time of the Central
Water and Power Commission and
who had been kept in touch with
the developments of this project, was
also of the view that pile founda-
tions should be resorted to and ordi-
nary foundations would not do.

st w7y fmd AT ww A
TAAG AT | qF FHA IO
A Y, W ST ww & wed Swr
sRfRwd ggraddmsgma @
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FI, a9 WY T w1 F4 T

T T el § A s faa

T4 BT 4T |

Mr. Speaker: Whether it was un-
der some undue pressure.

Shri D, Sanjivayya: Not anything
that I am aware of.

Shri Ranga: Political pressure.
st qUE : W1 FHE @@r 9%

F@AT T F Fifad AG 4T &g
At wer wEeg ¥ 9O H &gr R
fret fooem &7 gama A8 =TT @
ar & ST STEe g o fror €
o 7 aorg 7 99 = &1 foran
st f& s ¥ s FIEOEE @
il

Shri D. Sanjivayya: 1 made it
clear in the beginning that the Rus-
sians found the report satisfactory
but the Czechs with whose collabora-
tion we had to take up this project
had a look at it and they found there
was some defect. Therefore, they
surveyed and they had the advant-
age of having the opinion of experts.

st WA4E W WE@E ;BT

FREED ¥ IO ¥ S @ F FT
AT wEr o & ogevw fer Afew
wat ot 7 w0 7 1 e T qER
¥ T8 wEASW o FHATE @ faRe
T F FW F AT FHAT,
for mgi g qifeen #r @f, faedi
qgl STl ¥ WOT S9ETs, agi 7 o]
H gwrer &, #1C f6e FidT aeEng
F FT AN 9 AN, IEA THIC
§ 39 UL SNEE FF9AT a@mR
frar, st 2@ 3 ¥ fau s A
wm fear g ?

Shri D. Sanjivayya: It is not cor-

rect to condemn all retired govern-
ment servants.

Shri Bhagwat Jha Azad: Every-
body knows in Bihar and in the
country,
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Shri D. Sanjivayya: What I say is
that it is not correct to condemn all
of them. Some may be good; some
may be bad. In this case I do not
think that on account of the pre-
sence of a particular officer the pro-
ject had to be postponed.

Dr. L. M. Singhvi: Is the hon.
Minster aware that this project came
up for severe strictures and criticism
during the recent visit of the Minis-
ter of Planning to the Soviet Union,
who had been accompanied %y top
executives of this corporation and if
so, whether any positive suggestions
have been made by the Soviet Union
and what is being done to follow
that up?

Shri D. Sanjivayya: I have not
Yet received any report or rven per-
sonally it has not been conveyed to
me with regard to the defects of
these projects which were the sub-
ject-matter of discussion between
our Planning Minister and the tech-
nical experts there in Russia.

Dr. L. M. Singhvi: Surprising,

Shri Jaipal Singh: Is it not a fact
that the Russians are wvery dissatis-
fied with the low utilisation of HEC
and in consequence a team went to
Russia, top executives, to find out
whether there could be greater uti-
lisation of this project and what is
the result?

Shri D. Sanjivayya: Yes, Sir: it is
under consideration—the point as
to how best we could utilise it to
full capacity. The orders placed on
these projects are not adequate and
that was why it was being consider-
ed whether the Ranchi project could
supply the necessary mnachinery for
projects like Bokaro, etc.

Shri J. P. Jyotishi: The hon. Minis-
ter said just now that there might
be some officers who might have
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been bungling. Did Government
come to know of any of these officers
and what were the steps taken #o
find out these officers who were
bungling?

Shri D. Sanjivayya: That is a diffe-
rent question altogether; it was dealt
with previously also.

Prices of Cloth

*813. Shri Bagri:
Shri Maurya:

Will the Minister of Commerce be
pleased to refer to the reply given
to Starred Question No, 1529 on the
6th May, 1966 and state:

(a) whether the Committee under
the Chairmanship of Shri R G.
Saraiya has since submitted its re-
port regarding the prices of cloth;
and

(b) if so, the main findings there-
of and the action taken thereon?

The Deputy Minister in the Minis-
stry of Commerce (Shri Shafl
Qureshi): (a) and (b). A statement
is laid on the Table of the House

STATEMENT

A Committee under the Chairman-
ship of Shri R. G. Saraiya examined
the question of statutorily apportion-
ing the trade margin of 20 ner cent,
over the ex-mill price in respect of
controlled varieties of cloth, as be-
tween the wholesalers and retailers;
the Committee has since submitted
its report.

The Committee found that it was
not practicable to have a statutory
apportionment. It was of the view
that the various sectors of the trade,
wholesalers in  particular and the
Implementation Committees, should
attempt to ensure a margin of 10
per cent to the retailers. The Com-
mittee, therefore, recommended the
expeditious seting up of Imple-
mentation Committees and reconside-
ration of the matter after two months
of the functioning of the Committees.
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Implementation Committees have
alreudy started functioning in all
important centres. A review of their
work on the basis’ of the recom-
mendations of the Saraiya Commit-
tee is under way and the matter will
®e considered shortly .

st Tt . wegw wERE, W
T # deA ¥ v @ @ s wE
T Tl w1 10 A dwgc fae,
afer 20 wfa &w31 W 10 wlawa
%% ¥ q1= § St 10 wfy &I B,
™ F Fearw & ol ¥ g,
o #1 faa<or g7 a7 & 46 &, w0
¥ At Erer g ¥ ar i a7

stawr e ;. wfvaw | Avaw
w1 wreqw ¥ f qgd faer e & few
WEG H 18 TR FT FF g 9T,
 f5 2 Ay, Fgeac ar o @i
¥ oo §, Iaw fadar ar 1 g@ ax
TRz ¥ M fer oot ozE oFT @Y
q¥z g3 faor g 39 ® #ifow gz
@ fw femm &1 10 @ faw
o

W oAWE . AT g & T4
Y w1 20 wfaw Ewsr W)
10 wfa g&er F AT A A 10 9T
931 ¢ Tg wgi 1 7 o= fE w9
A § owAr g gf }, a| 10
S drer AT da Hqer g ?

ot @ W 0 A AT 20 -
T, o e, I QW EEw
i fEew # amwtaEr  qFEw g
g

st amrat o agd 20 i @y
gwt, w9 10%f d93rE, MA@ @
10 sfy &g a=9a g, WA T
£ Fw weAr sifge o, &1 s
A T AT IAT AT AAHC a5
agr ?

1596 (Ai) LSD—2,
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The Minister of Commerce (Shri
Manubhai Shah): The point at issue
is that between the ex-mill price and
the retail price there is a 20 per cent
difference. As the statement laid on
the Table of the, House by my hon.
colleague shows, 10 per cent should
be the minimum for the retailers.
The committee could not come to an
agreement whether it is possible te
have a balanced, local apportion-
ment between the semi-wholesaler
and the distributor. The matter is
still under comsideration. So far, it
has not been practicable to distribute
the difference between the different
interests concerned.

stoqmet - Az J T g &
LGS
weaw WA © A1 g @r

T W AT W TFAT T AT g

Shri Shivaji Rao S. Deshmukh: Is
the hon. Minister aware that right
on the heels of the ex-Finance Minis-
ter who has been pleased to an-
nounce certain concessions jn excise
duties on medium staple cloth, an-
other committee of the Government
recommended higher increase in the
multiple calculus which goes into the
production of textile prices with the
result that the consumer has to pay
more for the same variety of cloth
and the State exchequer lost what-
ever concession they had given, and
this Saraiya Committee, I have no
doubt, more than smells of being a
butchers’ commission on cow-
slaughter, and may I know how far
they have recommended the retail
price?

Shri Manubhai Shah: It is entirely
wrong, because the gquestion of in-
creasing the burden does not arise,
The question is, in what manner the
20 per cent difference should be dis-
tributed between the four chains of
distributors, namely, the wholesalers,
the semi-wholesalers, the distributors
and the retailers. (Interruption). The
point about any increase does not
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arise. The hon. Member is misin-
formed, if I may say so, because this
20 per cent is in force for the last 18
months. So, it does not contradict
the Finance Ministers statement that
we are going to hold the priceline.

Shri Shivaji Rao S, Deshmukh: My
question went beyond this 20 per
cent, and I specifically wanted infor-
mation on this issue, namely, whe-
ther one Minister announces the con-
cessions on textiles and another
committee under another Minister
recommends an equivalent increase
in the price calculation, and on that
point the Minister is still silent.

Shri Manubhai Shah: The point is
that this committee was not at all for
the calculation of the multiplier. As
the House knows, what is done in
respect of the multiplier is, for the
last two and a half years, on a tech-
nical, scientific basis, they take into
account the raw material price, wages
etc., and that has nothing to do with
this 20 per cent. The work of this
committee is, in what rational man-
ner this 20 per cent permitted by
Government to the retailer stage
should be distributed within the four
categories of distributors.

Shri Shivaji Rao S. Deshmukh:
Mr. Speaker, you must come to my
aid. The question is still not ans-
wered. The question is simple: at
one point of time, when one Minis-
ter announces the concession, ano-
ther Minister increase the cost of the
multiplier and—

Mr. Speaker: Order, order. Shri

Banerjee.

Shri S. M. Banerjee: May I know
whether the hon. Minister is aware
that the prices of cloth of all variet-
ies, whether superfine, fine or even
medium, are generally increased, or
considerably increased during the
Dussera, Diwali and Id festivals, and
since Dussera is fast approaching, I
would like to know whether con=-
crete steps have been taken to see
that the prices of cloth do not rise,
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Shri Manubhaj Shah: The first
point is that there has been no in-
crease in the price of the controlled
varieties of cloth. The Government
has taken responsibility only for the
mass consumption of cloth, namely,
dhoties, sarees, poplins long cloth
and drill. We are not responsible
for the mnon-controlled varieties.
For the Dussera and Dewali fes-
tivals, effective action is being
taken to see that adequate stocks are
rushed to Bengal, Madras, Uttar Pra-
desh and various other centres which
are far away from the producing cen-
tres. There are adequate stocks and
Wwe are in constant touch with the
Chief Ministers of State Govern-
ments so as to -see that if there are
any pockets of scarcity more cloth
is rushed to those areas.

Shri S. M. Bamerjee: Sir, he has
not replied to my specific question.

Mr. Speaker: Order, order, Next
question.

THART ¥ TE T W LEF wiTn

+815. =t forifer o : 7o To
wEY TF g R FT SR fE

(F) ¥1 ag = ¢ & wwawe
¥ qifeeara ¥ Mg wgT & 19 @T
ATEA FT A aF qmaraE & 7o g
qiEr @ g ;AWK

(@) afz g, av =% &1 FWw
g7

WA daxEa H Tem W (We
i gan fag) : (F) shrgn

(@) @ & «§1g FwFT Ty
wifm F0 §  arfewm #1 wfeer
F @ QN 2w ¥ i Oaeg -
g’ e ¥ dnfae aff o W@
g
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sﬁ'ﬁﬂﬁﬁw: % ST |TER
§ fr orfeeref gk fy te-fet
i, e srfir w1,
;o A I 8 @ feat w1
s a% A faar 7

¥o TH §an fag @ amme=
R F A e Tfeew &
o W feem awm A g @
fas st aow W o § W o
FHAE g0 S g w9, 7
ot e ¥ O @ § 1 W g
#1 e i F AT Uw AT a7 75,
dF AT 30, 6 WRT A HIC
24TT AN F |

a‘}fm:ﬁlfiﬁ' B ST JIEaT
i & fegem & @ afesm w1k
afeesdt mifreat &1 #7 #t7 & =
ATEA WTAT § A TH AT & gAY AW AT
STedt & AT T F AigA § wm oW
TG AN G TR

wommﬁz o | gt
@ o w1 wEw § TR ¥
2 T F7 1 R 9, g AT
¥ aiffea™ & AT a% miear s«
W df WK gEE qE § A
a% | AR W9 ¥ 7TE § AR
a6 W qAETS & W aF |
AR T fE wiferx @WT § aiw
T T & g, i qeere
& A WA, gERIATS ¥ IR,
EF F A qar afaEge ¥
qEETI |

=t SiwTT wtw g0 ;& s
g 5§37 HET warm A qavar e
Ry A T WY T § arew oww
T, a1 Wi & A T gt o
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F AT g AT ATAGTE ?

o W gaw fag qifsearT
§ i ave s ¥ g A At A iy
FFETE N

st fEm o www g,
¥ gg s G g fr A fw
fegeam & = fafaee sl aifseara
F W fafaetd g ¥ o9 qaaw
gt & ag fest arew g ?

o TRFAT TR . G147 afaees
% Jqe #uF W wwiwl s
fafreifas sovom mar o7 afer
TO FART AG FT T |

st e T AAGEL A
TR ¥ A T v o
FFT ¥ T g §rw g fr 9ww
% fegema ¥ wnfowr w04 & g ar
sIgEr w90 3w oow @
W 1 IT FT TOH T F A€ 0
gEL IS AT g ?

Fo W : aifd g
< g fafrest F9wF ot i H‘h?r
FT OFHETE

oY e feg T g AT
TR ¥ 78 a9 &< "t @ fv €
OF FOX & A9EF GG & FaOww
FE ar @9 wEefedr 31 39 0
a& e S g 7
Agricultural Exporis

Will the Minister of Commeree be
pleased to state:
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(a) whether it is a fact that the
agricultural exports dwindled in 1965

following a general fall in produc-
tion;

(b) if so, the steps Government
propose to take to avoid decline in
agricultural production snd to in-
crease the agricultural exports; and

(c) whether the devaluation will
help in the promotion of agricultural
and other exports?

The Minister of Commerce (Shri
Manubhai Shah): (a) Exports of
agricultural items during 1965 were
of the order of Rs. 2723 crores as
against Rs. 303.8 crores during 1964.
Production figures for most of these
items for 1965-66 are not yet avail-
able, but they were considerably
lower because of general failura of
monsoons and draught conditions in
the country in that year.

(b) Steps are being taken to in-
crease production through intensive
and extensive cultivation by increas-
ed use of fertilizers and improved
seeds, plant protection measures,
better irrigation facilities etc. Ex-
ports are also expected to increase in
production.

(c) Yes, Sir. If production in
agriculture, plantation, minerals and
industrial sectors is intensified, ex-
ports can increase.

Shri R. Barna: In view of the
various controls imposed on produc-
tion of food crops, may I know
whether there is likely to be any
increase in the production of cash
crops and whether the Government
are thinking of keeping a balance
so that production of food crops is
mot affected because of changeover
to production of cash crops?

Shri Manubhai Shah: It hardly
arises from this question. In any
case, Government always retains a
balance between different types of
CTOps.
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Shrimati Ramdulari Sinha: In
view of the fact that India has not
yet become self-sufficient on the food
front, is it desirable to minimise
such agricultural exports and to

devote all energies for production of
foodgrains?

Shri Manubhai Shah: Production of
foodgrains is vital. So, also, agri-
cultural] exports are wvital. The
effort, the national policy, in the
fourth plan is to increase every item
of agricultura] production.

Shri Daji: May I know what is the
estimated rise in the export possi-
bility, as a result of devaluation, of
the agricultural products?

Shri Manubhai Shah: That is too
difficult to forecast at this juncture,
but we have retained for the moment
the old target of Rs. 5,700 crores con-
verted into the new parity value of
the rupee at Rs. 8,030 crores. We
hope to do better after re-assessment
and intensive efforts on agricultural
and other fronts.

Shri Swell: The hon. Minister
has just now said that following
devaluation he expects an increase in
the volume of export of agricultural
products. In certain scarcity areas
of foodcrops like West Bengal and
Assam, one of the reasons for this
scarcity is that more and more
acreage is being brought under zash
crops or exportable commodities. In
the context of this, how Joes he ex-
pect to increase the volume of ex-
portable crops without increasing the
acreage of cash crops at the cost of
food?

Shri Manubhai Shah: By intensive
agriculture rather than extensive
agriculture.

Raw Materials Bank

+
*§18, Shri Shree Narayan Das:
Shri Pottekkatt:
Shri A. V. Raghavan:
Shri Mohammeq Koya:

Will the Minister of Commerce be
pleased to state:
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(a) whether the proposal to esta-
blish a raw materials bank for build-
ing a stockpile of essential industrial
supplies needed by export industries
has been finalised; and

(b) if so, the final shape in which
it has emerged?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
proposal to establish a raw materials
bank for building a stock pile of
essential industrial supplies needed
by export industries is being finalised.

Shri Shree Narayap Das: May I
know whether any estimate has been
made of the financial requirements for
this purpose?

Shri Manubhai Shah: The finance
required would be very large, We
are beginning with a Rs, 8 crores
stockpile to begin with for export in-
dustries,

Shri Shree Narayan Das: May I
know by what time this proposal is
going to be put into effect?

Shri Manubhaj Shah: Straightway.
All the corporations have been alerted.
Both the MMTC and the STC are
opening a Raw Materialg Division. A
list of raw materials has been drawn
up. Also, a green form of allotment
of indegenous raw materials to the
export industries has been finalised.

Shri Kashi Ram Gupta: May 1
know whether the total capital re-
quired will be supplied by Govern-
ment or other agencies will also sup-
ply capital for this purpose?

Shri Manobhai Shah: As far as this
is concerned, thig is a governmentally
run bank for raw materials and the
entire capital will be put by Govern-
wment.
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materials to the wvarious industries,
because it is the distribution agency
which creates many shorlages espe-
ciaily for the small-scale industries?

Shri Manubhaj Shah: This will be
directly linked with export pe:ior-
mance. Il is not for general distribu-
tion, it is only in relation to export
performed and the unit of allotment
will be based on export performance.

Shri D, C. Sharma: Sir, this Gov-
?rnment is very good for borrowing
ideas from other countries, May I
know from which country it has bor-
rowed this idea?

Shri Manubhai Shah: From India.

Shri D. C. Sharma: May I know
whether it is not a fact that in that
country this idea of stockpiling of
raw material has not worked very
well because they started decompos-
ing before they were distributed among
the users?

Shri Manubhai Shah: Really speak-
ing, the hon. Member is right, the
word here should not be ‘stockpile’.
Stockpiling really means for one year,
two years or three years requiremen‘s
of the whole nation, This is only to
have at one central place a small
quantity of essential raw materials in
order to assist the exporters,

Shri K. C, Pant: May I know on
what basis this stockpiling is taking
place, whether it is one year's Te-
quirements or six months' require-
ments of the industry, and whether

adequate storage capacity has becen
created?

Shri Manobhai Shah: The hon.
Member need not worry about the
storage capacity. Rs. 8 crores is the
total amount of money released to the
two Corporations to start with a cer-
tain amount of commodities for ex-
port promotion.

Shrimati Savitri Nigam: May I know ; * Shrimati Vimala Deshmukh: What

what would be the method adopted for
the proper distribution of these raw

Y

is the organisttion set up to carry osn
this work?
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Shri Manubhai Shah: The STC and
MMTC.

Shri Shivaji Rao S. Deshmukh: May
I know which industrialists will get
overdraft facilities of these raw mate-
rals?

Shri Manubhai Shah: No overdraft
is envisaged.

Shri Daji: In view of the dubious
past of export promotion, will this
bank give raw materials on export
performance or on expected export
performance?

Shri Manubhai Shah: Mostly, after
the export is performed,

12.00 hrs.

Mr. Speaker: Now, the question
hour is over. We will take up the
Short Notice Question.

Y Wie A AT . WeRs
#3rEg, ¥A q9A HEAr 832 ¥ AL H
qIEAT FT AT |

Mr. Speaker: If the Minister makes
a request, I would certainly allow it.
If he wants to answer the question,
1 have no objection.

Dr, Ram Subhag Singh: No, Sir.

Mr, Speaker: Then, I cannot help it.
1t is not the Member's request that is
needed. After the question hour, it is
only the Minister who can express a
desire that he wants to answer a
question.

sl gEN W wEME T
q| 39T A7 & W wd wafe
TAwr A A fgw )

Bhri 8. N. Chaturvedi: Sir, you are
not asking about Question No. 833.

Mr, Speaker: If the Minister desires,
I will aliow him to answer it.
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stry of Iron and Steel (Shri P.C.
Sethi): I have no abjection.
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Mr. Speaker: it is not a question of
objection. I have also no objection.
It is a request which he has to make
in which case I will give permission.
That i all, Now, we will take up the
Short Notice Question.

Shri 8. N. Chaturvedi: Sir, on a
point of order. As I have already
written to you, when a question is
treated as Short Notice Question be-
cause you think it is of sufficient fm-
portance to be answered on the day
for which it ig listed, then, it should
be given the first priority. That is
the rule.

Mr, Speaker: Not that it must be
given the first priority; if it is of such
importance, it may be given that prio-
rity, When it has not been given that
priority by the Minister, what can I
do?

st siw< W q@1 ;T A
& mad fFomra g g v @ 3w
97 FT F1E wged AGl & © 9T a1
of @y g=ar w1 vEr & WY OIET #
feorar =aw gm@r @1 | & 1 7z
qGA7. F4  qF T FT AT
agilt 7 zaw feusr fegr mat &0

Shri S, N. Chaturvedi: Have you
asked the Minister to give the answer?

Mr. Speaker: I cannot compel him.

Shri S. N. Chaturvedi: You have
asked the Minister about Question No.
832, But, have you asked him about
Question No. 8337

Mr, Speaker: About Question No.
833 also I have asked the Minister, He
says that he does not want to make
that request. Now, the Short Notice
Question.
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SHORT NOTICE QUESTIONS

Industrial Training Institute
Kalamassery (Kerala)

S.N.Q. 22. Shri Maniyangadan: Will
the Minister of Labour, Employment
and Rehabilitation be pleased to state:

(a) whether it is a faet that a large
number of students have been sus-
pended from the Industrial Training
Institute, Kalamassery in Kerala and
if so, the number of students suspend-
ed;

(b) whether students have been
expelled from the hostel and if so, the
number of students go expelled and
the reasons for this action;

(¢) whether “the institute is now

closed; and

(d) the steps taken to restore nor-
malcy, in the Institute?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Shahnawaz Khan): (a) to
(d). About 230 trainees of the Indus-
trial Training Institute, Kalamagsery
absented themselves from work on
13-8-1986 without presenting any de-
mand or expressing any grievance.
Eighty-five trainees including three
inmates of the hostel failed to give
satisfactory reasons for their absence
ang were placed under suspension.
The 3 inmates of the hostel were ex-
pelled, This action was taken as a
disciplinary measure. All the 85
traineeg including 3 inmates of the
hostel who were suspended or expel-
leq have been readmitted. The insti-
#ute started functioning normally with
effect from 22-8-1966.

Shri Maniyangadan: What was the
refusal to attend the classes and re-
reason for suspending these students
and expelling them from the hostel?

Shri Shahnawaz Khan: Indiscipline,
refusa] to attend the classes and re-
fusal to obey orders generally.

Shri Maniyangadan: They excused
themselves from attending a function
where an administrative block was
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being inauguarated. Is it an act of
indiscipline? There is no allegation
against the students that they refused
to attend the classes. I would als
like to know on what grounds they
were re-admitted. If it was a punigh-
ment meted out to them, why was it
withdrawn?

Shri Shahnawaz Khan: The function
was held within the premises of the
institute and certain people had been
inviteq to take part in the inauguaral
session. Various models prepared by
the students had also been arranged
for exhibition, Their refusal to parti-
cipate in this function, we thought,
was a definite act of indiscipline and
non-cooperation.

They were suspended but when they
saw their mistake and expressed re-
gret, we pardoned them.

A FFH IT TEAW T AR
wgr g fe g wraTRT W Y Fars
TG F I q@T F a8 AAFCAL F
fag w7 faar ar f5 ==t o =
g7 Foifs a0 ¥ @ A Ay
TE g% ATEE A% U FEW  SMEI
aeTd, ¥ oagEE AR Y A ax
WY AT Agar g fF A=y Wi
T 4T 4% 7

st g ®i A e faw
FLEArar wr aog T e wee
q A AF AfF 30 @\ F9 0 w8
nii v frg #7787 &Y

st g fagr . RS
AR FEF A A AT F O &
[ERT 9T ARl & dlw § gmae,
aifasi & =9 & &% WsT AR
franifaal & = squras gar
FY gaT 9ga AR § BT @ F@T. WG
TErg 7 afzgl, a1 F@ wWER A 3@
T FTO FT A F AN F A
# & #\ Iw avaey &) Froaon w0
7 F1E FwEm e ST own o2
ar agr ?
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Y EAS &P : A AT FeAq A1

gaE g 1 7 AT &1 wE AEar g

f& &5 36T arazar 9d AT

Reversion of Executive Engineers in

C.P.W.D.

+

[ Shri Nambiar:
Shri ¥Yashpal Singh:
Shri A. V. Raghavan:
Shri Pottekkatt:
Shri Mohammed Koya:
Shri Sivamurthi Swamy:
Shri Indrajit Gupta: .
Shri Shinkre:
Dr. Ram Manohar Lohia:
Shri Rajaram:
Shri Dinen Bhattacharya:
Shri Biren Dutta:
Shri Dasaratha Deb:
Shri Buta Singh:
Shri Guishan:
Shri P. K, Deo:
Shri Vishram Prasad:
Shri S. M. Banerjee:
| Shri P, K. Ghosh:

SNQ. ss.,l

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) whether it is a fact that seven
Executive Engineers of the C.P.W.D.
with 8 to 13 years of service working
in different parts of India and Anda-
mans have recently been reverted as
Assistant Engineers;

(b) whether these reversions were
ordered to give room to class I directly
recruited Officers;

(c) whether the recommendations
of the Study Team on the Central
Public Works Department were con-
sidered viz that of eligibility period
of 5 to 8 years of service before their
promotion; and -

(d) whether many more such rever-
sions are in the offiing for the same
purpose?

The Deputy Minister in the Ministry
of Works, Housing and Urban Deve-
lopment (Shri Bhagwati): (a) Yes, Tt
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is a fact that seven officiating Execu-
tive Engineers who Wwere promoted
temporarily during or after Septem-
ber, 1965 have been reverted as Assis-
tant Engineers.

(b) The reversions of the sevem
officers concerned were orderad for
the following reasons:

(i) 3 officers sent on deputatiom
outside the Central Publie
Works Department have re-
turned to the parent depart-
ment after completing the
period of their deputation;

(ii) 2 officers have returned from
leave;

(iii) One Division has been closed
on completion of work, ren-
dering one Executive Engineer
surplus; and

(iv) One clasg I Assistant Execu-
tive Engineer has completed
the prescribed service in has
grade and has to be promoted.

Thus gnly one officer was reverted
to make room for a directly recruited
class 1 officer.

(¢) The Govinda Reddy Study Team
on the Central Public Works Depart-
ment had recommended that the eli-
gibiliey period for promotion of Class
I Assistant Executive Engineers to the
grade of Executive Engineers, which
was originally fixed at five years and
was subsequently relaxed to three
years, should again be fixed at five
years. Similarly the Team recom-
mended that the original eligibility
period of eight years for Class II As-
sistant Engineers for promotion to the
grade of Executive Engineer, which
was subsequently relaxed to five years,
shoud also be restored to the original
period of eight years, This recom-
mendation has been accepted by Gov-
ernment; but owing to the shortage of
qualified pfficers, both in clas; I and
class II, it can only be implemented
gradually.

(d) The Establishment of the Cen-
tral Public Works Department is re-
gulated according to the workloag of



8649  Oral Answers
construction and ‘mainfeance handled
by the Department from time to time.
If as gz resu't of the need for economy
in expenditure on civil works, the
workload decreases, the establishment
will have to be adjusted accordingly.

Shri Nambiar: Arising out of the
answer that six posts were given to
those who returneg from other ia-
partments or who returned from
leave, may 1 know whether other
vacancies were also available for these
men but were not utilised as they are
reserved for Class I officers who have
not yet completed five years' service?

Shri Bhagawati: It is not so. As a
matter of fact, we have promoted a
large number of assistant engineers,
that is, C'ass II, as executive engi-
neers in excess of the admissible
quota. I can give the figure.

Shri Nambiar: My question was dif-
ferent.

Shri Bhagawati: 250 assistant engi-
neers were promoted as executive en-
gineers temporarily as against 68 from
the Class I side though, according to
the quota fixed, they are entitled to
more.

Shri Nambiar: The recommendation
of the Study Team is very clear It
says that the eligibility period of five
years of service s assistant executive
engineer and eight years of service
as assistant engineer for pro-
motion as executive engineer
should be restored at the earliest
stage. That is recommendation No.
20, which the hon. Minister says has
been accepted. If that is so, then what
stands in the way of allowing these
directly recruiteq men to complete five
years of service before they are pro-
moted as executive engineers? That is
a very important post which cannot
be given to inexperienced men.

Shri Bhagawati: Government have
accepted the recommendation of the
Study Team. But 1 would request the
hon. Member to please note that the
relaxed criterion applies to both these
categories, that is, class I and class II
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officers. The relaxed criterion was ap-
plied in the case of those very officers
who were promoted to the post of
executive engineer. Now, when we
will be restoring the normal criterion,
after some time it will apply to both
the categories of officers, that is, class
I and class II officers. Therefore, no-
body wou'q suffer either in class I or
in class II.

Shri Nambiar: Those reverted exe-
cutive engineers are to suffer now
because they have already been pro-
moted as executive engineers and are
holding the posts, but now they have
to come back.

Shri Bhagawati: That is so. But
they were also given the benefit of
the relaxed criterion. They had not
completed eight years of service when
they were promoted. If we had to go
by the normal criterion then they
would have had to complete eight
years before being promoted. Accord-
ing to the normal criterion, the class
II officers would have had to compiete
eight years and the class I officers five
years of service.

st mwre fag:  gfmt ¥ ge
WE T 7% 1 % fawar & W
1 ¥ FA W qEE faeEr & o
TF qOF af &9 KA ¥ 8T FT
w1w frar gt 9gT g A S@fo
W FT & fommr, gad a0w o
AR FY At F1 o @, @At
€ &1 & gg St wmEan g fw
W g § eifrad & og feegfer
4 g fF § g w128l 0T g e
W1 3T ® g faer waar

Shri Bhagwati: I would like to
submit that these officers have done
good work. We have nothing to say
against them. But reversion has be-
come necessary because there is no
vacancy at present.

As you know, the workload in this
department had increased greatly dur-
inz the last ten years or so. Furthev
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other departments also had requisi-
tioned the services of officers from the
CPWD for construction in their own
Ministries or departments. But now
the workload decreases, then those
1866-67 budget there is no provision
for new construction in this Ministry.
Again, a cut of about Rs. 50 lakhs
has been imposed in the budgeted
figures. So, the workload has come
down this year, and I do not know
what the position will be later on.
Now, we have got some work from the
Defence Ministry, and so, we are ad-
justing the surplus staff accordingly.
But if we do not get work the posi-
tion will certainly have to be review-
ed.

Shri Sivamurthi Swamy: There are
s0 many projects going on under the
Central Government and the Statc
Governments. May I know whether
these engineers cannot be absorbed on
the same posts in other projects?

Mr. Speaker: That is what
said.

he has

Shri Bhagawati: When there is any
opportunity we avail of it because we
have sympathy towards them and we
want to adjust them as far as possible.

Shri Indrajit Gupta: Is it not a fact
that these seven executive engineers
who are being reverted were appoint-
ed only about eight or ten months ago
after a screening of about 250 officers
had been carried out, when these
seven people were selected on th basis
of competence and efficiency and satis-
factory service? If so, may I know
why at that time it could not be an-
ticipated that the contingency of
the sort that the hon. Minister is now
citing would occur and why these
people were screened ang selected
and why they are now being asked
to revert simply to make room for
some directly recruited officers?

Shri Bhagawati: In the CFWD there
may be work for some time, for a
very short period and there may be
8 project which we have to work out
speedily. Then we have to creats
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divisions and appoint people tempo-
rarily. These are all officiating
officers. We had to create those posts
for a temporary period, for some
months, because even for some
months, we have to appoint officers.
We had to create some divisions and
appoint these executive engineers,
even if it were for a temporary period.
But we cannoi have them on a
permanent basis on that account.

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Ehanna): May I add for the infor-
mation of the hon. Member that it
is wrong to say that all of them
have been reverted to make room for
class I officers? Only one of them
has been reverted to make room for
class I officers. The other six have
been reverted, because some were on
deputation and they are now coming
back, and further the workload is
decreasing and go some of them are
coming back; two were on leave and
they are also coming back.

Shri Indrajit Gupta: This
known beforehand.

was

Shri Mehr Chand Ehanna: 1 know
that. The position today is this. If
some officers have to be stepped up,
that does not mean that we should
stand in their way. That proves my
bona fides, We take their good
record into consideration and give
them fhe promotion, but when there
is no room they have to come back.
Reove.sion does not mean any displace-
ment.

Shri Nambiar: Even then, it is all
the more necessary that the direct
recruits must have five years’ experi-
ence.

Shri S, M. Banerjee: From an
extract from the Chief Engineer's
letter dated the 19th August, 1966, it
appears that “The following executive
engineers are ordered to be reverted
to the grade of assistant engineera
with effect from the date they are
relieved of their duties’ TUnder
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this order, all these seven officers
were reverted, but there is no
mention about their going back to
their parent department or op depu-
tation and so0 on. May I know whe-
ther it is a fact that all these seven
officers are BE's and they are fully
qualified for the post? May I also
know whether similar men with
similar qualifications have been taken
in their place or whether the quali-
fications of those individuals who
have been newly recruitegq are less
than those of these officers?

Shri Mehr Chand Khanna: There
are two types of officers, namely
class T and class II officers. The
period for a class T officers is five
years and that for z class II officers
is eight years. We did relax that rule
because the required number of
officers were not available. That
relaxed rule of three years for class
1 officers and 5 years for clasg Il
officers applies to Both the categories
respectively. If I had stuck to the
normal rule of eight years for class II
officers then not one of them would
have been promoted last year.

Secondly, these officers are my offi-
cers. ..

Shri Ranga: Your officers?
they doing your home work?

Shri Mehr Chand Khanna: Yes, they
do my home work; that is right.

Shri Ranga: They are Government
officers; they are not your officers.

Shri Mehr Chand Ehanna: Shri
Ranga seems to be allergic to this
word. I am in charge of thig Minis-
try, and they are the officers of the
Ministry 8of «Works, Housing and
Urban Development.. (Interrup-
tions). May I proceed?

Shri Ranga: You should pull him
up.

Mr. Speaker: He says that they are
officers or servants of the Ministry.

Shri Ranga: He goes on repeating
that they are 'my officers’, ‘my Gov-
arnment’ and so on. Who are these
people?

Are
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Shri Mehr Chand Khanna: We are
the people who form the Goverpment,
in spite of you. So, we are here . ..

Mr. Speaker:
should come,

Now, the answer

Shri Mehy Chand Khanna: I
always interrupted

am

Shri Ranga: Let him amend his
statement. You should be able to
ask him 1o amend himself. It is not
for him to give me this reply. That
me in that manner when I raise a -
proper point here. It I3 very cheeky
on the part of any Minister to answer
me in  that manner when I raise a
oroper point of order here and @
proper point of procedure.

Shri Kapur Singh: Let him with-
draw the allegation of allergy which
he has levelled against my leader.
That is a very serious allegation.

Mr. Speaker: Order, order. Now,

the answer should come straight.

Shri Mehr Chand Khanna: ] was
trying to complete the answer by
saying this. Qur officers go on depu-
tation to other departments; for
example, they go to the P. & T.
Department, and they go to other

' departments of the Government of

India also; in the Food Department
they do specialised job for them. If
the work-load decreases, then those
officers have to come back to their
own parent Ministry, and then if they
are senior enough, places have to be
found for them.

Shri Kapur Singh: What about
withdrawing the allegation he has
made against my leader that he is
allergied?

Shri S. M. Banerjee: He has not
answered my question in regard to
the gualifications,

Shri Shivaji Rao S. Deshmukh: May
I know whether the Ministry have
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resorted to the most unhealthy prac-
tice of beiting the concurrence of the
UPSC for reduction in rank of an
officer, which is prceisely a disciplin-
ary matter? May I know whether the
hon, Minister is also aware that this
is done on the basis purely of the
confidential reports written by those
officers who have been held to be
responsible for initiating certain
actions against certain officers?

Shri Bhagawati: This is for normal
administrative reasons. There iy no
question of disciplinary action being
taken.

Shri EKapur Singh: Unless I heard
the hon. Minister incorrectly, he said
in reply to part (b) of the question
that with regard to the reversions
which were ordered to give room to
class 1 directly-recruited officers,
there is only one case affected. May
I know whether in view of the special
character of thig case, arrangements
have been made to offer an equivalent
post to the officer?

Shri Mehr Chand Khanmna: There is
a quota fixed of two class I officers and
one class II officer. If we do not get
them directly recruited or appointed
by the UPSC, the class 1 officer is
taken from the class II officers. But
the moment a class I officer becomes
available, that proportion has to be
maintained.

‘Shri Nambiar: He has not complet-
ed 5 years service. My question has
not been answered.

Mr, Speaker: He cannot take it up
now.

Shri Nambiar: He is evading my
question.

Shri Joachim Alva: There is a
complete deterioration in the quality
of buildings put up and approved by
Government, gnd it has virtually be-
come a contractors’ paradise. What
are the tests applied in the appoint-
ment of engineers? Is there a screen-
ing committee which inguires into
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their character and competence fm
the job before they are entrusted
with building construction work, so
that they do not know how to Minis-
ters upwards for contractors down
below?

Shri Bhagawati: The officers are
recruited through the UPSC on the
basis of competitive examinations held
and results declared,

WRITTEN ANSWERS TO
QUESTIONS

Tea Delegation’s Tour to Foreigm
Countries

*814. Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that a tea
delegation was sent on tour of the
UK, USA. and Canada in June last;

(b) if so, the main observations of
the delegation and their recommen-
dations submitted to Government
after the tour; and

{¢) Government's reaction thereto?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):

(a) Yes, Sir.

(b) and (c). A statement is laid on
the Table of the House, [Placed in
Library. See No. LT-T002/66].

Natiomal Coal Board

817, Shri Rameshwar Tantia: Will
the Minister of Mines and Metals be
pleased to state:

(a) whether Government are setting
up a National Coal Board by integrat-
ing the existing organisationg of Coal
Board and Coal Controller;

(b) if so, the organisational set-up
of the National Coal Board; and

(c) the expected advantages of the
merger?



657 Written Answers

The Minister of Mines and Metals
(Shri S. K. Dey): (a) to (¢). With a
view to rationalising the working of
the Coal Board and the Coal Con-
troller's Organisation, it js proposed
to merge the two, so as to avoid
ever-lapping of functions, to ensure
better co-ordination of work and to
give due emphasis to developmental
aspect apary from the regulatory
tunctions. The proposal is under
consideration of Government.

Export Duty on Tea

*319. Shri C. K, Bhattacharyya: Will
the Minister of Commerce be pleaged
to state:

(a) whether it is a fact that the
Tea  Association of India has
apprcached  Government for the
immediate reduction of the export
duty on tea from Rs. 2 to Rs. 1'50 per
kg. on the ground of decline of
exports; and

(b) if %o, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir.

(b) No reduction is possible. But
conversion to ad valorem duty can be
congidered, if specific proposals are
made.’

Sales Tax on Imported Store

*820. Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Supply, Techni-
cal Development ang Materials Plan-
ming be pleased to state:

(a) whether in the light of a recent
Supreme Court Judgement that sales-
tax on imported stores is pot leviable,
the D.G.S.&D. is recovering from
the Suppliers sales-tax, already paid
te them on past bills; and
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(b) in view of the fact that the
suppliers have already depositeq the
sales-tax with the State Governments,
what steps are being taken by the
C_entral Government to alleviate the
difficultieg faced by the suppliers?

The Minister of Supply, Technical
Development amd Material; Planning
(Shri Raghuramaiah): (a) Yes, Sir.

(b) The legal position is being
examined and such further action as
may be necessary will be taken on
receipt of the advice from the Minis-
try of Law.

Imported Newsprint with S.T.C.

*821, Shri Vasudevam Nair; Will the
Minister of Commerce be pleased to
state:

(a) the stock position of imported
newsprint with the ST.C. at the time
of devaluation;

(b) whether it ig a fact that 5.T.C.
is charging post-devaluation price for
these stocks also;

(¢) whether Government have re-
ceived any representations against
this from the newspapers; and

(d) if so, the action taken thereon?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (d). A state-
ment is laid on the Table of the
House. [Placed in Library. See No.
LT-7003/66].

Demand of Special Trains between
Ghaziabad-Shahdara and Delhi

*322. Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the

Passengers Welfare Association
demanded that two special trains
should be run between Ghaziabad-

Shahdara and Delhi for the benens
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of passengers so that the rush in the
trains may be curtailed; and

(b) if so, the reaction of Govern-
‘ment thereto?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Simgh): (a) Yes, Sir.

(b) Introduction of an additional
train on Ghaziabad—Shahadara—
Delhi section is not, at present, opera-
tionally feasible for want of spare
line capacity on this sectiorn and also
of terminal facilities at Delhi/New
Delhi. Additional facilities have been
planned ang as these become gvail-
able in Delhi areas, introduction of
additional suburban services, includ-
ing Delhi—Ghaziabad section, will be
taken in hand.

Industries in the Private Sector

*823. Shri U. M. Trivedi: Wil] the
Minister of Industry be pleased to
state:

(a) whether it is 5 fact that ‘he
industries in the private sector are
suffering from paucity of funds as
bulk of financial resources are direct-
ed to the public sector; and

(b) it so, the steps Government
propose to take to allow these indus-
tries to expand and augment their
production?

The Minister of Industry (Shri D.
sanjivayya): (a) and (b). The short-
age of resources reflects the inade-
juacy of savingg in relation to invest-
ments contemplated in the private
and in the public sectors. It would
not be correct to say that the short-
age of resources in the private sector
is due to the giversion of the bulk of
financial resources to the public sector.
The expenditures by Central and State
Governments are also being cut back
in order to avoid deficit financing; and
it is equally necessary to keep a strict
control over credit expansion through
the banking system. At the same
time, within the limitations of re-
sources available for investment, the
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financial institutions which have been
established in recent years to provide
financial resources for private indus-
try, ‘will continue to assist in the
expansion of capacity and productiom
in priority industries,

Textile Policy

*824. Shri D. J. Naik:
Shri Chhotubhai Patel:
Shri Shivaji Rao S. Deshmukh:
Shri B. D. Deshmukh:
Shri Bibhuti Mishra:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have
finalised its Textile Policy for the
year;

(b) if so, the requirements of raw
cotton and what is the production of
cotton; angd

(¢) what were the recommendations
of the Textile Advisory Committee?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) to (c). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-7004/66].
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Industries im the Easterm Districts of
LI

*827. Shri Rajdeo Singh:
Shri Vishram ‘Prasad:
Shri Vishwa Nath Pandey:
Shri Bal Krishna Singh:
Shri Vishwanath Roy:
Shri Gahmari:
Shri Surendra Pal Singh:

Will the Minister of Industry .be
pleased to state:

(a) whether Government, in the
interest of uniform development of
the country, propose to impose some
kindg of restrictions on Industrialists
#0 as not to concentrate in big cities
only;

(b) whether Government are aware
of the recommendations of the Patel
Study Team regarding the deplore-
able poverty and backwardness of
Bastern Districts of Uttar Pradesh;
and

(¢) if so, whether Government pro-
pose to set up industrieg either in the
public sector or in the private sector
in these districts?

The Minister of Industry (Shri D.
Sanjivayya): (a) While Government
do not propose to impose any restric-
tions as such; Government do take
into consideration, while licensing
schemes for establishment of indus-
trial units,-the need to avoid concen-
tration of' industries in big cities.

(b) Yes, Sir.

(c) The possibility of establishing
a paper-cum-pulp unit in the Eastern
U.P./North Bihar area by the Paper
Corporation is wunder consideration,
but this jg still in a preliminary stage
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and a definite decision will be taken
only after a detailed Techno-Econo-
mic Study. Special steps have been
taken to provide loans to small scale
entrepreneures and to establish indus-
trial estates in these districts.

Indo-Afghanistan Trade

*828. Shri Narendra Singh Mahida:
Will the Minister of Commeree be
pleased to state:

(a) whether it is a fact that Pakis-
tan is making a determined bhid to
impose barriers against Indo-Afghan
trade and disrupt it and whether
Pakistan has agreed to allow the use
of the overland route only for transit
of Afghan goods meani for India and
not vice versa; and

(b) if so, the action taken in the
matter?

The Minister of Commerce (Shri
Manubhai Shah): (a) Pakistan has
permitted movement of all goods
between India and Afghanistan wia
Karachi. Recently, movement of
Afghan fresh {ruits to India has also
been permitted by Pakistan through
Husainiwala Customg Checkpost.
Movement of goods from India to
Afghanistan via Husainiwala is, how-
ever, not allowed by Pakistan.

(b) Government are pressing Pakis-
tan to open the over-land route for
Indo-Afghan irade.

Export of Coir Yarn to Burma

*§29. Shri A. K. Gopalan:
Shri Umanath:

Will the Minister of Commerce be
pleased to state:

{a) whether it is a fact that the
Indian coir yarn exporters are incur-
ring heavy loss due to the refusal of
the Government of Burma to revalue
rupee contracts prior to the 6th June,
1966;
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(b) whether Government have re-
ceived any representation in this re-
gard from the coir yarn exporters of
Kerala; and
(e) if so, the action taken thereon?

The Minister of Commerce (Shri
Manuobhai Shah): (a) and (b). Yes,
Sir.

(¢) A high-powered delegation is
shortly leaving for Burma for discus-
sing these matters.

Export Promotion Scheme for Woollen
Hosiery

830, Shri Hukam Changd
Kachhavaiya:
Shri Jagdev Singh Siddhanti:
Shri Bade:
Shri Rameshekhar Prasad
Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the ex-
port Promotion Scheme for woollen
hosiery has been announced; and

(b) if so, the main features of the
scheme?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) and (b). No scheme of export
promotion for woollen hosiery has
been announced. However, all faci-
lities for raw materials—both im-
ported and indigenous—will be made
available to registered exporters,

Closure of Textile Mills

*831. Shri Buta Singh:
Shri Ram Sewak Yadav:
Sthri P. H. Bheel:
8hri Gulshan:
Shri Madhu Limaye:

Will the Minister of Commerce be
pleased to state:

(a) the total number of textile
mills, spindles and looms closed down
recently;

(b) how many amongst them are
obsolete and uneconomical;
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(¢) how many textile mills gre now
run by Controllers appointed by Gov-
ernment; ang

(d) the total net financial result of
running these mills during the current
year?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) Out of about 600 mills with about
16.4 million spindles and 2 lakh looms
in the country, 11 mills, accounting
for about three lakh spindles and
4388 looms have closed since January
1966, 6 mills continue to remain closed
from earller than January 1966.

(b) Tw.
(c) Twelve.

(d) Seven out of twelve mills have
been taken over only during the last
seven or e¢ight months, and the finan-
cial results of the working of these
and the other mills during the cur-
rent year are not yet available, but
many of the mills are making profits.
A few mills which have been taken
over are losing also.
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Indian Iron and Steel Company,
Limited

*833. Shri S. N. Chaturvedi: Will
the Minister of Iron and Steel b
pleased to state:

(a) whether Government's attention
has been drawn to the statement of
the Chairman of the Tndian Iron and
Steel Company Litd. as reported in
the “Statesman” of the 12th August,
1966 that because of the inordinate
delay in approving its Balancing Plant
Scheme by Government, the country
was denied an additional production
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of 3,00,000 tons of stee] and conse-
quent saving of foreign exchange to
the tune of Rs. 26.27 crores per annum
over this period; and

(b) it so, the
scheme submitted
could not be
19667

reasons why the
in January, 1962
approved until May,

The Minister of Iron and Steel
(Shri T. N. Singh): (a) and (b). Yes,
Sir. The expansion scheme, which
was originally submitted by the Indian
Iron and Steel Co. Ltd. in June, 1962,
was approved by the Government in
April 1963. Subsequent to that certain
modifications to the original proposals
and revised figures of estimates sub-
mitted by the Company from time to
time had to be examined. A good
part of the delay was occasioned by
the persistence of the Company in
regard to setting up of an uneconomic
small capacity power plant which was
not essential for the expansion pro-
gramme, and due to the revision of
cost estimates, gdditions and alterna-
tions on more than one occasion.

Extra Railway Engines

*834. Shri Hari Vishnn Kamath:
Will the Minister of Railways be
pleased to state:

(a) whether his attention has been
drawn to an allegation (vide ‘Blitz’
dated 18-6-1966) that “one does not
have to go into the details of the
manner in which the railways come
to acquire So many extra engines”;

(b) if so, whether an inquiry has
been held in the matter; and

(c) if not, the reason therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, Sir, but there is no
basis for the allegation above over
acquisition of Locomotives.

(b) and (c). Do not arise.
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Fans and Lights in Trains

*335. Shri Madhu Limaye:
Shri Kishen Pattnayak:
8hri Bagri:

Dr. Ram Manohar Lohia:

Will the Minister of
pleased to state:

Railways be

(a) whether Government have re-
eeived complaints about the fans and
lights in the train compartments fre-
quently going out of order;

(b) whether complaints have also
been received about the wvirtual non-
availability of “free cleaning service”
at different stations; and

(e) if so, the action taken to remedy
this?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Occasionally complaints
have ben received regarding failure
of lights and fans.

(b) No, Sir.

(¢) The Government is alive to the
need for ensuring high standards of
maintenance and efforts are constantly
being made to effect improvement by
reviewing methods and renewing
equipments from time to time.

Explosion of Petrol Tankers on N.E.F.
Railway

*838. Shri P. C. Borooah:
Shri Bade:
Shri Hokam Chand

Kachhavaiya:

8Shri Hari Vishnu Kamath:
8hri Kapur Singh:
Shri Galshan:
Shri Narasimha Reddy:
8hri Krishnapal Singh:
Shri D. C. Sharma:
Shri Ram Harkh Yadav:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that some
petrol tankers in a Katihar-bound
goods train caught fire and exploded
between Alipur and Sudhani stations
on the Northeast Frontier Railway
on the 14th June, 1966;

(b) if so, in what circumstances; and

(c) the extent of damage suffered
thereby?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). On 13-6-66 Train No. 902
Down Parcel Express got derailed
between Sudhanj and Alipur stations
and due to sparks generted by metal-
lic friction caused by derailment, 4
petrol tanks caught fire. However,
there was no explosion.

(e) The cost of damage to railway
property was estimated at approxi-
mately Rs. 4,92,675.
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Derailment at Vyasarpadi Station
(8. Railway)

4094, Shri Ram Harkh Yadav:
Shri Bade:
Shri Hokam Chang
Eachhavaiya:
Shri Y. D. Singh:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
engine and two bogies of a goods
train derailed at Vyasarpadi Railway
Station on the Southern Railway on
the 20th July, 1966, causing injury to
several persons;

(b) if so, the details of the accident;
and

(c) the loss of life and property, if
any?
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). No. However, on that
day while train No. 350 Sick Local
was waiting at Vyasarpadi Signal
No. 74 on the Up slow line between
Perambur and Vyasarpadi Automatie
Block Section, the Coaching Trial
Train which left Perambur West col-
lided with it. As a result thereof the
tender of the engine of the Coaching
Trial Train and the Brake-van and a
dummy truck on the Sick Local Train
got derailed. Five railway employeées
sustained injuries.

(¢) There was no loss of life.

The cost of damage to railway pro-
perty was estimated at approximately
Rs. 12,550.

Truck-Howrah Bombay Mail Collisiom

4095, Shri Ram Harkh Yadav: Wil
the Minister of Railways be pleased
to state:

(a) whether it is 3 fact that Bombay
bound Howrah Mail met with an ac-
cident at the Jharsuguda  Railway
station on the Howrah-Nagpur
Section of the S.E. Railway on the
morning of the 21st July, 1966;

(b) if so, the details of the acci-
dent; and

(¢) the loss of life and property, if
any?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). On 21-7-66 while train
No. 2 Up Howrah-Bombay Mail was
running between Jharsuguda and Ib
stations, it collided with a motor truck
at the unmanned level crossing at
Km. 515/10-11.

(¢) There was no loss of Tife.

The cost of damage to railway pro-
perty was estimated at approximiately
Rs. T5.
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Accident near Madras

4096. Shri Ram Harkh Yadav:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a
woman and her three children were
run over by the Kancheepuram Fast
Passenger Train between Pallavaram
and Chromepet suburban stations near
Madras on the S. Railway on the 28th
July, 1966; and

(b) if so, the details of the mishap?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). On 28-7-86 at about
18-40 hrs. a woman and her 3 children
while trspassing the railway line at
Km. 25/1 between Pallavaram and
Tambaram stations were knocked
down by train No. 847 Madras Beach-
Conjeevaram Passenger.
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Weaving of Stainless Steel into
Textiles

4099. Shri Ram Harkh Yadav:
Shri Murli Manobhar:

Will the Minister of Oommerce be
pleased to state:

(a) whether Government are aware
of the American invention of weaving
stainless steel into fabrics and textiles;

(b) if so, the details of the inven-
tion; and

(c) its commercial utility as a
dress?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) to (e¢). It is understood that
Brunrwick Corporation in U.S.A. has
been experimenting with metallic
fibres for reinforcing rugs, work
clothes, Children’s clothes and Military
clothing. It is too early to venture an
opinion regarding its commercial
utility.

SEPTEMBER 2, 1966
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Rice from Nepal

4100. Shri Murli Manohar:
Shri Ram Harkh Yadav:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that Nepal
has recently agreed to the sale of a
large consignment of rice to India
shortly;

(b) if so, the details of the offer;

(¢) the quality and description of
the rice?

The Minister of . Commerce (Shri
Manubhai Shah): (a) to (¢). Govern-
ment of Nepal have offered to sell
some rice to India. Talks relating to
this offer are continuing.

Prices of Tractors

4101. Shri V. V. Thevar: Will the"
Minister of Industry be pleased to
state:

(a) the price of Massey Ferguson,
Hindustan, Escorts and Russian im-
ported tractors (large and small be-
fore devaluation;

(b) the current prices of the above
tractors and from what date revised
prices were given effect to;

(c) whether it is a fact that the
current increased prices were allowed
due to devaluation for the tractors
manufactured after the 6th June even
though their components were im-
ported before devaluation and if so,
the reasons therefor; and

(d) the percetage of imported com-
ponents that go in the production of
the agbove tractors?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). The pre-
devaluation and the current prices of
Massey Ferguson, Hindustan, Escorts
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and Russian imported tractors are asunder:—

Make of Tractor Pre-devaluation Current price R. marks
price. i
Massev Fergason Rs. 16.475 Rs. 21401 (with These are the prices at
effect from 6th  which: the tractors  are
June 1966). being sold presently. A
cost examinat]iunc of t}km
Escorts HP Rs, 15, Rs. 17300 (with tractors by the Cost Ac-
¥ 34 5 400 cﬂ'ect'?%rom the counts Division of the
6th June 1966). Ministry of Finance
has  recently been
completed. Based on the
results of the cost examina-
tion, the fair selling prices
of these tractors will be
decided shortly.
Hindustan so HP Rs. 17,650 Rs. 20,237°50 This is the price at which
with  effect the manufacturers has been
rom 12-8-1966) requested to sell the tractor
pending a cost examina-
tion for which the necessary
details have been called
for. The manufacturer has,
however, submitted a
representation  against this
and asked for reconsidera-
tion.
Russian DT-14B Re. 5.800 There has so far
(Russian tractors in been no imports
higher ranges are of these tractors
not being imported after devalua-
now) tion and there
has therefore
been no increase
in this price.
_
(¢) In some cases, the manufac-  fireqy it GRWMYT & Frar =TT FTE
turers have deferred payment P et &
arrangements with their suppliers "'"l- bl 'il‘-
with the result that the components : i
actually imported prior to the date of ‘4 ]\0“{‘ it TR Fﬂzf fegreat :
devaluation are to be paid for at the 1 TE "l Wﬁﬂﬁ 1 51 F 4t fF :

post-devaluation rates of exchange.
This factor is taken into account
while considering the claims of the
manufacturers for price increase on
account of devaluation.

(d) The percentage of Imported
ecomponents in the above mentioned
tractors manufactured indigenously is
as under:—

(i) Massey Ferguson

(ii) Escorts 34 HP

{iii) Hindustan 50 HP

40 per cent,
50 per cent.
38 per cent.
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N.G. Railway Lines in Gujarat State

4105, Shri Narendra Singh Mahida:
Will the Minister of Railways be
pleased to state:

(a) whether it ig a fact that the
narrow gauge railway lines in the
region of Gujarat State (Western



8681 Written Answers

BHADRA 11,
Railway) are proposed 'to be abolish-
ed ip the near future; and

(b) it so, the alternative future
plans and the reasons for removal of
the narrow gauge railway lines?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) There is no proposal at present
to dismantle N.G. lines on Western
Railway.

(b) Does not arise.

Arrears of Field Establishment Allow-
ances for Employees of Geological
- Survey of India

4106, Shri Narendra Singh Mahida:
Will the Minister of Mines and Metals
be pleased to state:

(a) whether it is a fact that the
arrears of Field Establishment Allow-
ances granted since August, 1962 to
the employees of the Geological Sur-
vey of India (formerly Indian Bureau
of Mines), Exploration Wing—have not
yet been cleared;

(b) if so, the reasons therefor; and
of the

(c) when +the payment
arrears will be made?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) and (b). Out of
the claims preferred by 850 officers,
claims of only 65 are pending clear-
ance. In addition, approximately 20
claims are pending with the Audit
Office for authorisation. Settlement of
these claims has been delayed because
thig allowance is admissible only on
certain specific conditions being ful-
filled. A detailed procedure had to be
worked out in consultation with Audit
in connection with submission of their
claims. This necessarily took some
time.

{c) It is expected that all pending
elzims will be settled by the end of
October, 19466,

1888 (SAKA) Written Answers 868 3
Export of Fish Meal

4107. Shri Narendra Singh Mahida:
Will the Minister of Commerce be
pleased to state:

(a) whether Government propose to
export fish meal to earn foreign ex-
change; and

(b) if so, the detailg thereof?

The M'aister of Commerce (Shri
Manubhai Shah): (a) and (b). The
present export of fish meal is negli-
gible due to limited production and
heavy internal demand.

Claims for Refund of Railway Fare

4108, Shrimati Ramdulari Sinha:
Will the Minister of Railways be
pleased to state:

(a) the number of claims pending
for the last six months and one year
for refund of Railway fare on account
of partially used tickets;

(b) the reasons of delay in disposal
of such cases; and

(¢) what steps are being taken to
expedite their disposal?

The Minister of State in the Minis-
try of Railways (Dr. Bam Subbag
Singh): (a) The number of claims
pending over six months and one year
for refund of Railway fare on account
of partially used tickets, as on 30th
June, 1966, was 24 and 28 respectively.

(b) Insufficient and incorrect parti-
culars initially furnished by the clai-
mants and non-receipt of accountal
particulars from other concerned rail-
ways account for the delay.

(¢) The Railways have been asked
to take effective steps for the expedi-
tious disposal of these cases.
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Requirement and Manufacture of
Rouze Powder

4110. Shri J. R. Mehta: Will the
Minister of Commerce be pleased to
state (i) the annual quantity requir-
ed in India; (ii) quantity produced in
the country; (iii) the quantity import-
ed; and (iv) the wvalue of imports
from different countries of the follow-
_ing commodities:—

1. Rouze Powder,

2, Silica Gel,

3. Synthetic Iron Oxide Powder
(Red),

4. Synthetic Iron Oxide Powder
(Black),

5. Plastic Steel

Iron Cement

7. Magnetic Qack detecting Ink?

L
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The Minister of Commerce (Shri
Manubhai Shah): (i) and (ii). No pre-
cise information with regard to the
annual quantity required and produc-
ed in the country is available except
in respect of the following items:—

(i) Synthetic red oxide of iron

The production of this item during
1964-65 has been of the order of 4.50
tons.

(ii) Lron cement

The production has been as shown
below:

1962
1963

40 tons.
145 tons.

(iii) and (iv), The items are aot
separately classified in the Indian
Trade Classification except for Silica
Gel and Iron Oxide and as such sepa-
rate figures of import for ecah are
not available. A statement shcwing
country-wise import (quantity and
value) of these two items during
1965-66 is laid on the Table of the
House. ([Placed in Library. See No.
7006,/66].

Controller and Deputy-Controller ef
Stores of Northern Railway

4111. Shri Rajdeo Singh:
Shri Bal Krishna Singh:

‘Will the Minister of Railways be
be pleased to state:

(a) whether it is a fact that the
previous Controller of Stores and
Deputy-Controller of Stores of North-
ern Railway Headquarters Office who
prematurely retired in the middle of
1965 have cases of corruption stand-
ing against them; and

(b) if so, the precautions taken to
avoid such corruptions in future?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Bingh): (a) Yes, There are certain
allegations of corruption pending
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against them, which are at various
stages of investigation.

(b) To avoid corruption:

(i) Procedure lacunae which are
noticed to have facilitated acts
of corruption are plugged to
the maximum extent possible.

(ii) Preventive aspect of wigil-
ance work is receiving sus-
tained attention and surprise
checks are carried out by the
Vigilance Officers of Zonal
Railways as also by the Vigi-
lance Directorate of the Rail-
way Board.

Northern Railway Headquarters Office
Buildings

4112. Shri Rajdeo Singh:
Shri Bal Krishna Singa:

Will the Minister of
pleased to state;

Rallways be

(a) the cost of labour and materials
involved in the mural painting re-
cently started on the walls of the
Northern Railway Headquarters Office
building; and

(b) the cost of construction of Class
I, Class II, Class III and TV Staff
quarters?

The Minister of State in the Minis-
try of Railwayy (Dr. Ram Subhag
Singh): (a) Rs. 50,000.

(b) In Delhi Area, the cost per unit
of different types of staff quarters for
the present scale of accommodation is
approximately as under:—

Rs.

(i) For class I and class

II, Sr. Scale and Jr.

Scale officers. 20,600
(ii) For Senior Class III 14200
(ili) For Junior Class ITI

staff 10,700
(iv) For Class IV staff 6,360.
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Newsprint Product in Punjab

4115, Shri Yashpal Simgh:

Shri Hukam Chand
Kachhavaiya:

Shri Bhagwat Jha Axad:

Shri Sonavane:

Shri Raghunath Singh:

Shri Daljit Singh:

Will the Minister of Industry be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the report.
published in the “Hindustan Times"
dated the 28th May, 1966 that “an
ambitious Rs. 20 crores newsprint mill
project has been cold-storaged on ac-
count of the reorganisation of Punjab”;
and
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(b) it so, the action taken to save
the project?

The Minister of Industry (Shri D.
Banjivayya): (a) Yes, Sir; but the
Hon’ble member perhaps refers to re-
port published in Hindustan Times
dated the 25th May, 1966, as there is
no such report in that paper of the
28th May, 1966.

(b) The scheme hag not been cold-
storaged but, due to the proposed re-
organisation of Punjab and Himachal
Pradesh, further action has been de-
layed till the new set up comes into
existence,

Heavy Pumps and Compressor Plant
near Allahabad

4116, Shri Kindar Lal:
Shri Vishwa Nath Pandey:

‘Will the Minister of Imdustry be
pleased to refer to the reply given to
Starred Question No, 1666 on the 13th
May, 1966, and state:

(a) whether Government have fina-
lised the scheme for the setting up of
a Pump and Compressor Plant near
Allahabad with Soviet collaboration;
and

(b) it so, the main features thereof?

The Minister of Indusiry
Sanjivayya): (a) No, Sir.

(b) Does not arise.

(8hri D.

Almminium Plantyg

4117. Shri H. C. Linga Reddy:
Shri P. E. Chakravertl:

Will the Minister of Mines and
Metals be pleased to state:

(a) the number of Aluminium plants
working at present in the country;

(b) the number of Aluminium plants
for which licences have been issued;
and
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(¢) the up-to-date progress made by
the Aluminium plants proposed to be
located in Belgaum District of Mysore
State and when the game will go into
production?

The Minister of Mines and Metals
(Shri S. K Dey): (a) and (b). A
statement giving the requireq infor-
mation is laid on the Table of the
House. [Placed in Library. See No.
LT-7007|66].

{c) A “letter of intent” was issued
to a Company in the private sector in

July, 1964 for establishment of a
30,000 tonnes p.A. new aluminium
smelter in Mysore State. The Com-

pany have since selected a site for the
smelter near Belgaum (in Mysore
State), investigated the bauxite de-
posits in the South Kolhapur area in
Maharashtra, and concluded an agree-
ment with the Mysore State authori-
ties for supply of necessary power.
The Company's proposals for foreign
exchange financing and foreign colla-
boration for the project have been ap-
proved by the Government of India.
The aluminium smelter is expected to
go into production during 1969.

Setting up of Industries in Foreign
Countries

4118, Shri Yashpal Singh: Will the
Minister of Commerce be pleased to
state the names of the countries with
which India has entered into collabo-

, Taion in the equity shares for the set-
ting up of industries in foreign coun-
tries during 1965 and up to June, 19667

The Minister of Commerce (Shri
Manubhai Shah): During the period
under review, the Government of India
approved equity investment by pri-
vate Indian parties in Joint industrial
enterprisegs abroad in the following
countries: .

Nigeria, Ethiopia, Kenya, Tanzania,
Ceylon, Iran, Saudi Arabia,
Columbia, Canada, United King-
dom, Malaysia, Hongkong and
Philippines.

Bikaner Railway Statiom

4119, Bhri Bagri:
Dr, Ram Manohar Lohia:
Shri Madhn Limaye:
Shrj Maurya:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri P, L, Barupal:
Shri Dhuleshwar Meena:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 4641 op the
29th April, 1966 and state:

(a) whether a decision for the shift-
ing of the Railway Station of Bikaner
and the construction of over and
under-bridges over the railway cross-
ing within the Municipal limits of the
city has since been taken;

(b) whether the proposal to provide
Retiring and Refreshing Roomsg has
since been considered; and

(c) if so, the decision taken in the
matter?

The Deputy Minister in the Minis
try of Railways (Shri Sham Nath): (a)
No. The matter is still under con-
sideration of the Government of
Rajasthan and a final decision from
the State Government is awaited

(b) The proposal is still under con-
sideration.

(e) Does not arise.

Removal of Fish Plates from Railway
Track

4120, Shri Vishwa Nath Pandey: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that fish-
plates were found removed from the
Railway track near Ravelganj Statiom
(N.ER.) opn the 20th May, 1966; and

(b) if so, the stepg taken in this
regard?
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The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) Government Railway Police,
Chupra registereq a case on crime
No. 5 dated 20-5-1966 u/Ss 126 Indian
Railways Act and 379 LP.C. Two
gangmen have been arrested go far.
The case ig still under police investi-
gation. A C.LD. officer is assisting in
the investigation.

Khadi Bhawans

4121, Shri Bibhuti Misra:
Shri K. N, Tiwary:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that a large
amount of money is being spent on
rent and establishments of the Khadi
Bhawans in Bombay, Madras, Calcutta,
Delhi and other big cities;

(b) whether it is also a fact that
the work in these Bhawang proceeds
slowly and without the motto of ser-
vice; and

(c) the efforts being made to remove
these shortcomings?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Expenditure on establishment and
on rents including rates and taxes in
respect of Khadi Gramodyog Bhavans
at New Delhi, Madras, Bangalore,
Calcutta, Goa and Bhopal which are
run directly by the Khadi and Village
Industries Commission amounied dur-
ing 1964-65 to Rs. 11.45 lakhs and
Rs. 2,43 lakhs respectively, while the
sales at these Bhavans during that
year amounted to Rs. 175.39 lakhs.
The expenditure on establishment and
rents taken together works out to 7.91
per cent of the total sales.

{(b) No, Sir. A regular watch is
kept over the functioning of these
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Bhavans by the Khadi Commission
authorities.

(c) Does not arise.
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(w) frafa fed sofr amer wier &1
frem =37 gt a7 frene Rmnd &
fag sgre o werw W 9 Fadam qav
fen-fraaw & sy 9na g 7 &4
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wroré & firez frestes qamgt w1 o
AT

4123. «Y OV W7 VI
| TREAATR :
=t Ay Tz
7 IAF gAY 7 AN FT T
w41 fF
(%) #r az 79 g f Sraf @9
©ad & fawe farses gl & 10
UF a9ET THST T

(=) afz g, at 2z arnT far
gn %7 91 "% 78 feadr aen # 9 ;

1

(7) 38 T # ¥ FIAE T
mE?

e AAET § TWE-HA (WMo
™ gan fag) - (F) I 7@ afew
1-5-1966 F1 FNTE /T €99 F¥
@T gl F a2 arar A 13
ST ATeT HAT ZHT UF BT A7 Aifas
gat fumn a7 1 9w AT TEAEE: oF
aifes fafor 4 &1 "= 99
%% 1 fige 399 & oz f59 sy a9
a1g v (Air breather) & fsret
qAJT =¥

(=) =¥ (w) 5 adf saar |

fawrrrarg & AT fanTwr avm

4124. = PR TI GBI :
o TRIEOTE
=5t 3T fag
T WE HAl g @y & ogar
o f&
(F) =1 famgaaz & o= forree

FFUT GEA T TET ST F
famradw §

(=) afz &, @1 & =2 § =90
fear s

() sa& feor fazenm wET &1
T 7 FY HarEw ;AR

(%) ag amm fea foa 200 &
e fear ST 9 ?

iE §rEg | WAt (=W
qm|) o (F) o2

(@) sa Fma F1 1968 ¥ q
FE & ArAAT g1

() afaad 50% 100%Ta ®77 |

(9) =fowaw Fods, AafEr,
ST, ST AT, T =T AT E |

7 faest &wa a3 g et Y g

4125. 9 TRTEAAE
= gER WY TETH
=t e Ay

I M qAl T3 A w7 oFdT
s fw

(F)Fraza=gfe soni, 1966
&1 A% foeed! ™a =99 9 UF dI9
T TIF, TF WMET F ATH 7 FT
RO q@r 41

(=) afs g, ar fo= afdfeafaat &
ag =afF sl & A Eer wr
qT ; HWIX

(%) 7' g% fFr &9 31 @F
arar qr 7

AT AAHT A TIWAT (s TW
) : (F) A7 (@), FEEL WT
gfers & ITeTC 30-5— 6671 T faweft
2 ¥ T #faq § ow T s
F X FIG GAG UF 70 qUA q&
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e & fdt mEr wgqar g19 § A9
FT AR A F foid et

(n) =f% 77 =afey Fr 7w AN
forares A 3y g+, Tafag afes =412
FT 1 T ATEAT AT FF |

Issue of Bank Advances to Textile
Mills

4126. Shri Madhu Limaye:
Shri Kishen Pattmayak:
Dr, Ram Manohar Lohia:
Shri Bagri:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have set-
tled the controversy between the State
Bank on the one hand and the Maha-
rashtra State ang Uniop Government
on the other, over the issue of bank
advances to textile mills in difficulties;

(b) if not, the reasons therefor?

The Deputy Minister ip the Minis-
1try of Commerce (Shri Shafi Qureshi):
(a) and (b). There is no controversy
between the State Bank on the one
hand and the Central Government and
Maharashtra Government gn the other
for issue of loans to textile mills in
difficulties. The State Bank give loans
to Cotton Textile Units, taking into
account inter alia the financial posi-
tion of the mills concerned.

Modernisation of Coal Mines

4127. Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri B. K, Das:
Shri 8. C., samanta:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether Government propose to
scrap the progamme of the modernisa-
tion of coal mines or slow it downm
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during the Fourth Plan owing to
foreign exchange difficulties;

(b) whether any aid is being sought
for these modernisation projects; and

{c) the response from the wvarious
countries thereto?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) Modernisation
of coal mines is not likely to be held
up on account of foreign exchange
difficulties as the bulk of the require-
ment of new mining machinery may
be available indigenously. Release of
foreign exchange is considered for
such machinery as has to be import-
ed and is absolutely essential.

(b) No, Sir.

{c) Does not arise,

Development of Railway Lines in
Bastar

4128, Dr. Ram Manohar Lohfa:
Shri Madhu Limaye:
Shri Lakhmn Bhawani:

Will the Minister of Railways be
pleased to lay on the Table the pro-
gramme drawn up for the Railway
development of the Bastar and sur-
reunding adivasj areas and if no pro-
gramme has been formulated yet,
whether there will be one during the
Fourth Plan Period?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath): No
specific plan for development of Rail-
way for Bastar and surrounding
Adivasi region has been drawn up so
far. In the context of the proposals
for integrated development of indus-
tries in the Dandakaranya region, in-
vestigations are being carried out for
some pew rail links. Owing to the
meagre allocation of funds for new
lines in the Fourth Plan, it is prema-
ture to say how the priorities for these
rail links will work out in relation to
other gchemes for export of iron gre,
port development and strategic re-
quirements of the country’s transport
system.
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' Spinning Mills a¢ Jagdalpur

4129, Shri Madhg Limaye:
Shri Bagri: '
Dr, Ram Manohar Lohia:

Will the Minister of Commerce be
pleased to state:

(a) whether in view of the deterio-
rating conditions of the adivasi areas
and the growigg unemployment, any
measures are being taken to speed up
the setting up of the spinning mills
at Jagdalpur;

(b) if so, when the production will
commence;

(c) the total number
likely to find employment
mills; and

of persons
in the

(d) the programme for training the
Adivasis?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi
Qureshi): (a) to (d). The Rehabilita-
tion Industries Corporation Ltd., Cal-
cutta, a public sector undertaking,
under the administrative control of
the Ministry of Labour, Employment
and Rehabilitation had approved a
proposal for setting up a cotton spin-
ning mill at Jagdalpur for the dual
purpose of developing the area and
for providing employment to migrants
from East Pakistan resettled in Danda-
karanya. Accordingly, ap industrial
licence dated 9-9-19685 wag granted to
the Corporation for setting up a new
cotton spinning mill of 25,000 spindles
at Jagdalpur. The mill when estab-
lished and commissioned would pro-
vide employment to about 963 persons
of all categories.

2. However, it is understood that
the Corporation's Board of Directors
in their last meeting has decided not
to proceed with this project for the
present. The details leading to this
decision are awaited from the Corpo-
ration and on receipt the matter would
be considered further by the Govern-
ment,

1596(Ai) LSD—4.

Export Performance Awards

4130. Shri Maurya:
Shri Bagri:
Shri A, V. Raghavan:
Shri Pottekkatt:
Shri Mohammed Koya:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 1528 on the 6th
May, 1966 and state:

(a) whether any decision has since
been taken regarding the institution
of export performance awards; and

(b) if so, the broad features there-
of?

The Minister of Commerce (Shri
Manobhai Shah): (a) The Draft
Scheme of “Awardg for Public Recog-
nition of Outstanding Export Per-
formance” hag been formulated by
the Commerce Ministry and the con-
currence of concerned authorities is
being obtained.

(b) The broad features of the
Scheme are already gutlined in the
note, laid on the Table of the House,
with reference to the Starred Ques-
tion No. 1528 answered ovn the 6th
May, 1966,

Derailment of Poona-Miraj Goods
Train

4131. Shri Maurya:

Shri Bagri:

Shri Huokam Chand
Kachhavaiya:

Shri Bhagwat Jha Azad:

Shri Sonavane:

Shri Raghunath Singh:

Shri Tula Ram:

Shri P, R. Chakraverti:

Shri Vishwa Nath Pandey:

Shri Eapur Singh:

Shri Buta Singh:

‘Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a goods
train proceeding from Miraj to Poona
was derailed on the 28th May, 1968;
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(b) if so, the cause of the accident;

(c) the estimateq loss of property
and life; and

(d) whether any inquiry has been
ordered intp the incident; if so, the
main findings thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath): (a)
No Up goods train running from Miraj
to Poona was involved in any acei-
dent on 28-5-1966. However, on that
day a wagon of a Down goods train
deraileq and rerailed by itself while
the train was running between Phur-
sangi and Alandi stations.

(b) and (d). According to the find-
ing of the enquiry committee the acci-
dent was due to the failure of railway
staff.

(c) the cost of damage to railway
property was estimated at approxi-
mately Rs. 360.

There was no loss of life.

Shortage of unfiltered Water at
New Delhj Railway Station

4132. Shri Yashpal Singh: Will the
Minister of Railways be pleased to
state:

(a) whether Loco-sheds of the New
Delhi Railway Station are facing
shortage of unfiltered water; and

(b) if so, the action proposed to be
taken in the matter?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) No. Some pollution of
unfiltered water supplied to the loco-
sheds had however occurred by see-
page of the sullage water at the pump-
ing site when water level of Yamuna
River had gone down on account of
exceptional drought conditions.

(b) A scheme is under investigation
for providing Railway’'s own tube-
wells across the second Yamuna Rail-
way Bridge to supply tubewell water
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for the Railway requirements in New
Delhj including locosheds.

Second Cable Facfory

4133. Shri Subodh Hansda:
Shri H. C. samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Bishwanath Roy:

Will the Minister of Industry be
pleased to state:

(a) whather it is a fact that the
Hindustan Cables Ltd. propose tp es-
tablish a second factory for the manu-
facture of underground cables;

(b) where this new iactary will be
located; and

(e) whether plans and estimates of
the project have been prepared and if
so, the total amount thereof and the
capacity of the project?

The Minister of Industry
Sanjivayya): (a) Yes, Sir.

(Shri D.

(b) No decision has so far been
taken regarding location.

(¢) The approximate cost of the pro-
ject for a capacity of 8000 Kmg per
annum of Dry Core Cables, is estimat-
ed to be Rs. 996 lakhs (excluding
Township).

1dle Capacity in Heavy Electricals,
Bhopal

4134. Shri Subodh Hansda:
Shri §. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Industry be
pleased to state:

(a) whether any attempt has been
made to utilise the spare capacity of
the Heavy Electricals Ltd., Bhopal;

(b) from which sources orders have
been secured to ytilise the capacity;
and
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(¢) for how long this idle capacity
was not utilised and whether any loss
has occurred on that agcount?

The Minister of Imdustry (Shri D.
Banjivayya): (a) Yes, Sir.
(b) Railways, Defence establish-

ments and other Government and pri-
wate organisations,

(c) It takes T to 10 years for an in-
dustry like Heavy Electricals, Bhopal
to reach full capacity. This long ges-
tation period is inherent because of
the highly complex and sophisticated
nature of the products; in fact, they
are being produced in this country for
the first time. During the gradual
build up of production, temporary
pockets of spare capacity do occur but
to the extent possible these are utilis-
ed. Np significant loss has taken
place on this account.

Fire in N.C.D.C. Office

4135. Shri C. K. Bhattacharyya:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether a fire broke out in the
accounts office of the National Coal
Development Corporation on the 29th
May, 1966;

(b) whether some files and docu-
ments were burnt and whether infor-
mation was Jodged with the police to
that effect;

(c) whether the C.B.I in its inquiry
into the affairs of N.C.D.C. has seized
some papers and asked for more; and

(d) whether the fire incident is in
any way related to the C.B.I. probe?

The Minister of Mines angd Metals
(Shri S. K. Dey): (a) Yes, Sir. A
small fire had broken out in one of
the rooms of the Accounts Building;
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(b) Yes, Sir.
were burnt.
police,

Some files and papers
It wag reported to the

(¢) C.BL is not making any in-
quiry into the affairs of N.C.D.C. as
such. This is apart from individual
cases being investigated by the Special
Police Establishment in consultation
with the Chief Vigilance Officer of
the Corporation. There is thus no
question of C.B.L. geizing some papers
and asking for more ip this context;

(d) No, Sir.

LE.W. Indore

4136. Shri Rajdeo Singh:
Shri Bal Krishna Singh:

Will the Minister of Industry be
pleased to state:

(a) the amount contributed by Gov-
crnment in L.EW. at Indore;

(b) whether it is a fact that this
concern produced only seven table
wans in four years against its rated
capacity of more than seven thousand
for the same period; and

(¢) whether the responsibility for
this utter waste of public money has
been fixed?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (¢). The infor-
mation is being collected from the
State Government and will be laid on
the Table of the House.

Panchkura-Haldia Line

4137. Shri Subodh Hansda:
Shri §. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
construction of Panchkura-Haldia line
hag been slowed down;

(b) if so, the reasons therefor;
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(c) whether this slowing impact has
also fallepn on the construction of the

3rd line from Panchkura to” Howrah;
and

(d) for how long this state of affairs
will continue?

The Deputy Minister in the Minis-
try of Railwayg (Shri Sham Nath):
(a) and (b). No. The line is intend-
ed to serve the new port and indust-
ries to be located at Haldia and the
Railways are phasing the construction
to synchronise with the completion of
the Haldia Port Project.

(¢) No.
(d) Does not arise.

Prices of Electrical Goods

4138, Shri P. C. Boroeah: Will the

Minister of Industry be pleased to
state:

(a) whether it is a fact that the
prices of electrical goods have increas-
ed by 20 per cent to 200 per cent over
the last three years;

(b) if so, the extent of increase in
prices registered during the period
upto the end of June, 1966; and

(c) the reasons therefor?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). There has
been increase in the price of zlectri-
cal goods like Electric Lamps (in-
crease of about 20 per cent) Miniature
Lamps (increase by 25 per cent), Brass
Lamp Holders (increase by 40 per
per cent), Storage Batteries (increase
of 25 to 36 per cent), Dry Batteries
(increase by 35 per cent) and House
Wiring Cables (increase by 17 to 22
per cent). The wariation has been
between 7 per cent to 17 per vent in
the case of Radio receivers, electric
fans and domestic appliances. In the
case of storage batteries and dry
batteries the increase over the 1964
prices was about 30 to 35 per cent
and the prices have remained more or
less steady after September, 1963. In
some case like the batteries, the jn-
crease in the import duty and levy of
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the countervailing excise duty on
lead, the basic raw material, have

" the cause for the increase in the
prices. .

All these industries have been
affected by the increasing cost of pro-
duction, by way of increase in the
prices of raw materials, increase in
the import duty, increase in wages,
packaging etc.

Derailment of Goods Train near
Ambodala Station

4139. Shri P, R. Chakraverti:
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a goods
train was derailed on a bridge bet-
ween Ambodala and Doikahi Stations
on the Raipur-Vizianagaram section of
the Southern Railway on the 10th
June, 1966:

(b) if so, the causes of the accident;
and

(c) the total amount of loss to the
railway property?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) On 10th June. 1966 a goods irain
got derailed at Km. 267/11-12 between
Ambodala and Doikallu stations just
short of bridge No. 448,

(b) The cause of the

accident is
under investigation.

(c) Rs. 1,80,000 approximately.

Podar Sapphire Mines in Kashmir
4140. Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether i# is a fact that the
Podar Sapphire Mines in Kashmir
have been explored by a team of
Geologists;
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(b) if so, the result thereof; and

(c) the reaction of Government
thereto?

The Minister of Mines and Metals
-(Shri 8. K. Dey): (a) to (c). Accord-
ing to information available with the
Geological Survey of India, Podar
Sapphire Mines were explored by the
Geologists of the Department of Geo-
logy and Mining, Jammu and Kashmir
Government, in 1961. These were fur-
ther examined by a team of Geolo-
gists of the Jammu and Kashmir
Minerals Ltd., during 1964 and 1965.

The Government of Jammu and
Kashmir have collected some sapphire
corrundum from the mine workings
and have prepared a project report
for large scale exploratory operations.

The Geological Survey of India
propose to investigate these Mines
during the field season 1966-67.

Minera) Advisory Board

4141, Shri Bibhuoti Mishra: Wil] the
Minister of Mines and Metals be
pleased to state:

(a) whether it is a fact that a meet-
ing of the Mineral Advisory Board was
held at Bhubaneswar on the 2l1st
June, 1966; and

(b) if so.
thereat?

the decisions taken

The Minister of Mines and Metals
(Shri S. K. Dey): (a) Yes, Sir.

(b) A statement of the important re-
commendations of the Board is laid on
the Table of the House. [Placed in
Library. See No. LT-T7008/66].

TAAAT AeqA IC 97 A
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Derailment at Bhadohi (N. Railway)

4143, Shri Kindar Lal:

Shri Vishwa Nath Pandey:

Shri Bade:

Shri Hukam Chan
Kachhavaiya:

Shri Kashi Ram Gupta:

Shri Onkar Lal Berwa:

Will the Minister of
pieased to state:

Railways be

(a) whether it is a fact that the
enigne of a goods train derailed at
Bhadohi on the Jhanghai-Varanasi
section of the Northern Railway about
60 miles from Allahabad on the 2lst
June, 1966;
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(b) if so, the causes of the accident;

(c) the total amount of loss to the
Railway property; and

(d) the action taken in the matter?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) The derailment was due to the
failure of railway staff.

(c) The cost of damage to railway
property was estimated at approxi-
mately Rs. 350.

(d) Suitable disciplinary action is
being taken against the staff held res-
ponsible for the accide_nt.

Looting of Detonator Boxes

4144, Shri C. K. Bhattacharyya: Will
the Minister of Mines and Metals be
pleased to state:

(a) whether 26 boxes of detonators
used for coal mining operations were
looted from an explosives magazine
near Panchet Dam on the 25th June,
1966;

(b) “'rhether these have been traced;
and

(c) whether the gang has been
arrested?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) 26 cases of De-
tonator used for coal mining opera-
tions were reported to have been loot-
ed from the Panchet Magazine on 18th
June, 1966 (night),

(b) 19 cas.es of Detonator have been
traced so far. Further, the matter
is under investigation.

(¢c) The Police has arrested 5 per-
sons so far.
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Indo-Yugoslay Trade

4145. Shri Brij Basi Lal;
Shri P. C. Borooah:
Shri Vishwa Nath Pandey:

Will the Minister of Commerce be
pleased to state:

(a) whether a Yugoslav trade dele-
gation recently visited New Delhi to
hold talks with regard to the Indo-
Yugoslav trade; and

(b) if so, the result of the talks
and the terms of the trade agree-
ment, if any, signed?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Yes,
Sir. The talks related mainly to the
steps to be taken after devaluation.
Copieg of the Protocol signed at the
conclusion of the talks are available
in the Parliament Library.

Re-Sale of Car in Black Market

4146. Shri Gulshan: Will the Minis-
ter of Industry be pleased to state:

(a) whether it is a fact that a
Superintendent of Police in S.P.E.
sold his car in black-market within
one year of its purchase from Govern-
ment quota; and

(b) if so, the reasons therefor and
the action taken in the matter?

The Minisier of Industry (Shri D.
Sanjivayya): (a) No, Sir.

(b) Does not arise.

GATT,

4147, Shri Jashvant Mehta: Will
the Minister of Commerce be pleas-
ed to state:

(a) whether it is a fact that India’s
representative expressed dissatisfac-
tion at the progress of the Kennedy
Round Tariff negotiations at G.A.T.T.
meeting held in July last;

(b) if so, the reasons therefor; and



8709 Written Answers BHADRA 11, 1888 (SAKA)

(¢) the action taken in this
regard?
The Minister of Commerece (Shri

Manubhaj Shah): (a) to (c). Yes,
Sir. In the course of the meeting of
the Trade Negotiations Committee
held on 8th July, 1966 at Geneva
to review the progress of the Ken-
nedy, Round Tariff Negotiations,
India’s Permanent Representative to
the GATT expressed disappointment
over lack of progress in the field of
meeting the trade requirements of
less developed countries. He expres-
sed the hope that the Delegations
of developed countries would make
concrete offers to increase copportu-
nities for the exports of less-deve-
loped countries.

Looting Incident at Bharwari Station
(Northern Railway)

4148, Shri Brij Basi Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Railways he
pleased to state:

(a) whether it is a fact that at
Bharwari Railway Station (Northern
Railway) when 72 Down Parce] Ex-
press reached the Railway Station
about mid-night of the 11th July,
1966, some armed persons travelling
in that train snatched away the purse
of a passenger and stabbed him and
his friend and also kidnapped his
friend from the compartment; and

(b) if so, the
regard thereto?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) No.

(b) Does not arise.

action taken in

between Sarwadi and

Jalna Stations
4149, Shri Brij Basi Lal:
Shri Vishwa Nath Pandey:
Will the Minister of Railways he
pleased to state:

(a) whether it is a fact that four
wagons of a goods train derailed bet-

Derailment

. Retrenchment
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ween Sarwadi and Jalna Stations om
the Poona-Manmad Section of the
Central Railway on the 11th July,
1968;

(b) if so, the causes of the acci-
dent; and

(c) the total loss to the Railway
property?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Two wagons got derailed and
not four,

(b) The cause of the accident is
under investigation.

(c) Rs. 9,440|-approximately.

in  Chakradharpur
Division

4150, Shri H, C, Soy: Will the
Minister of Rallways be pleased to
state:

(a) whether it ig 3 fact that in
Chakradharpur Railway Division on
the S.E. Railway, heavy retrenchment
of class IV employees has been made
to effect economy;

(b) whether it is fact that the
class IV staff are made to give duty
for twelve hours without break or
rest resulting in  impairing their
health and working efficiency; and

(e) if so, the steps taken to effect
economy by curtailment of other un-
necessary expenditure and not to
retrench the class IV staff?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) No.

(¢) Does not arise.
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Attempt t0 Dernil Lucknow-Agra
Express
4151, Shri Panna Lal:

Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that an
attempt to derail the 13 TUP
Lucknow-Agra  Express between
Kamalganj and Fatehgarh Railway
Stations on the North Eastern Rail-
way was foiled by the vigilance of
the driver on the night of 23rd July,
1966;

(b) if so, the particulars of the
Incident; and

{c) the action taken in the matter?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
{a) to (c). No. The correct position is
that on 24-7-66 the Driver of 13 UP
Express train detected -one piece of
rail measuring 6'-9" lying on the
track near level crossing No. 135-C
between Kamlaganj and Fatehgrah.
Police investigation revealed that the
rail piece had been stolen from an
old stock of rail pieces at the adjac-
ent level crossing No. 134 by some
unknown persons who had left it on
the railway line. Senior Railway
Officers Joint Enquiry Committee
also opined that it was a case of
theft by some unknown men and not
an attempt to sabotage. The police
have registered a case u|S 379 IPC
and are investigating into it. The
Gateman of level crossing No. 134
has been taken up for negligence of
duty.

FEAIE ® FR KT EH

4152. st «F
S gET wT wBAT
= "AATER
st go 30 fag :

AT T WAT I &g &7 F]qT
RO
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(%) = ag & ¢ fr 3w ¥
PRI ¥ e o Y

(&) afz @i, o fa2wii & wfie a9
foae e 1 BEWE FT w1 AR
fomr o 7 W

(7) & m9EdT FT EH FH X
far w1 3omo fer oo wT & 7

& AW (it Ao weaar ):
(%) s, &

(@) foed & awt & GEmEr ¥

FIT F FTEA(aF WIS F1 497 A=
THEIT & ==
ag T
(A %o )
1963—64 48.69
1964—65 41.55
1965—-66 20. 45

() ¥ & BEWME F S F
FH F1 QU & F fag w67 Friaw
I F Y H T F AT 9T 3qAIT
fom & wf@ 10 91" %o F YW FT
FEE FT FOS AU FIA A
frwag fopar mar & 1 49 Fifes 9
¥ &7 ¥ gaum it et &
wfafem a9 fggem wE feea
Fdaator set fao, FE (wmm)
(7 a<FTLr @ F1 qF ITHA ) ¥
T F o g fF e ag AR
15 9T@ T Hio REMME & FH
T FT AHAT T TGYAT FT AT 1
I TTEA BT o AT 60 T To
g
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W § s faw

4153, ot ¥W :
st FEA w7 FEIT
Aqt G
!ﬂ'{!_o To FH'E'

T FAM FeAT AF TATH F FAT
w47 fF

(%) 71 aowT &1 fa=re At
a7 fRewr § OF &9 fae a9
&,

(=) afz &, & 99 & a1 FH
oo g1 ST |

() wTT ®1 FoFaa e w1 qHA
fazei & @arh a7

O AW (s Ao wWHET)
(%) o, 7@

(@) = (). sw & Ay 95

fet TeaTa wItE™ A SETEA

4154. st &%
At g T FHID :
st drAEa
st To o TAE

AT SAFL WIT FEATT FaAT 77 Far
=7 gar w47 fF o

(%) mnaga=s § & fwerd
ETT FTeET H gl ard wrew
foedr s ¥ wew frwir & for S
qeq Tg; faar T @ ong IEREA
60—70 Tiamg & 9= & 20-30
gfewa gy € fora & sfawi 1 faw
<E a9 9 N9 93 @7 § WK EE

Feor qfeFi ¥ gEw G @ g
10

(=) afe g, oo 7ar wToor g ?

T W gEwra W (o fiyo Ao
fag) : (%) o (@). i & 2.5
fafergs =7 & @™ & T W &
TEATT FT AT 9¢ ME & | TER A%
TH 9 F ATOW § I A 2299 ey
qar w=2 faw § d arfert a1 s &
T 4 | o gFTRat # Tgw & A
aifeat s @rat | 2. sfafrmgsa ¥
FE@ME F AT M q, Treared & o
SarT w27 gA: ffvaa f5y o oy
== fraffa <@ awg 79 a9 #71 e
Tagr T ¢ fw wew 0F i AT T &
s o o1 &% wix S wiafafy gfms
F ST T |

T 7T %6 Afows I F w00
g & ferd § aard 9 At 3
el & e w9 g o § faew
w101 §9 fawnii & samas qar §A9
o 99E TIT & |

e Teom FITEE A a9 WA 6
frata

4155. =t aF
St gEA T wYIA
@ A
Wt g0 zo fag :

s S MR I qAT A q9T
g w40 fF

(%) 71 ag av g f& FeErg
ToqTE AT Afear faew § A
FT SER 6T AT F FT0 aga ¥
¥ W § wreEmd 7 i F1 sara
Fv ¥ fom &
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() T X F wefar @ qTe
FREW A & T3T9 & qar faer ¥
garE W areT 3 1 gefeat "o b
faawit & gfemn AT 9 & W)

(w) =fz &, @ & 797 & F0
Frdadt @ aE 7 '

g S geata 7 (oft o Ao
frg) @ (7) &Y, 7 F A
forar§ &1 faai@ 1964-¢5 ¥ 3.95
fafea ®70 & 4@ #T 1965-66 W
14. 65 frfeas &3 21 1 |

(@) w7 7FF I5T |

() <Y, W&

(%) swa AgF g5am 1
Delegation from Nepal

4156. Shri Mohammed Koya:
Shri P. C. Borooah:
Shri Ram Harkh Yadav:

_ Will the Minister of Commerce be
pleased to state:

(a) whether an official trade dele-
gation from Nepal recently visited
India;

(b) if so, the proposals discussed
with the deiegation; and

(e) the agreement, if any reached
with them?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (e). An
official Delegation led by the Acting
Secretary for Commerce of His
Majesty’s Governmnet of Nepal
visited India durnig the first week of
August, 1966, for discussing matters
relating to trade between the two
countries. A copy of joint state-
ment dated 6th August, 1966, issued
after these talks is laid on the Table
of the House. [Placed in Library. See

No, LT-7009/66].
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Prices of Match Boxes

4157. Dr. Ranen Sen:
Dr, U, Misra:
Shri Badroddoja:
Shri H. P. Chatterjee:

Will the Minister of Commerce be
pleased to state:

(a) whether Government are aware
that different varieties of match
boxes, some with stamps indicating the
price and some without any such
indication are being freely sold in
the market at any price the traders
demand; and

(b) if so, the steps taken to stop it?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). There
is no statutory control on the prices
and distribution of matches. The
match manufacturers, both in the
mechanised and non-mechanised sec-
tors, are, however, required to print
the retail price on the match box
under the Central Exise Rules. Non-
observance of the rules is punishable,
Reports of scarcity and higher prices
are at times received from wvarious
parts of the country and efforts are
made to rush supplies to such uareas,
To ensure adequate production, the
match industry has been included in
the list of 59 Priority Industries,

Manufacture of Watches

4158, Shri Vishwa Nath Pandey:
Will the Minister of Industry be
pleased to refer to the reply given to
Unstarred Question No. 957 on the
25th February, 1966 and state:

(a) whether the proposals regard-
ing the Swiss and Soviet Collabora-
tion in the manufacture of watches
in India have since been finalised?

(b) if so, the progress made so far
to set up a factory; and

(¢) when it is likely to go into
production?
The Minister of Indostry (Shri

D. Sanjivayya): (a) Not yet, Sir.
(b) and (c). Do not arise.
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Find of Gold Bearing Rocks In Asam

4159. Shri Shree Narayan Das:
Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:
Shri Lakhmu Bhawani:
Shri P, C. Borooah:
Shrimati Jyotsna Chand:
Shri Narendra Singh Mahida:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether it is a fact that gold
bearing rocks have been discovered
in Mawphlong area in Khasi and
Jaintia Hills Distriet;

(b) if so, the nature and extent of
the find; and

(¢) the steps taken for its exploita-
tion?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) to (¢). It is
understood from the Government of
Assam that the area of gold bearing
rocks discovered in Mawphlong area
in the Khasi and Jaintia Hills Dis-
trict extends over a length of 8
kilometres with width wvarying from
30 to 350 metres. The gold bearing
minerals possibly a telluride occurs
disseminated in the Calo-schist. The
size of the grains (gold bearing) is
variable. The gold content in the
rock varies from 1.2 dwt (penny
weight) per tonne to 0.1286 dwt.
The gold content in the surface sam-
ples is such that the deposit cannot be
exploited economically. However,
during the coming field season, the
Governmnet of Assam proposed to
drill some bore holes in the area
‘with a view to find out if the value
improves.

Fard ® AT e = o s
! freErt

4160, BY TE :

=t gt foy

=t gwR 9T vgA:
Y i fag fagmit:

T WA AAT T FAH AT FA
w4r fF :

(%) #ragea g fF 31 qarg,
1966 & “ferqear” # wifvG &Wr-
AR F HAIT Fowar @ frae ar
WEA I AT & UF fig F1 TR
T qTed gU FAT MAT;

(w) Fragsivas § fF @3
T & & 919 3% fAeT 7 ofeam-
e UF e 7o faar war;

(w) afzer, @ @ fde &
faedas Frdarfedl & aR & #41 A-
F wEd AL WY

(7) 97 =1 & fawg Fr FrdarE
wrgd?

E WEa W ea-Awr (%o
T g feg) c (F) St

(@) ot gl 39 T F 97 TF
&Y st fregare f78 g d

(7r) s @k oT srafedi s
TIRT I9F IR AT FAT N

(%) wfe AT A AT FT G
g
Chaman Lall & Brothers

4161, Shri Jashvant Mehia:
Shri Bhagwat Jha Azad:
Shri Paliwal:
Shri Daljit Singh:
Shrij Shiv Charan Mathur:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that a Com-
pany named Chaman Lall and Bro-
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thers entered into a ‘barter deal with * gvalidity

the State Trading Corporation for
the export of Manganese in 1958;

(b) the terms and conditions
this barter deal;

of

(c) the amount of foreign exchange
earned under this barter deal; and

(d) the amount of hﬁport incentive
licence of steel or other goods against
this export given to this company?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir. The
State Trading Corporation entered
into contracts through M/s. Chaman
Lal for a total quantity of 74,200
tons of manganese ore valued at
about Rs. 108.23 lakhs being export-
ed against import of steel materials,

(Shri

(b) M/s. Chaman Lal Bros. were to
enter into firm contracts for export
of Manganese ore under which the
foreign buyers were to -establish firm
letters of credit favouring the STC;
the letters of credit were also to
carry a Red Clause to the effect that
in case the foreign buyers did not
lift the goods within sixty days of
declaration of stem, the suppliers
would have the right of encashing
the letter of credit and claim from
the buyers for storage and watch
and ward charges from the date of
expiry of notice upto the date of
shipment. On the establishment of
satisfactory. letters of credit, the STC
were t0 apply to the Iron and Steel
Controller for issue of import licences
for urgently required steel materials
upto the FOB value of the export
contracts concluded. Imports of

stee] were allowed to precede exports
of ore,

(c) After a quantity of 38,797 tons
valued at Rs. 60.51 lakhs had.been
shipped, the foreign buyers expres-
sed their inability to extend the

SEPTEMBER 2, 1966
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of the letters of credit
because their bankers were unwilling
to agree to Jimcorporating a Red
‘Clause. Thereupon, the buyers
were persuaded to extend the letters
of credit without the Red Clause and
to furnish a bank guarantee, in lieu
of the Red Clause, for 15% of the
wvalue of the exports that remained
to be completed, because exports to
the full walue -could not materialise,
bank guarantee of Rs. 653 lakhs
was forfeited. The total amount of
foreign exchange earned under the
above deal was Rs., 83.52 lakhs.

(d) The total value of the imports
was Rs. 94.31 lakhs. Items of import
were H.B. ‘wire, M. 5. Plates, GP.
and B.P, Sheets, Stainless Steel, and
Signal G.I. Wire.

Demang and Supply of Zinc Sheets

4162. Shri Shree Narayan -Das:
Will the Minister of Supply, Technical
Develgpment and Materials Planning
be pleased to state:

(a) whether any assessment has
been made as to the demand and sup-
ply of zinc sheets in the Country and
the number of units engaged in the
manufacture of zinc gsheets with their
capacity and present production;

(b) whether Government have any
control over .the distribution of -this
product; and if so, the nature of con-
trol exercised;

(c) whether it is a fact that
block 'making industry does
sufficient supply of =zinc sheets at
reasonable price ang if so, whether
any representation was made in this
regard specially drawing the atten-
tion of Government towards the black
marketing done by some agents of the
manufacturers; and

the
not get

(d) the steps taken for proper sup-
ply of zine sheets to the block makers?

The Minister of Supply, Technical
Develonment and Materials Planning
(Shri Raghu Ramaiah): (a) While no
precise assessment has been made of
the overall demand for zinc sheets,
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strips and plates which are required
by a number of engineering indus-
tries, the Tarif Commission Report
has indicated the demang for highly
polished zinc sheets used in the primt-
ing industry as under:—

1964-65 420 tonnes
1965-66 480 "
1966-67 525 "

There is only one unit engaged in
this industry. Its production averaged
4250 tonnes of zine strips for battery
manufacture and 250 tonnes of photo-
engraver plates for printing industry
during the years 1964 and 1965. The
capacity for the manufacture of the
latter item has been worked out at
600 tonnes on maximum plant utilisa-
tion basis.

(b) No, Sir.

(c) Attention of Goverrrment has
been drawn to the short availability
of zinc plates (highly polished zine
sheets) required for block making in
the printing industry, No instances of
black marketing have, however, come
to notice.

(d) To relieve the shortage of
highly polished zinc sheets required
by block makers, a quantity of 525
tonnes out of the zinc released from
the MMTC to the only unit engaged
in thig industry is being reserved for
the manufacture of highly polished
zine sheets.

Export of Onion

4163 Shri Shree Narayan Das: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that India's
export trade in Onion with Ceylon is
going to be lost;

(b) if so, the reasons therefor;

(e) whether efforts to export onion
to other countries are being made;
and

(d) the results thereof?

The Minister of Commerce
Manuobhai Shah): (a) No, Sir.

(Shri

(b) Does not arise,
(c¢) Yes, Sir.

(d) A statement showing the walue
of exports made to other countries is
laid on the Table of the House
[Placed in Library. See No. LT-7010/
68].

wifeeor & wgel qur WEw w1

urara

4164. =¥ Qo Mo FTEAT:
st g WY A

1 afersa weft 4 @aT A FaT
Far fF e

(¥) #7178 a7 § f& e
F W #Y ATaT T9T WSAT T FETT
T < faar &;

(@) afz &, @ wg ¥ wF
fadw # aiffem B fea-fer awpil
7 frafs a= w faar &, o -

(3r) orfsEar g ST aRgEl &
fatfe a= @ ¥ 3@ FTOOU SO
wE?

afnen w0 (st wAwd mg)
(%) & (7). ARg—aTF & & Tf -
w@®q 10 faasat, 1965 & g &
TG ST 9T qra=sT o9 &1 Ay 4v
qg 9=l 27 9, 1966 § aTUE<
SNGOT FT qEA FA FY GHAHT A
9T ZHA gET W7 47 | A o, afewe
FGEHFTT A O qF THT THIL FT FAEY
g #Y & forgd oY wrE@ & ST F
9T qrEwr W & odr o
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AT W OTER weqAre w1 famtor

4165. WY Yo TTo TS :
St g A G

T WA AT Ag qA HTOFAT
G v :

() %47 1933 & g FFWT §
FaT W9 < Y famfoad § qege
1 I R AT T A

(&) s Trew § g@T T T
AT o1 @ § AR I 1964 ¥ ATOG
¥ oav @ g wewarw & fmior o§
wamw fFar s @1 & EwifE wws
& g1 fad gregifas wmew o #27 §,
N9 AET ¥ IR §;

() #ar #%T FT IAT GAT F
T ¥ = fews g §; W

(&) woe & 9% @ar 5 T =7
& Tl # feqm g & ?

WE AAEa W Tem-w=t (%
ww g fg) ¢ (F) S8 fF 1933
¥ e T F I F T F and ¥
FE gIAT IUAH AL F |

(@) wrerE & sevar & fwior
¥ a7 F7 gEawe Agr e o g
e ore B o=l o
¥ ffo & 34t 3% & et wrew ¥
I FT TAT ATHL TEAHTA AT W@
o1, FifF Twg § FEXE TR T
I 9T, Fg WEHE Afe T AE
THET TV 47 |

(7) #¥3 F 97 W< o9 F ¥
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(w) f=wrez 7%= ¥ fau 3%
I W 1955 F ITHIGA T HAIIT
T F I WCEFE F 7 71 A HF
gfT 100 97 Tz 82. 50 *X FT w4
2

waIT | FAM

1166. 1 Yo HTo FTEIH
FUT FAWT HeAT T AT AT FAT FOT
fs:

(%) fres dra aaf & sqe &
FFA ¥ wam oo e w2
o fe-fam saw § fao oo=we
T TR T 1w E; A

(&) 37 3wl & «AFTRIT FW-
FE?

vam qt (st qro wotam) -
(%) =tz (@). oF faavor @ar @==
9T T@r AT g [qeEwEm W otw—
ey wrar gwo Fo—7011/66].

frgraste oy simimane & a=r
W3 A
4167. 5T Yo Hlo IATETH :
= qHAEIC {AT

4T T9& WEAT 12 AT, 1965 F
FATCRd W9 HEAT 500 F TAC &
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ara fqet ¥ m dra A feadt
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" Wt o 7 ST WS Y T
oft, T SATT TS G H @AEY,
S FY THTET F SEEm! & frir
¥ form “srata’”’ @1 FAR M HALAT
wagdl #1 gaear WY A R 1T
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12 O9g FEHITA AL T K15 T

& =T R
et & Iwon wr fwim

4168 Y TATLT WA :
&Y qo ATo ATEAMN :

FaT JEW FAT g aqTH FTOFAT
F4r fF ¢

(%) faeeft %Y vEmteq FEAAT I
fafg tsar ¥ WO TF 4T B
o &1 qew fwer g -

(@) %1 ag = & f5 g8 wwr
gra fafmg swwaw fasga @@= @R
& T ¥ SOFCT 99 Tedw AEAT
F¥re o2 7 &, fomdt 7 W W @
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o A (st qo woitgar)
() s faa<or a7 9e« 9¢ TWr
war ¢ [Teawem § va—afad wear
™o 2¥o—7012/66).

(@) #=d werdm grr wEf
T SR F a1 F f o wwgarne
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¥\ &, UF T werdre ¥ i e
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T Zga 1 %H A far 3o fAw aww
faar & | Tafy g7 SF HAAT AW
areft oY zgal ¥ o s ey
TEr & A% 491 )

() s gr gt 35T |

Board of Trade

4169. Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Commerce be
pleased to state:

(a) whether the publication “Board
of Trade-Functions and Activities
1962-66" has been printed on import-
ed art paper;

(b) whether any copies of the
publication haye been distributed out-
side India, and if so, the number
thereof; and

(c) the quantity and the cost of the
art paper used?

The Minister of Commerce (Shri
Manubhaj Shah): (a) Yes, Sir, on
East German paper imported under a
barter deal.

(b) Yes, Sir, over 600 copies have
been distributed abroad through our
Trade Missions and Information of
India Posts in overseas countries.
More copies are being sent as demands
are received from abroad,

{e) 31 reams costing Rs. 3,800 in-
cluding sales tax.

Closure of Textile Mills in West
Bengal

4170. Dr, Ranen Sen:
Shrimati Renu Chakravartty:
Shri Prabhat Kar:

Will the Minister 5 Commerce be
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pleased to state:

(a) whether it is a fact that six
textile mills of West Bengal have been
closed down recently; ang

(b) if so, the reasons therefor and
the steps taken to start them again?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-7013/66].

fow w g w0 Twegwi w1 fate

4171 =Y qo Fo fg :
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(8) Tema ¥ Fatawi @ @
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(=) afz &, &1 T T F7d-
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iﬂimﬁ'mwﬁ (®To
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Manufacture of Ovwaltine

4173. Shri Kishen Pattnayak:
Shrj Madhy Limaye:
Shrimati Renu Chakravartty:
Shri Yoginder Jha:
Shri T. Ram;
Dr, Ram Manohar Lohija:
Shri Vasudevan Nair:
Shri Bade:
Shri Prakash Vir Shastri:
Shri Shinkre:
Shri Surendranath Dwivedy:
Dr. Saradish Roy:
Shri Ram Sewak Yadav:
Shri M. N. Swamy:
Shri Indrajit Gupta:
Shri H, N. Mukerjee:
Shri Eswara Reddy:

‘Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that ‘Oval-
tine’ is being manufactured in India
under some arrangements between an
1596(Ai) LSD—5.
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Indian concern and Ms. A. Wander
Ltd. of Britain; and

(b) if so, the terms of this agree-
ment?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir,

(b) According to the terms of
collaboration approved by the Gov-
ernment the foreign company will
provide the Indian Company all tech-
nical information and benefit of future
research and development for the
'‘manufacture of ‘Ovaltine’ and will
afford technical training at their
works in England; they will also ad-
vise the Indian Company on the con-
struction of equipment, manufacture
and distribution of production. The
foreign company will also give the
Indian Company the franchise to ex-
port ‘Ovaltine’ to a number of coun-
tries. In consideration of the above
services, the foreign company will be
paid royalty at 5 per cent (taxable)

+ on the ex-factory selling price. In this

connection the Government have
noted that fhe Indian Company will
earn the necessary foreign exchange
at least to the extent of royalty
remittance by export vf their pro-
ducts, namely Ovaltine, Malt, Malt
Extract and other items within the
range of their manufacture.

Gevlogical Programming Board

4174, Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether Government propose
to set up a Geological Programming
Board to co-ordinate the programmes
of wvarious Departments engaged in
Geological Work;

(b) if so, when: and

(c) the total estimated expenditure
to be incurred on the scheme?
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The Minister of Mines and Metals
(Shri S. K. Dey): (a) and (b). The
Geological Programming Board was
set up on the 27th July, 1966.

{e) The work of the Board will be
of a continuing nature. The expen-
diture will be mainly on Travelling
Allowance and Daily Allowance of its
members, which will in most cages, be

met by the State Governments and
organisations they represent and
therefore no estimates of total ex-

penditure can be given,

Shortage of Cycle Tyres

4175. Shri Lakhmu Bhavani: Will
the Minister of Commerce be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the acute
shortage of cycle tyres in the country;

(b) if so, the
shortage; and

reasons for the

(c) the steps taken by Government
to ease the position?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). At pre-
sent there is no shortage of cycle

tyres in the country. The present
production of cyele tyres is consi-
dered adequate to meet the require-
ments of the country. Apart from
the present installed capacity of 196
million Nos, per year, additional capa-
city to the extent of 29 million Nos.
has been licensed and also Letters of
Intent have been issued to 15 units
for a further capacity of 19'4 million
Nos. year. The total installed capacity
of 42-1 million Nos, per year, which
will thus be generated, is expected
to cover the demand up to the end of
the 4th Plan period.

‘There is, however, marked consu-
mer preference for one  partieular
brand of cycle tyres. Complaints of
shortages of this particular brand,
therefore, arise. Obviously one pro-
ducer of cycle tyres cannot meet the
entire reaniraments af tha eanntry
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Import of Arecanut

4176. Shri Vasudevan Nair: Will the
Minister of Commerce be pleased to
state:

‘" (a) whether it is a fact that India
is importing Arecanut from other
countries;

(by if so, how much was imported
in 1965-66; and

(c) the steps taken to attain self-
sufficiency in Arecanut?
The Ministey of Commerce (Shri

Manubhai Shah): (a) Yes, Sir,

(b) A total quantity of 2629 tonnes
of Betelnut Split, valued at Rs. 16.1
lakhs, and 694 tonnes of Betelnut
whole valuedq at Rs. 436 lakh was
imported during 1965-66. )

(¢} Various long term and short
term measures have been taken for
stepping up production of arecanut,
which include establishment of nur-
series, laying out of demonstration
plots, better irrigation facilities, appli-
cation of fertilizers and manures, dis-
tribution of plant protection equip-
ment and chemicals and publicity and
propaganda. Besides it is proposed to
organise package programme for
arecanut in a few of the most favour-
able districtg in Kerala, Mysore and
Assam,

Super Bazars in Delhi

4177. Shri P. G. Sen: Will the
Minister of Commerce be pleased to
state:

(a) whether Government have de-
cided to open Super Bazars in differ-
ent parts of Delhi; and

(b) if so, the names of the places
so decided?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Deci-
sions to open Super Bazarg are taken
by the Cooperative Wholesale Stores
which are Government sponsored
organisations. As regards Delhi, be-
gides tha Simer Hazar and Cannearative
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Store already opened in the outer
and inner circles of Connaught Place
respectively, attempts are being made
to set up similar stores in Chandni
Chowk, I. N. A. Market, Ramakrishna
Puram and at the proposed District
Shopping Centre, Pusa Road.

Production in Khetri Project

4178. Shri P. G. Sen: Wil] the
Minister of Mines and Metals be
pleased to state:

{a) when the Khetri Copper Pro-
ject will gtart producing Copper for
electrolytic use;

(b) the expected annual production
and how far it wil] meet the demand;
and

(c) whether the Russiang have sub-
mitted the reports in regard to the
Rakha Copper Project?

The Minister of Mines and Metals
(Shri 5, K. Dey): (a) Production of
electrolytic copper from Khetri is ex-
pected in 1969-70.

(b) The annual production is ex-
pected to be 31,000 tonnes per year
after the project attains its full rated
capacity,

The estimated requirement of copper
by the end of the Fourth Plan
(1970-71) is 2,50,000 tonnes. About
12.4% of this will be met by Khetri
Copper Project.

(c) Two HRussian Teams visited
Rakha in 1965, One of the Russian
Teams has suggesteq geological ex-
ploration in a report submitted last
June. A programme for exploratory
work is under Govermment's conside-
ration.

Textile Mills ipg Simra

4179. Shri P. G. Sen: Will the
Minister of Commerce be pleased to
state:

(a) whether M/s. Birla Brothers
who were to establish the modern
textile mills jn Simra (Birganj-Nepal)
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are reported to have suspended cons-
tructional works; and

(b) if so, the reasons therefor?
The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) Due to recent revision of ex-
change rate between Indian Currency
and Nepalese Currency, the cost of
the project has considerably in-
creased. These questions are under
discussions with concerned authorities
of His Majesty’s Government of
Nepal.

Geological Survey in Orissa

4180. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Mines and
Metals be pleased to state:

{a) whet]ier any programme for
the geological survey in Orissa during
1966-67 has been finalised; and

(b) if so, the details thereof?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) Yes, Sir.

(b) The details are as follows:i—

Geological mapping and preliminary
mineral assessment in the districts of
Ganjam, Kalahandi, Baudh-Phulbani
and Sambalpur.

Detailed investigations for iron ores
at Umarkot in Koraput and Malang-
toli block in Keonjhar-Sundergarh;
nickel at Sukinda in Cuttack and
Nausahi in Keonjhar; lead and zinc in
Bolangir and Mayurbhanj; limestones
in Koraput and Sundergafh; sulphides
in Sundergarh; asbestos in the state.

Investigations for the Indravati,
Balimela and upper Kolab Hydel Pro-
jects; and also for the Jora Harbhangi,
Uttei, Salandi, Dadhraghati, Tkra,
Barabanka, Salia, Ramiala, Jarpara,
Kanupur, Ordai, Kanjhari, Ong, Bar-
kote, Tikerpara, Badanala, Pathrel,
Saldihi, Jhora Bandh, Lodani projects,
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Geohydrological studieg in Cuttack
and Balasore and water supply in-
vestigations for some townships.

Geophysical investigationg for
graphite in Dhenkanal, manganese ores
in Bolangir-Patna and lead ores in
Bolangir.

Production of Razor Blades

4181. Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state:

(a) the latest position in regard to
the production of razor blades in the
country and whether it is commen-
surate with the requirements of the
country; and

(b) if not, the reasonsg therefor?

The Minister of Industry (Shri D,
Sanjivayya): (a) The production of
razor blades in the organised sector
during 1965 and 1966 (January—
June) were 960 million Nos. gnd 415
million Nos. respectively. Besides
there are a few units in the Small
Scale Sector who are engaged in the
manufacture of razor blades with a
total annual capacity of about 58
million Nos. The indigenous produc-
tion is sufficient to meet the demands
in the country.

(b) Does not arise,

Matching Steel for
Industry

Engineering

4182, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether it is a fact that there
is an acute shortage of matching steel
at present for the engineering indus-
try; nnd
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(b) if so, the steps taken to improve
the position?

The Deputy Minister in the Minis-
try of Jron and Ste€l (Shri P, C.
Sethi): (a) and (b). There is no acute
shortage as such but now and then
there is some shortage in certain
categories of steel like thick plates,
sheets and special steel, due to short-
ages in indigenous production. A panel
for the steel fabricating industry with
three zonal sub-committees keeps a
watch over and reviews the position
with rzgard to the supply of matching
steel, The Joint Plant Committee is
apprised of the position with regard
to supplies of matching steel when-
ever neccssary and special rollings pof
critical itemg are arranged.

The shortage in indigenous produc-
tion in regard to thick plates, sheets
and special steels is being made up to
the extent possible through imports.
Imports have been liberalised in order
to meet the raw material require-
ments of priority industries. The posi-
tion is likely to improve further with
the increase in the indigenous pro-
duction of these categories of steel.

Three-Wheeler Vehicle Industry

4183. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
production in the three-wheeler vehi-
cle jndustry has recently gone down;
end

{b) if so, the steps taken in
matter?

the

The Minister of Industry (Shri D.
Sanjivayya): (a) The production of
Three-wheelers has gone down to
some extent as the following figures
will indicate:

Year Production

1964 4181 Nos,
1965 . . 3665 Nos.
1966 (up 1o 31-7-66) 1336 Nos,
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(b) The fall in production is pri-
marily due to the reduced allocation
of foreign exchange to the Industry.
This jndustry has gince been included
in the list of priority industries eli-
gible for release of foreign exchange
for the import of components/raw
materials to the extent of full ytiliza-
tion of the installed capacity. In view
of this, it is anticipated that the pro-
duction of three-wheelers will pick up
during the first half of 1967.

Export Prices of Black Pepper

4184, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to state:

-(a) whether the export prices of
black pepper have fallen during the
last four months; and

(b) if so, the steps taken to get
better prices?

The Minister of Commerce
Manubhai Shah): (a) No, Sir.

(Shri

(b) Does not arise.
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Cashew Growers

4189, Shri Mohammed Koya: Will
the Minister of Commerce be pleased
to state:

(a) whether Government propose to
give impetus to cashew growers in
India in view of the large amount of
foreign exchange earned by the ex-
port of cashew nuts; and

(b) if so, the details thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). It is
proposed to have more intensified
application of improved practices - in-
cluding fertilisation of cashew during
the Fourth Plan. Long term loans at
the rate of Rs. 200/- per acre for
opening new areas, subject to the
condition that the cashew plantations
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would be fenced, has been proposed
to be given to cashew cultivators.
Besides, it is proposed to have im-
proved marketing facilities to ensure
maximum return to the growers
through Cooperative Marketing Orga-
nisations that would be responsible
for the collection of rawnuts for
supply to the factories.
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Closure of Coal Mines

4191, Shri P. C. Borooah: Will the
Minister of Mines and Metals be
pleased to state:

(a) whether it is a fact that a num-
ber of coal mines, particularly small
ones, have recently been forced to
close down and if so, the number and
names thereof and also of those mines
which have been working below
capacity;

(b) the circumstances leading to
their closure and the extent of mining
capacity lying idle;
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(e) whether it is g faet that while
their cost of production has increased
considerably during the past ten
vears, the prices of coal have been
reduced; and

(d) if so, the extent of increase in
the cost of production and reduction
in prices of coal and the reasons
therefor? .

The Minister of Mines and Metals
(Shri S. K. Dey): (a) and (b). A
statement showing the names of the
collieries which were closed down
during 1966 (upto July, 1966) with
reasons for their closure is laid on
the Table of the House. |Placed in
Library., See No. LT-7014!56].

It is difficult to assess reasonably
accurately the capacity of mines as
the productive capacity of a mine
depends on many variables.

(c) and (d). Price increases have
been granted from time to time hav-
ing regard to various factors which
enter into the cost of production of
coal. I, is not a fact that prices of
coal have been reduced. A compre-
hensive inquiry into the cost of pro-
duction of coal has recently been en-
trusted to the Tariff Commission.
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Dead Body in a Compartment of
Howrah-Madras Express

4198. Shrj Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
dead body of an unidentified woman
was found in the lavatory of a III
class compartment of the Howrah-
Madras Express on the Bth August,
1966 when it halted at Samalkot, in
Visakhapatnam district; and

(b) it so, the action taken in the
matter?

The Minister of State in the Minis-

of Railways (Dr. Ram Subhag

Singh): (a) Yes, but at Rajahmun-
dry.

(b) Government Railway Police,
Waltair have registered a case on
crime No. 206/66 under Sections 302
and 379 LP.C. and investigation is in
progress. The Crime Branch of the
C.I.D. Andhra are assisting the local
police.
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Staff position in Iren and Steel Con-
trol Office

4195, Shrimatj Renu Chakravartty:
Will the Minister of Ironp and Steel
be pleased to state:

(a) whether the Khadilkar Com-
mittee's report regarding the  staff
position in Iron and Steel Cgntroller's
Office has been sent up to Empower-
ing Committee;

(b) whether the Empowering Com-
mittee has concurred with ‘the Khadil-
kar Committee in resolving to make
300 posts permanent in Iron and
Steel Controller’s office, Calcutta;

(c) why the Ministry of Finance is
now trying to apply the rule that
only 80 per cent of required staff
will be made permanent when for the
last 25 years, they have never
thought fit to do so;

(d) whether it is because earlier it
would have meant making for more
than 300 workers permanent; and

(e) why 74 workers are being left
out as surplus and yet not allowed to
get jobs in other Departments of
Government?

The Deputy Minister i the Minis-
try of Iron and Steel (Shri P, C,
Sethi): (a) to (e). On 30th August,
1965 the Khadilkar Study Team had
submitted to Government an Interim
Report on some aspects of personnel
administration of the office of the
Iron and Steel Controller, Calcutta.
One of the recommendations made in
the Report was that, pending the re-
ceipt of their substantive recom-
mendations on Organisation and per-
sonnel problems in the final Report,
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staff strength required and appro-
priate for the regular work of the
office should be determined in the
meantime and any surplus employees
should be carried against supernume-
rary posts. The Report was consider-
ed by an Empowered Committee ap-
pointed by Government for this pur-
pose. The Committee decided that
300 should be the strength of non-
gazetted ministerial staff for regular
work and another 73 for clearance of
arrears. However, as the  actual
strength of staff in these categories
in the Iron & Steel Controller’s Office
was 380, they decided to continue
them till the end of March, 1966 by
which time it was expected that the
Study Team's final recommendations
would be available. The correspond-
ing posts comprised permanent as
well as temporary posts.

The Study Team has so far submit-
ted Part I of their Report. The second
and the final Part which will also
deal with the question of structure
and personnel is still awaited. Tt is
only on receipt of the final Part of
the Report that fina] decisions can be
taken about the permanent strength
of this Organisation.

73 posts intended for the clearance
of arrears may have to be abolished.
It is only when these posts are abo-
lished that certain employees would
be rendered surplus. The question of
their possible deployment will be
considered at the appropriate time.

Gangmen and Gate-keepers im
Southern Railway

4196. Shri M. N. Swamy:
Shri P. Kunhan:
Shri Y. N. Singha:
Shri A. K. Gopalan:
Shri Imbichibava:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that some
Matriculates are working as gangmen
and gate-keepers on the Quilon-
Ernakulam line of the Southern Rail-
way;
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(b) if so, the number of such em-
ployees;

(e) whether some of them have
been working on these jobs for the
last eight years; and

(d) the reason for not
them to higher posts?

The Minister of State in the Muinis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) Five.
(c) Yes.

promoting

(d) Their turn for promotion has
not come op the basis of seniority-
cum-suitability.

Promotion of Engineering Staff

4197. Shri A. K. Gopalan:
Shri Imbichibava:
Shri Eolla Venkaiah:

Will the Minister of Railways be
pleased to state:

(a) whether a Commission was ap-
pointed some time back to suggest
the methods for promoting the en-

gineering staff having educational
qualificafions;

(b) whether the Madurai Divisional
Authorities have implemented the re-

commendations of this Commission;
and

(c) if not, the reason therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) and (c). Dp not arise.
Export of Indian Textiles

4198. Shri Umanath:
Shri P. Eunhan:
Shri M, N. Swamy:

Will the Minister of Commerce be
pleased to state:

(a) the volume of India’s textile

exports to Burma during the last two
Years;
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(b) the volume of India’s trade
with Burma during the last five
years; and

(e) the volume of trade expected
during the next five years?

The Minister of Commerce (Shri
Manubhai Shah): (a) India's export
of textiles (including cotton, jute,
coir, art-silk manufactures etc.) to

Burma was valued at Rs. 396.20 lakhs
in 1964-65 and Rs. 188,55 lakhs in
1965-66.

(b) The volume of trade with
Burma during the years 1961-62 to
1965-66 is given below:—

(Rs. Lakhs)

Year Volume of Trade
1961-62 . . 16,50
1962-63 . R 14,17
1963-64 14,81
1964-65 16,71
1965-66 12,98

(e) It is difficult to forecast the
volume of trade with Burma during
the next five years. However, it is
expected that our exports will be
competitive and will inerease.

Indian Textiles Promotion Unit

4199. Shri Umanath:
Shri P. Kunhan:
Shri M. N. Swamy:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Indian Textiles Promotion Unit is
housed in the Indian Embassy Build-
ing in Rangoon;

(b) whether the entry to this build-
ing is strictly restricted; and

(¢) if so, what purpose is served by
the Unit as regards the exhibition of
the Indian textiles?
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The Deputy Ministey jm the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) to (c). There is np Indian Tex-
tiles Promotion or. Exhibition Unit
housed in the Indian Embassy build-
However, the office
of the representative of the Cotton
Textiles Export Promotion Council is
located in the Embassy premises. The
representative has been stationed in
Rangoon in order to promote exports
of cotton textiles from India to Burma
which has a big potential.

List of Essentia] Commeodities

4200. Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of Commerce be
pleased to state:

(a) whether Government propose
to expand the list of essential eom-
modities under the Essential Com-
modities Act;

(b) if so, the details of the com-
modities affected by the expansion;
and

(¢) when the proposal is likely to
be implemented?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). The list
of commodities so far declared ‘essen-
tial’ under the Essential Commodities
Act 1965 is under constant review. As
and when considered necessary, more
commodities will be brought under
the purview of the Act. The com-
modities at present covered under the
Essential Commodities Act are as
shown in the list laid on the Table of
the House. (Placed in Library. See
No. LT-7015/66].

Damage to Wheat trausported to
Srinagar
4201. Dr. P. Srinivasan: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 809 on the 29th July,
1968, regarding the loading of wheat
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in open wagons bgund for Kashmir
and state:

(a) whether it is a fact that the
Railway Board which were approach-
ed by the State Government on the
subject has agreed to make good the
loss; and .

(b) if so, the action taken against
the persons responsible for this negli-
gence and loss?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
{a) No claim for compensation has so
far been received from the State Gov-
ernment or any other person in this
connection.

(b) The question of staff responsi-
bility for the loss is under investiga-
tion. -

Electrification beyond Kanpur

4202. Dr. P. Srinivasan: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 654 on the 28th July,
1966 and state:

(a) the progress made in the survey
regarding the extension of electri-
fication beyond Kanpur upto Tundla
and Rourkela to Bhilai sections;

(b) whether the above electrifica-
tion is proposed to be given on con-
1ract basis;

(c) whether the existing Railway
staff under the electrification scheme
will be retrenched; and

(d) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):

(a) Preliminary surveys for electri-
fication of Kanpur-Tundla and Rour-
ke'a-Durg (Bhilai) sections have been
completed and collection of detailed
data and preparation of design draw-
ings are in progress.

(b) Works of installation of Over-

head equipment and Switching Sta- .

tions, some general electrical worl_ts
and some civil engineering works will
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be carried out through the agency of
contractors, while the signal and tele-
communication works will be carried
out departmentally, as per the exist-
ing practice for similar works done in
other sections.

(c) and (d). Staff eligible for trans-
fer will be transferred to new
schemes. Some surplus staff employ-
ed on specific works in other localities
may have to be retrenched on comp'e-
tion of these works.

Alloy Steel Plant at Durgapur

4203, Shri D. C. Sharma: Will the
Minister of Iron and Steel be pleased
to state:

(a) whether any negotiations have
taken place with the Japanese Gov-
ernment for the expansion of the
Alloy Steel Plant at Durgapur; and

(b) if so, the progress of the talks?

The Deputy Minister in the Ministry
of Iron and Steel (Shri P. C. Sethi):
(a) No, Sir.

(b) Does not arise.

Small Scale Industiries

4204, Shri M. Rampure: Will the
Minister of Industry be pleased to
state:

(a) the allocations that have been
made under the Fourth Five Year
Plan for new training institutions for
small scale industries;

(b) the number of such institutions
to be set up; and

(c) the States
be located?

in which they will

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). A sum of
Rs. 120 crores has been allocated for
the development of small scale indus-
tries during the Fourth Five Year
Plan, No separate allocation has
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been made for new training institu-
tions for small scale industries. How-
ever, while much preliminary work
has been already done, detailed deve-
lopment programmes for different in-
dustries will be formulated by the
State Governments shortly.

(¢} Information relating to the num-
ber of new training institutiong and
the States in which they will be
located would available after the de-

tailed programmes have been finalis-
ed,

Export of Ceramies

4205. Shri M. Rampure: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that a dele-
gation visited Africa and Middle East
Countries recently in order to find new
markets for Indian Ceramic;

(b) if so, whether the delegation
has submitted its report to Govern-
ment; and

(c) the main features thereof?

The Minister of Commerce
Manubbai Shah): (a) Yes, Sir.

(Shri

(b) The delegation has submitted its
draft report.

(¢) The report indicates that mar-
kets exist in the countries visited, for
sanitaryware, porcelainware, croc-
kery, glazed tiles and insulators pro-
vided these are supplied at competi-
tive prices. In the case of sanitary-
ware their restyling, redesigning and
reshaping to compare with low-weight
sanitaryware have been suggested.

Office of the Iron and Steel Controller

4206. Shri Mobammed Koya: Will
the Minister of Iron and Steel be
pleased to state:

(a) whether a Committee has been
appointed to examine and suggest the
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economy measures in staff in the office
of the Iron and Steel Controller as a
result of transfer of work;

(b) whether the Committee has sub-
mitted any report; and

(c) if so, the contents thereof?

The Deputy Minister in the Ministry
of Iron and Steel (Shri P. C. Sethi):
(a) No, Sir.

(b) and (¢). Do not arise.
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National Productivity Council

4210. Shri Bishwanath Roy: Will
the Minister of Industry be pleased tc
state:

(a) whether any regular definite
procedure of selection and appoint-
ment of non-officials ag Chairmen of
the different councils under his Min-
istry is followed;

(b) whether the Chairman of the
Nationa! Productivity Council is
selected and appointed in accordance
with any established practice;

(c) whether any fixed tenure of
Chairmanship of this council has been
decided; and

(d) whether any system nof scrutiny
of working of Chairmanship like this
is being established?

The Minister of Industry (Shri D,
Sanjivayya): (a) and (b). Where pro-
vision exists for the appointment of
non-officials as Chairmen, these ap-
pointments dre made by the Central
Government within the powers vested
in it under the Rules frameq for the
purpose. In the actual selection of the
Chairmen, the Central Government
appoints the most suitable persons
available to hold these appoint-
ments.

The Centra! Govern-
appoint-

(c) No, Sir.
ment, however. reviews the
ment every year.

(d) The National Productivity
Council is an autonomous body on
which 12 Members are representatives
of the Government of India. The
working of the Council including that
of Chairman is watched through them.
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Import of Sleeper Pressing Plant fo
Bhilai '

4211, Shri R. Barua:
Shri Yashpal Singh:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether any sleeper pressing-
plant was imported for erection at
Bhilai Stee! Plant in 1962;

(b) whether this plant has been
erected and put into operation; and

{c) if not, the reasons therefor?

The Minister of Iron and Steel (Shri
T. N. Simgh): (a) No, Sir.

(b) and (c). Do not arise.

Export Orders by Hindustan Steel Ltd.

4212, Shri D. D. Mantri: Will the
Minister of Iron and Steel be pleased
to state:

(a) the number of total export
orders which were executed by the
Hindustan Steel Ltd., since 1959;

(b) through whom these
were made; and

exports

(c) the number of claims which have
been registered in regard to the qua-
lity of the material?

The Deputy Minister in the Minis-
try of Iron and Steel (Shri P. C.
Sethi): (a) The Hindustan Stee]l Ltd.
have executed 115 Export Orders since
1959.

(b) Most of the contacts have been
executed through Indian Export
Houses.

(c) In three cases, the parties have
put in c’aims for alleged supply of
material of sub-standard quality. All
the claims are under arbitration|Court
Proceedings.
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Export of Steel
4213. Shri D. D. Mantri: Will the

Minister of Iron and Steel be pleased
1o state:

(a) whether it is a fact that the
Hindustan Steel Ltd. asked certain ex-
porters to export stee] to foreign coun-
tries from Visakhapatnam;

(b) whether it is also a fact that
the said material was sold by the
Hindustan Stee' Ltd., in the local
market instead of exporting it them-
sclves; and

{c) the loss in foreign exchange in-
curred thereby?

The Deputy Minister in the Minis-
try of Iron and Steel (Shri P. C. Sethi):

(a) Yes, Sir. Hindustan Steel Litd.
concluded barter contracts with cer-
tain exporters for export from Visa-
khapatnam.

(b) Yes, the exporters failed to take
delivery of the material and Hindustan
Steel Ltd. had to dispose it of locally.

(c) There was no loss of foreign ex-
change as such but the expected
foreign exchange earning of Rs. 11
million did not materia'ise.

Export of Steel Ingots

4214. Shri Yashpal Singh: Will the
Minister of Iron and Steel be pleased
to state:

(a) whether steel ingots were ex-
ported recently by a Calcutta firm;

(b) whether it is a fact that 6000
tons of tested ingots were rejected by
the importing firm:

(¢) if so, whether the Hindustan
Steel Limited accepted this claim; and
agreed to pay the claim amount; and

(d) whether the amount has since
been paid by the Hindustan Steel
Limited?
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The Minister of ron and Steel (Shri
T. N. Singh): (a) Yes, Sir. Two Cal-
cutta firms exported ingots supplied by
Hindustan Steel Limited to Steel Com-
pany of Wales.

(b) A complaint regarding quality
of about 5600 tonnes of tested ingots
reported to have been rejected by the
said Steel Company of Wales due to
alleged substandard quality was re-
ceived by Hindustan Steel Limited.

(c¢) and (d). The claims made by
the firms on Hindustan Stee]l Limited
and the counter-claimg of Hindustan
Steel Limited on the firms are under
arbitration|Court proceedings.

Sale of Coils by Hindustan Steel Lid.,
to the United States

4215, Shri Ku. Sivappraghassan:
Will the Minister of Iron and Steel
be pleased to state:

(a) whether it is a fact that Hin-
dustan Steel Ltd., has sold 10,000
tons of coils to the United States;

(b) at what price these coils have
been sold and to whom,;

(c) whether Hindustan Steel found
out the patd-up capital of this flrm;

(d) what is the international price
for these coils and whether the sel-
ling price was in accordance with the
international price; and

(e) the credentials of the firms
which bought these coils from Hin-
dustan Steel Ltd.?

The Deputy Minister in the Ministry
of Iron and Steel (Shri P. C. Sethi):

(a) Yes, Sir.

(b) Coils were sold to M/s. Artco
Industrial Corporation, New York,
U.S.A It would not be in the public
interest to disclose information relat-
ing to price, etc.

(c) to (e) Hindustan Steel Ltd.,
satisfied itself of the antecedents gnd
standing of the buying firm through
its commercial and bank reference

etc. The supplies were negotiated to
be made against confirmed and irre-
vocable letter of credit.

The price of the Continental coils,
at the time of conclusion of the
deal, was $81.50 C&F per Metric
Tonne (destination American East
Cost Ports) as per information fur-
nished by the Engineering Export
Promotion Council's foreign office at
London.

Export of Bicycles

4216, Shri Dharmalingam: Will the
Minister of Commerce be pleased to
refer to the reply given to Unstarr-
ed Question No. 1382 on the 5th
August, 1966 and state:

(a) the number of Merchant Ex-
porters and Manufacturer-Exporters
who were given the facility regarding
the replenishment of tyres and tubes
of bicycles and which exporters avai-
led of this facility;

(b) the reason of apprehension that
merchant-exporters may divert the
supplies of tyreg and tubes in the
internal market; and

(c) whether any exporter was given
tyres and -ubes in advance against
the expected exports and if so their
names and addresses?

The Minister of Commerce (Shri
Manubhai Shah): (a) The facility of
replenishment of Dunlop Tyres and
tubes has been allowed to Manufac-
turer-exporters only. So far the
facility has been availed of by 12
manufacturer-exporters.

(b) The following consideration
have been applied in restricting sup-
plies of tyres and tubes to manu-
facturer-exporters only:—

(i) While there is a measure of
supervision over actual ma-
nufacturer-exporters in this
regard, it is not possible to
ensure the above objective
with merchaht exporters.
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(ii) As Dunlops are also making
normal supplies to all manu-
facturers of bicycle including
manufacturer-exporters of
bicycles, any mal-practice on
the part of the latter can be
checked by Dunlops by su:
spending normal supplies to
the latter.

(c) No, Sir.

Registration of Firms

4217. Shri Dharmalingam: Will the
Minister of Commerce be pleased to
refer to the reply given to Unstar-
red Question No. 1383 on the 5th
August, 1966 and state:

(a) the number of firms registered
by the Tea Board, Coffee Board,
Jute Commissioner and the Director
of Commercial Intelligence and
Statistics separately ouf of the appli-
cation received by them; and

(b) whether any firm or firms were
de-registered during the period 1965-
66 and for what reasons?

The Minister of Commerce (Shri
Manubhai Shah): (a) During 1965-66
as many as 1533 firmms were registered
by the Tea Board, Coffee Board, Jute
Commissioner and the Director Gen-
eral of Commercial Intellipence and
‘Statistics as follows:—

(i) Tea Board: 381 (171 merchant
exporters and 210 manufac-
turers/exporters) were grant-
ed Exporters Licences to
effecy exports (This ig for the
Calendar Year 1965). Regis-
tration as such is not done
by the Tea Board.

(ii) Coffee Board: 6 (5 as mer-

chant exporters and 1 as

manufacturer/exporters).

Jute Commissioner: 39 (10 as

manufacturer/exporters and

29 others).

(iv) Director-General of Com-
mercial Intelligence & Statis-
ties: 1107 (524 as merchant
exporters and 583 as manu-
facturer/exporters).

(iii)
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(b) Only one firm was de-register-
ed by the Coffee Board as the firm
was not interested in continuing busi-
ness. Tea Board, Jute Commissioner
and Director General of Commercial
Intelligence and  Statistics did not
de-register any firm.

Exporters of Bicycles

4218, Shri Dharmalingam: Will the
Minister of Commerce be pleased to
sta_te:

(a) the total number of exporters
of Bicycles and Bicycle parts Tegis-
tered as merchant-exporters and
manufacturer-exporters up to April,
1966 with the Engineering Export
Promotion Council, their names and
addresses; and

(b) how many exporters out of the
above have been de-registered dur-
ing 1965-66 and for what reasons
along with their names and ad-
dresses?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
names and addresses of the registered
exporters are awvailable with the
various Export Promotion Councils
including the Engineering Export
Promotion Council. All exporters
registered with any specific Council
can export any of the products cov-
ered by that Council,

The registration of exporters is
done by the respective Councils and
Commodity Boards under the Rules
of Registration approved by Gowvern-
ment. The de-registration of expor-
ters is carried out by the Councils for
such parties who are not able to
export for a period of 18 months.
De-registration is also done on ac-
count of lapses in performance. Any
registered exporters who is not satis-
fied with the reasons given for his de-
registration can come in appeal to
the Central Government who either
confirms the de-registration or asked
the Council to reconsider their decis-
ion in the light of Government's
views on the representation made by
the registered exporter.
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Requirement ‘nr Coconut

4219, Shri Maniyangadan: Will the
Minister of Commerce be pleased to
state:

(a) whether any assessment has
been made about the annual require-
ment of coconut in India and if so,
the quantity thereof;

(b) the annual production of co-
conuts in the country:

(c) the quantity of copra imported
during each of the last three years;
and

(d) the quantity proposed to be
imported during this year and the
price of imported- copra?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) No formal assessment hasg so far
been made of the annual requirement
of coconuts in India. However, it is
estimated that the demand of coco-
nuts ip India during 1965-66 was 5014
million nuts.

(b) The production of coconuts in
the country during 1964-65 amounted
to 4839 million nuts (Tentative)

(a)
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(c) The imports of copra during the
last three years were as follows:-

Quantityin  Value in crores Rs,
Year tonnes
1963-64 88067 Rs. 8-8 crores
1964-65 63099 Rs. 6-43 crores
1965-66 48722 Rs. 6-26 crores

(d) A licence has been issued to
the STC for the import of Rs. 1 crore
worth of copra. The quantity to be
imported will depend on the prices
prevailing in the foreign market.
Further imports may have to be au-
thorised if the situation warrants it.

Import of Rubber

4220. Shri Maniyangadan: Wil] the
Minister of Commerce be pleased to
state:

(a) the quantity of rubber import-
ed annually during the last three
years; .

(b) the quantity of rubber both
natural and synthetic, produced in
India; and 1

(c) the requirement of rubber in
the country; and the price of rubber
that is imported?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):

Year Natural Svathetic _RT::Iaim Trntal
Rubber Rubber Rubber
1963-64 26275 8812 8251 43338
1964-65 15023 3752 1310 18883
1965-66 16357 2735 114 19206

(b) Quantity of rubber produccd in India, during the last three years, was as follows :—

{Figuresin Fonn:s‘l

Year

Nartural Ruﬁ'r Synrhﬂic Rubber

1963-64
1964-55
1955-65

17487 9149
45616 11633
59537 474

(c) ‘ The requirement of rubber
during 1965-66 was 95092 tonnes and
the estimated requirement during
the current year is 104000 tonnes.

The landed c.i.f. cost (post-deva-
luation is around Rs. 4800 per tonne.

1596 (Ai) LSD—86.

Rubber Facteries in J. and K.

4221, Shri Maniyangadan: Will the
Minister of Commerce be pleased to
state:

(a) whether there are any rubber
factories in the State of Jammu and
Kashmir:
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(b) whether any cess is collected.
from the manufacturers (rubber in-
_ dustry) in that State;

(¢) whether they are not bound to
pay the cess, because the Rubber Act
is not applicable to that State;

(d) if so, steps taken for realising
the cess; and

(e) how rubber is made available
to the industries in Jammu and
Kashmir?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir. There are four such
small factories in the State.

(b) and (c). No cess can be collect-
ed from the manufacturers in the
State, as the provisions of the Rubber
Act 1947 are not applicable to the
State of Jammu and Kashmir.

(d) and (e). Since the requirements
of the manufacturing units in the
State are at present being met by
imports, no cess is required to be
collected from them,

Rubber Research Institute

422%. Shri Wardor: Will the Minister
of Commerce be pleased to state:

(a) whether it is a fact that the
Rubber Board authorities have for the
last 3 years suppressed the findings
of the Rubber Research Institute to
the effect that the Potassium supplied
to rubber planters is having injur-
ious quantity of Potash mixed with
it and that for that very reason the
cost is very high; and

(b) if so, whether it is a fact that
the Board had incurred a heavy loss
owing to this suppression of research
results?

The Deputy Minister in thre Ministry
of Commerce (Shri Shafi Qureshi):

(a) No, Sir.

(b) Does not arise.
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Export of Footwear to USSR

4223, Shri KEajrolkar: Will the

Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
State Trading Corporation is behind
that schedule in complying with the
Soviet Union's order for the supply
of footwear;

(b) what is the quota for supply
by the Corporation Leather Manu-
facture Divisions at Delhi and Agra;
and

(e¢) whether subordinate staff at
Delhi and Agra are being made to
work overtime and on holidays also
to liquidate the arrears without get-
ting any incentives or overtime
allowance?

The Minister of Commerce (Shri
Manubhai Shah): (a) No, Sir. A
contract for the supply of shoes to
Russia was signed between the State
Trading Corporation and RAZNO-
EXPORT i Moscow on l4th January
1966 for the supply of 8.8 lakh pairs.
Till this day, 5.25 lakh pairs have
been shipped or are in the process of
actual loading. The tempo of supplies
has been progressively built up so as
to complete the supply of entire
quantity well before the 1st December,
1966. A supplementary order for the
supply of 1.2 lakh pairs of shoes and
5.85 lakh pairs of chappals has been
negotiated between the months of
May and July, 1988. Against this re-
cent order also, supplies have been
made to the extent of 41,000 pairs of
shoes and 1.2 lakh paris of chappals.
This is fully in accordance with the
agreed schedule of shipment.

(b) The allocation of the order by
STC to various precurement centres
for its direct procurement is generally
made on the basis of the assessment
of the capacity of the fabricating
units in providing quality goods in
various centres. For the current order
supply of 3.19 lakh pairs is to be
arranged by STC centre at Agra and
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of 0.98 lakh pairs by the centre at
Delhi.

(¢) No, Sir. Overtime allowance
is allowed by the STC to the staff
who are reguired to work beyond
normal working hourg on working
days and on holidays at the various
centres of the Corporation in accor-
dance with their rules. A sum of
Rs. 7,607.66 was paid to the staff at
Agra and Delhi towards overtime
allowance during the year 1965-66.
Besides the Officers-in-Charge of the
Delhi and Agra Centres have been
authorised to grant overtime allow-
ance in genuine cases and this proce-
dure is working satisfactorily.

Foreign Personne] Employed in IISCO

4224, Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri Buta Singh:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether it is a fact that the

foreign personnel employed in the
IISCO have been given pension
amenities;

(b) whether it is also a fact that
these amenities Yave been denied 1o
the Indian employees;

(¢: whether there has been a subs-
tantial increase in the D.A. given to
foreigners when the Indian officers
are getting the D.A. at the same rate
as in 1947, and

(d) if so, the reasong for the dis-
crimination? t

The Minister of Iron and Steel
(Shri T. N. Singh): (a) and (b).
Under a scheme enforced by IISCO
from 1st January, 1963, pension
amenities are admissible to overseas
staff borne outside India and recruit-
ed abroad. At the time of its intro-
duction, there were 19 foreign em-
ployees of whom two have left with
accrued benefits and three without.
There has been only one addition
since the scheme was introduced. It
has not been extended to all em-
ployees for reasons of cost. With the

-

gradual retirement of those presently
eligible under this scheme, it is ex~
pected that the fund which has been
set up under the scheme will be abo-
lished.

(c) No, Sir.

(d) Does not arise.

Indian Technicians Employed in IISCO

4225, Shri Buta Singh:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Iron and Steél
be pleased to state:

(a) whether it is a fact that the
Indian Technicians are forced to re-
tire at the age of 55 in IISCO, where-
as foreigners between the ages of 55
and 65 are allowed to remain at the
same type of jobs;

(b) whether, it is also a fact that
even now all important posts, includ-
ing administrative posts, are still held
by foreigners;

(c) whether the World Bank’s Ap-
praisal Team has made any comments
on this; and

(d) the number of Court cases in-
volving the Company and its Indian
officers, and the reasons for not giv-
ing the same treatment to the Indian
staff as against the foreigners in this
concern?

The Minister of Irom and Steel
(Shri T. N, Singh): (a) No, Sir. The
Indian Iron and Steel Co. say that the
normal age of retirement iz 55. Any
extension beyond this retirement age
is dependent on the circumstances of
each individual case. ’

(b) and (c). No, Sir.

(d) One case in which an Assis-
tant was asked to resign as his work,
it is said, was not considered satis-
factory by the Company has been

.taken fo Court by the Assistant. He

has instituted a case against the Com-
pany for not granting to him benefits
under the terms of his Service Agree-
ment as considered admissible by
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him. There are one or two cases
instituted by the Company in respect
of Assistants who have left without
fulfilling the terms of their employ-
ment contract.

Applications for Industrial Licences

4226. Shri D. D. Mantri: Will the
Minister of Industry be pleased to
state:

(a) the number of applications for

industrial licences received from
Maharashtra during the last three
months; and

(b) the number out of them sanc-
tioned and the number of those re-
jected during the same period?

The Minister of Industry (Shri D.

Sanjivayya): (a) 93 (during the
three months May—July 1966)
(b) Sanctioned Nil.
Rejected 1
Not requiring license 4
Application incomplete 1
Pending 87

Allotment of Cement for Maharashtra

4227. Shri D. D. Mantri: Will the
Minister of Indusiry be pleased to
state:

(a) whether special allotment of
cement for the public of Maharashtra
is being made;

(b) if so, the quantity in tonnage;
and

(¢) if the answer to part (a) above
be in the negative, the reasons there-
for?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). Under the
scheme of decontrol, Government
makes allotment of cement only for
supplies to Government Departments|
Organsiations under the rate contact
for which 50 per cent of total cement
production is reserved. The Cement
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Allocation and Coordinating Organisa-
tion has offered a special allotment of
59,000 tonnes of cement in favour of
the Government of Maharashtra for
purchase at public rates for the period
July-September, 1966.

Allotment of C.GJI. Sheeis for
Maharashtra

4228. Shri D. D. Mantari: Will the
Minister of Iron and Btee] be pleased
to state:

(a) whether special allotment of
C.G.L. sheets for the public of Maha-
rashtra is being made for the year
1966-67;

(bY if so, the quantity or tonnage
of the allotment; and

(c) if the answer to part (a) above
be in the negative, the reasons
therefor?

The Deputy Minister in the Minis-
try of Iron and Steel .(Shri P. C.
Sethi): (a) No, Sir.

(b) Does not arise.

(c) No special allocation is (possi-
ble ag the producers are carrying a
large number of outstanding orders
and the production of G.C. Sheets has
been reduced drastically because of
shortage of zine.

Allotment of C.G.I. Sheets for Public
at Pondicherry

4229, Shri Ku, Sivappraghassan:
Will the Minister of Iron ang Steel
be pleased to state:

(a) whether special allotment of
C.G.I. shests for the public of Pondi-
cherry is being made for 1966-67;

(b) if so, the quantity or tonnage of
the allotment; and

(c) if the answer to part (a) above
be in the negative, the reasons there-
for?

The Deputy Minister in the Ministry
of Iron and Steel (Shri P. C. Sethi):
(a) No, Sir.



“B769  Written Answers BHADRA 11, 1888 (SAKA)

(b) Does not arise.

(c) No special allocation is possible
as the producers are carrying a large
number of outstanding orders and the
production of G.C. Sheets has been
reduced drastically because of short-
age of zing,

. Allotment of Cement for Pondicherry

4230. Shri KEu. Sivappraghassan:
Will the Minister of Industry be
pleased to state:

' (a) whether special allotment of
cement for the public of Pondicherry
is being made;

(b) if so, the quantity in tonnage of
the allotment; and

(c) if the answer to part (a) above
be in the negative, the reasons there-
for?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (¢). Under the
scheme of decontrol, Government
makes allotment of cement only for
supplies to Government Departments|
Organisations under the rate contract,
for which 50 per cent of total cement
production ig reserved. The Cement
Allocation and Coordinating Organisa-
tion has offered a special allotment
of 240 tonnes in favour of Pondi-
cherry for purchase at public rates
for the period July—September, 1966.
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Price of Synthetic ¥arn produced in
India

4233. Shri Buta Bingh: Will the
Minister of Commerce be pleaseq to
state:

(a) the number of factories in India
producing synthetic yarn in cones for
use in the Hosiery Industry;

(b) their annual proguction and
annual gemand in thg country;
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(c) the price at which the yarn was
being supplied by these factories or
their agents in 1955, 1960, 1962, 1964
and now,;

(d) whether there is any price con-
trol and if not the steps taken to con-
trol the price and supply the same to
manufacturers at reasonable rateg ac-
ccerding to their requirements?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) There is only one unit in India
producing synthetic yarn in cones for
use in the hosiery industry. .

(b) The unit commenced production
in May, 1962, Since then production
has been as follows:

Year Production in Kgs.
1962 31,588
1963 77,092
1964 1,09,101
1965 98,486
1966 (Jan-July) 78,496

The annual demand for such yarn
by the hosiery industry is estimated
at one million kilograms.

(¢) The price for the yarn charged
by the firm is given below:

Year Price per Kg. ot
Factory inclusive of
Excise Duty

1962 Rs. go-00

1964 " . Res, go-50

1966 . . Rs. 101-CO

(d) There is no price control or
distribution control on such yarn,
Bearers of De-luxe and Southern
Express Trains
4234, shri Nambiar:
Shri Vasudevan Nair:
Shri P. Kunhan:
Shri Eolla Venkaiah:
Shri Umanath:
Shri Dinen Bhattacharya:

Will the Minister of Railways be
pleased to state:
' (a) whether it is a fact that the
bearers and servers of the De-luxe



and Southern Express trains have been
deprived of one of their weekly rest
days as a result of the revision of
their roster of work;

(b) whether it is a fact that the
Headquarters of the servers of the De-
luxe trains are being shiftedq from
New Delhi where it was for the last
10 years, to Madras suddenly in mid-
term while their children have al-
ready joined schools in Delhi;

(c) whether it is a fact that almost
all servers have protested against this
shifting and reduction of their rest
day; and

(d) if so, the action taken in this
regard?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) No. A combined roster
is proposed to be introduced according
to which dining car staff of both the
trains will get the same rest.

(b) Yes, but this has been done on
representations from staff themselves.

(c) No, but a few bearers have re-
presented against the shifting of head-
quarters.

(d) The representation ig under con-
sideration.

Manufacture of Malteg Milk Food

4235. Shri S, M. Banerjee:
Shri Buta Singh:

Will the Minister of Industry be
pleased to state:

(a) whether any industrial licence
has been issued to a foreign firm for
the manufacture of malted milk food
with foreign brand;

(b) if so, the details thereof; and

(c) how it is proposed to meet the
additional foreign exchange remittance
on account of profits and dividends
in the context of the present difficult
foreign exchange position?’
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The Minister of Industry (Shri D.
Sanjivayya): (a) and (b)., M]s. Hindu-
stan Milk Food Manufacturers Ltd.,
Nabha were granted an Industrial
Licence for the manufacture of malted
'milk food under the foreign brand
name ‘Horlicks' for a capacity of 1992
Tons per annum. Their proposal for
substantial expansion from their pre-
sent capacity to 4800 Tons per annum
has been approved and a letter of
intent has been issued to them.

(c) M/s. Hindustan Milk Food Manu-
facturers Ltd. have been advised to
export Ghee & Malted milk food and
earn foreign exchange,

Export of Coir Goods

4236. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Commerce be
pleased to state:

(a) whether there is any tendency
of appreciable increase’in the exports
of coir goods following the devalua-
tion; and

(b) how the export ﬁgures in June-
July period of 1965-66 compare with
the export figures of June-July 1966
677

The Deputy Minister in the Minis-
try of Commerce (Shrj Shafi Qureshi):
(a) and (b). It is too early to assess
the effect of devaluation on the ex-
ports of coir goods.

Import of Toilet Paper

4237. Shri Vasudevan Nair:
Shri Warjor:

Will the Minister of Commerce be
pleased to state:

(a) whether Govermment have de-
cided to liberalise the import of toilet
paper; and

(b) if so, thé reasons therefor?



The Minister of Commerce
Manubhai Shah): (a) No, Sir.
ports are totally banned.

{b) Does not arise.

(Shri
TIts im-

Import of Rubber

4238, Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Commerce be
pleased to state:

(a) whether Government propose to
liberalise the import of rubber;

(b) if so, what will be the import
in 1966-67; and

(e) whether this increased import
is expected to severely tell upon the
existing rubber prices in the country?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir.

(b) -About 15,000 tonnes,

{c) The prices of indigenous natural
rubber, which have reacheq high level,
are expected to come down as a result
of this tmport and the arrival of the
new indigenous crop.

Second-hang material supplieg to
Diesél Locomotive Works,
Varanasi

4239. Shri Rajdeo Singh:
Shri Bal Krishna Singh:

Will the Minister of Railways be
pleased to state:

(a) whether Govermment are aware
that A.L.C.O. has supplieg to Diesel
Locomotive Works, Varanasi second-
hand materials as first-hand;

(b) whether Government have in-
ni:;:ted an enquiry into the matter;
an

(e} if so, the result thereof?

The Niinistey of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) to (c¢), The Diesel Loco-
motive Works,”Varanasi, have so far
made purchases in all of about §36
million through the Owverseag Diesel
Corporation, US.A,, & out of these
only three items costing in all § 60.75
received in October 1965 were rejected
as they appeared to have been used
before despatch from U.S.A. The
matter was taken up and it was found
that this was an isolated case for which
the Overseas Diesel Corporation felt
genuinely distressed and offered to
replace the materials free of cost.

In view of the comparatively insig-
nificant value of the itemg involved
and the Overseas Diesel Corporation
agreeing to replace the materials free
of cost, no further enquiry into the
matter was considered necessary.

Research, Design and Standards
Organisation

4240. Shri Nambiar:
Shri Imbichibava:

Will the Minister of Railways be
pleased to state:

(a) whether the decision taken to
centralise the Head-quarters of the
Railway “Research, Design and Stand-
ards Organisation” at Lucknow has
been implemented;

(b) if so, whether all the offices and
equipment which weére or are at other
centres are being shifted to Lucknow;

(¢) whether the Metallurgical and
Chemical Wing of the Research,
Design and Standards Organisation at
Chittaranjan has been shifted to
Lucknow; angd

(d) if not, the reasons therefor and
when it will be shifted?

The Minisfer of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b), Except for the
Metallurgical and Chemical Wing of
the Research Directorate all other
Wings are now located at Lucknow.



(e) and (d). The shifting of the
Metallurgical and Chemical Wing to
Lucknow has already been approved
in principle but it will be carried out
in suitable phases depending upon the
availability of funds.

Import of Mercury

4241, Shri Firodia: Will the Minis-
ter of Commerce be pleased to gtate:

(a) the rates charged by the State
Trading Corporation for the following
items during April, 1963 and the rates
at which they are supplying today:

(i) Mercury, (ii) Camphor, (iii)
Ammonium Bicarbonate, (iv)

Menthal Crystals, (v) Sulpha-
cetamide Sodium,;

(b) what ig the difference in price
between the same materials imported
directly by an actual user and that
itmported” and supplied through STC;
and

(c) whether the distribution of the
goods imported by STC is done direc-
tly to actua] users or through middle-
men, and if it is done through middle-
men, what is the margin allowed?

The Minister of Commerce (Shri
Manbhai Shah): (a) Relevant infor-
mation js given below:

(Figares 11 Rupees®

o Mercury Camphor Ammonium Menthol  Cetamide
Bicarbonare Sodium
Price in 1963: 1800 (per 15-17 B.P. Grade . 8294 180-0 2624 per
flask) 1256 Syntheric kg. ex-
godown
Present Price 5209 (per  No imports by STC 89257 1000 31-26
flask) per kg. ex-
godown.

(b) Necessary information is given
below:—

Mercury.—Questlon doeg not srise
as the import of Mercury
is now made through STC
only and no separate imports
are made by actual users.
The world prices of mercury
have shot up in these years
due to world shortage.

Camphor—Same ag in the case
of Mercury; besides no imports
are now taking place;

+  Ammonium Bicarbonate—Precise
information is not available
in regard to prices al which
importg were made by a.tual
users. The imports have, how-
ever, been now discontinued
by S.T.C.

Menthol.—For several years, im-
port of this item has been
made only by ST.C.. the
question of difference bet-
ween the S.T.C.'s price and
that of actusl users does not
arise.

Sulphacetmide Sodiuwm.—Precise
information is not available in
regard to prices at which
imports were made by actual
users. It is, therefore, mnot
possible to indicate the diff-
erence in prices.

(c) Relevant information is given
below: —

Mercury.—This item is partly
distributed by the S.T.C, and
partly through distributors
who are allowed a remunera-
tion of Rs. 100 per flask,

Camphor.—This item was directly
distributed by the S.T.C.

Ammonium Bicarbonate.—This
itemn is distributed through
distributors who have been
allowed & margin of 10 per
cent of the landed cost.

Menthol.—This item is distributed
through distributors who are
allowed a margin of Ra 5
per Kg.
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Sulphacetamide Sodium.—This
item is distributed {hrough
distributors who have been
allowed a margin of 4} per
cent of the landedq cost.

Export of Tea to Afghanistan

4242, Shri Hem Raj: Will the Mini-
ster of Commerce be pleased to state:

(a) whether it is a fact that the EPI
licenced holders of Amritsar Market
are only entitled to export tea to
Afghanistan and that the actual pro-
ducers are not entitled to do so;

(b) whether it is also a fact that
they act &s importers of dry fruit;
and

(c) whether Government propose to
grant EPi licences to the actual pro-
ducers or their societies like the
Kangra Tea Planters Supply and
Marketing Society to export tea in ex-
change of dry fruits?

The Deputy Minister in the Minis.
try of Commerce (Shri Shafi Qureshi):
(a) to (c). While under the Exchange
Control regulations EP.I licences are
issued only to those exporters who
are also themselves importers of goods
from Afghanistan and have been in
the past maintaining accounts in the
names of their Afghan agents, tea can
be exported to Afghanistan by any
party after obtaining approval of the
Reserve Bank of India, if they can
counter-balance the exports by im-
port of permissible items, including
dry fruits, from Afghanistan in ac-
cordance with the procedure laid down
under the LT.C. Regulations,

Contest of Municipal Elections by
Railway Employees

4243, 8bri Harli Vishnu Kamath:
Shri Maurya:
Shrimati Ganga Devi:
Shri N. N, Patel:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that prior
to 1960 the Railway employees were
allowed to contest Municipal elections.

OIOM LBV &, Avew
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(b) if so, the specific grounds on

which such permission was granted;
and

(¢) whether Government have now
withdrawn the Rule applicable under
which the permission was granted to
the prospective candidates?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Prior to 1960, Govern-
ment could permit a railway servanm
to offer himself as a candidate for elec-
tion to a Local authority, in terms ot
the Railway Services (Conduct) Rules,
1956, but in actual practice, however,
no rai'way employee was allowed to
contest Municipal elections prior to
1960.

(b) In view of the reply to part (a)
above, this does not arise.

(c) Yes, with effect from 16-6-1960.

Export of Chappals and Bidis

4244, Shri Shree Narayan Das: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that Kolha-
puri Chappals and Indian bidis are
being used by Americans;

(b) if so, the extent of sale effected
so far;

(¢) what is the prospect in future;
and

(d) whether any market survey has

been made recently and if so, the
result thereof?
The Minister of Commerce (Shri

Manubhai Shah): (a) to (c). Kolhapuri
Chappals have been exported to the
United States during the last 2-3 years.
Export figures are not maintained se-
parate'y, but it is estimated that dur-
ing the current year about 5,000 pairs
valued at Rs, 35,000-40,000 would be’
exported. The demand for such items
cannot be regarded as permanent.

There have been no export of bidies
to U.S.A. Effort; are being made to
introduce bidies in U.S.A. :

(d) No, Sir.



Coal Production

4245. Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Mines and
Metals be pleased to state:

(a) the total capital employed in
the projects of the National Coa] Deve-
lopment Corporation with break-up for
coking and non-coking coal;

(b) the production of coking and
non-coking coal during the Third
P'an period and the targets for the
Fourth Five Year Plan;

(e) the average cost of mining of
coking and non-coking coal; and
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(d) whether the Corporation has any
plan for pruning its production pro-
gramme in accordance with the prio-
rities of planning and requirements of
coal?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) The total capital
employed in the project of the National
Coal Development Corporation, as on
31-3-1966, was Rs. 138.11 crores com-
prising Rs. 33.07 crores on coking coal
projects, Rs. 68.82 crores on non-cok-
ing coal projects and Rs. 36.22 crores
on units other than coal mining pro-
jects;

(b) The production of coking and
non-coking coa! during the Third Plan
period was as follows:

(Figures in lakh tonnes)

Year Coking Non- Total
coking
1961-62 31°43 2907 60°50
1962-62 31-82 5243 84.25
1963-64 32-31 57°29 89-60
1964-65 29'41 52:99 B2:40
1965-66 28-44 68-41 96-85

The production from National Coal
Development Corporation projects, as
at the end of the Fourth Plan period,
is estimated at about 12 m. tonnes cok-
ing, 2.5 m. tonnes blendable and 18 m.
tonnes non-coking coal, The actual
production of coal will be related to
"its demand.

(¢) The average cost of mining cok-
ing and non-coking coal in the revenue
co'lieries of the National Coal Deve-
lopment Corporation is Rs. 27.14 per
tonne and Rs. 23.60 per tonne respec-
tively.

(d) The National Coal Development
Corporation will adjust its production
programme in accordance with the
priorities of planning and require-
ments of coal.

Mysore Khadi Board

4246. Shri H. C. Linga Reddy: Will
the Minister, of Commerce be pleased
to state:

(a) the amount allotted {o the

" Mysore State Khadi Board in the
Third Five Year Plan;
(b) the amount spent and the

schemes on which it has been spent;

(¢) the employment given
people in the State by the
Board; and

to the
Khadi

(d) the programme of work with the
main allocation in the Fourth Plan
period?

The Deputy Minister im the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) to (d). Information is being col-
lected and will be laid on the Table
of the House in due course,

Industrial Estates in Mysore

4247, Shri H. C. Linga Reddy: Will
the Minister of Industry be pleased
to state:
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(a) the number of Industrial Estates,

with their location and estimated costs,

established in Mysore State so far;

(b) the extent to which they have
been successful in starting new indus-
tries and solving the unemployment
problem so far; and
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(c) the programme of Industrial
Estates in the Fourth Plan as suggest-
ed by the State Government?

The Minister of Industry (Shri D.
Sanjivayya): (a) The following 12
industrial Estategs have been establish-
ed in Mysore State upto 31-3-1966.

(Rs. in lakhs)
Location of Estate Diistrict Estimated
cost

Mysore Mysore 65
Belgaum Belgaum 655
Ramanagaram Bangalore 2-48
Bangalore—I] Bangalore 2818
Bangalore—I1 (H.M.T) Bangalore 17°9
Hubli Darwar . 500
Harihar . Chitradwga 663
Gulbarga Gulbarga 54
Mangalore South Kanara 416
Bijapur (I Bijapur . 200
Jamkhandi Bajapur . 3-00
Mercara Couwig 15

Total 105-30

(b) The information is being collec-
ted from the State Government and
will be placed on the Table of the
House.

(¢) In the preliminary memorandum
on the Fourth Five Year Plan, the
State Government had suggested set-
ting up 15 new industrial estates and
four functional industrial estates.

An-outlay of Rs. 855 lakhs has been
suggested by the State Government for
the schemes under Industrial Estate
programme during the 4th Five Year
Plan.

Development of Sericulture in Mysore

4248, shri H C. Linga Reddy: Will
the Minister of Commerce be pleased
to state:

(a) the number of irrigation wells
dug to develop sericulture in Mysore
State during the Third Plan period;

(b) the amount that had been al-
located for the programme in the
Third Plan period and the reasons for
the shortfall in expenditure; and

(c) the programme of well irriga-
tion to develop sericulture in the
Fourth Plan period in the sericulture
areas of the country and particula:
in the Mysore State?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) 136.

(b) Against an allocation of Rs. 10.9%
lakhs, the actual expenditure during
the Third Plan period was Rs. 8.72
lakhs. The shortfall in expenditure
was mainly due to:

(i) cut imposed by the Govern-
ment of Mysore consequent on
National Emergency; and

transfer of the: scheme from
the Sericulture Department to
the Taluk Boards which
caused procedural delays in
implementing the scheme,

(i)

(¢) During the Fourth Plan period
schemes envisages sinking of 3,415
wells in Mysore, Madras, Madhya
Pradesh, Andhra Pradesh, and West
Bengal at an estimated cost of
Rs. 29998 lakhs have been included
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in the Fourth Plan proposals of the
States. The programme in Mysorey
State envisages digging of 3,000 wells
at an estimated cost of Rs. 287.1 lakhs,
Railway Bridge at Malur

4249. Shri H, C. Linga Reddy: Will
the Minister of Railways be pleased
to state:

(a) the latest progress made in the
construction of the railway bridge at
Malur between Bangalore and Madras
on the Southern Railway;

(b) the estimated cost of the bridge.
according to the revised estimate;

(c) the reasons for such inordinate
delay; and

{d) how long it will take to com-
plete the Bridge?

The Depunty Minister in the Ministry
of Railways (Shri Sham Nath): (a)
The revised site for the road over-
bridge at Malur has now been finalis-
ed in consultation with the State Gov-
ernment.

(by Rs. 3.24 lakhs approximately
for Railway's portion of the work.

(c) No delay was caused by the
Railway, who had prepared the esti-
mate for this work in August, 1964,
but could not proceed further as the
site of the bridge was altered at the
request of the State Government.
The revised site has only recently
been finalised.

(d) The Railway's portion of the
work is expected to be completed by
1967-68.

dwd st v faiom, awd gro e
) Tl W e ogerd
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Itarsi Railway Station

4251, Shri Hari Vishnu Kamath: Will
the Minister of Railways be pleased
to state: '

(a) whether it is a fact that the
new platform of Itarsi Railway Station
(Central Railwav) is entirely un-
covered though important trains such
as the Southern Express are received
on that platform;

(b) the reasons why Government
are insensitive to the discomfort and
inconvenience experienced by the en-
training and detraining passengers
particularly in mid-summer and dur-,
ing the monsoon;

(¢) whether immediate action is
proposed to be taken in the matter;
and

(d) if not, the reasons therefor?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) Yes.

(b) to (d). Proposal for providing a
cover measuring 300" x 51'-5" over the
new platform at Itarsi has been in-
cluded in the Works Programme for
1966-87. The work has recently been
sanctioned and is expected to be taken
up shortly.
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4252. Shri Hari Vishnu Kamath:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that hun-
dreds of imported television sets are
lying unsold or undisposed of with
the State Trading Corporation;

(b) if so, the reasons therefor; and
(e) the action being taken to dis-

pose them of in a proper and regular
manner and to bring to book those

responsible for the remissness and
carelessness?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). 1000

T.V. Sets were imported by an Indian
resident of East Africa, on condition
that he would use his own foreign
exchange fqr the purchase. Since he
did not clear the consignments from
the Customs for a long time, the STC
was authorised to pay the Customs
Duty and bring the sets ‘o Delhi for
sale to the public. The party then
proceeded with the sale of the sets
and in fact, 350 of the sets have been
delivered to purchasers. Then, on
18-5-66, he was restrained from re-
ceiving any further money from the
purchasers or any further sets from
the STC, by a Court injunction ob-
,tained on behalf of one of his associ-
ates. Omn that account, further sale
of the remaining sets remains sus-
pended. Meanwhile, record is being
kept of the customers who had al-
ready made advance Ppaymenis or
booked their requirements.

Public Sector Monopoly

4253, Shri Hari YVishnu Eamath:
Will the Minister of Industry he
pleased to state:

(a) whether it is a fact that since
the close of the Budget Session of
Parliament, the public sector mono-
poly in certain industries and en-
terprises which obtained till 1965 has
been nearly ended;
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(b) it so, in which industries and
enterprises;

(c) the reasons therefor;

(d) whether the private sector is
being offered incentives to enlarge

its field of operation otherwise too;
and

(e) if so, the particulars ihereof?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (e). There has
been no change in the Government'’s
industrial policy and the industrial
development in the public and in the
private sector continues to be within
the overall framework of the Indus-
trial Policy Resolution, 1956. Within
this framework, encouragement is
given to the private sector to expand
capacity in  priority industries de-
pending on the requirements of the
situation.

Block Inspectors
4254. Shri Gulshan:
Shri Buta Singh:
Shri Daljit Singh:
Shri Sadhu Ram:
Shri Maurya:
Shri Madhu Limaye:

Will the Minister of Railways be
pleased to state:

(a) the number of Block Inspectors
in the Northern Railway Signal and
Telecomunication Department and
how many out of the them are Sche-
duled Castes;

(b) how many Assistant Block In-
spectors are there and how many out
of them are Scheduled Castes; and

(¢) whether Government had
made any provision to fill up the re-
served vacancies in the above-men-
tioned categories by the Scheduled
Caste employees as per Railway
Board's leter No, E(STC) 57CM]|1|20,
dated the 2Tth April, 19597
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The Minister of State in the Minis-

try of Railways (Dr. Ram Subhag

Singh):

(a) Total . i . 64
Scheduled Castes A

(b) Total . ) . 48
Scheduled Caste —_

(c) Efforts continue to be made to fill up re-
served vacancies. These have not so
far been successful because of shortage
of qualified candidates.

Tractor Factory in U.P.

4255. Shri S. N. Chaturvedi: Will
the Minister of Industry be pleased
to state:

(a) whether the question of loca-
tion of the Tractor Factory proposed
to be set up in U.P. by the Hindus-
tan Cables with Czechoslovakian
collaboration is being reopened;

(b) if so, in what respect the situ-
ation has changed since the selection
of Ram Nagar and Bareilly as un-
suitable sites by the technical ex-
perts; and

(c) whether it is a fact that U.P.
has received much less than its legi-
timate share of Central Projects
during the Third Plan period?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). A public
sector project for the manufacture of
agricultural tractors and implements
is proposed to be establishment dur-
ing the Fourth Five Year Plan.
The Detailed Project Report is being
prepared by M/s. Motokov of Czecho-
slovakia. A final decision about the
implementation of this project will
be taken after the receipt of techno-
economic feasibility study report from
the Czechoslovakian authorities. If
it is decided to take up the project,
it is proposed to be located at Ram-
nagar in Varanasi District. This pro-
ject is not to be established by the
Hindustan cables.

(c) An investment of Rs. 62.90
crores approximately has been made

1888 (SAKA) Written Answers 8790

on Central Industrial projects located
in U.P. during the first three Five
Year Plans. The following indus-
tria] units are, at present, being im-
plemented in U.P.

(1) Diesel Loco Factory, Varanasi,
(2) Anti-biotics Factory, Rishikesh.

(3) Bharat Heavy Electricals,
Hardwar.

(4) Fertilizer factory, Gorakhpur.
(5) Alkaloid factory.

In addition, the following projecis,
with location in U.P., are proposed to
be included in the 4th Five Year
Plan:

(1) Heavy Structurals Project
Allahabad.

(2) Heavy Compressors and Pump
Project, Allahabad.

(3) Foundry Forge for Heavy Elec-
tricals, Hardwar.

Allotment of Fiat Cars

4256. Shri A. V. Raghavan: Will
the Minister of Industry be pleased
to state:

(a) the number of Fiat Cars allot-
ted to the State of Kerala during the
last ten years (year-wise);

(b) whether the number allotted
has been declining during this pe-
riod; and

(c) if so, the steps taken to allot
the cars on an equitable basis?

The Minister of Indusiry (Shri D.
Sanjivayya): (a) to (c). The infor-
mation is being collected and will be
laid on the Table of the House.

Bengal Jute Mills, Howrah

4257. Shri Indrajit Gupta: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
Bengal Jute Mills, Howrah, have
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been closed down by the manage-
ment since 1-10-1965 and the Victory
Jute Mills, Garden Reach, propose to
close down from 1-9-1866;

(b) if so, the reasons therefor and
whether Gevernment are satisfied
that the reasons are genuine;

(c) whether Government propose
to take over and run these mills in
the interest of earning foreign ex-
change; and

(d) whether action will be taken
to ensure that the affected workers
of the Bengal Jute Mills are paid
their statutory dues such as mini-
mum bonus and lay-off compensa-
tion?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi
Quareshi): (a) Bengal Jute Mills,
Howrah has remained closed from
the 1st October, 1965 and the Vie-
tory Jute Mills from the 20th June
1966.

(b) In the case of Bengal Jute
Mills the reason for the closure has
been given as failure of the main
shaft. The real reasons, however, ap-
pear to be difficulties in meeting the

. financial commitments in view of
proposed partition among present
owners of the Mill.

The reasons for closure of Victory
Jute Mills are mainly financial diffi-
culties.

(¢) There is no proposal at present
to take over the management of these
mills, Both the mills are old.

(d) This is for the West Bengal
State Government to ensure. The
Bengal Jute Mills are understood to
have paid lay-off compensation to
the workers upto the 13t week of
February, 1886. The whole question
of compensation to workers has been
referred to the Standing Industrial
Tribunal, West Bengal The Victory
Jute Mills has been paying lay-off
compensation to its workers since its
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closure. The question of lay-off has
been referred by the West Bengal

Government to the Standing Indus-
trial Tribunal, West Bengal.

Upgrading of Workshop and Minis-
terial Staff on S.E. Railway

4258, Shri Indrajit Gupta: Will the
Minister of Rulw“s be pleased to
state:

(a) whether it is a fact that the
Shankar Saran Award in fovour of
upgradings to certain categories of
workshops and Ministerial Staff re-
mains unimplemented on the South
Eastern Railway to this day;

(b) if so, how it is proposed to
compensate the affected employees
for loss of the benefits to which they
were entitled from 1-10-1962; and

(c) whether it is also a fact that
the Loco Running Staff of the S.E.
Railway have been deprived of up-
grading benefits as recommended in
1950 by the Joint Advisory Cowmn-
mittee?

The Minister of State in the Minis-
try of Railways (Dr. Ram Suabhag
Singh);: (a) and (b). No. The benefits
of upgradation was, however, rxtend-
ed to non-mechanical workshops in
June, 1964. These orders have also
been implemented in such workshops
on S.E. Railway except in the Elec-
trical workshop at Khargpur where
the implementation is in progress.
The eligible artisan staff of the clec-
trical workshop will get payment of
arrears with retrospective effect from
1-10-1962.

(c) In 1961, the Railway Board
decided that in the cases where the
Joint Advisory Committee scales of
pay for Firemen and Shunters had
not been implemented, the staff con-
cerned should be brought over to
the 1957 scales straightway and their
pay fixed under normal rules. On
the South Eastern Railway the Joint
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Advisory Committee scales for Fire-
men and Shunters were implement-
ed only in the case of 5 employees
till then and therefore, thz rest of
the employees were brought over to
the 1957 scales straightway.

Coffee Plantation in Kerala

4259 Shri A. V. Raghavan: Will
the Minister of Commerce be pleased
to state:

.
(a) whether the Coffee Board has
any plans to increase the area for
coffee plantation in Kerala;

(b) the nature of assistance pro-
posed to be given to new planters;

(c). the area brought under the
new cultivation during the last five
years; and

(d) the amount of grants and loans
- granted during the past five years?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi
Qureshi): (a) No, Sir. In fact. very
little land is available in the Kerala
State for expansion of coffee culti-
vation.

(b) There is no scheme of assist-

ance by Coffee Board for new plani-
ing of coffee.

(¢) No significant expansion of
acreage under coffee has taken place
in Kerala in the last five years.

(d) Loans totalling Rs. 3,10,226
were given to coffee growers in
Kerala during the past five years for
intensive cultivation of the acreage
already under coffee.

Sinking of paris of Simla

4260-A. Shri Bishwanth Roy: Will
the Minister of Mines and Metals be
pleased to state:

(a) whether it is a fact that some
. places in Simla are sinking; and

(b) if so, the details thereof?

1596 (Ai) LSD—T.
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The Minister of Mines and Metals
(Shri S. K. Dey): (a) and (b). The
landslips and subsidence reported in
September, 1958, were investigated
by the Geological Survey of India.
They were found to be local and re-
commendations for the control of
erosion and for an adequate pattern
of surface and sub-surface drainage
were made. Recently, on an enquiry,
made by the Simla Improvement
Trust, the Geological Survey of India
are taking up the investigation about
the portions of Simla within the
municipal limits reported to be sink-
ing, and, if so, at what rate.

Correction of answer to Unstarred
Question No. 787 dated 29-7-66 regard-
ing Patent for Hydraulic Torgue
Convertor,

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): In reply to part (a) of Un-
starred Question No. 787 it was stated
That *“The patent is with National
Research Development Corporation of
India”.

2. The correct position is that
only the Original Deed of Letters Pa-
tent along with Assignment Deed
drawn in favour of the President of
India is lying in safe custody with the
National Research Development Cor-
poration of India. Since the patent
hag yet to be assigned to the Na-
tional Research Development Corpo-
ration of India, the sentence “The
patent is with National Researlh Deve-
lopment Corporation of India”™ may
be deleted from the reply to part (a)
of the question, as legally the Na-
tional Research Development Corpo-
ration of India have not, as yet, ac-
quired any beneficiary interests
the patent.

3. Answer to part (a) may, there-
fore, read as under:—

“Yes, but no specific claim has
been made of superiority over exist-
ing designs of torque convertors
including Suri Transmission”.
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12.20 Brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

SuPPLY OF SABRE JETS TO PAKISTAN

=t "I W AT (FET) ¢
¥ gfgeraiig A wger & fasfafan
faag *t 9% 33frs w1 G F7 sam
feamar g wi< wrdaT wean § 5 7 w9
T H oF 97w § —

AT TeeE ©
FfCT afF=am 1 g0 A9 F2
fad sty & gwrarT

The Minister of External Affairs
(Shri Swaran Singh): Hon. Members
have drawn attention to reports
about the recent receipt of F-86 sabre
jet aircraft by Pakistan. The position
is that Pakistan recently received a
large number of F86 aircraft from
Iran, estimated at 60—%0 in number.
These aircraft had been manufactured
in Canada and sold by Canada to West
Germany some Years ago. West Ger-
many recently resold these aircraft
to Iran. Though the aircraft were of
US design, we have been informed by
the US Government that their manu-
facture, gale and disposa]l were not
subject to US control.

Late last year, when reports were
received that Pakistan was making
efforts to acquire armg and equip-
ment from West Germany through
third countries, we took up the mat-
ter with the Government of the
Federal Republic of Germany and we
were gssured that no * arms and
equipment were being sold to Pakis-
tan. Subsequently reports indicated
that Iran was buying F86 aircraft
from West Germany. As far back
ag January last, our Ambassador in
Tehran conveyed the apprehension
of the Government of India arising
from the likelihood of the F86 aircraft
finding their way to Pakistan to the
Iranian authorities at very high level.
Soon after, a formal note was presen-
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ted to the West German Government
expressing in clear terms the Gov-
ernment of India's misgivings and ap-
prehension about diversion of the
aircraft to Pakistan. The Govern-
ment also kept in touch with the
Canadian Government through diplo-
matic channels. Both Governments
assured us that under the agreement
of sale, the aircraft sold by West
Germany could not be passed on to
third countries.

A few months ago, when the arri-
val of F86 aircraft in Pakistan be-
came known to us, we made strong
representations to  both the West
German and the Iranian authorities,
and we were assured by the Govern-
ment of Iran that any aircraft sent
by Iran to Pakistan would only be for
repairs, servicing and modification, as
facilities for these were not available
in Iran. The House will no doubt
learn with satisfaction that the Cana-
dian Government has expressed its
disinclination to allow further sales
of Canadian-made aireraft to Iran.
The Federal Republic of Germany has
informed us that it has worked out
with the Government of Iran proce-
dures to ensure gnd verify the return-
of these aircraft from Pakistan to
Iran.

Shrimati Renn Chakravartty (Bar-
rackpore): What are they?
Shri Swaran Singh: The Iranian

Government has reitereated that the
aircraft sent tp Pakistan are only for
repairs, servicing and modifications
and will return from there. We have
been informed by the Government of
Iran that some of these aircraft have
already returned from Pakistan to
Iran.

Hon. Members will note that ever
since the possibility of the F-86 Sabre
aircraft reaching Pakistan from West
Germany came to the notice of Gov-
ernment, the matter has been vigoro-
usly pursued with the foreign Gov-
ernments concerned. We have aporis-
ed these Governments of our position *
that transfer of the 90 F-86 aircraft
to Pakistan direct or through third
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countries, which will inevitably mean
a serious augmentation of Pakistan’s
military build-up against India, will
have adverse repercussions on our
relations with the countries involved
in such transactions. I would like to
assure the House that the Govern-
ment would persist in efforts in this
direction.

§t wiwre @ A7ar: F AT

argAT g 5 T A 3w A e I
frar § A7 Zord 97T &1 g
Wt fear &, gurdr waETT TEAT Wl
W 7YX gea & Fie form %Y a2 o) qar
gt & 5 §aq & v, e wowT S
fow g & ar werd # w37 ¥ faw M
g T ST R ST F F 45 o, e &
¥g ST WTgar g 5 wAer § @
a1 arffem w1 57 g7 §F Tew ®
ar fa%r & Ama17 7 @ &, wEdaT A
IR WE I ITE, I F AL H AGATT
aﬁwmr*? o7 7 feamr =1T-T
A agr A faar g 7

T wEw: A7 &1 79 qET
21
]

l HieT WF q7av ¢ "G, 93
AT gaTa WA & Fre wEAA agy
g s mmxiw ¥ 9 w1 fea, gt ¥
stRAT &1 faar, swAT & uw w7 faar
o fu 7 afsamar 2 faar, .
(=gemw)

= g% T ST (3TW) : e
AZET, FIfeT w2 AT ¥ W Iood g

Mr. Speaker: Why should Mr.
Kachhavaiya stand up when Mr.
Berwa has been asking the question?

Shri Swaran Singh: The sale of
equipment by USA does not arise out
of this.

Shri §. M. Banerjee (Kanpur): We
tabled a ecalling attention notice on
this.
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Mr. Speaker: That is a different
thing. I am taking this one mow.

=Y HIFTC FIASTAT : HEGe HE T,
farer 7 stqAT v fear, swET A oA
w1 faar st S 7 arfsena &1 fear,
ot OF wEr FAdr AT Wr g, ...
(smaaT)

kkgE

st FEA W SHIT :

Mr. Speaker: This will not go on
record.

=T WIATC o1 AT : 3T F AT
T ALFTE &1 s g7 5 adar
7 g araa fFar an 5 ag orfesam 1
T3 WS ST W AT WA A9
TR GRS % W21 22 3¢ WY g,
TH F IO I HT AT FL AT A% &7
Al FIT AL GFIC AT g7 A= faary
oTT &, 98 Wa TA9T AT IT {FH A Al
fret g qarfas I s s
frag afrsmagar rarwafer 3?

Shri Swaran Singh: We must appre-
ciate our limitations when the sove-
reign rights of other countries are
concerned. At the present moment
I have explained the assurances that
have been given by the various Gov-
ernments, and we are watching the
situation carefully. I do not want to
overstate the matter, and I think so
far as these assurances are concerned,
they are very definite assurances and
only time will show as to whether
these assurances are honoured or not.

st ST A AT : TT FT 5974
Y wrar weany wEEg, 5 arow W= an
|77 Sz fawra a@d O A TIER
ooy fadaat g 9w &7 atw wTIIT
= =3 oo araw arh § ar saer g
FrET =T fey €7

*+s*Not recorded.
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wHET ¥ A Fgy & .. (SuEaw) Ty
. ATH B AALT TET LA HI gAC AT

¥ ATF WG WA ST wdaw FT
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Mr, Speaker: Order, order,

‘This
will not be recorded.

‘When Thakur Sahib stands up, he
proceeds like an automatic machine
and does not listen to anybody.

R AR 7 FF 3 97 @+
a7 A8t 2|y, & wrard | @A g,
T ag g Y, T A A I §
A Ay i s
X AT TATAT @, AR AT QT
f& 90 wig A FTA |

=t T fAg: W TITAT I
Al AT gatw OF FIve H qH 7 I
AN A A IR FAGY T
IET FET A, 7T 99 F & A
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Shri Swaran Singh: It is a matter
of geography that for aircraft to come
from Iran to Pakistan no other coun-
try is crossed.

sivwg femd (777) : weqw wdey,
7g 1 e feamy T Afem d ow &
A, A 7 dgaa wifew $1 am
AR aTaat &1 92 aF TF AA g,
#ATIT AT qfeadqT FAAT AT F w2
EMrimA I ST A 2 A T
aat &1 Avar-foat @ ¢, SEwr W@y
awrg AT I1fed | AT EAH Ag & R
& wat o< Favsr J afeawr = w0
R afe=w s 7 fF7 wat o< §A
1 ¥ JFe-dz garg 9 fay 7

Shri Swaran Singh: I have already
explained that when the earlier per-
mission was sought by West Germany
from Canada, it had been alloweq by
them because it was a sale to Iran
but it was made clear that the reci-
pient country, the purchaser from
West Germany will not transfer it to
any other country. It is mainly for
this reason, because of the subsequent
facts that have come to light, or the
subsequent sale, Canada has not allow-
ed West Germany to sell g further
lot of sabre jets to Iran.

st g fmrd « fF walt ox e
Fqan, qgar AR FET Y AT &7
o w3t ot 74% F97 98 wwr &0 W@
HGY ATASI griad s ®) s iforw
7 ’

ST AEITY : 4T Ag AT AT ?

Shri Swaran Singh: That was a sale
by West Germany to Iran.

***Not recorded.
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Shrimati Renu Chakravartty; All
the sabre jets in this deal had gone
from Bonn to Teheran to Karachi, We
knew from January that this wag in
the offing. Yet on the question of
Bonn, about which we are so much
deeply concerned whenever it is a
question of upsetting them on any
one point, I would like to know what
is it that our Government hag done
in order to see that Bonn is not
permitted to act in this manner
and whether it is a fact again,
that the West German Government
has asked for a further allotment of
sabre jets which are to be given 1
Teheran and had written to Ottawa.
It is this second instalment which
has come in the papers. Bonn has
again asked Ottawa for the second
lot to be sent to Teheran. It is at
this stage Canada objected. I would
also like to know whether it is not a
fact that the U.S. designs of sabre jets
manufactured by Canada are govern-
ed by certain guidelines whereby they
are not permitted to hand over these
designs of aircraft to any other coun-
try and if so what have we done?
Have we protested to the United
States also?

Shri Swaran Singh: I can well un-
derstand the desire of the hon. Mem-
ber to drag other countries into it.

Shrimati Renu Chakravartty: Other
countrieg are involved in it.

Shri Swaran Singh: I have clearly
stated about the second lot about
which Shrimati Renu  Chakravartty
had made an enquiry, about seeking
Canadian permiss'on for selling a
second lot to Iran—that has not been
agreed to.

Shrimati Renu Chakravartty:
Bonn made such a request?

Has

Shri Swaran Singh: If the permis-
sion has been disallowed" obviously
they did seek permission to sell fur-
ther. About the US involvement, I
have mentioned in the statement itself
that according to their agreements, the
United States Government has no con-
trol over the sale by Canada to other
countries. So, we may have our own
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attitude and our assessment, but let
Us mnot- try to connect these things,
(Interruption)

Shrimati Renu Chakravartty: Have
they seen this agreement? He says
that there is no check on the Ameri-
can designed Sabre jet that they can
hand it over to any country in the
world. Is that the position? Has he
seen this?

Shri Swaran Singh: In this case,
obviously I cannot have access to all
those documents nor hag she access
to any documents. It is easy to make
an allegation and then to ask me
either to contradict or to confirm it.
In this case, we should deal with it
on its own merits. Here was g jet
plane which was manufactyred by
Canaa; it was so d to West Germany
on the condition that West Germany
cannot sell it to another country un-
less the original supplier, namely,
Canada, agreed. They had agreed with
regard to the first lot and now, it is
on account of our taking this up with
the warious Governments—Canada
and West Germany—they are calling
upon Iran to honour their commit-
ments not to transfer them to any
other country. Evep Iran hag assured
that they have been gent to Pakistan
for repairs, etc. I can understand our
feeling of concern about it. But I am
fully  satisfied that the maximum
that we could do we have done, and it
has yieldeq some results.

Shrimati Renuka Ray (Malda):
The Minister has said that Canada -
has given a definite assurance about
this. I would like to know whether
he is satisfied that the Bonn Govern-
ment hag given a similar assurance
that this kind of thing will not be
repeated in some other way again?

Shri Swaran Singh: I have already
said that the West German Govern-
ment have assured ug that they have
taken this matter up with Iran and
the Iran Government has assured
both West Germany and the Govern-
ment of India that they are taking
steps to take these aircraft back to
Iran.
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Shri Bhagwat Jha Azad (Bhagal-

pur): On the one hand the Minister xjthree parts of the

says that Bonn has asked Teberan and
on the other hand Bonn has asked
tor permission for the second lot. How
does he reconcile both these state-
ments? We have been told time and
again that Bonn has assured wus,
but in the second lot they have ask-
ed permission from Ottawa, (Inter-
ruption).

Shri Joachim Alva (Kanara): I
want to know  whether the United
States has secretly given any instruc-
tion to Canadg for Sabreg to be given
to Pakistan. ... (Interruption),

Mr. Speaker: Order, order. Shri
Hem Barua.

Shri Hem Barua (Gauhati): There
is much noise, Sir.

Mr. Speaker: Yes; I am also wait-
ing for it to subside.

Shri Hem BRarua: During the last
Pakistanj aggression on our goil. the
West German  Government banned
the entry of certain war equipment
coming from a certain Scandinavian
country which wanted to hand this
war equipment direct to Pakistan
through  Frankfurt, and the West
German Government banned this
entry. In that context, may I know
whether (a) the present ominous si-
lence and the ambiguous attitude
and the reluctance to rebuke Teheran
on the part of the Bonn Government
is due to the coolness engineered by or
generated by the joint Indo-Soviet
communique that was issued after our
Prime Minister visited Moscow—and
unwise that was—acknowledging the
existence of two Germanys, and (b)
the hon. Minister hag said that Iran
has told us that these were sent to
Pakistan for repairg but our informa-
tion is that Pakistan does not have
the capacity to repair those aircraft
brought down by our pilots and da-
maged in the last aggression. If they
have not got the capacity to repair
her own damaged aircraft, how can
she Tepair the aircraft for other peo-
ple? Are our Government convinced
by this lame excuse offered by Iran?
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Shri Swaran Singh: There are

question.  The
question about the supply or the
stoppage of the war equipment does
not arise out of this. That is a matter
which the Defence Minister can deal
with better., About the joint .Indo-
Soviet communique, this has got no
relevance, because we must remember
that that cammunique was issued
only very recently.

Shri Hem Barua:
July.

It was issued in

Shri Swaran BSingh: But this

‘agreement about the salg of aircraft

took place in the months of January
and February. Since that time, we are
taking up that matter with them.

Shri Hem Barua: It is a wrong
answer. I asked whether the subse-
qguent attitude of the Bonp Govern-
ment during this controversy is due
to the coolness genreated by so many
other things. .

Shri Swaran Singh: The subse-
quent conduct, if anything, is to ap-
preciate the strength of our viewpoint
and they have taken steps accordingly.
1 do not see how he connects this
with the Indo-Soviet communigue.
Some hon. members function under a
certain obsession and they want to
import it, irrespective of the chrono-
logy of events or their connection. If
he wants to say that the Indo-Soviet
communique is responsible for the
supply of the Sabre jets, it is incor-
rect. -

Shri Hem Barua: I amr sorry, be-
cause what I said has been misinter-
preted. I know that it was in January
that our Ambassador in Teheran in-
formed our - Government about this
smuggling of aircraft and our Gov-
esnment have taken up this matter for
a long time. 1t was during July that
the joint Soviet-Indp communique was
issued and it acknowledged the ex-
istence of two Germanies. My question
was whether the present attitude of
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ominoug silence during this contro-
versy on the part of the Bonn Gov-
ernment is due to the coolness gene-
rated by that communique,

Shri Sawaran Singh: My reply is a
simple ‘No’. I do not accept that there
was any coolness op that score. So
far ag our attitude on this question
of East Germany is concerned, there
was nothing new in this communiquc
which was not already there, We stand
by that; it is no business of any
other country to take any attitude
merely because we express a certain
view. Let there be no misapprehen-
sion on that score,

Shri Hem Barua: What about the
second part of my question? He has
conveniently forgotten it.

Mr. Speaker: That is because it
was too long.

Shri Surendranath Dwivedy (Ken-
drapara): He said that Iran has pro-
mised to take back these things. Have
they given any time-limit within
which they would take them back?
Then I want to repeat that question
whether Pakistan hag the capacity or
facilities for repairing or regondition-
ing sophisticated weapons as Sabre
jets? The explanation given by Iran
seems to be quite incredible. Have
they any informatiop about this?

Shri Swaran Singh: I myszelf have
doubts if Pakistan has the capacity.
That is one reason why we have suc-
ceeded in convincing the Governments
concerned that this appears to be an
excuse and that they should retrace
those steps. To g certain extent, we
are succeeding. But I cannot hold out
any firm hope. Only time will show
whether the assurances that have been
given are being honoured or not.
About the time-limit, this matter has
not been broached in that manner. I
would request hon. members not to
press that.

&t 7% (TTONT) Al W AT
¥ ware fear fr 97 & qre o< 7T
ot 7g § Wi wafedy o agf @ a7
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dzg & fime 53 &Y 1 & s
sz & 7 F1E @ gwC Fr
mr A g g R o ¥R wew
F ammw oA & arg Og At fofle T
gRiY | 74T "T9 g avg 1 A1 e
for A dqmery W & f @
TR Y TRt mMeTw AT R a7
iqAT aifEeTT w1 fRT AT W
ST |

Shri Swaran Singh: Let us not
assume that we can just ask any
guarantee that suits us from any coun-
try. Other countries also are sove-
reign countries. In this particular
case, let us confine ourselves to this
transaction. So far s sale of arms
is concerned, we also purchase from
other countries and other countries
also purchase, We cannot insist on
this type of guarantee from each and
every country about each fransaction
and the manner in which it is enforc-
ed,

&t geR AW ®AA ;- f§ S
g § fF @ Wt wgRw d% ww
ot #YE T Ay g #E s
¢ form ag o= #r gy fr o g #&
giffe & foger ser e
oz f5r 7% 9 foa & fe 2 3w
T Y FT RS § | FAT AR FT AT
@ I W fr sm mmm O &
oY st gary i ¥ dfew fer 23
& fag 37 &7 ag foT & qamT wmgy
g1

WETW AT © T AT AT A6
dar g1 |

it FR 9 YA : g AT 391
& Jear ?

wemy RN : 74T, a8 qard Tff
Iaar | '
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Shri S. M. Banerjee: It appears
from the statement of the Minister
that Otltawa has taken up fhe matter
with West Germany and West Ger-
many with Iran. It means, passing
on the baby without a kiss.

Shri Hem Barua: What
mean, Sir?

does it
Is it Indian English?

Shri _Swmn Singh: It is better if
some simple Engiish is used, because
my knowledge of English is not so
much as that of some hon. members
opposite. .

Shri S. M. Banerjee: This is univer-
sally known. In view of the repeated
unfriendly acts by West Germany—at
the time of Pakistani,aggression also,
they behaved very shabbily, while
East Germany, with whom we have
neither the courage nor conviction to
have diplomatic relations, supported
us—in case of future recurrence of
such incidents, may I know whether
the Government will seriously consi-
der severing diplomatic relations with
West Germany and Iran?

Mr. Speaker: It does not arise out
of this.

Shri Swaran Singh: 'This is a hypo-
pothetical gquestion; I cannot ans-
wer it.

Shri S. M. Banerjee: It does arise,
Sir.

Mr. Speaker; He asked whether in
the event of something happening,
they will sever connections. That does
not arige out of this.

Shri §. M. Banerjee: In his state-
ment itself, he has said “unfriendly
act”. Will they sever diplomatic rela-
tiong now, Sir?

Mr..Speaker: Shri Daji. (Interrup-
tions).

shri S. M. Banerjee: We are afraid
of Anglo-American power. (Interrup-
tions).

Papers Laid 8808

Shri Daji (Indore): It is true that
we cannot control the acts of other
Governments—either- West Germany
or Iran—but the way the explanation
was given by the Minister seems to
indicate that this Government at least
is satisfied with the explanation given
by Bonn and Iran that Iran has called
back the planes. But there is a legiti-
mate fear that even if the planes go
back, some vital spare parts would be
taken out of them. We cannot inspect
all these things. Has the Government
satisfied itself that the explanations
trotted out by Iran and West Germany
are justified and fair? If not, does the
Government propose to take up the
matter in a more serious manner with
those two powers, so that in future at
least such things can be stopped?

Shri Swaran Singh: We have al-
ways taken up thig matter with the
greatest seriousness. I have also said
at the conclusion of my  statement
which I read out that we will continue
to pu-sue thig matter with the greatest
seriousness. I have said, it is our
hope that the assurances will be ho-
noured and implemented. About satis-
faction or non-satisfaction, these are
subjective matters. I do not want to
enter into that.

Shri Daji: We can reject their
explanation if we are not satisfied.

12.49 hrs,
PAPERS LAID ON THE TABLE

NOTIFICATIONS AND ORDERS UNDER -
EsseNTiAL COMMODITIES ACT

The Deputy Minister in the Ministry.
of Commerce (Shri Shafi Qureshi): On
behalf of Shri Manubhai Shah, I beg
to lay on the Table—

(1) A copy of Notification No. S.
0. 2314 published in Gazette
of India dated the 30th July,
1966 issued under seciton 5 of
the Essential Commodities
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Act, 1955, delegating powers
under the saig Act to all the
State Governments and Union

Territory Administrations.
[Placed in Library. See No.
LT-6995/66]

(2) A copy each of the following
Orders  issued under sub-
clause (xi) of clause (a) of
section 2 of the Essential
Commoditieg Act, 1955:—

(i) S.0. 2381 published in Ga-
zette of India dated the 8th
August, 1966, declaring Soda
ash, Dry cells for Tor-
ches and Hurricane lanterns
to be essential commodities.

(ii) S.0. 2511 published in Ga-
zette of India dated the 17th
August, 1966, amending the
Order dated the 14th June,
1966 tp declare cycle rick-
shaw tyres and tubes to be
essential commodities.

[Placed in Library. See No. LT-
6996/66].

Shri 8. M. Banerjee (Kanpur): Sir,
on this item No. 4, I have a submission
to make, I draw your attention to
items (i) and (ii) under item No. (2).
Item (i) is “S.0. 2381 published in
Gazette of India dated the 8th August,
1966 declaring Soda ash, Dry Cells for
Torches and Hurricane laterng to be
essential commodities”. Item (ii) is
“S.0. 2511 published in Gazette of
Indig dated the 1Tth  August, 1966,
amending the O:der dated the 14th
June, 1966 to declare cycle rickshaw
tyres and tubeg to be essential com-
modities”. I am glad that they have
done it. Whenever such itemg are
declared as essential commoditied,
generally there is a tendency for those
items to go underground. I would like
to know whether adequate steps have
been taken by the Government, before
issuing these Gazette Notifications, to
see that their stocks remain open and
they are sold at reasonable prices?

Shri Shafi Qureshi: These items
have been brought on the list of essen-
tial commodities, Before they have

-
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been brought, it is seen i1hat ample
supply is made available and there
ig no shortage of these things.

CERTIFIED ACCOUNTS OF THE Omw aAnNp
NaTturaL Gas COMMISSION

The Deputy Minister in the Ministry
of Petroleum and Chemicals (Shri
Igbal Singh): Sir, on behsif of Shri
Alagesan, I beg to lay on the Table
a copy of the Certified Accounts o the
0il and Natural Gas Commission for
the year 1964-65 together with the
Audit Report thereon, under sub-sec-
tion (4) of section 22 of the Oil and
Natural Gas Commission Act, 1959.

[Placed in Library. See No. LT-
- 6997/66].
Rubber (Third Amendment) Rules,

1966

Shri Shafi Qureshi: Sir, T beg to
lay on the Table a copy of the Rubber
(Third Amendment) Rulas, 1966, pub-
lished in Notification No. G.S.R. 1281
in Gazette of India dated the 20th
August, 1966, under sub-section (3) of
scction 25 of the Rubber Act, 1947.
[Placed in Library. See No. LT-6898/
66].

12,52 hrs.
ARREST OF MEMBER
(Shri Biren Dutta)

Mr. Speaker: I have to inform the
House that I have received the follow-
ing telegram, dated the 1st Septem-
ber, 1966, from the Sub  Divisional
Magistrate, Agartala: —

“I have the honour to inform you
that T have found it my duty in ex-
ercise of my power under section
167 of the Code of Criminal Proce-
dure to direct that Shri Biren Dutta
Member, Lok Sabha, arrested by
Kotwalj Police Station under sub-
rule (5) of Rule 41 of the Defence
of India Rules, 1962, be detained for
nine days, for subversive activities
and actions likely to endanger the
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[Mr. Speaker]

safety and stability of the State and
inciting agitationg against  public
servants. Shri Biren Dutta, Member,
Lok Sabha, was accordingly taken
into custody at 13.10 hours on the
1st September, 1966, and is at pre-
sent lodged in the Central Jail,
Agmala." L

Shri Hari Vishnn Kamath (Ho-
shangabad): He was arrested under
the PD Aect or under DIR?

Mr. Speaker: D.LR.

Shri Nambiar (Tiruchirapalli): He
is the second Member of Parliament
arrested in Tripura ....

1254 hrs.

RELEASE ON PAROLE OF A
MEMBER

(Shri Indulal Yajnik)

Mr. Speaker: I have to inform the
House that I have received the fol-
lowing telegram dated the 1st Sept-
ember, 1966 from the Home Secretary,
Government of Gujarat, Ahmeda-
bad:—

“I have the honour to inform
you that Shri Indulal Yajnik,
Member, Lok Sabha, detaineq at
Baroda Central Prison under the
Preventive Detention Act is being
released on parole for six days
with effect from the 2nd Sept-
ember, 1966.”

Shri Hem Barua (Gauhati): Sir, let
him specify the reason. The news-
paper reports say that the release is
not on account of illness but because
he wants to come to Delhi to take
his personal effects.

Mr. Speaker: No reason is given, [
have read the information that I re-
ceived.

Shri Daji (Indore): Sir, Yesterday,
the Home Minister informed™ the
House, and you wil] bear me out, that
he had advised the Government of
Gujarat to release him. Now we are
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told that he has been released on

parole for six days. Sir, does it sound

good; after the Home Minister had

advised the Government of Gujarat to

release him...... (Interruption).

Mr, Speaker: I have read out the
telegram that I received.

1256 hrs.
RE. DISTURBANCES IN TRIPURA

Mr. Speaker; Questions are to be
put on the statement made in ihe
House on 1-9-1966 by the Deputy
Minister of Home Affairs regarding
disturbances in Tripura. I think we
should take it up at 4.45 P.M.

Shri 8. M. Banerjee {Kanpur): Why
at 4.457

Mr. Speaker: Becauss we have al-
ready taken up one Calling Attention
Notice.

Shri S. M. Banerjee: Sir, yesterday
this particular Calling Attention
Notice was read and the Minister read
out his statement. Therefore this is
not a fresh one. Only questions are
to be allowed on this today. There-
fore you can allow the questions to be
put now, because some of us will be
going away and it will suit the con-
venience of Members if it is allowed
now instead of at 4.45.

Mr. Speaker: If it is a question of
convenience of Members I will allow
it as a special case, but not more than
one Calling Attention Notice is to be
taJ‘:en up on any day.

st vy fmad  (qd7) : wew
TG, AT TF TIqT FT A g |
F FT FTQ@TE # W w &Y 2T § )
19 T Fgl IT—

“Shri Madhu Limaye or Shri
Pattnayak—or Shri Bagri—may
explain how they allege failure
on the part of Government.”
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VARG  IEG! WA NG A
gEar g |

oY ay fowd : g ag wEr aar
a1 fF WMT WIT @HR SEd A |
afem a1z # & agi W T @1 o
WI9T 98T 1 ¥ F A w3 difeg
f& 7w aere 1 o T nawE
g

wwA Agaw : fagiv Aifea faar
I H ¥ oF T W wR gfax g
gRw f Y 5g feam fF 47 @ A
Fd T HT frat § & st e Faen gy
JFT § I T AT AT AEGI T
FT W9 TS AT TET L FFATE |

oft g feesrd : B w0

Shri Hari Vishnu Eamath (Honshan-
gabad): Sir, I rise on a point of
order. If I have heard you aright,
you were pleased to say that this will
be taken up at 4.45.

Mr, Speaker: I am taking it up just
now.

Shri Hari Vishnu Eamath: Then it
is all right.

Shri 5. M. Banerjee: Sir, after read-
ing the statement of the hon. Deputy
Minister—]I could not hear him be-
cause 1 was sent out of the House....

Mr. Speaker: Only a question may
be put......

shri S. M. Banerjee: In the state-
ment he says:

“Fire had also to be opened in
another locality to disperse un-
lawful crowds, resulting in injur-
jes to six persons, one of whom
succumbed to his injuries.”

Speaker: He has given the
statement, He knows the contents of
it and that might not be read. Only
the question might be put. The hon.

Mr.
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Minister is supposed to know all that
is in the statement.

Shrj S. M. Banerjee: Sir, according
to his report, three persons died, there
was lathi charge or use of tear gas,
and there was arrest of so many peo-
ple including legislators. It appears
that there was a general onslaught,
after this incident, on the Communists,
both Right and Left groups, and Mem-
bers belonging to both groups have
been arrested. In view of the gravity
of the situation, I would like to know
whether any judicial inquiry will be
set up to investigate into ihe whole
affair? Our information is that it
was a calculated effort on the part of
the Tripura Administration to sup-
press a particular political party or
parties.

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): There has been no
attempt to suppress any political
party. The situation is being assess-
ed, and if an inquiry is needed it will
certainly be held (Interruptions).

Shri S. M. Banerjee: Sir, {hree men
have died......

Mr. Speaker: He says if an inquiry
is needed it will be held.

Shri Daji (Indore): Sir, this inci-
dent should not be viewed by itself
in isolation, but it should be viewed
in the background of rise in prices
and scarcity of rice which have al-
ready made the students also come
in. It is very deplorable, Sir, that
students should be molested, troubled
and shot at by the armed police who
are kept there for keeping law and
order. In view of the fact that this
small incident has been magnified into
a big one and three lives have been
lost, many I know what further justi-
fication they would reguire before a
judicial inquiry is instituted?

Shri Vidya Charan Shokla: The
situation is being. assessed.

Shri S, M. Banerjee: By whaom?
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Mr. Speaker: By the Government.

Shri Vidya Charan Shukla: Sir,
the hon. Member who just now put
the question said that it was because
of rise in prices. I made it clear in
my statement yesterday that the whole
incident arose out of a minor quarrel
that took place between a blackmar-
keteer who was indulging in black-
marketing with cinema tickets ang a
sepoy. That led to a series of troubles
and that actna!'ly culminated in this.
There is no question of any other
factor being involved in this parti-
cular incident,

sit ¥ (QTETH) ¢ FA AY e
fear ma & 37 ¥ 7T grar & v faemdt
o faamr & foge @99 a0 §F =
¥ AT ZAT | AR F AGATE AT I
HIT I Sfag &1 [T AT
Tz mar | Ifas 7 oo I HIT g
o uF &1 freere fFar 1 & v
wigm g f& Far 9 & =iy ®
& frwgre fem mn &, ¥ wgfaee
g za a=r 37 1 freware s faar
s wfgy, = A firegars faar
T g AT SN AT A oarEE B
gFwarar v ? § ag o st g g
fo aw< o 3 # e g 7 safewer
TAFATALL AT, ATET &1 § ST a<g
sqfeqrs  FAFATT FAT W TG AT
gt w0 & faq dare § ofs qar
a9 a% F 9 w9 F37 § 9F Fr
AFT AT YE FAT AT IH FIE Y
frdt difafera midl 7, Fafwe ot
¥ Iwgrar qr ?

st faran =ron quar ;- AT #X FEr
& =A% ar # ennd faqn 9 @1 @ A6
qFEAF FAT A IS FAF A A T
FATAL FT ATCAT |

st T W AW AL, AW
YT ST, W gEe I3 R wmy
JIfeae graaTady swE w4 ?
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&t gow w2 wEAm (Yaw) - &
siar argar § f5 n ag ¥ 7@
¢ 5 ag ara N e € @ S
& & fsmmae 97 A faar fege
T aTd U qgrAT A9 47 7 v g
7 A€ @ f5 wgard & wrewr A A
gawq fear e gfew & «wi & w1
agd saTEdT H1 ATfE AT WK WEH
AT gad AR weTar ! ogH ¥ A
e %7 319 7 4T, TR A gAFEATELS
Y ST ST A g aTg Fad A
Fug ot f& owdmd & s @
T F7 9297 A4 fHar ?
13.00 hrs,

ot fewewa gaw ;. daife o
T &, T W ¥ fewlew #
wgmE F AT FE A q@ W
AGE AT | AT W ST g, ag fenm
F ferel &1 % AT F FHC
UE FAT | I F AT Twahglwar
dar§ 7§, T® weAg Go§
fowe @i & w7 & ww dar gw
o EF €€ @UET &G T |

Shri Swell (Assam Atonomous Dis-
tricts): What business has this parti-
cular member of the Assam Rifles,
which is a border security force in
that area, got to do with the alleged
blackmarketeer of a cinema ticket,
in regard to which it is the business
of the ordinary police? Now, this
incident in Agartala, which is only a
stone’s throw from an important rail-
way junction in East Pakistan is one
in the series of clashes and skirmishes
that have taken place between our
border security men and the civilian
population in the entire border bet-
ween Assam and East Pakistan, and
the impression among the people
there is that the border security men,
instead of behaving like the friends
and protectors of the people, behaved
like mail-fisted robols of a super-
ilous bureaucracy. Have Government
tried to assess the situation? What
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are they doing in order to bring about
a better relationship between our
border security men and the civilian
population in that area?

Shri Vidya Charan Shukla: Govern-
ment have looked into this important
matter. I strongly repudiate the
charge that there is any such impres-
sion among the people about our
border security ,force. There may be
stray incidents here and there. The
hon. Member also enquired what the
Assam Rifles boy had to do with
b'ackmarketing of cinema tickets.
Presumably, he had gone to the cinema
theatre and had some trouble be-
cause the tickets were selling at higher
rates.

8hri Swell: T must also say that it
is not Shri Shukla, who is sitting here,
that can say what impression prevails
there. It is I, who come from that
area, that can tel] the House what
the feeling there is.

Mr. Speaker: Now repudiation has
come from both the sides.

st w3 famd " wemw w@rEm,
g ifvadzrFr oA I F FAew &
FTME 3,4 T 5 FT AL fammar
Trz F 1 fad v Y ST ¥ ag
w31 T & 5 uF AvwAr may
® v F fag Mt =€ w6 ) e
g7 A7 "77ea3f ¥ &+ fgarax
® IFg TE &1 F A w@mm ¥
gz s wga § fF e A g @
MA AT FT oEwEAT AT @
wT A ¥y AW F , 9 fw faga
EATHT F+E1T GGHTT F WTagd W4T &,
A FI Farveait w1 F1E g  av &Y ?
7 forar & s wifs daa 47 w=At
HIH FT WO & g A qens 0
LR

st faren wew mww S fe F
T[T SFT g, g ST WOAT THGT gAT 4T,
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TR atgz fratw &% s, afew
TT AR OavEer § 99 ¢ A6
fafreee & grarard 1, 97 &1 9HRE
FT a1z faamer ot 97 # T 9%
ERAT & & 94T f@a1 1 T g
To OFo0 HIT THo FiFo & AW §
mige 4, fargin <% falffee agg
9 Zwar fwar | 39 fag % fafaes
it o ATy & faw gfewm &1 Mt
ST 937 |

st w9 fawd : W wEkT,
¥ o AI9HT AT STEAT § | WY
Fgd ¢ fF ogr 7 sy, #fFw 79 oF
BT a1 I | Hifag

“Fire had also to be opened in
another locality to disperse un-
lawful crowds resulting in injur-

jies to six persons, one of whom
succumbed to his injuries.”

g g T wrf fam agi 8

TR REAW ;- TR I § forw
T, A ITFAIAT TZ AT & fE
fafreet oz 57 +1 fa% a8 %
GEL I G|

sit 77 femd : 7 w@Ew @
9 g 9%d ¢ fF Fg  fgama
faFar mar ?

Shri .Daji: That is another inci-
dent, There were a series of inci-
dents. He is enquiring whether in
this particular case firing was reces-
sary.

Shri Vidya Charan Shukla: I have
given the details of that incident also.
When they tried....

Mr. Speaker; Shri Limaye, after re-
ferring to one incident, asks why it
was necessary to resort to firing if
there was no violence.
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Shri Vidya Charan Shukla: This
incident took place when they were
trying to loot the textile shops and
burn things. A series of incidents
took place. If the House is interest-
ed, I can place on the Table a state-
ment of the chronology of incidents.

st vy femd @ woaw WEKEW,
ag IAT IF TE

s wgiaw - § I§ ¥ wumwr
FY TAAT AL T FHAT § 1

=t wy fd - gAw BW FRr A
TAFAAT I ATT & 1

Mr. Speaker: Dr. Lohia and Shri
Ram Sewak Yadhav are not here.
Now Shri Gopalan.

Shri A, K. Gopalan (Kasergod):
May I know the specific charges
against the two Members of Parlia-
ment who have been arrested, one
of them earlier and another, Sir, as
you have announced today? Because
they were here two days before and
they reached that place only on that
day. Is there any standing order
that whenever any disturbance takes
place in Tripura, either in a cinema
hall or some other place, these two
M.Ps. must be arrested? Or else,

what was the reason for arresting
them? They were here two days
before., When they reached there,

they were arrested.

Shri Vidya Charan Shukla: I have
already given the reasons. These
two MPs. entered the Assembly Hall
with the mob, manhandled the Chief
Minister, dragged him out and tried
to harm him physically. That is why
one of the Left Communist MPs was
arrested on the spot and another Left
Communist MP was arrested later...
(Interruptions).

Shri §. M. Banerjee:
serious charge.

It is a very

Shri A. K. Gopalan: The Minister
says that the two MPs who were
with the crowgd did like that and yet
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only one MP was arresteq and not
the other MP. That itself shows that
it is untruth.

Shri Vidya Charan Shukla: They
must try to hear my answer fully.
One MP escaped apprehension at that
moment and, later on, he was arrest-
ed.

Shrimati Renu Chakravartty (Bar-
rackpore): When there is an Assem-
bly, surely nobody can go inside it
as he likes. How could all the crowd
and the MPs get inside and then
manhandle the Chief Minister inside
the Assembly? Do you mean to say
that anybody can believe such a thing?

Mr. Speaker: Shri Nambiar:

Shri Nambiar (Tiruchirapalli): Be-
fore asking my question, I want to
raise a point of order.

Shri H. N. Mukerjee (Calcutta
Central): If somebody hits somebody
else, he is liable for prosecution under
the law. He is not just detained.

Mr. Speaker: How can I argue in
this matter.

Shri Nambiar: Before I ask my
question, I have a point of order.

Mr. Speaker: What is the point of
order?

Shri Nambiar: My point of order is
this. A specific allegation has been
made by the hon. Minister that two
MPs. used force, entered inside the
Hall with the crowd, manhandled peo-
ple, used violence and so on. This is
a specific allegation. He did not iay
that it is reported that they have done
this. He has positively stated that
they have done this. It is a matter of
privilege.

Mr. Speaker: He has given only
that information which has been sup-
plied to him by the authorities in
Tripura; not that he has got that in-
formation himself. He has no other
source of information.... (Interrup-
tions.)
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8hri G. N. Dixt (Etawah): Sir, on
a point of order.

Some hon. Members rose—

Mr. Speaker: Order, order. Every
hon. Member will resume his seat.
Unless I identify a Member, what-
ever he says will not be recorded.

(Interruptions). ***
Mr, Speaker: Shri Ranga:

Shri Ranga
support the point of order raised by
Shri Nambiar. I think I have heard
the Minister very clearly. He did not
say that this information was receiv-
ed fromr the local Government, where-
as yesterday he was reading the state-
ment he gave us the impression defi-
nitely that he had received this in-
formation from that Government. To-
day he has not even prefaced it by
saying “this is my information from
that Government”. In the absence of
any other source of information to
my hon. friend and in the face of his
own failure to mention the source of
this information, to make that asser-
tion against two Members of this
House, according to me, was very ir-
regular and unfair.

Shri Nambiar: He has committed a
breach of privilege.

Shri Ranga: It is not proper for
him to make such statements.

Mr. Speaker: On what authority
does he make these allegations?

Shri Vidya Charan Shuokla: I pre-
sumed that the hon. Members would
understand that all this information
has come to us from the Government
of Tripura. That is why I did not say
that specifically. But, as you have
very rightly observed,...... (Inter-
ruptions).

Mr. Speaker: Order, order. We
cannot carry on this way. (Interrup-
tions).

***Not recorded.
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Bhri Vidya Charan Shukla: Sir, I
am not yielding. I have not yet
finished.

I was only saying that because of
that reason I did not specifically say
that this information has come to us
from the Government of Tripura. If
the Members want I am again saying
it here that this information has been
received by us this morning from the
Government of Tripura and on that
basis 1 am making this statement m
this House.

Shri H. N, Mukerjee: I will make a
submission. 1 consider it a very
serious thing. You hdve reported
what you have been told by the autho-
rities in Tripura. They have given
to you what, according to them, is the
reason for the detention of two Mem-
bers of this House. Against those two
Members of this House a certain very
deflnite allegation of manhandling the
Chief Minister has been made, for
whatever reasons, by my hon. friend
over there. He says, the information
has come to him this morning, but
the authorities concerned have direct-
ly told you that those {wo Members
have been detained under the Defence
of India Rules. This kind of discre-
pancy is something which could hard-
ly be suffered. Is it open to Govern-
ment to make that kind of allegation
against two Members of Parliament,
who are supposed to have done the
king of thing with which Shri Shukla
is so unwarrantedly charging them in
this House when they are not here to
answer the charges and when in regard
to them it is crysta’ clear that the
authorities detained them under the
Defence of India Rules? It is very
obvious that they cannot prove the
charge against them. Let them prove
the charge against them.

Shri A. P, Sharma (Buxar): I want
to know whether it is obligatory on
the part of the Minister to say every
time that he is talking on the basis
of information received from the
State Government or from the vari-
ous sources while he is making a
statement.
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Mr. Speaker: Shri Mukerjee has
raised the point that the information
that is being given by the Minister
at present and which he received
this morning is not corroburated or
contained in the telegram that I had
received. Shri Mukerjee must real-
ise that the telegram has only to
give the informyation about the ar-
rest of the Member, the sections un-
der which he has been arrested and
the place where he is being kept.
That is the information that we get.
What he did has not to be reproduc-
ed in detail there,

Shrit H. N. Mukerjee: It is under
Defence of India Rules and not un-
der Criminal Procedure Code.

_Mr. Speaker: That does not pre-
clude the possibility of having done
something. '

Shri H. N. Mukerjee: Defence of
India Rules can be applied against
Shri Shukla.

Mr. Speaker: He did not say that
they have done such-and-such a
thing. He says that the Tripura Gov-
ernment has supplied him this in-
formation. That is all that he says.

Shri H. N. Mukerjee: They say one
thing to you and another thing to
him . . . (Interruption). I can go and
hit him now. . (Interruption).

Shri Kapur Singh (Ludhiana); The
real point that is agitating and
bewildering wus is as to how does
manhandling the Chief Minister at-
tract the provisions of the Defence
of India Rules and how does it en-
danger the safety and security of
India. The whole thing
is manifestly mala fide. How does the
Minister expect us to stomach it?

(Interruption),
=t awret (fgam) - seaw wEkT,

1T GATL 19 G F1 AT 77 787 §.
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Shri S. M. Banerjee: Sir, I rise on
a point of order. 1 remember, when
Shri Nanda made a statement re-
garding the affairs of Bastar, we
shouted at him and said that he was
reading the report of the sub-ins-
pector of police or something like
that and you, in your wisdom, said
that affer all he received the report
from the administration of Madhya
Pradesh or the police, You were
satisfied with that. Here a statement
hag been made by the hon. Deputy
Minister. . (Interruption).

st frraromm (Fi) 0 s
HEYET, 98 Wed MW & FIE F @ &,
we WM & &9 A 77 W@ ?

WeAR RiEG : W9 9 ¥ q@w
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Dr. Ranen Sen (Calcutta East): Sir,
for a change some of them should be
named and thrown out.

£ivi S, M. Banerjee: My point is
that the question of Shri Gopalan was
very simply as to why they were ar-
rested, what was the reason for their
arrest. While replying to that ques-
tion the hon. Deputy Minister, with-
out quoting the report as given by the
Tripura Government or apy govern-
ment, started giving his own observa-
tion. What he said was an aspersion
on the conduct of an hon. Member of
this House, namely, that he manhandl-
ed the Chief Minister, When he was
asked pointedly by my hon, friend,
Shri Homi Daji, whether an inguiry
would be conducted he said. *“The
situation is being assessed”. I feel
that he was really committed a breach
of privilege and I will request that
under rule 227 it should be referred
to the Committee.

Mr. Speaker: This is not a point of
order that I should decide.

Shri Sham Lal Saraf (Jammu and
Kashmir). 1 had heard the Minister
vesterday and today also. He had
very categorically said yesterday also
that he was prepared to place on the
Table of the House.the report that he
had received so that hon. Members
could see what it was. Today also he
repeated it. Having received a fresh
report he did say that he was pre-
pared to place it on the Table of the
House, If he has given that informa-
tion azccording to that report, I do
not know what wrong he has done.

Shri Vidya Charan Shokla: As I
have already said I presume that
Members understood that I was saying
this on the basis of information re-
ceived from the Tripura Government.
As far as the arrest under - DIR is
concerned, that has been intimated to
vou. The Member of Parliament has
been arrested under rule 41(5) of the
DI Rules.

1596 (Ai) LSD—8.
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Shri Daji: Sir, you may ask tp re-
ply to Shri Kapur Singh's point.

Mr. Speaker: Shri Nambiar. He
should ask 3 simple straight question
so that it could be answered.

Shri Nambiar: I will put a straight
question, Apart from the statement
that he made yesterday he has made
another statement concerning the con-
duct of two Members of this House.
May I know whether the Government
would consider the question of insti-
tuting a judicial inquiry into the whole
affair not only the controversy that
started at the cinema theatre but alsc
the reasons that led to the shooting,
introduction of the curfew, the death
of three wvictims and the so-called
charge against these two M.Ps. that
they used force and led a crowd into
the Assembly?

Mr. Speaker: Those questions are
being put again and again.

Shri Vidya Charan Shukla: [ have
already answered those questions.

Shri Nambiar: This question has not
come.

Shri Eapur Singh: Sir, would you
ask him to reply to the point that I
raised?

Mr. Speaker: He has said that if
the inquiry is thought necessary, that
would certainly be instituted.

Shri Nambiar: By whom?

Mr. Speaker: But at this moment
he cannot say.

Shrimati Renu Chakravartty: Why
is Shri Nanda not here? He iz a
deputy minister; he cannot answer
everything. Three people have been
killed.

Shri Vidya Charap Shukla: Sir, as
regards the observation made by the
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[Shri Vidya Charan Shukla]

hon. Member, 1 am answering the
quesiions with as much responsibility
as Shri Nanda would do. They should
learn elementary parliamentary prac-
tice before they make such observa-
tions.

Shri Nambiar: We seek your pro-
tection, Sir. What are we to do?

Mr. Speaker: The Minister has al-
ready said. There is nothing more to
be answered.

st frrame qudg  (FRR)
qIAAT IIAET AT ¥ AT T fomr &
Faw sy g1 T & fF ag wawT gueAn
gt H% fawfaa gf o = T &
ol T F1 g HIT B # A%
A 7 T T | T AGHT gAAT B
FH AT A qGT F TATBIT THFGA,
¥ S WK AR F FEw -
feam #1 aga FHaT qg=man | & A
=1gaT g fo 71 g5 waw< vsaE F 99-
TIFIIET F TS Arganer g« =1 fawg
g ar, fm s s ag giemgg e !
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TW F ARZ-HFTA FT T 4T, TAY AT
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SEPTEMBER 2, 1966

in Tripura 8828
/I FT I7F g0 TAT F102 giaT & AT
JT Hed AT F OgrT SEFl
e st g =fga ?

it faarw qew: 5@ o famre
Lacl

Shri Hari Vishnu Eamath: The
statement made yesterday refers
chronologically, if I may use that word
to events starting from brickbats
through a mild lathi-charge, through
firing, to the Army being called out in
aid of the civil power. The Minister
indulged in a clumsy under-statement
yvesterday when he said that a mild
lathi charge resulteq in 93 persons
being charged. What is this mild
lathi-charge? This is an under-state-
ment. Anyway let him have the joy
of it; 1 do not mind. (Interruptions).
Wild would have been better. Probab-
ly it is a misprint. I shall ask the
Secretariat about it.

May I ask whether the Minister is
aware of the order, the code of con-
duct, formulated by the Central Gov-
ernment in consultation with the State
Governments, as has been reported
recently, laying down certain pre-
conditions before the police lathi-
charge or open fire on assemblages
or ‘processions or meetings and if so,
just as it is said, that charity begins
at home, will this code of conduct
begin at the Home Ministry? When
two MPs have been arrested for minor
charges, for manhandling—compara-
tively minor charges—why has not the
black-marketeer been arrested under
the DIR?

Shri Vidya Charan Shukla: The
hon, Member did not hear me care-
fully, The black-marketeer has been
arrested. Actually the entire situa-
tion arose when the black-marketeer
was taken to the Police Station.

Secondly, about the people injured,
majority of the persons injured were
Policemen and not members of public.
That could be read in my statement.
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About the code of conduct, we are
strictly following that.

Shri Hari Vishnu EKamath: There
should be an enquiry made by the
Home Ministry to find out whether
those conditions which are laid down
in the code of conduct were fulfilled
or not.

Shri Vidya Charan Shukla: We
shall find that out.

Shri Hari Vishnu Kamath rose—

Mr. Speaker: He says that he would
enquire into it,

1325 hrs.

STATEMENT RE. INFORMATION
GIVEN BY FOOD MINISTER ON
PRESENCE OF FOREIGN MATTER
IN FOODGRAINS FROM US.A.
UNDER PL-480 AND MINIS-
TER'S REPLY THERETO
st AT femd (A7) @ wewe -
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Statement by Shri Madhu Limaye

Under Speaker's Direction 115, I
wish to bring to your notice several
misleading remarks and inaccurate
statements made by the Minister of
Food and Agriculture, Mr. C. Subra-
maniam, in response to my calling
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attention motion on the discovery of
iron pieces and stones and other

foreign matter in PL 480 imported
foodgrains.
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1. Liberty ships: The Minister said
“no” when asked whether at least
part of the foodgrains that are being
imported into India under PL 480 are
coming from the Liberty ships in the
United States. These ships are part
of the “mothball fleet” and, among
other uses, are being used for storing
grains and other commodities.

2. Old Stuff: The bulk of the food-
grains that are being imported under
PL 480 are at least 4 or 5 years old,
if not more. The statement of the
Food Minister that these foodgrains
represent production of last year or
year before is wrong.

3. Gift or Purchase: Mr. Subra-
maniam's statement that the flour and
maida imported during the last few
months came as a gift from various
countries and that most of it has al-
ready been consumed is not entirely
correct. At least twp consignments
of maida have come under PL-480, It
may be that initially they came under
PL-480 imports but the United States
later decided to treat it as g gift, I
do not know. Whether gift or im-
ports under PL 480, the question is
why should we try to sell something
that is patently unfit for human con-
sumption.

4. Bakers coerced: Bakers in Maha-
rashtra and Delhi have been complain-
ing that the Food Ministry is forcing
them to buy this rotton weevil-ridden
flour and maida. He had no answer
to the charge that bakers have reject-
ed it outright. When it was pointen
to the Centre by Maharashtra State
that this maida was perhaps all right
for making spaghetti but that it was
unfit for making bread, the Centre
suggested that it should be mixed
with Indian-made flour and used for
making bread.

5. Fumigation of maida: When I
expressed surprise at the fumigation
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of maida the Minister agreed with me
and said “I think maida or atta as
such cannot be fumigated”. But he
did not answer my specific question
as to whether maida stored in a Delhi
godown had been fumigated or not. I
even mentioned that the Director of
Storage and Inspection, Food Ministry
Delhi had fumigated maida in order to
kil] the weevils pnd other worms that
were miking this maida unfit for
human consumption. This fumigation
took place on 22nd July, 1966 or there-
abouts. His statement that most of
it has already been consumed is in-
correct. Even today flour is rotting
in Government godowns and the
bakers in Maharashtra are being forc-
ed to take at least some percentage
from this imported maida and the
rest of it from the imported wheat
ground in this country.

6. How Weevils Breed: The Food
Minister also did not answer Dr.
Lohia’s question about the breeding of
these weevils during their journey
from the place of export in the United
States to their actual sale to the con-

sumer or to .the flour mills. The
fumigation process dest-oys the
weevils but not the eggs. Obviously

the Minister is wunaware of what
makes the American ‘B’ grade wheat
deteriorate so fast that by the time
it is stored in our godowns and sold
to the flour mills and the consumers

it becomes ‘C' grade or even ‘D’
grade.

7. Inspection at loading point: Mr.
Subramaniam's statement that both

“pefore their loading at ports in the
US.A. and at the time of their un-
loading at the Indian ports, these food-
grains are subjected to detailed ins-
pection in regard to their suitability
for human consumption according to
the prescribed standards” is patently
wrong. I can say that for the last
5 or 6 years, the Indian Supply Mis-
sion has had no inspection staff what-
soever and that the work of inspecticn
and giving certificates about quality
and suitability of the foodgrains is
done by American firms of licensed
surveyors if we agree to pay them
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fee for the services rendered. As far
as inspection at the point of loading
is concerned this is done only in the
case of rice imports ang that too in
Burma and not in the US.A.

I understand from a reliable source
that grade and quality are determined
for the entire shipment on board a
single vessel, and grain sales being
made on small margins, American ex-
porters keep the quality down to the
barest minimum. The Government of
the importing country has the option
of having its own inspection arrange-
ment of engaging American Superin-
tendment Corporations for this pur-
pose, the cost being 1jto-24 per cent
of the Freight Board Ship cost of the
shipment, the cost having to be paid
in dollars.

8. Foreign matter in PL 480 Food-
grains: The Food Minister's statement
that foreign matter such as iron pieces
have come from the ‘rusted walls of
the vessels’ carrying foodgrains is not
wholly correct. The fact is that steel
pieces and scraps, including motor car
parts, have been found in the import-
ed grains. His conjecture about iron
pieces entering the foodgraing from
the rusted walls of the wvessels does
not explain this amazing phenomenon.
It is obvious that this foreign matter
does not ‘enter’ but is deliberately
inserted by certain crooks in these
shipments.

Statement in reply by the Minister
of Food, Agriculture, Community
Development and Cooperation,

Shri C. Subramaniam

Sir, in reply te the points raised by
Shri Madhu Limaye and Shrimati
Renu Chakravartty, 1 would like to
place the following facts before the
House seriatim:—

1, Liberty Ships: In my reply given
in the House on 1lst August, 1966 in
this connection I had agreed to en-

quire into the matter. It has since
been ascertained that wheat being
loaded on vessels for shipment to

India is supplied from elevators and,
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in no case, wheat stored in Liberty
Ships is being supplied for loading.

2. Old Stock: Tests are carried out
in our laboratory to estimate the age
of the foodgrains imported by us and
the results indicate that the bulk of
the grains, as ] stated earlier, repre-
sent production of last one or two
years.

3. Gift or Purchase: During the last
few months nine shipments of Atta
(flour) and Maida were received by
the Government and these were all
gifts. None of these came from U.S.A.
under PL-480. Possibly, the Honour-
able Members are under the impres-
sion that the small parcels being re-
ceived by some voluntary organiza-
tions in India under Title III of PL
480 for their own distribution pro-
grammes are being received by the
Government as gifts. Such parcles are
only handled at the ports by our Re-
gional Directorates; but further dis-
tribution is the responsibility of the
eoncerned organisations.

I may assure the House that every
consignment of Atta and Maida re-
ceived by the Government is analysed
and it is released only after ensuring
that it is fit for human consumption.
We have so far received about forty
eight thousand tonnes of Maida and
flour as gift. There is now a balance
only of 779 tonnes with us.

4. Bakers Coerced: It is not a
fact that the flour and maida were
either rotten or weevil-ridden. Bakers
were reluctant to take Italian maida
because of its low water absorption
capacity which, during the course of
baking, did not allow sufficient rising
of the bread. Tests conducted in Delhi
and Bombay showed that when this
flour was blended with locally pro-
duced flour, the bread produced was
normal. Therefore, in the issues made
both the varieties of flour were simul-
taneously released,

5. Fumigation of Maida: With re-
gard to fumigation of maida I have
obtained the technical opinion and I
am informed that maida or flour can
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be fumigated. Bulk of the maida im
Delhi was fumigated betweep the 18th
and the 20th of June, 1966. About the
maida in Central Storage ] have al-
ready explained the position earlier.

6. How Weevils Breed: All the
wheat received from the U.S.A. is of
‘A’ category, During the last few
years there has been no consignment
of ‘B’ category as stated by the
Hon'ble Members, It will also not be
correct to say that fumigation does
not destroy the eggs. Some of the
fumigants, such as Methyl Bromide,_
Phostoxin and Ethylene Dibromide, all
of which are in use with us, destroy
the eggs of the insects also. In our
storage the quantity of wheat which
slided down to categories ‘C' and D’
is wery insignificant,

7. Inspection at Loading Points: It
is correct that in the United States,
our Supply Mission has no staff for
carrying out quality inspection of
grain at the loading ports. When it
came to my notice that some inac-
curate information had been given by
me in answer to one or two supple-
mentary questions in the House on
1st August, 1966, I had sent to the Lok
Sabha Secretariat on 19th August,
1966 a statement I proposed to make
in the House with the object of ex-
plaining the factual position in this
regard. If the Chair permits I will
place a copy of that statement on the
Table of the Sabha now, In that coun-
try all the grain sold for export is
examined in relation to the official
grain standards, Further, under the
U.S. Grain Standards Act, the grain
is to be sampled and inspected by per-
sons licensed for the purpose by the
U.S. Government. The work of the
licensed inspectors is also supervised
by a federal agency of the U.S. Gov-
ernment. Loading of a  particular
grade of grain, inspection of quality
and certification of the grain loaded
in respect of foodgrains exported to
India under PL-480 are the same 88
in respect of any other exports of food-
graing from the U.S.A. The standard
procedure of inspection involves con-
tinuous sampling of the grain as it
moves on the conveyors to the ship,
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thus maintaining the representative
character of the sampling. It cannot
be said that the American exporters
keep the quality to the barest mini-
mum since against contracts for supply
of Grade II, they have also supplied
‘wheat of Grade I, The question of
appointing officers of the Govern-
ment of India for inspection of quality
at the loading points in the U.S.A. was
fully considered. It was felt that our
own inspection arrangements were un-
mecessary in view of the existing ar-
rangements which had been found to
be satisfactory.

8. Foreign matter in PL.-480 food-
grains: The samples of foreign matter
brought to our notice so far support
the presumption that these have come
from the vessels and not from out-
side. I may also mention that in the
United States grain is loaded through
automatic weighing and loading
machines and these cannot allow
passage of heavy metal parts through
them, The contention that this
foreign matter is deliberately insert-
ed by certain crooks appears
without any substance.

13.26 hrs.
RE: RAIDS ON THE
PREMISES OF ORR DIGNUM & CO.

Mr. Speaker: Then we take up fur-
ther consideration of the....

Shri Daji (Indore): Before we pro-
ceed further, I want to seek clarifica-
tion. VYesterday a wvery serious ques-
tion was raised and you were good
enough to take the papers and you
said that you would give the ruling
about Mr. Sachindra Chaudhuri, ...,

Mr. Speaker: I have read that. Cer-
tain doubts have been raised—natural-
1y they do arise—from th= statements
that were made. Probably some inter-
ference was made in the process of
proceedings or enquiry that was made.
f have asked the Minister that he
should make a full statement on all
the events that have happened. He
should make that statement on Mon-
day. The Finance Minister might be
informed that he should make that
statement on Monday.

to be-
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which the approval of the Head-
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1328 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL—contd.

Mr. Speaker: We shall now proceed
with the further consideration of the
motion for reference of the Represen-
tation of the People (Amendment)
Bill to a Joint Committee.

Mr. P, K. Deo.

Shri Sezhiyam (Perambalur): I want
to make a submission. There is a
printing error in the motion that has
been circulated. In the last paragraph
it has been stated:

“that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 10 members....." .
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Mr. Speaker: It ought to be 12. I
shall get it corrected.

Shri Hari Vishnu Kamath (Hoshan-
gabad): No time is fixed, I think,

The Minister of State im the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):
The time may be extended up-
to 3 O'clock. We can take up
the Private Members’ business at 3
O'Clock.

Mr. Speaker: We may take one
hour and thirty minutes. We begin
the non-official business at 3 O’Clock.

Shri Hari Vishnu Kamath: Then
we g0 upto 5-30 P.M.

Mr. Speaker; Yes.
13.29 hrs.

[Mr. DepuTY-SPEARER in the Chair]

Shri P. K. Deo (Kalahandi): Yes-
terday I was pointing out how the de-
fective election laws enable a minority
government to be perpetuated all these
years against the will of the people
even though at the polls they were
reiecteq by the majority. You must
have seen that in every State it was
the multiplicity of the parties, the
multiplicity of the candidates, that
helped the Congress to be returned to
power . . .

Bhri Sinhasan Singh (Gorakhpur):
What is the time allotted?

Mr. Deputy-Speaker: We have to
close the discussion on this before 3
O'"Clock.

Shri Gauri Shankar Kakkar
(Fatehpur): 1% hours will not be
sufficient for this Bill.

Mr, Deputy-Speaker: It is going to
a Joint Committee. Just now the
Speaker announced,

Shri P. K. Deo; [ will take at least
half an hour,

Mr. Deputy-Speaker: No; he can-
net take half an hour. Then there
will not be time for others to speak.

shri P. K. Deo: It is a misfortunte
that so many parties are functioning
in this country.
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Shri G. S. Pathak: I inform
the House th at 25 copies of the re-
port of the Election Commission have
been placed in the Library of the Lok
Sabha? I could not get more; other-
wise, I would have supplied a greater
number. T have reserved a few
copies, but a much lesser number, for
Rajya Sabha.

Shri Hari Vishno Kamath: Do better
next time.

Shri P. K. Deo: It is a misfortune
that so many parties are functioning
in this country. The polarisation of
parties on the basis of political ideo-
logies has not yet taken place and it
is however in the process of evolu-
tion. I hope that in course of time
there would be proper polarisation
because the ideal will be a two-party
system or at best a three-party system.
As you know, the Congress Party is
a hotch-potch of all political ideolo-
gies, and people of divergent views
have taken shelter under the umbrella
of the Congress; and the only uniting
factor is the lust for power. There
are no two opinions on the fact that
every right-thinking man should aim
at the proper evolution of a two-
party system or at best a three-party
system. And rightly the Election
Commission has made that recommen-
dation.

At page 124 of the report, the Elec-
tion Commission has said in para (i)
that:

“If a clear verdict is to be
obtained from the electorate
grouped in single-member consti-
tuencies, it is essential that the
contest should be limited to a few
worthy candidates, and light-
hearted participation by indivi-
duals who do not have any sub-
stantial electoral support must be
checked.”.

In para h (iii) the Commission has
stated that:

“In regarg to the unduly large
number of independent candidates
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it is common knowledge that
many of them only stand with a
view to striking a bargain with
one or the other of the serious
candidates and then withdrawing
from the contest for a considera-
tion or with a view to splitting
the votes of a small section of the
people on caste or communal
grounds. - These are tendencies
which militate against fair demo-
cratic e ections ang should be
eliminated.”.
1 am sorry to state that this part of
the recomriendation has not been ac-
cepted by Government and they are
not going to give effect to it in this
Bill. 1 f:il to understand why that
should be the case. Perhaps, the
jolly good reason is that the more the
multiplicity of candidates and the
multiplicity of parties, the more
secure is tieir seat. I beg to submit
that if the:r want that the will of the
people should be properly reflected in
the composiition of this House then
they shoulil make laws providing for
proportional representation for which
purpose a radical change has to be
made in the entire system.

Regardin;; electoral officers, the
Election Commission has recommended
that the chief electoral officer and
the deputy chief electoral officer should
be full-time men. But pur experience
is that at {he State level they are
part-time cfficers; probably, they are
secretaries or under-secretaries attach-
ed to some department and they are
entrusted with the election work as
part-time job. 1 beg to submit that
they shoulg be independent and they
should be properly insulated against
all sorts of official or governmental
pressure. They should be responsible
directly to the Election Commission.
I would go one step further and say
that these officers should be recruited
from the judiciary or if possible they
shoulg be seht on delegation from
the neighbouring States, for we all
know the calibre of the officers at the
State level who are entrusted with
this electioy work in spite of the fact
that we want free and fair elections.
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The Election Commission has further
recommended that there should be
district election officers. Government
have accepted this and they are going
to have district election officers. We
know very well the position regard-
ing the district magistrates in the
various districts, who act as returning
officers for the parliamentary consti-
tuencies. To give them more power
or to have district election officers
from amongst them is a wvery
dangerous proposition. I would like
to draw the attention of the House to
the decision of the learmed tribunal
in the case of Dandekar wvs. R. R.
Gupta. The learneq tribunal had
remarked in that case as follows:

“Mr. C. M. Nigam, district
magistrate of Gonda, who acted
as returning officer was instru-
mental in bringing about the
success of Mr. Ram Ratan Gupta
by corrupt comnivance, and the
quid pro quo was his promotion
as Commissioner of Faizabad
Division in November, 1962, after
the election.”,

Shri Gauri Shankar Eakkar: An
appeal is pending in the High Court
regarding that,

Shri P. K. Deo: That still stands
today.

Shri Sinhasan Singh: It has been
challenged in the High Court.

Shri P. K. Deo: That still stands
today. That does not preclude me
from quoting the judgment of the tri-
bunal because it stands today. Al-
though he was previously superseded,
in this case . - .

Mr. Deputy-Speaker: The point is
that the matter is sub judice,

Shri Sinhasap Singh: An appeal is
prending before the High Court, and,
therefore, this reference should not be
allowed.

Shri P. K. Deo: It cannot be sub
judice. It is not a court: the election
tribunal is never a court.

Shri Ranga (Chittoor): My hon.
friend has already quoted from it
Now, let him go ahead with his
speech.
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Shri Sinbasan Singh: Now, the
matter is pending before the High
Court.

Shri A. 8. Saigal (Janjgir): An

appeal is pending before the High
Court.
Shri P. K. Deo: That does not

matter. Tlis is the judgment of a
tribunal only.

1 beg to submit that only those
officers, whn do not depend for their
promotions or for any favour, on the
executive [overnment should be en-
trusted witly this kind of job.

Coming to Jammu and Kashmir, it
is a good thing that henceforward we
shall have representatives here from
Jammu and Kashmir who will be duly
elected, ancl the procedure of nomina-
tion will b2 put an end to. But at
the same time I do not appreciate the
argument why there should be two
sets of electoral rols for assembly
elections and Parliament election for
Jammu and Kashmir and not for the
rest of the country. So far as Jammu
and Kashmir is concerned, they say
that the election to the Jammu and
Kashmir Assembly is being conducted
under the Fepresentation of the people
Act of Jammu and Kashmir, in which
provision his been made for prepara-
tion of electoral rolls in that State on
the basis of the test of permanent re-
sidence. So, the test of permanent
residence it a qualification for a voter
in Jammu and Kashmir whereas in
the rest of tndia the criterion is only
that of citizenship, I do not know
why there should be different criteria
for the voters in Jammu and Kashmir
and those in the rest of India. So, I
would submit that that anomaly should
be removed.

Regarding the annual revision of
the electoral rolls, I beg to submit that
it should br dene every year, because
everv vear when a person attains the
age of 25 be should have every right
to be enrolled as a voter in the elec-
toral rolls, So, T would submit that
the recommendation in this regard
need not be accepted.
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Shri Shinkre (Marmagoa): Does
not my hon. friend want a separate or
different criterion in the case of
Jammu and Kashmir where the situa-
tion is unstable and uncertain and
there is an influx of new people all
the time?

Shri P. K. Deo: My hon. friend
need not take away my time,

Regarding corrupt practices, I beg
to submit that I quite agree that the
penalty for carrying voters by con-
veyance should be more rigorous and
should be made cognizable. But 1 beg
to submit that the biggest culprit in
this regarq is Government. The late-
lamented Prime Minister Shri Lal
Bahadur Shastri had promised that
all the Block jeeps would be with-
drawn. But this has not been done.
We know that at the time of the elee-
tions, all the Block jeeps are being
used to provide conveyance to the
party in power and to carry the voters
to the booth.

Shri Ranga: And lorries also.

Shri P. K. Deo; I beg to submit
that a firm assurance should be givem
in this House that all the jeeps of
the warious Blocks and the Adminis-
tration would be  immobilised at
least three months prior to elections.

Shri Ranga: And also the lorries of
the public undertakings,

Shri P. K. Deo: In this connection,
I would like to point out. a wvery
damaging provision that is going to be
made in the amending Bill, and that
is regarding Government contractors, I
would invite your attention to sectiom
7(d) of the original Act which says
that if there subsists a contract enter-
ed into in the course of a trade or
business by him with the appropriate
Government for supply of goods to, or
for the execution of any work under-
taken by, that Government, it will
amount to a disqualification.

We want that it should be made
more rigorous and this should be ex-
tended to those flelds of public sector
undertakings which are being takem
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wunder the appropriate government, so
that those contractors who supply
goods to public sector wundertakings
should also be barred from contesting
elections.
more rigorous, the provision ig being
slackened and watered down.

Shri Ranga: Otherwise the House
. will be full of contractors.

Shri P. K. Deo: In this amending
Bill, they want to provide that if a
contractor has fulfilled his part of the
job, even though final payment has
not been made and his bill is still
pending, he becomes qualified to con-
test election. This is a shame. They
want to keep these contractors in
their own hands by withholding part
of the payment, so that even if a con-
tractor stands for election and comes
through, Government wil] have a
string with which to control him and
they can make him dance in any way
they like,

Shri Tyagi: (Dehra Dun):
succeeds in appeal?

If he

Shri P. K. Deo: Up till now. they
have been depending on the contrac-
tors for their votes, but henceforth
we will see that the entire House will
be full of contractors . . .

Mr. Depuiy-Speaker: His time is
up.

Shri P. K. Deo: There have been
many interruptions taking away my
time. ] have very many points to
urge.

Mr. Deputy-Speaker:
other parties also.

Shri Ranga: He has got to present
our case on behalf of our Party and
should be given at least 15 minutes.
W, cannot go on petitioning to you
for more time.

Mr. Deputy-Speaker:
other parties also.

Slui lhnn We should have our
full 15 minutes. Let others also have

15 minutes.

There are

There are
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_shrl P. K. Deo: I was saying that
with this provision the House would
be full of “Jit Pauls'....

Shri Ranga: There must be some
decent way of dealing with these
things. My Party is the biggest in the
Opposition and we should be given
consideration on that score.

Mr. Deputy-Speaker: The are
other parties also to be accommodated.

Shri Ranga: Otherwise, I am pre-
pared to ask my hon, colleague to sit
down in protest, We have a right to
take at least 15 minutes on this very
important Bill. You should be able to
use your discretion in a sensible man-
ner in these matters.

Mr. Deputy-Speaker: We have to
close the discussion at 3 PM. I want
cooperation from all parties.

Shit P. K. Deo: I beg to submit
that the canker of corruption origina-
tes from the panchayati raj. In the
panchayati raj, we have seen that the
Sarpanches act as contractors and the
panchayat samiti chairman share pro-
fits with the contractors, Probably
Government want that the same pat-
tern should be extendeq here so that
the House will be composed of con-
tractors having contracts with Gov-
ernment.

Coming to removal of disqualifica-
tion for standing in the elections, what
was in the original section 144 has
been reproduced as a carbon  COPY
though in a separate clause and the
wordings have been rearranged.

After the tribunal gives its find-
ings—henceforth, the High Court will
constitute the tribunal—I do not think
the Election Commission should sit in
judgment on it. It would make the
position very ridiculous, No self-res-
pecting High Court will ever take up
these election cases if that be the
position.

In this connection, I would like to

point out what has been said in a
judgment in the case of a Deputy
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Minister. The finding of the High
Court was that ‘such a fellow is natu-
rally a mean cowarg without
moral sense and cannot deserve the
electors’ vote’. With this remark, the
election of Shri Vidya Charan Shukla
was set aside by the High Court, This
was upheld by the Supreme Court.
But some underhand means influenced
the Election Commission, the bar was
withdrawn and he stood for re-elec-
tion. Now a person who was barred
from contesting for corrupt practices
is presiding over a department fight-
ing corruption, making all sorts of in-
sinuations against various parties.

Regarding printing of ballot papers,’

they should be printed in the Nasik
Security Press. Otherwise there is
every chance of fake ballot papers be-
ing made use of at the time of elec-
tions.

Shri Ranga: They were used also.

Shri P. K. Deo: Regarding the elec-
tion time-table, an important recom-
mendation of the Election Commission
that the entire election to parliamen-
tary constituencies should be con-
cluded in one day is not accepted.
Identity cards should be supplied to
voters at the cost of the Government
and the polling agents should be sup-
plied with a copy of the voters' list
to check impersonation and things of
that kind.

Clause 59 envisages that if a gov-
ernment officer acts as an election
agent or polling agent, he will be
fined Rs. 500. But there is no penalty
for canvassing. All government offi-
cials should be debarred from canvass-
ing for any particular candidate. Of
course, we have given them the right
of exercising their franchise and vot-
ing for candidates of their choice, but
they should not go on canvassing for
a particular candidate and there
should be deterrent punishment for
such default.

Another major point. The Govern-
ment has to resign three months prior

to the election and President's rule

should be there,
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Shri Tyagi: Either the time must be
extended or other parties must also
be given a chance, This is an impor-
tant Bill. I propose that the time be
extended.

Mr. Deputy-Speaker: He is on his
legs.

Shri P. K. Deo: If Government are
r{ot prepared to accept this proposi-
tion and they are not going to resign,
as a minimum they shou'd not pass
orders for promotion, allotment of
lands, recognition of schools, sale of
Private property, withdrawal of pend-
ing cases and yse of their discretionary
grants, ete. These things should be
stepped for three months prior to elec-
tions. Any executive order in these
matters during that period should be-
treated as illegal.

Government officials should not ac-
company Ministers in  their election
campaigns. Shri Pratap Singh Kairon
took with him a doctor during his
tours. Even this was considered to
be improper. But we know very well
that government officers accompany
Ministers ang orders are also passed
which smack of favouritism. These
things should be stopped. The distriet
officers should not dance attendance
at the camp of the Ministers and try
to distribute favours. In my constitu-
ency, a few days prior to polling. at
midnight there was a foundation-lay-
ing ceremony of a school conducted
by the District Magistrate under the
auspices of Shri Biju Patnaik.

Lastly, T would refer to one very
important thing, and that is political
horse-trading. My experience in
Orissa is that when MLAs are elected,
immediately they are ‘purchased’ by
distributing loaves and fishes, These
favours are used as an instrument te
snatch them away. These things should
be stopped. There should be provi-
sion made to put a stop to this nefari-
ous practice. There should be a provi-
sion to the effect that if an MLA
elected on a certain ticket crosses the
floor or changes his affiliation, he w'l.ﬂ
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done, there is every chance that what-
ever may be the will of the electo-
rate, the resu't would be different be-
cause there is no right of recall, After
the voters caste their votes, they be-
come helpless and they are completely
at the mercy of the elected candidate.
So these things ought to be borne in
mind and safeguards provided.

Mr. Deputy-Speaker: Shri Umanath.

Shri Hari Vishnu Kamath: Consi-
dering the importance of this measure
in which the entire House irrespective
of parties is vitally interested, I for-
mally move under rule 292 that the
time allocated to this Bi'l be extend-
ed to go on like this.

Shri Tyagi: 1 support this motion.
The Speaker’s ru'ing does not mean
anything in this regard. It is for the
House to decide. This cannot be allow-
ed to go on like this.

Shri Gaunri Shankar Kakkar (Fateh-
pur): I support the motion. We have
to give our views to the members of
the Joint Committee, Therefore, there
should be sufficient time for a full dis-
cussion here at this stage.

Shri Tyagi: We cannot go on like
this.
Shri A. 8. Saigal: We are not Mem-

bers of the Select Committee, we must
get time.

Shri Tyagi: Moreover, it is the pri-
vilege of the House. No authority, can
command the House in the matter of
discussion.

Shri A. 8. Saigal: We must express
our views.

Shri Tyagi: We are nat subordinate
to anybody.

Mr. Deputy-Speaker: Is it the pleas-

ure of the Hause that this should be
extendeq to total 3 hours....

8hri Harl Vishnm Eamath: Four
hours if you want.
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Mr. Deputy-Speaker: . .including the
time taken?

Shri Tyagi: Even a day I would not
mind.

An hon. Member: Today's discussion
should be for three hours.

Mr. Deputy-Speaker: Is it the plea-
sure of the House that this should be
extended by three hours?

Hon. Members: Yes.

Mr. Deputy-Speaker: We will take
three hours including the time takem
today.

Shri Tyagi: No, no. What was your
amendment? You wanted to extend by
three hours.

Mr. Deputy-Speaker: Order, order.
We began at 1.30. It will be three hours
from 1.30.

Shri Hari Vishnu Kamath: It wil] be
finished tomorrow, not today.

Mr. Deputy-Speaker: Tomorrow. It
was agreed to by the House that we
would sit today still 3 Q' Clock for
Government business. We will go on
till 3 O'Ciock and the rest will
be taken up tomorrow. Still, I would
request the hon. Members to take as
little time as possible, there are a num-
ber of other Members.

Shrj Kashi Ram Gupta (Alwar):
May I see a clarification? You say
three hours including the time taken
today. The point is that this Bill re-
quires five hours ordinarily. Five plus
three hours, it comes to 8 hours,

Mr. Deputy-Speaker: No, no, We
began at 1.30 today. From 1.3 we will
have three hours for this Bill,

Shri Umanath (Pudukkottai): The
Government, by introducing this Bill,
is making a posture that jt is trying
to democratise the procedure for elec-
tions sti'l further. I do not agree
Though th= posture is that, that is
not the real thing, because the atti-
tude of the Government pn two ecru-
clal questions is the criterion to decide
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whether the Government is  really
genuine on democratising the elections,
And what are the two crucial ques-
tions? Omne is the question of exer-
cise of governmenta! power to pur-
chase votes. The second crucial ques-
tion is payment of money to buy votes.
On these two crucial questions, what
is the attitude of the Government? On
these two crucial questions what are
the clauses or what are the provisions
that have been brought forward v
the Government to amend the Act fur-
ther? That is the point.

I first take up the question of
exercise of governmental power dur-
ing the elections to purchase votes. A
glaring examp'e I gave, ...

Dr. M. 8. Aney (Nagpur): I want
to put a question, Is there any pro-
vision in the Act that the Govern-
ment can buy votes?

Shri Umanath: There should not

be any corrupt practices. Votes must

just reflect your conscience, it should
not be purchased by indirect or dire~t
pressure, money or otherwise. So, the
first question is the exercise of gov-
ernmental powers to purchase votes.
I give you a simp'e example.

In Pudukkottai which is my consti-
tutency, during the 1962 election this is
what happened. The Congress Com-
mittee publishes a handbill saying that
Mr. Ramiah, who is a Minister, will
tour the entire constituency, giving
dates and places. That is the Congress
committee notice about his tour pro-
gramme. Two days afterwards, a cir-
cular is issued by the P.A to the
Minister, P.A. paid by the Govern-
ment, saying that the Minister will
tour the constituency on such and such
a date and such and such places, and
so the panchayat boards must give
reception and all those things. One
circular is by the Minister's P.A,—
nobody can cha’lenge me on this—-
the other is a handbill printed by the
Congress.

Shri Tyagi: Was it your own con-
stituency?
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Shri Tyagi: And the Minister's

constituency?

Shri TUmanath: The Minister's
constituency comes within the parlia-
mentary constitueney in  which 1
stood. The point is, I compared the
Congress handbill of election tour, nd
the P, A’'s Minister's tour circular,
both the things were the same, the
same date, the same place. So, the
Congress committee’s election tour
programme is converted into a minis-
terial tour by the Minister's P.A. and
panchayat boards are asked to give
reception and all that, What is this
excepting exercise of governmental
power to bring the panchayat boards
to canvass votes for the Congress
Party which is being spearheaded by
the Minister? Nobody can challenge
this.

Secondly, take the question of the
constitution of Pudukkottai into a
district. For 20 years the people were
demanding—it was an erstwhile
native State—its constitution i~te a
separate district, and the answer was
that when the bifurcation of other
districts is taken up, its case will also
be considered. But just a year and a
half back there was a by-election in
Salem District in Dharmapuri, and
there was a demand that Dharmapuri
should be constituted into a separate
district. For 20 years the Pudukiottai
people are told that their bifurcation
wil] be taken up when the general
question of bifurcation is taken up,
whereas during this by-election in
Dharmapuri, those people were open-
ly promised by Shri Kamaraj Nadar
and other Ministers that if they were
elected, it would be constituted intc
a separate District. The elections were
over, Congress won, and immediately
it was constituted into a district.
Where was the emergency? 1 this
not corruption? I am not going into
details. So, this question of using
governmental power to purchase votes
is not being opposed by the Congress
Party because they want to have this
corruption for their purposes.
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[Shri Uma Nath] Then, they say:

Secondly, the question of payment

“The two main defects ia the
of money to the voters. It has beer existing law relating to acwounts
declared a corrupt practice, money of election expenses, namely,
should not be paid to the voter, but limiting the period of .accounting‘
we know that even after its declara- to the interva] between the date
tion as a corrupt 'pral:‘ace,_ just  the of calling the election and the date
previous night to t_he e!ectmn, a l?uge of declaration of the resuit and
amount of money is being taken in a not requiring the inclusion of ex-
car from place to place, and in fact, penditure incurred by poiitical
we arranged a car to chase the othel parties, should be removeld by
car, but we can afford oniy ona car mend{ng the law.”
and to chase only one car. ’

Then, they say:
Shri K. C. Sharma (Sardhana):
That is an offence. You can go to a

“The legal provisions should be
court of law.

.spelt out in greater detail so as
to make them effective. In parti-
cular there should be a provision
which prohibits election expenses
being incurred by any person
other than the candidate or his
election agent unlesg autho-ised in

Shri Umanath: My point is, not
withstanding the declaration of this as
a corrupt practice, notwithstanding the
fact that, as you say, it is an offence
and we can take action for that, we

know that throughout the coun‘ry on writing by the candidalz and

a large scale this bribery is going on. which  further provides that,

where any such authorised person

shri K. C. Sharma: I protest. This incurs expenses, he should furnish

is not a fact. a detailed return of thuse ex-
penses.”

Shri Umanath: T am not prepared pyon these three things are not being
to give in. This Government has 10t ,..opteq by the Government. Next I
been able to prevent this bribery. So, come to the question of appeal te
my point is this that this can be stop- .40 and creed.
ped only if there is a ban on com-

pani s' financial contributions o poli- This also has been declared to be a
tical parties, if the ban is enicrced corrupt practice, The Election Com-
at the source of the money itsel. Then mission’s report says on this particu-
it can be stopped, otherwise it cannot lar question at page 56;

be stopped. But the Congress Party

is not prepared to accept such a ban. “It could not, howe\;er.bbeﬂ said
Even the recommendations in this res- that election propaganda basad on
pect of the report on the Third Gene- caste and communal pm;ud;cgs
ra! Elections by the Election Commis- was "1“;“;:;“3’ or even :l?p’f;;;
sion are not accepted here with re- ably re “t‘" by reason .
gard o this money question. It is amendmen

a very limited recommendation. At . .

page 124 it says: Again, they say:

“These were certainly appro-
priate and useful provisions to
have in the statute book but it did
not appear that they were enforc-
ed with any degree of stric*ness by
the authorities concerned....”

“The fact that the expences in-
curred by the political parties on
the electioneering campaign of in-
dividual candidates or groups of
candidates do not require to be
included in the accounts of the
latter makes the prescribed maxi- Who has to enforce them? The en-
ma unreal and meaningless. forcing agency is the Congress Party,
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it is their Government. Notwithstand-
ing this provision, they are not en-
forcing, why? They themseives want
this weapon of caste and creed to
purchase voters,

In my State of Madras -wnst hap-
pened during the elections? One
Minister, Mr. Venkataraman, is an
Iver. He is sent to the Iyer areas.
Another Minister, Mr, Ramiah, be-
longs to the Kallar communily. Where
that community is largely cr.ncentrat-
ed, that Minister is sent. Another
Minister, Mr. Kakkan, is a Harijan.

He is sent to the Harija. cheris.
Another Minister, Mrs, Jyoti
Venkatachalam, is a Christiar. She
is sent to the Christian voters., Like

that, for each community a Minister
is sent.

They are sent to the particular place
in which these communities are con-
centrated, The Congresg Paity wants
to use this appeal to cast and commu-
nalism. This is the reason why they
are not prepaged to accept the sugges-
tion. . (Interruptions).

14.00 hrs.

Shrimati Renuka Ray (Malda): It
is not so.

Shri Umanath: I am not yielding to
ayone.

The hon.

Mr. Deputy-Speaker:
Member's time is up.

Shri Umanath: I am finishing.
There is the question about convey-
ance which they say they have ac-
cepted, that is, increasing the fine
from 250 to 1000 and making free
conveyance a  cognisable offence.
They say they accepted it. But to
what extent could they prevent these
practices? They could not. Notwith-
standing these provisions, we know
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what will happen. Voters will get
free conveyance ang if the police
catch a driver, the voters will say:
I have paid the driver from my own.
pocket; it ig not free. That simply
finishes it. What should we do if we
want to prevent these corrupt prac-
tices really? On the polling day ex-
cept the scheduled buses on those
routes, all other conveyance must be
banned or strictly regulated and ‘ros-
tricted. The Election Commission's
recommendations in this regard are
total:
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“The maximum fine of Rs. 250
now prescribed by the section
should be increased to Rs. 1,000
and, in order to enable preven-
tive or remedial action to be
taken on the spot, the offence
should be made cognizable by the
police. It is also desirable that
the use of public transport vehi-
cles other than buses plying on a
regular scheduled, particularly
vehicles like motor trucks, taxi-
cabs, motor scooters and cycle
rickshaws, which are systemati-
cally emloyed in earrying voters
to and from polling stations
should either be completely pro-
hibited, or else very strictly regu-
lated on polling day.”

This is the recommendation.
But what has the Government done?
It has taken the first two parts and
deleted the other part because it
does want use these vehicals and
indulge in thjs corrupt practice. On
the one hand they want to indulge in
this corrupt practice; on the other
hand they want to show to the coun-
try that they have done more and
more democratisation. While they
want to show to the country like this
by their actual conduct and in actual
practice in regard to crucial ques-
tions, they are introducing elements of
antidemocratic practices in elections
and their attitude is the same old
attitude so that they want to have
these elections and adopt the same
old practices and come to power ulti-
mately.
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Mr. Deputy-Speaker:

. Shrimati
Subhadra Jhoshi

Shri Tyagi: Are you proceeding by
any list? I want to know because
whenever you preside, I have come
across this difficulty. I want to have
this clarification from you. If there
is a list, we have other business and
we will go out.

Shri A. 8. Saigal: We have already
given our names,

Shri Tyagi: Are we required to
send in our names?

What rules are to be followed?

Mr. Deputy-Speaker: Tt is not
necessary, She caught my eye; she
stood up.

sl gRET A (THOEE)
I WEEE, @ fam F WA R 39
6! A1 W gE & W agw 9 Freo
gt o o feTaew wRaa
e aga amw & F@ & wE
oqifaw 3% % 1 F AHT FT AT
wfawre f57 v & 3a%7 § @rE w6
Tl AHFRI A AT A aga g ¢ fs
IRHT F qTH TAAT FIA GIAT &, FT TAAT
AT # AR ¢ 6 ag o et @
&1 I FAT F A FT qHO | WGl
feogaen & arr 387 g0 &, @79 T
2 5 gv v 9T o grd FF AR
AWM FE % T I § AT o 77
TgT T aTed "raT § 9GS e gt
2, zaw agf & s & o S aifase
o1 T {9 3@ I qAHT T TGN AT
& AAT AT IAFT TG X W T AT
ag 9T FT FAedl HAAT HCT I & |

TS & feeq & 919 1 AY
# =rgat g i fafaee< aga sast aww
W7 ST TG & 64T FY | I A% A
T|T SqTeqE WEIRw, A7 qAT F A
v faq 770 § O5aT1 0F OF @9 €0F
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=1 e e At argEc ¥ woqd
f1 7w g & ag faerger 3v1e
A &Y Ay wrw a7 F gAY H, @i
UF FTEr wEa fak w7 g o wer &
I AT AT F W A qT 6T
dTX7 AIgT 7T AT A, I agt ATHT
T ¥ #1035 417 7w w3 a1 fadin
AT AAr g 4T A5 T @0 R, W®
amda fr 1 #9r3zg =1 fraa arm
FT dET 97 @9 W, TAET WIS
AT aga Hfewe & Fradt sadas
L, (smwaw) . fewm oA ®
arsfe &1 AT g, f6e a7
FIFT FT TZATT AT, FaT 4T ALY g7 ?
AT g A 7 wew 59 avg ¥ e
wFd ¥ frzd wex & faogaw fozma
9T L U TR AT E A A A4
arF i owm F o 70 W wifawa
wWowe § ¥ fet ) faad w1 &9
T & w7 E f it wm A A
fage 33r v =feq o woeT At
¥ I T @ FETAR, FL, FA
afa it a1 e g SrfawT 7@
g A 39 ¥ fou 1§ o adwr g
afgr | agw woar g oo #y % E
w1 g fgaw feaw & o wive-
#ferre wott et ©¢ saw Faiwe
sEiWyafm A gar & fs Fa3e
T ferm wa aw fem 1 wfsw
#§ W ol @ ¥ fag frsre
e 1
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femfafrine & aX & @aa
aét it 5@ v § & faage qufee
ffdFmd A {FmTw
W et gt Afen graife s
¥ T § | I FTO W A FTH
¥oF &1 I AT OO W A |
A 3 T s ardf ¥ Iorere wEEd
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Tx § wErow ga aw feoew @
g & .. . (wmawm) i
¥ g FEwEH & T AL THAT . ..
(sawam) Y FFAT A AR IF
F AFL A AW T WG AN AT S
AW A § T IWE FqarAd
fF 3FoT T TE gU TG F AW
T 9ME 7« Ul F1 e ¥ 4,
@ TT fawaswa N IE A & |
TR T AT I FO A | F guTemer
R WYAT FEl, §dl 9@eg ¥
fr %1% Gar |1 mfasw 5@ fa= & &
& &1 TAFw U TET g Arfge, et
afan &1 aga awr % 2ar & 5 FeiY
AT FT FHIT 9 HfAT T A,
mT@T W 9r "difer e & wrg
stfae zw fasr ¥ Qa7 @1 =fqw
& zadr wragr & I A WY
%, 39 1 W@ AT F T 77 mfawr
& 7 g wfgg | WR 3w Aw
Fr arfzu 1 ag A€ &1 gaT € FT gaETe
T & Hqg w7 g 9w aww |
g9 AW w1 FEr arar # R a7
AT foqr wm@m gArT wgw § AR
AT T, AR FIIE g a1 & v gETfan
FEI | OF qTH ATEI TAT § ATGT WA
HIAEAT A F FAGq G
arfgy, 9¢ I &7 a7 gT AR AT ®
AT AT T & fAU, ow awE ar
AT G AT WL TF aTH gH TR Hay
AT T qHi 7 A TATH § A H @
ZWT A {5 G F oA F 31 fewt v
i W & |TH W Y ST WL AT FT
#axiiaar sfg, qwme &1 =wfawe §
T &T HIT A1 7, a7 Iq qCg § W
FY M 7 TGfT § LT A, qg T I 0T
ST E FF AW F W e AT A EF FT
AT 3 A gH @O A W
IT A AN W AT A€ & A
¥ aniar F& T 5 @@ FA A A
1596 (Ai) LSD—0.
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wifaws T arfee fs s o7 &7
aifasz X2 9987 08 AT T8 faen
wfie s ag ema Wik 3w & i At
1 A GO GEE FEFH T F7 @ |
M@ 9 e AT afge | #f
wifasr gw GF & Qat 14T =fe
oF ara § W ;T F FgAT g
g f5 =91 ¥ & w0 FE™ B wifew
w@T 9fge | fagar g=t ot oY oF
feqai & w7 & fomr war & 5
53z 93 frar =g @9 F¢ 994
gz @R sTawdfs ag
FAIT AT TET FEr ¥ A@T & WK
Fgi & g At g § ? T £ ar
7, g aTe gY a1 AF AR A TR
dfgan g, W gEr S g, [%
1§ wHIX HieAT g1, WO 9F ¥ sraE
73 farrda § a8 WA IIENE @9,
g9 W1 et ifariiee #Y 91 aTeg
faadt @ 5w T &t :1E A 7 |uv
FW § g9 @ ¥ A9 . FE A9A
Tred § NI &, Fel gard qrErr aTar
& 97 9T a8 @4 gt & | W fay
¥ 93 we@ ¥ A9 wOW AR § W
& &1 FH F S Fiaw gAT artgd |
a9 & Tg7 a1 feg F1 7 Srfay, gan
Tl ARIed T T I =419 3, ¥ feew
am w1 =% faw frg w2 deg #
Fidt ot & (97 & @i 19 ag 9 T8
2 gEAT 2, A9 OF IGP OH HYAT AT
FALAE, aF A A TaFAE 0 T
fead ZomQl WL ATET 7 J1ETE § 14T
A F T TH AT BT A AT E,
f g Ty Ao vy § AR fRoadad
T & § mrgdy it fastHe agf a7 aar
FT &Y A1y ¥ -—ag N feqq X FT QAT
2, wrsEfedr FTE %7, T@ g W1
oA grg ¥ AT Afgy | g F A
qTETT ®t qg WY AT gy fF wa
Fdicw fae sEremEw g o, A
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[sfrwet gsvaT i)

#fredzq & A0 BT T Igt ofsafady
FIFH @I FL) W N=IH a8
anfex frar o7 f et TR ¥ wAT
FEl IHFATT FIFT E AR I A%
gy Aifg 1 @R F4 T FW
qiéig &7 T Arfey | e & w9
F IfiEaT @3 guE I T e
forer & a1 Y &, 78 FT% gFT AT [
g ¥ A AifEd | wet wERw W
H=Ta1 A fF aferarid siedaot
¥ =2 fradt feorw owamt aedt &
I F 1< fet™ et oot e &
far @173 arfzd, foer fra mmdt gt
e & folt 3 A, TR s =
feaa foam @ 9@, @ 9H W
% w=n ® 5 faa w1 w1 wfesw
oy fwar @ s 98 g Gun W,
§ 99 ¥ =€ o O0F a1 48t 7w few
TH FIH FT GETRT 099 g4 & HAm
arfed | g% 99 9t fF 5 faer &1
sifagw R TFrma g€

@ gy " g e e s frmm
O G 3 AT § AT A A e
JHt Fa & foqmt it a5t = fors g
2 g Ffavc wTee od AET W,
IqTen wgd KT A w1 ok agt
gL AR FAT AR G 5 om & qafas
AHIAT AT @I, T v Fiaeaw
aTgd ¥ g2 Far fF w10 &1 dETa Erefar
AT 2 @ E, Ay AT wifeau
¥ A qeunq FiEEeE ¥ oo
Jdar Frefor w1 AE T W E ag
T 8, FifE fee Remaw @)
o ¥ ¥fFm W §F am A Few
Ffaws 7 it &t a4 =T
I TN FHET & anasdt A&
T8 FTT a1 7g Teas fer afafeA g
T HIT T H FE WA g e
TR E) Wi § g7 999 1 99
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T X FRE I qER & AR qR
Ioie £ fF ag o & suaver awaETd
TS T, FIF W FAT A1 GAT
FTRATE JRATEA B S FrEWT
Frmael F1 faww gam ¥ waf
3T AT, FATF I@A-3ES WA
waTEl i awdt i) a% s i fw
HaT wEIed 9 § &7 few aiey §7 &
U 19§ HHL T FT TRAATH O |

sqY TImY ;S AT, & oF a| F
fori fadtaew & 17 3o =1 § e i
waar g & 59 grew # o ami 1w
for i1 quf & & ==t g Tfe, AR
fre T T FI 9 AF W T
a%F fe Feadi T oAy A § gred WA
Far 77 wifqx w1 A AR 37 ¥ aw R
st faveg #¢ )

uF T, fag & f=7 fF & wfa=r
g W Friw 91ef 97 5 39 F fa7 over
TF T E, fesmdm uargan g
fF aga sl 9T & oM 7 Fd
qiAa #r Ofedww aw F far
AT fhaT——ga 7 ®7E greg A3T 2, 59
faar & fafarex aga & g1 g §
fF fadwe #4281 ¥ 77 T4 a0 #1 &=
™ fF ga fa= & qer § e g
X fadedt 7@ w1 3B WA B, A
faiedt 2= v 7@ 1 #wrw HFA1 iy,
FIATT T AT F, FAE ALT TF FAFA
arEa @1 &1 wF" ¢ 59 ¥ faoer
& QT FM LAT Arfgd, 1 I
a1 1fgd, g4 § gATe A Y gl
HavEEaT Gl § g9 (99 40w
srAT & 6 fanet 39 § ©F o Fie
xR farar s, wifs 5@ a9 91 39
F Fgd § T TERI §F A7 w9 Fga &
Fw AT I AT AT £ 1 T
9, s § wwwar § 5 Wb
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THE gL T 9T TE g, qg § T
HEATT FT FETE | 74 faw F "rfex
H & ¥ & g, for o ag wey man g
i

“If any person in the service of
the Government act as an election

agent or a polling agent or a

counting agent of a candidate at
an election, he shall be punishable
with fine which may extent to five
hundred rupees.”

%9 § ag g1 mov § f5 S AR
AT e @1 9T, A A oee
&1 omm, Wi ag fedt Fowd ar
FAFRT @, IF FIL 500 To TH
oA & mEar £ sfeq agr fet
FHFET AT Forae Afews & 91 FT A7
TE ¥ FFav o4 o fF cant = e
& =ifed o g Ao ame & g, A
I¥ I FIEA AL ZT AFA1, IH 9T FE
FHA T AW, TH U HE THEC
ErARA|

st o do wat : 3@ F fE=rw
T fom wman 4.

it Fo 7o fadel: (WawT) aTERY
TR
Shri K, C, Sharma: Nobody does it;
why raise this question? Has any
Deputy Collector gone to the polling

booth as your agent? Why do you
bring it?

st eamit: wT ST AT § Ay
IuEr nfge w¢ ey | SfeT @ R
7 ¥ faors a2, 99 Y & oo
THITIFETARAE 1w o
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F ATC H QU I FAA TH FHCH A9q
I arfedr arfe awFd AW W@
egae fedt ot Afedies ol ¥ g5
¥ 7@ g% o Afdme dex
TLHETL WAL FT EHIT T FC D |
T EARAT H g0 q<ET AuEd #Y
AT rfaaerdr Y 9@ axg § e T
FC TFd, MEE A4 & 9%4 al a8
F 9 @t 5 gw aw & 0
&ifwary 7130 A @ F agd a@
wwAd §@ faw q°1 B W@
He must also be sent to jail if he has
allowed some officer to work for some
candidate, or the other. gwt syaesT
FAMN A H A F oFAC A

ZH AT 2 |

Shri D. C. Sharma: (Gurdaspur):
He wants to send Shri G. S. Pathak
to jail!

ot et gufAT ouE Iar wErEA
Frar =ifed 5 1 ofedsa F=T ar
RN AT WRAL T AIETE
NG FT gRAAIT ®YGT §, a2 W
ofifae g aifgd | g BwaT
&1 waver gimfaer 7 31, afes < awr
HHAC FT TTAIT FTT &, IH!T Wr
Far & Ay ¢ AW T A omaw ag
afes Swam™ 7 gar & FaA qw
ST FT FIF T, FAT 912 f=2A7 F A%
Mo & fe o faey aga & gman
g7 70 £ Fved 71070 fr0 F gagr
frgr, =T 33 & #E feaard of |
4TS FT a7 g & IAFT A F AR
™ F1 o wrer 2. wits & g7 mel-
-7 T MElfaTee § #4157 e
¥ wfgmr 7 1 wfey § 7g wgww
F1 g f 7z 19 g9 FT qGHIA T
e 3T Irfed, ot ag Ty & 99
FT A1 FATET ST
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gWET W ¥ OF aga WeSr I
F{ & fF 37w F |t " 1 AW
AT 9¢ qgar 2 1 gafedy gud
FrE 7ot 74Y & 5 wadife Qed o1 a1
 fF qrarr ag Ara< @ My aErEe
% gi 7% afeay Tadvee v T
Yaicy, mgaifF g arae g
fagsr ¥ S 99192 § | 394 faF
o Tqmar I {6 AT GHT FedrET |
gC & ST oo wAT fAawra § =i}
qg 79T FLHIL 126 &Y T T | AT
gz &H GOHTL o949 g9 & o o av
99 qEffrre §1 w19 @9 a9
STAAT, 397 7T UF FESE FY ag T4
FAT AT FEAT TFAT E |

& sarar 9 TEY AT A13aT & WK
fafaet aga & wie T g fa 29
wWHA ¥ I KT AT BT ORAAT
=nfed

ot 7@ (Qronta) : INEqH "R,
#g ot o fa=re & fad sooa o ¢
qg THETE FHIEA & AT § AT 3T
AT ¥ GATCTH FTLT § F7 31 Fwrfon
FY 2t Aafos § vem Agmr F R
qUHA~C Z1EW &1 AT waeaqu fassrfat
T T § a7 A4 AT A | IEW 59
FAA ° e g 41 5o

“After careful examination the
Government have decided to ac-
cept those recommendations ex-
cepting those relating to election
expenditure, increase in security
deposit, multiplicity of candidates
and deposit in connection with
Presidential election.”

ag mﬂf# g FY 1T 41, AT EHH
w&7 @A Ay |
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T & goEe oxefeea & e ¥
FZAT ATEAT § | T gt &
I AT |FET § A faepw A &
ATt qw ¥ faa ofaamd 95 a9
vz faw & 37 29 37 80 wigwe FA97
¥ usdvw A8 § (3% fed mwAr
fema g waw afeww 3 1 0w
TEN F He2T TUC IATCHT A IS
FLH OITA FHIA & QAN W &Y
aEY ¥ A qEmA wEIeA dfeaerd
g1 T & 1 AT AW WIW ¥ 64
srfeaTaT digg € | IT A6 F1 fagEr
34T TE WA £ 1 A fiw HUsT Fmar
wrAa & 1 3w Pra 573 & oo w T
feqma T =AT ) FAfed U
THEREA FT 91 gfaaT g 38 faega
T 1 # qeaT ST § fa S fga
ZrEeq7d & /e P amar 2w frzfam
sifE € F gy frav wmar @ #r ag
FEE ZET &1 T FA4 TED AGAT
Bl 97 g4 TG F Tg q6dl & 6
< fggra 78 3T &, I94T &7 @9 @
FET & | AT T AY IUIET A HEAT &
ar $fsse &4 F0 § 1 F AnAGT §
fF g% Tomg @ grAT Tfey fF Freide
ForaaT & &= FAT FrEAT TG T AT
¥ fzqifre %% 3, At wadHz 39§ Fmee
gT 9T FT YW FT | TIAHZ JqHT
Ffgeeq &1 gfaar ¥ a1 Gredeg 0@
| WA FE 9T FIE FAIG[ 19 &1 Ay
g9 ®1 3§F w9 § wiafa Tt @A
ifglr | Fo THo THo HATTo H, HRLIHT
o faEa & 59% a13 ¥ -8 qaed
1K AT AT OF TIF O o
Fo gHo UHe T ¥ § 9§ FT AT
Z fF agr @t adwT &1 et #1 srfaerT
TgT TSI & | gH IART T 9T MG

g g gadt & | gaF faar gam §
fF .
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“During elections candidates or
the voters do not have to incur
any expenses, All expenses in
connection with the election are
borne by the State”

UF AT WG &1 To@OE OFEES 97
Q% FOTAT el | IAFr derw K
AT AE | FEG e TTHE TATE
A AT srgAT wnferr wraw faar ar 39
IR FET 47 i W OdTI O
9 A7E & AFw I ATAT AT q0a
qIEH & qT FT WA AT A TE
T 2 FE a9 T2 sEmulT AT
geimfaat  Ffedzg &1 97 5T W
FEAE | TT REIUS fAwr Fu| A
qAl TRz F Tar 3w @, faaw ST
o FAT AT ¥ 219 ¥, q@ wAw A
IE ¥ T T F7 A AR FT G
ForT FTA F | Hex WM H W K A
gz a 91 W1 T e £ I
T o F9g waA ¥ @9 ¥ 2,
TARY AT FEE MATF Ea ¥ £
gz 2 FUE H Agr 4, afgw w@
I REr fE g gaedr waw &
9 ¥ § o= fow qg w09 F 99 9%
wr w wirw fowe gfaw fem o
9 gt § fi mrfame & mgrer, ¥
F wgrTe, g F AgrUAn, TR
Y I AHE AT LG W Fw fewe
AT ar E | §g AT FE W
> a3 § Ffe g § ogg S
g 7 3 Tt TET 39ET 43 A
@@ i & g ¥ ¥ zEfar s
& amg’ g ¢ foaar % Saer @d
A & | 39 A7g ¥ A1 74T, s=fgm-
fae ot o a3 gomfy 779 § =9
S 2 g grwA whE smEdt w9 A
I FT AL AT @Al § | W AT
faamr ot gmeT A9 fear mm g
FEFT MEAHS F GTH OAWT FA AT
srfelr | wre il &1€ e W /T
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gAY & FYAT ATZAT 2 AT A A1 AT,
T | FIAT AMEAT & AT TAIHE
feafar ¢ 2 o7 e S@ET
AT TAATH ATE AEA T F7 | T
oeENE 31 E1 a%d € & A1 3H
feurdt & #=7 THT WEET FT AT
qET T E )

Fg1 mar f $feem sawr a8
g wrfed | sEwT Fw g 2 fE
A 40 9O e q FT AT F
A A E g KA WA g e
A1 ot SfTe q § ower & I
9§ F9 50 T qrza faw wrfgd |
# =9 &1 o faarer § 1w A
100 A T | A% ¥ 40 oo wirg
1 fovr, 30 wfewma 9o 0F0 910 #

. fadr 5T 30 wfawe o= &9 71 fodr

60 Yo di woniew &1 faed
F a1 W qgi v 40 Sfov ¥ Fiw
TAFTATE | TACAE 57 g F e
& =rfer 5 fowsT o § 50
q@e qied 7 fad ag fer  amma &2
arg €1 faat 30 aEE § &9 dieT
et S fese 7 feam o =ifigm
T T A g A1 WA 727
¥ FT O FUE T G Gar
FIE I FT F & 5 78 T F gan
#fssew w1 @er w7 3w §, fowmy
fiF ot drzm gt fae & s s
ATY ATEH T T TN FT AT 5
ofomr oz & W & fF 40 uTEE
qEH A% Ig WEF ¢ @ § | &
awaar g F ag 1 wifaaw & 3a% fag
W FET I W 9T fr=r www
arfed |

a+ a7 § arewfees & arc &

FgAT ATgaT § | St Weur 3T ¥
ST §1 AFAT § THE AT A HqA AT
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[t 72]
adfs it Mfer g of o, *f=
FIE FY Tg T AT AL 47 | To THo
THo #To ¥ zafad AT gar & sa%
art ¥ foar & fw

“In order to run the election
campaign effectively all the faci-
lities of radio broadcasts, the
press, meeting halls, ete are placed
free of charge at the disposal of
the people and their organisa-
tions.”

4 To THo Ao WTo X AF F1 aHaT §
ar ggr v fewredt § =gl wEwm &
FrsFIteT F1 gfaar wdm qrE
#1 fasdt =rfgy | Awifear &,
Hedt Fiitg & we #F giaar §
e F 59 A § w18 qifagw a8
Frm wfgd wie faoet == &1 gEar
qre1 faemr =fz@ | o7 aF qar A
2T o % 9 2=d & % fas Fom
AT T a1 T OFATEE T 8 |

% a5 § Hgar =gar g fw "
Mfqy os ffeee o= &7 & feve a2
T FC w0 & WK O Hfrsse wiw
fawe 9 g9 FT AT, o1 A9 &1 45
Yo ago Yo femz A ATaT § | Fama F
e WAL g HIAr TN g AT §
s gadr adf sarew &7 Far g a1
Ia% aq ag wed g =ifgm f* ag
gara g @2 | far guer g %
FC g = ZA I AT A F AT |

7% a% a3 fw ga fa= 1 7y
AT FIOAT 9T A7 a7 foar mar &
afeT ga% arg § 7T $15 o7 7o w3W
F1 wigdr, foEar 9 wer w2w &Y
e (wee #§ &, 70 FI9ATC & &30
1 a%aT & | WX 9TAA A 98 & [
we § AT g F1 afefie & TS
for wogw wpw fefigae # wrr A Ared
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faee & § @ &1 & JFy ORI &
ST & wFAT § | AfeT Aoy S ¥
Tgt 9T A A AT AFAT |

™ A N ag Wt § fe
TN HiwwT freT #1 W feeratfa-
W FT AT & | TEH dFE F oY
wifgst 171(%) # 171(T7w) &
gd fear g & v
171 (e): A case of bribery.
171 ():

in election.

TH "It & a1 6 ar &1 femganfa-
ferma & | wfea offwdiz @ 20
oF q1F w1 & AAr aGrgan g fF
9F TH TG AT AL T IEHI TATg
AT ATFHZ1 AT & a9 6 977 F feeaia-
fedwm &1 ama a4i @i 7f g 1 IER
arz firar § of -
“A person found guilty of cor-
rupt practices shall be disqualified

for a period of five years.”
MNow it is six years.

T T g A w1 wfew fa
2 Afeq 71 wew Adl € f5 qawm
Fiawe fe oo & feegarfams g2
F g1 & | A7 faar a0 wE A,
w1 fr fedy fafaeex &, wog RW &
Tee Sfetw & v femAfawng
foear war, sf6a s g e g
F 1A 73 a1 313 IA47 fewwarfa-
foaswa =t feaa w faar ). sy
feemfafeios =1 fras s+ fan
Tt Ff6T gat fed o feerarfafs fam
1 foga agf fear a1 37 fad qawa
FAAT A A A T@ A @ A
g 93 & I Tfed 1 9z FaA w91
# qf=gq feedwa 839 F@T &,
TF % g uF ferAwd wR qER
F g guer feedwd, 98 &% W &1

A case of undue influence
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fee gomwa =T weg § fs dfas
Qa3 § 1 fex N g=ige gar g
qF ATHT T QA FAT AR 2T
g 2 B a & G afae & AR
FT & A & A WA F AT A WA
sz gan a7 I9H O9w faw qq 7
Afew w71 mar 5 w9 9x ¥ 07 A
i frmrm T aiar e
T | WA A A AT § ag A
gt oifgr | @ mfeEzd qEd &
T § 3 W G owE Tifgd o
At ¥ I8 T 2 Iifd

foe @ g # THE
FF T A 44T QAT | AR
HIZT WL TAE &7 T4 G IEH (90 a1
gfwriiz & afe =32 garez & fsge—
wfgde ¥ ar% ¥ a7 v ? 39% fag
ag ¥ feagafafesm adf 2 1 ag
Wt THE T ¢ | Jrg W faedt—-=EY
e ¥ | @ Ffedw gewrd AT
® IR T AT T AT IHFT ITINT
F7aT 2 g W faedt 2 W IaF g Ay
@ I wrEdr § a8 o feedr §
g wEHT & oo A e ofqerie
war g £ #fET FfedT & a0
2t fredt §

TwRl Ty K g g 5 A
A A9 § T O saTde FAt faane
w7

Shri D. C, Sharma: Mr. Deputy-
Speaker, Sir, T must say, with due
deference to the Minister of Law,
that this Bill is an example of all the
sing of omission and commission
which any human organisation can
be capable of. [ must submit very
respectfully that all the wholesome
suggestions made by the Election
‘Commission have been sabotaged by
the Ministry of Law and only those
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recommendations have come in the
form of this Bill which, I should say,
are of secondary importance and not
first-rate importance.

For instance, why should the Minis-
try have fought shy of accepting the
recommendation of the Election
Commission about the ceiling on ex-
penditure, or whatever it was? As
every hon. Member who took part in
this debate has pointed out, the ques-
tion of expenditure concerns each one
of us, whether we belong to the
Congress Party or the Opposition,
and it should have been the function
of the Law Ministry to allocate the
different kinds of expenditure which
are to be met by the party to which a
candidate belongs, those items of ex-
penditure which a person can incur
himself and also those items of ex-
penditure which a person’s [riends
can incur, After all, these are the
only three parties to the expenditure.
But nothinz has been done, and the
result is that our elections are going
to be as heavily weizhted in favour
of money bags as they have always
been. Are we living in a socialistic
pattern of sociely? I think, if we
have been living in that kind of al-
mosphere in this country, the Law
Minister would have done something
to reduce the expenditure.

Shri K. C. Sharma: The Law Minis-
ter himself is a money bag.

Shri D. C. Sharma: He should
have done something to classify the
kinds of expenditure. But he has
done nothing of the kind. He has left
the field open for those pdrsens who
have big purses, who have big bank
posits, who have big holdings in
terms of property, land and other
things. I thik this is a negation of
democracy. . I am very sorry the
Law Minister has not had the courage
or the time or the patience or, I
should say. the tact or even the abili-
ty to tackle this very important pro-
blem. I think. if he had done that
and done nothing else, his name
would have gone down in history as
a person who has introduced very
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far-reaching reforms in the law of
elections. But he has turned a blind
eye to this very important thing and
T am very gorry for it.

Then I come to the question of in-
crease in security deposits. Do you
know that there are some persons
who put in their nomination papers
only because they want to get some
money out of this candidate or that
candidate, only- because they want to
harass this party or that party, only
because they want to put in some kind
of pressure on this person or that per-
son. [ think the deposit should have
been increased and it should have been
kept within the purview of the party
to which the candidate belongs. Of
course, an independent candidate, if
there is any independent candidate,
could have taken care of himself as
he has been taking care of himself all
these years, and he will take care of
himsel! till doomsday but so far as
other candidates are concerned some-
thing should have been done so that
frivolous nominations could have been
put an end to. But that has also not
been done.

Then there is the question of multi-
plicity of candidates. What is hap-
pening now? 1 know of some
constituencies where in order to pull
down a Congress candidate—my hon.
friends over there might say I am
talking only of Congress—or a Com-
munist candidate or a Jan Sangh
candidate or even an independent
candidate. ...

Shri Gauri Shankar Kakkar: I may

tell my hon. friend that it is vice
versa also,
Shri D. C. Sharma:....they try

to put up candidates who I should
say, have neither the heart in the
elections nor the will to fight the
election nor even the desire to do
anything of the kind. They are put
up so that they can take away a big
chunk of the votes of the person who
& going to win. This is what is being
done. This multiplicity of candidates
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is there only because there are some
parties, some persons, who want to
minimise the chances of success of a
person who is about to win. But
nothing has been done about that
because the Minister of Law wants
this House to be ruled by mediocre
persons, ruled by persons who do not
have much standing in public life in
this country and, therefore, he has
put 3 premium upon the multiplicity
of candidates. What a disheartening
thing!

Again, there is the guestion of depo-
sit in connection with Presidential
Election. Do you know. Mr. Deputy-
Speaker, that there is a gentleman
who always stands for the election of
the Presidentship of this country? He
says, “Whatever may happen, 1 have
to vote and, therefore, one vote is my
own and then there is the vote of my
brother-in-law on the wife's side”.
Something like that he says. Do vou
want that the President's election
should be contaminated by such kind
of nominations? I think the Presi-
dent’s election is the most sacrosanct
thing in our democratic apparatus, I
think it is the most sacred thing in
our democratic machinery. But what
is happening now? 1 can stand for
this election. I can go to, say, Shri
Bhagwat Jha Azad and ask him to
vote for me (Interruption). Therefare,
some curb should have been put on
this kind of nominations which dimi-
nish, destroy or dilute the sanctity
of election to Presidentship. Nothing
has however been done.

When actually has been done is this.
The elections are going to be made
a paradise for contractors. The ex-
ample of UK. has been quoted. In
U.K. the contractor is a different type
of person from the contractor whom
we find in this countr;. I think this
is the most undemocratic thing that
the Ministry of Law has done, because
these contractors who, on the one
hand, make money out of this Govern-
ment, who fatten on the purse of the
Government will be able to fight
elections also,
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My ihird point is this. There is the
annua} revision of the voters’ roll. In
some places they see to it that the
name of the prospective eandidate is
omitted from the list of voters, For
instance, when I wen! to my consti-
tuency last time. I found that my
name was omitteq from the list of
voters for the municipal elections.
The same thing can happen when I
am standing for the parliamentary
election. This wholesome provision
that the rolls should be revised every
year has been rendered nugatory.

One good thing tkat we have done
is, as it customary, the Government
of India have tried to mu'tiply the
number of officers. We talk of popu-
lation explosion. Here I am talking
of the bureaucratic explosion. That
explosion will continue as long as
these persons are our masters.

Shri Bhagwat Jha Azad (Bhagal-
pur): They will hold the elections.

Shri D. C. Sharma: Something should
have been done to prevent the multi-
plication of bureaucracy. It is now

hanging like a millstone round our
neck.

This Bill should be changeq and it
should be overhauled so that it can
serve the interests of democracy,
which the Minister has at heart, and
I also have at heart.

Shrimati Renu Chakravartty (Bar-
rackpore): This amendment of the
Representation of the People Act was
long overdue. After the discussions
which the Election Commission had
with the various parties, I thought

that 3 much more comprehensive
amendment would be brought for-
ward.  But it has not been done.

The most important clause which is
being introduced here is with regard
to reduction of election expenses. I
think every Member of the House will
agree that it is a problem which is
weighted so much more against the
opposition. The question of money has
become a moot point, as far as elec-
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tions in India are concerned. We re-
member very well that in the first
elections we did not require so much
money. The second elections became
more expensive but the third elec-
tion, I may tell you, became almost
impossible to fight. Perhaps, in 1h

fourth election only millionaires or
people supported by the millionaires
would be returned to this House.

Reduction of election  expenditure
can be brought about only when the
political parties, especially the ruling
party, stop depending upon moneybags
for elections. The contribution which
one starts taking from the big com-
panies, Rajas and Maharajas, cuts at
the root of democratic procedure and
appealing to the electorate. At the
time of the elections there should be
only meetings and nothing else.

We have seep again and again in
this big country with its big electo-
rate and big constituencies, that after
we have covered the constituency
through the machinery of propaganda,
on the last seven days what happens
is that money flows. And the way the
money flows is nobody’s business. One
knows what happens op the last two
days. Since this is the main difficulty.
I am afraid no amendment to the Re-
presentation of the People Act is
going to stop it, unless there ig a clear
understanding that we shall not bow
to the moneybags for success in the
elections. Without doing that, you
cannot stop it.

On the question of expenditure,
many of the points have b2en men-
tioned by Shri Sharma. For example,
multiplicity of candidates is there.
We knew that people are get up, not
because they are going to win the
elections, but they are set up by
moneyed people to draw away com-
muna! votes or to so divide the votes
that the person who should win will
not win. This is the way in which we
are functioning in elections. Thercfore.
from this point of view. the election
expenditure is something which has
to be tackled at the grass roots. Since
it has not been done, this clause is
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most unsatisfactory. It does not touch
the root of the problem,

Shri Harish Chandra Mathur (Ja-

lore): What is the positive sugges-
tion?
Shrimati Renu Chakravartty: 1

would like the Joint Committee to
go into this matter in detail. We
have discussed some concrete propo-
sals in this regard with the Election
Commission. I have myself made some
guggestions. For instance, the Gov-
-ernment of India should undertake to
supply the slips which we now give.
As that involves huge expenditure, it
should be done by the Government.
Without pleading on behalf of any
-candidate, it should explain the vari-
ous symbols, give the location of the
polling booth and name and number
of the candidate. It is a stupendous
job which now takes away a good
chunk of the money of the candidate.
This is just one example. Then,
there are other suggestions,

Coming to the use of vehicles, we
have once again tried to deal with
this problem. A new amendment has
been brought in thig time. I am afraid
even that will not be very successful.
Formerly, we could not hire vehicles.
So people used to say that they were
offering the vehicles free, out of love,
without any payment. Now it is saic
that no vehicle can be used within an
-area which is a walking distance and
you have to specify what is a walking
distance. I do not know how you
are going to do it. In the past,
a number of jeeps, weapon carriers
and bullock carts were used. We
knew that they were hired. But
they said: mo, they belong to us;
so there is no question of hiring or
incurring any expenditure; it is given
free to the candidates because of their
love for him. This is another big item
of expenditure for the elections, espe-
cially in the small towns. Then, one
of the biggest problemg is that you
cannot get even a cycle rickshaw be-
cause the rival candidate has gone
and hired all of them. How are you
going to tackle this problem and cut
out expenditure on this item? Then,
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as I said, during the last two or three
days before elections money flows,
which we are unable to stop at pre-
sent.

Coming to increasing the security
deposit, even as it is, the amount of
security deposit which we have to
put in for g parliamentary constitu-
ency is quite a big amount, especial-
ly for the poorer parties. Suppose a
party wants to put up 30, 40 or 50 can-
didates the total amount of security
deposit which it has to make is quite
big, especially when we remember
that the entire amount has to be given
by the party because the members are
not in a position to pay it from their
own pocket. On top of that, if you
increase the security deposit, it will
only meap that yoy will be putting
difficulties and disadvantages in the
way of the poorer parties. It will not
in any way eliminate the dummy can-
didates put up by the bigger and
richer parties, because they can afford
to lose. Therefore, in my opinion,
there should be no increase in the
security deposit. I submit that the
entire question of the reduction in
election expenses should be gone into
in 3 more detailed way by the Joint
Committee.

With regard to the conviction clause
whereby we are disqualifying Mem-
bers because of corrupt practices, I
am one with the Government and I
would like this to be tightened fur-
ther even more. But I want to say this
specially on behalf of many of the
Opposition parties that the question of
disqualification arising out of crimi-
nal cases is going against us on s>veral
occasions. For example, one of the
most outstanding political leaders of
Jamshedpur could not be elected to
this House because the Tatag got him
involved in a conspiracy case after
the great strike of 1960. He has now
been disqualified. We went up to the
Election Commission and said that
he is now out of jail, everybody knows
that it iz a political cage and that
Kedar Das is one of the leading poli-
tical fizures in the State of Bihar;
therefore, his disqualification may be
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removed. It was not removed because
it was a criminal charge under which
he had served his sentence. But in
the case of Shri V. C. Shukla, what
happened? What are the strictures
that have been given against him?
It is disgracefu] that we now have
him as a deputy minister after such
strictures have been given. In that
case the Election Commission, we find,
very kindly waived the disqualifica-
tion ciause.

So, today when political offences
are being sought to b2 punished under
the Penal Code on many occasions,
this is something that we have got
to take mnote of. Even this morning
we have seen that criminal charges
are made in case of offences which are
basicallv political offences. Therefore
1 would like that when the amending
clause is given, the particular clause
with regard to criminal offences has
to be suitably modified so that if poli-
tical parties, specially the all-India
parties, should bring up this question
of allowing such candidates to stand
for election before the Election Com-
mission it should be given due weight
by the Election Commission.

On the question of polls, when fresh
polls are needed arising out of some
difficulty in a particular polling area
we are permitting the Election Com-
mission to allow the counting to go on
if it so thinks fit. I think, pending the
taking of the ballot in a particular
area the counting of the total poll
which hag taken place in other pol-
ling stations should be stopped be-
cause that has an effect on the final
result. If the count of polls at vari-
ous polling booths comes out, it
affects the final poll of this particular
booth. Therefore this should not be
permitted and it should be stayed till
the final polling of that particular
area or particular booth is finished.

With regard to the Union territories
of Laccadives, Andamans etec., we have
made a provision for nomination in
the vacancies. [ think, it is time that
for these little islands we should have
elected representatives. Why should
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we continue with this method of no-
minations for Laccadives Andamans
and all the other small Union terri=-
tories? They are mo longer little
backward penal colonies any more as
ﬁ'le-y used to exist in the times of the
British. They are growing areas where
our Indian people are growing in num-
ber and who, are our own flesh and
blood. Why should we not allow them
the full rights which are given to
the rest of the citizens of this coun-
try? The bureaucratic rulers that
are continuing in Andamans and other
areas wil] go if we allow the people
there to send elected representatives.
Therefore the guestion of direct elec-
ted representatives is important.

With regard to the delimination of
constituencies, we have given rather
wide powers to the Eelection Commis-
sion. It says here:—

“The Election Commission may..
where the boundaries or name of
any district or any territorial
division mentioned in the Order
are or is altered, make such
amendments as appear to it to be
necessary or expedient for bringing
the Order up-to-date.”

I think, we should not allow any de-
limitation order to be tampered by
the Election Commission without a
proper inquiry. Sometimes under just
the power of making a technical revi-
sion certain very basic revisions are
made ang then it becomes very diffi-
cult because the Election Commission
is supposed to be a very high statu-
tory authority which cannot be touch-
ed by anybody. Therefore such powers
should not be given to them unless we
know clearly what it is that you are
allowing them to amend suo motw.

Regarding the contractual clause
whereby we are allowing people who
are having contracts with Govern-
ment to stand for elections if their
part of the contract has ‘been fulfil-
led by them but the Government has
not fulfilled its part of the contract,
I think, this ig opening the door wide.
We should not allow this clause. This
shoulq be examineq carefully. It is
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said that everybody in some way or

“the other is connected with Govern-

mant contracts. We are happy to say

that we are not connected with Gov-

ernment contracts and we will not g]-

low this amendment to be admitted

unlesg Mmuch more potent arguments
are put forward.

I have many more points but I do
not want to add anything more just
now. At a later stage we shall do
that. But I hope that this Repre-
sentation of the People (Amendment)
Bill will be looked into very careful-
ly because I feel that the amendments
which have been sought to be made
have not been gone into sufficiently
carefully and they will not have the
desired effect.

=t vgATe Fg (FTTEY) : SaTeAer
were, ¥ fafs @t £ gaE v
argm § f& =i uF G fraas
feas fFar & &5 S o w1 FToiT
e o ff 5oy @ 1 T Ay ¥ A
o Y fafe st fagas o agt Iofas
F¥ ag 7a o AT FIEHR F FAT A
g afer 1 e Fowr i ag
W@HE T T T@EH WEAEF F |
ug et et 22 ST IAAT A =BT R

oy ¥ forsge # w1l §F a|w
6 WIF FWT T HIE 4 E 1w
# gEEr 35 W/ 2 | qfEw S
WMngmm
T aTfEeTT ¥ 3T Few W @
T 1 ag A fegram w fgmr &0
wa fggemam 1 fegean & & Sfafazew
L a1 @ 2 AT F A A
IO F ey o1 /1 gefea & od |
FF qTETHIT ZHT AT AV F4 TG Hl AATEY
TAYIEE FIEHIT AT AT | F FwAAT
g f o gy wmardl w07 12 AW ar
14 919 &) T EWIT 1 /T 7 R AR
FIOT =T & AY AYF FAT HT G &
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2 7 ¢ 9 At o oF A= @ 2
T TEIT F WIS ST & Arer
a #1 3 "@° frod wr ifeg o
forgmer 1 ¥ fog s I foord &%
Wﬂ'f{i‘ﬁ'mﬂ'ﬂmlﬂ'(ﬁfﬁt{
6 12 Tt Wfew 9w @ AF wraw-
TEE ¥R ¥ 9 fewe &1 /MY
atfed | A& A wfer e & w2
f ame Sifafrews w7 &, s a7
A F, W AGGUTEE FOHIT KT
Ao feEmr § @ w9 FT AT 37 9%
At a@i A A g afen |

qA u@ fAaz w71 £ fF W
T FUA F g ag faw @ Ar
e FHE W qE AT AT AR
fF 129 ar 14 FrE 1 HEE A
TS FUHT AT O IF &7 AT
z’?ﬁﬁrmaa’mmfgva’ﬁwm
W #@2 fod o e wifge wHifs
vdmaet & fo /1 gefea = v #
97 gw Ao wfE ¥, wod ofew ¥ oar
To THo Mo ¥ Frféaw & srwmTse
FOAT T T AT @ WG A A2 I
e food #00 IwF FEe IEE
THFIH B AT |

TH AR TG FgAT 4T |
14.59 hrs.
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
NiNeTy-FIrTH REPORT

Shri A, S. Alva ((Mangalore):
I beg to move: —

“That this House agrees with
the Ninety-fifth Report of the
Committee on Private Members'
Bills and Resolutions presented to

Sir,

the House on the 3lst August,
1968.”
Mr, Deputy-Speaker: The question

is:
“That this House agree with the
Ninety-fifth Report of the Com-



8881 ' Reorientation BHADRA 11,
mittee on Private Members' Bills
and Resolutions presented to the
House on the 31st August, 1966.”

The motion was adopted.

Mr. Deputy-Speaker: Now, the
House will take up the non-official
Resolutions. Shri Mathur,

Shri Sezhiyan (Perambalur): Sir,

two hours have been allotted for this
resolution, and we are pgoing to sit
up to 5°30. My Resolution stands
second on the list, and if there is to
be any extension of time for the first
resolution, I pray for the indulgence
of the House to give me at least five
minutes just to move my resolution.

Mr. Depuly-Speaker:

We will see,

15.00 hrs.

RESOLUTION RE. REORIENTA-
TION OF PLANS

Shri Harish Chandra  Mathur
(Jalore): I rise in my seat to move the
motion standing in my name,

I beg to move:

“This House is of opinion that

* there is inescapable need for re-
orientation of Government's out-
look on Plans in matter of ‘outlay-
resources position” and to give top
priority to Rural Sector for irriga-

tion, electrification and water
supply.”
1 am fully aware that after the

Draft Plan was submitted to the Cabi-
net and to the National Development
Council,
both the Cabinet as will as the Natio-
na] Development Council felt that our
Plan Should be reconsidered to give a
greater emphasis to rural develop-
ment, {0 give a greater attention to the
rural areas. And in spite of that, if
I have thought it fit to move this Re-
solution, to stick to this Resolution, I
venture to submit that it is for very
goog reasons. As I give certain facts
and figures, I do hope that they will
provoke a fresh thinking in the minds
of the Planning Commission, in the

there have been reports that
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minds of the Government, and I also
hope that this House will endorse the
new line of action which I propose to
suggest the reorientation in thinking
and a revised programme for develop-
ment in the rural sector.

The Planning Minister, the other day
before the Consultative Committee of
Parliament, stated this. Mr. Asoka
Mehta explaineq that the size of the
Plan had been determined in terms o’
the nation’s requirements which,
this particular stage of developmenl
cvele, was poised to achieve self-
reliance within ten years. This ques-
tion of self-reliance has been before
us for a long time, While I fully
endorse and support this spirit of
self-reliance, I wish to restrict myself
to a still more limited sphere and
would wish that we at least achieve
self-reliance far as our food pro-
blem is concerned.. We should not be
dependent on the other countries for
the bread that we need in this coun-
trv. I do not say that there is any-
thing wrong about importing food-
grains, if it is necessary. but we
should at least be able to pay for the
foodgrains which we have to import.
It we are not in a position to pay for
these imports, if we are not able to
produce, [ think it would be idle to
think that this country can continue
to be independent. The very inde-
pendence of this country will be jeo-
pardizeq and, therefore, I wish to
give a strict and a very clear warning
and caution to this Government that
in the matter of self-reliance. it
should be our earnest efforts from now
onwards that we do not depend for
food on others. I can concede certain
credit to Mr. Subramaniam; he fore-
saw the scarcity. conditions in  this
country and he arranged to import as
much food as he possibly could to
keep the people alive, to keep them
away from starvation and from starva-
tion deaths. But I  hope Mr.
Subramaniam as well ag Mr.
Asoka Mehta will concede to me
and also concede to this House that
that was the most humiliating time
through which we had to go and 1
hope that there would be no occasion
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in future when we will have to pass
through such a humiliation from fore-
ign countries, from all corners and
from all sorts of people—children
and everybody trying to save money
and dole out to keep our people alive
and to keep us in existence. We want
to be self-reliant even in regard to
development, but let us first be self-
reliant at least for our existence.
That is the first thing and it is in this
context that I have moved this Re-
solution before this House.

If the social discontent which is
prevalent in this country has to be
contained—it is not to be contained
by the law and order situation; the
law and order situation is there be-
cause there is social discontent—if the
political confusion and crisis have to
be avoided, if the very future of this
d>mocracy has got to be saved, then
I venture to submit{ that this ig the
first thing to which we have to give
our attention.

As T said at the very outset, the
hon. Minister for Planning might say
that they are already thinking of
it, that that is the policy that has been
stated in the Plan, that the Cabinet
thinks the same way, that the Natio-
nal Development Council thinks the
same way. 1 will now place before
vou the facts which will indicate the
real position. It is always when we
have the outline of the Plan before us
that the canard is started, that some-
body says that it must be rural
oriented. We are caught by the
phrases of rural orientation, but there
is no substance, no programme  to
give content to that rural orientation,
to give content to the real problems
which this country has got to face.
Now let ys see what is the position. I
think that this Resolution is of very
crucial importance and special signi-
ficance and I wish the hon. Minister
not to stand on prestige, but to give a
very thoughtful consideration in the
national interest; it is pot a Party
issue at all; it is a question of natio-
nal interest. Therefore, I hope that
he will look into this.
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The hon. Minister again said the
other day—Mr. Asoka Mehta pointed
out—that the Commission had tried
to allot to Agriculture as large resour-
ces as it was administratively and
technically possible for the sector to
absorb. Finances were not the limit
according to him; he has all the finan-
ces to give, but the only thing is that
1t should be technically and adminis-
tratively possible for the sector to
absorb. Then he has provided for all
the finances to take care of those
programmes. “High priority had been
given to the completion of the projects
in hand so that they begain to yield
results”,

What is the position?
mine the facts. For major and
medium size projects—500 projects
were there—Rs. 1750 crores were
needed. We have already spent about
Rs. 1000 crores. Out of these Rs. 1000
crores which we have spent, we have
achieved irrigation potential only for
about 13 million acres. Now if we
provide for another Rs. 750 crores in
the Fourth Plan, we shall be able to
get irrigation potential for 44 mil-
lion acres. That is the total which we
are likely to get from all these pro-
jects if we spend Rs. 1750 crores. We
have already spent Rs. 1000 crores and
if we get another Rs. 750 crores, then
all the projects would be completed
ang those projects would mean that,
apart from 13 and 44, about 34 mil-
lion acreg would undergo further jr-
rigation. But we have provided only
Rs, 500 crores, and with these Rs. 500
crores what is going to happen? I have
got the figures with me. By spending
these Rs. 500 crores, we will get only
another 14 million acres. If we give
another Rs. 250 crores, it will mean
about 34 million acres; you will get 34
million acres. But these Rs. 250 crores
are not available, So from medium
as well as major projects we will not
be able to get full advantage simply
because of the financial limitations
which have been put by the Planning
Commission.

Again, the same is the position re-
garding small irrigation. For small
irrigation, we need, even at present,

Let us exa-



during this very year, about Rs, 53
crores and the Ministry of Food & Ag-
riculture have been clamouring for
Rs. 55 crores to be given to them, so
that these Rs. 55 crores could be uti-
lised in the first year of the Fourth
Plan for small irrigation. Now we are
in the month of September and it has
not been possible to find even these
Rs. 55 crores, for which the States
are clamouring and which the Minis-
try of Food & Agriculture is asking
for. That has not been possible. Now
that is the blank cheque which my
friend has given. These are the facts.
Another sum of Rs, 30 crores has been
askeg for for rural electrification so
that that sum could be utilised during
this very year and give us increased
production, but to this day that sum is
not available, and there has been a
regular tussle or a regular war going
on about this,

1 was giving the figure of 44 million

acres under the major projects.
Now, let wus alsp examine what
the performance has been in the

past. On irrigation projects or multi-
purpose river valley projects, during
1964-65 they gave about Rs. 88 crores.
In 1965-66 it has tapered down to
Rs. 76 crores: it is not that they did
not need more; in fact, they needed
much more but it had tapered down
to Rs. 76 crores; then, in 1966-67 it
has come down to Rs. 52 crores, Simi-
larly in the case of rural electrifica-
tion, in 1963-64 it was Rs, 183 crores,
in 1964-65 it was Rs 88 crores, in
1065-66 it was Rs. 65 crores and in
1966-67 it is again Rs. 65 crores. Though
they are desperately wanting Rs. 30
crores, that is not being made availa-
ble. These are the facts. Of course,
they have dropped the programme of
permanent improvement of scarcity
areas,

What is the present position? I can
speak with greater intimacy about
Rajasthan. Rajasthan has got a
large number of wells for which
they want only Rs. § crores
so that about 20,000 wells could
be repaireq and the repaired wells
could be made use of for increasing
production during this very year. But
even that sum of Rs, 5 crores is not

available. Rajasthan wanted another
Rs. 2 crores for rural electrification.
But what is the present position?
Power has gone to the door of the
village. The transformer has been
put up there but there is no money
for the distribution. Power is there
and it has reached the village but it
eannot be taken to the weus to ener-
gise them. We have been clamouring
over this; the Chief Minister has beep
writing, the Planning Minister of
Rajasthan has been writing about
it, and 1 have been raising this
qguestion here all the time, and yet
there is no money given to them.
Rajasthan wanted another few crores
of rupees and that amount is also not
available. With the factual position
being what it is, to say that they have
given the topmost priority to agricul-
ture is just a travesty of facts, I can-
not understand how this will inspire
confidence in the minds of the people?
Have we really come to a state of
bankruptey almost? I would just ask
one straight guestion, The Planning
Minister makes these professions, and
then the Cabinet also says like this,
ang the NDC also says like this, and
then it is said that it is there in the
Plan, and the Planning Minister
makes a similar statement—just two
days back he has made it—at the
meeting of the informal consultative
committee of Parliament and yet the
position is that we have not got this
much money for this purpose. So, if
we have a Plan of Rs. 23,750 crores.
how will it inspire confidence in the
minds of the people? If even these
small needs to which top priority
has been given could not be fulfilled
by our Planning Commission, how can
we inspire confidence in the minds of
the people and get responsive co-opera-
tion from them? We cannot get res-
ponsive co-operation from them by
mere slogans or by mere speeches or
by mere exhortations.

Again regarding credit, I shall only
quote what the chairman of the Re-
serve Bank, Shri P. C. Bhattacharya
has said. This was what he had said:

“It wag unfortunate that the
large volume of deficit financing
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through government budgets in
the recent past had prevented the
Reserve Bank from increasing its
contribution to the co-operative
credit :tructure in a substantial
manner.”,

He himself feels helpless that he has
mot been akle to give what is needed,
for agriculture by way of advancing
credit to the -o-operative credit struc-
ture. There is no provision worth the
name for mediuym and long-term credit
to the farmer. Here also we say that
we are giving ‘op priority. 1 would
submit that whether we have a plan
of Rs. 233750 creres or a plan of Rs.
20,000 crokes or ; plan of Rs. 18,000
crores or Rs. 15,000 crores, this must
be given top priolity and we must
give all that is nesded for irrigation
and rural electrificstion in the first
instance. We have not merely to
change the present alocations, but we
have also got to change the strategy.

Here, [ would sugges; that so far as
the small irrigation proiects are con-
cerned, let there be a bue-print pre-
pared. The total requir-ment would
be about Rs. 100 crores at the pre-
sent moment. Let this sun of Rs, 100
crores be spent during the first and
second year of the Plan aid not be
staggered over the five yeirs of the
Plan.

Regarding the medium-sizel pro-
jects, all that we need is about Rs, 150
crores at least to complete thos: pro-
jects which are aIready there. Tlis Rs.
150 crores should also be found i the
first two years of the Plan, Cher
schemes could be there, and they cwuld
be kept in the Plap intact, but thige
schemes can be pushed out to te
third, fourth and fifth year of tle
Plan. But this must be given the top
most priority. All the funds that art
necessary for irrigation have got to
be found. This must start from the
very first year anq the tempo should
be at the highest peak, because we
have already got all the administrative
machinery needed for this and all the
schemes have been approved, and these
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are schemes which are under execu-
tion. And yet if these are being stag-
gered, then that is absolutely inex-
cusable, so far as I ean make an ap-
praisal .of the situation.

As against this, what do we do in
the case of industry? We are having
a loan of 900 million dollars, about
which we are feeling so proud in the
wake of devaluation. To whom is this
sum of 900 million dollars going? It
will go mostly to certain organised
industries, anqd hardly Rs. 50 crores
will go to the small-scale industries.
The major portion would go to that
sector which is producing goods which
account only for 2 per cent of our
economic growth. Who is responsible
for this? Which are those 59 organis-
ed industries which will be getting
the major portion of this amount? We
take a loan from outside and we can
fritter away that loan on these indus-
tries but we cannot find enough funds
for rural electrification, we cannot find
enough funds for irrigation and we
cannot give them a big support. I
feel that if this is the position, nobody
can excuse this kind of thing and
nobody can permit this Plan to go
through as it is.

Now, 1 come to the question of re-
sources. During the Third Plan,
everybody will accept that our eco-
nomic growth had been very slow and
sulggish, But what happened during
the Third Plan? We had only raised all
the additional resources which had
been as:ed for by the Planning Com-

mission but we had raised almost
the double of it. All the States
raised about Rs. 600 crores, which

was th2 total expected of them,
but the Centre raised almost double
of it. What has happened to that
amount? Where has that amount gone?
What has happened to the additional
taxes heavy taxes and crushing taxes
which the people have given for the
purpose of increased productivity?
What has happened to the money
which had been taken away from the
seople through taxation and which
lad come into the coffers of Govern-
nent? Let us take account of that.
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During the five years from 1961-62 up
to-date, governmental expenditure has
gone up; from Rs. 442'3 crores in
1961-62, it has gone up to Rs, 805
crores.
attributable to the railways and the
Posts and Telegraphs Department, the
position would become still worse; then
it will be found that the expenditure
has gone up from Rs. 253-2 crores in
1961-62 to Rs. 515 crores in 1965-66.
This is how Government expenditure
has gone up.

In the States of Bihar, Bengal and
Assam, the entire additional resourc-
s which were raiseq during the
Third Plan have gone to increase only
the salary of the Government emp-
loyees and the additional dearness al-
lowance without giving any real bene-
fit to those poor people because the
prices have been rising. There has
been no benefit to them, and all this
money has been eaten up by increased
salary and increased staff.

In 1962, we were awakened by the
Chinese aggression and we thought
lhat we must save and we must eco-
nemise, and frantic efforts were made,
and a strong committee of secretaries
was appointed. That created an im-
pression as if a great thing was being
done. There was a ban on fresh re-
cruitment also except with the per-
mission of the Finance and Home Mi-
nistries. But during the very first year
of that ban, they were able to create
under the Central Government, 10,000
more posts in one year, they were
able to create so many posts. That is
what accounts for the increase from
Rs. 253 crores to Rs. 504 crores.

Now, let us see the figures relating
to the Madras Government, They
were askeq by the Planning Com-
mission to raise about Rs, 45 crores as
additiona] resources. They said that
they would be able to raise only Rs. 35
crores, but eventually they raiseq Rs.
52 crores, Out of this Rs. 52 crores,
nearly Rs. 25 crores had gone only
towards the additional dearness allow-
ance. What is the projection of that
in the Fourth Plan? The additional
revenue of which they have taken ac-
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count in the Plan is Rs. 122 crores.
Out of these Rs. 122 crores, the pro-
jection is that Rs. 90 crores will go
only to meet the additional DA and
there is no fund left for productive
purposes. That is the state of affairs.

Here is a big jungle of administra-
tive machinery which has grown. We
have not been able to locate the sur-
plus and we do not know what we
are going to do about it. It we are
going in this way, naturally all the
resources we raise during the 4th
Plan will certainly be eaten ,up by
the same process and there can be
absolutely no progress.

It is again in this context that I am
stressing the imperative necessity of
taking in the first and second years
of the Plan the short-term productive
programmes. Let the stralegy be
changed. Let them change their
thinking. Probably they are afraid.
My friend, Shri Mehta, says that ‘we
have tried to keep the same structure
as before’. They are no-changers;
they are afraid to change. When
there is talk of a deviation, they seek
refuge by saying that they cannot
change. ] want Shri Mehta to com-
pletely reorient his thinking and see
that all these projects are given top
priority and taken up in the first and
second years of the 4th Plan.

We  blame the administrative
machinery. This is really unfortu-
nate. What is the administrative
machinery? 1 very much agree with
Shri Barve of the Planning Commis-
sion when he said that there is mo
leadership and no direction at the
top. If there is no leadership, this is
what happens. If you do pot know
how to ride the horse, the horse will
stray away and it will not be its fault.
The result is that you find yourselves
as prisoners of the bureaucracy, Why
do you blame the bureaucracy? Be=
cause you have not got the compe-
tence. There is no substitute for the
competence, ability and drive of a
Minister that have got to be there.
They have got to give the directive
and they have to provide the leader-
ship in all these matters. If they do
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not do it, if their own imagination is
captivated, if their thinking is capti-
vated by the bureaucracy, why do they
blame the bureaucracy for it? Most
of the Ministers, unfortunately, are
just prisoners of the bureaucracy, re-
ceiving the VIP treatment given as
prisoners and they feel quite safe,
though some of them feel uncomfor-
table as in a prison-house. Let there
be some fresh thinking given to this
matter.

Another point T would like to stress
is this. So far as the private sector
is concerned, it is wunfortunate that
this controversy between the privale
and public sectors continues to go on.
We have a mixed economy. In spite
of the private sector’s vociferous and
influential voice, the public sector has
come to stay. I wish the private sec-
tor realises that the public sector, as
a matter of fact, is the mainstay of
the private sector. It is on the pub-
lic sector that the private sector is to-
day sustaining itself with all the raw
materials supplied to it. Therefore,
let themqn understand this.

The public sector suffers only from
one malady, the malady of mis-
management. We do not put the right
type of people at the top. There is
mismanagement at the top. If ¥you
take care of management at the top,
the public sector will, I repeat, be a
mine of gold providing the resources
we need for our development, This
wil] have to be done and done quick-
ly.

Responsibility must be fixed. What
about Ranchi? Ranchi should have
been a prestige project for us. But it
has absolutely been a monument of
mismanagement. Unfortunately, nei-
ther any Secretary nor any Minister
is responsible for it. We are finding
fault with Ministers for this little
thing and that little thing. But as a
matter of fact, the Minister has mis-
managed, who was in charge of the
Ranchi project, where al] this bungling
has gone on, where even the Soviet
collaborators are feeling sour about
it, who has failed in controlling
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things and giving & good account of
himself,

The private sector suffers from
greed and all sorts of malpractices, If
the private sector wants to stay, let it
behave in an honourable manner and
then it cap have an honoureg place.
This must be assured to it in so far
as we have g mixed economy. But it
cannot behave as it behaved in the
case we were discussing only a few
days back. This is something to
which immediate attention hag got to
be paid.

Regarding the size of the Plan, I do
not want it to be fixed on any emo-
tional grounds. I do not want the
size of a Plan simply to hang my pres-
tige on it. I cannot also wholly agree
with my friend when he says that it
is determined by the needs of the
society. It is determined both by the
needs of the society and by our abi-
lity to fulfil it. You cannot have a
big plan simply because of your needs;
it must be related to capacity. You
can have a plan certainly where you
have the ability to do it, the resour-
ces to fulfil it

T would grant that this size of the
Plan, Rs. 23,750 crores, can stay. You
can certainly have a plan of that size
and even a little more. But there
are three conditions which you must
fulfil. First you should see that re-
sources raised generate more resour-
ces rather than that all the resources

are eaten wup by DA, un-
productive or non-plan expen-
diture, The second condi-

tion is as to prices. T am absoultely
clear in my mind on this. I wish the
Planning Minister could give an as-
surance to the House concerning the
index. The index was in 1961-62 131
or 132. There is a legitimate rise upto
140 or 145. T4 is simply because of
these twop bad years and certain other
factors. Beyond that it should not
rise. The price index must be brought
down to 145. That will really enable
you to fulfil your Plan, not only a
Plan of Rs. 23,750 crores, but of much



Reorientation

8893

greater dimensions, more than the
targets you have provided for. If
the Planning Minister says that he
is incapable of doing it, I wish he
will ask somebody else to take his
place who will be able to do it. There
should not be more than 2% per cent
rise in prices from year to year till
the end of the 4th Plan. This is the
number two condition upon which I
would insist.

The third condition requiring atten-
tion is this. When we are thinking of
agriculture, let us understand that it
is not only food with which we are
concerned. What is the position in
this country even in spite of this un-
fortunate devaluation? If we can only
take care of agriculture in a real big
way, it will also take care of our in-
dustry. 80 per cent of our industrial
capacity will be given a big boost. I
am all for industry as well and for
a big public sector. But the impor-
tance of agriculture in our present
state of economy has got to be un-
derstood. Also our exports will be
boosted. Therefore, let it not be
thought that in this endeavour, we
are only providing for food.

Lastly one word, It would be un-
fair if I do not say anything about
rural water supply. Among the so-
cial services, I give top priority to it.
Let this be clearly understood. They
say they are pgoing to provide Rs.
150 crores during the 4th Plan; out
of this, r hope Rajasthan will get at
least ashare of Rs. 10 crores because
it is one of the most affected areas.
In the first year, we should have had
Rs. 2 crores. We have been spending
Rs. 1 crore in 1964-65 and 1965-66,
But this year, the first year of this
Plan, of the size of Rs, 23,750 crores,
we have got a paltry amount of
Rs,30 lakhs. The situation is that all
the works which were in progress in
small towns and villages in the rural
areas have come to a halt. This is
our fourth plan. How can I have any
confidence in a plan of Rs. 23,000
crores if in the first year we cannot
even find this amount of money for
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rural water supply in the most im-
portant, in the most adversely affect-
ed areas? How can I go and tell the
people to co-operate with Mr. Asoka
Mehta. to be inspired by the size of
the plan? Will they be inspired by
the size of the plan or by your per-
formance or what you do in the first
year of the Plan?

Mr. Deputy-Speaker: Motion mov-
ed:

“This House is of opinion that
there is inescapable need for re-
orientation of Government's out-
look on Plans in matter of ‘outlay
resources position’ and to give top
priority to Rural Secter for irri-
gation, electrification and water
supply™.

Shri Yashpal Singh
beg to move:

(Kairana): I

That for the original resolution, the
following be substituted namely:—

“This House is of opinion that a
Parliamentary  Committee be
constituted to review the outlines
of the Fourth Five Year Plan and
to recommend to the Government
to give top priority to irrigation,
electrification and water supply
schemes for rural areas.” (1)

Shri Bibhuti Mishra
beg to move:—

(Motihari): I

That in the resolution,—

add at the end—

“and also that water should
Be made available to the villa-
ges for irrigation from river
valley schemes, tubewells or
through any other means and
that Government should supply
water on a ‘no profit-no-loss’
basis and reduce the rate of
water-supply by subsidising it
for the next ten years.” (2)
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Shri Shree Narayan Das (Dar-
bhanga):—

That for the original resolution, the
following be substituted, namely: —

“Phis House is of opinion that
the Government should give top
priority to rural sector for irriga-
tion, electrification and water
supply.” (3)

Shri Umanath (Pudukkottai): When
discussing this question of orientation
of the plans, I would like to bring to
the notice of the House one or two
aspects.

First of all, T would like to dispel
certain illusions that are sought to be
created by the Government, when the
guestion of the size and progress of
the plans are being referred to. Many
a time the aspect of financial targets
is being highlighteg when we discuss
the question of-size and progress. It
is said for example that the first plan
was for Rs, 4,000 crores, the second
for Rs. 7,000 crores, the third for
Rs. 10,000 crores and now the fourth is
for Rs. 23,000 crores, and that the
fourth plan is double the size of the
third plan. Even when some refer-
ence is made to the question of achi-
evements of the third plan, it is said
that though there have been certain
failures with regard to other things,
with regard to the financial target we
have fulfilled the plan I would sub-
mit that this way of posing the ques-
tion or highlighting the financial tar-
gets is not reflective of the real trend
that is going on in the implementa-
tion of the plans. I would say it is
not only reflective, but it is actually
covering up a particular tendency
that is growing more and more in the
implementation of these plans, name-
ly that the fulfilment of the physical
targets is getting reduced. Tn fact,
there is a process of continual pruning
of the physical targets that is being
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covered by this highlighting of the
financial targets. 1 would like to say
that this process is creating a gap, in
fact it has created a gap, between the
financia] targets and physical targets,
and this gap is widening.

For example, in the third plan finan-
cial targets were fulfilled 100 per
cent, but the physical targets fulfilled,
according to various assessments, gre
between. 50 and 60 per cent only.

T shall give you another example
to show that this gap is further widen-
ing, that this particular tendency is
growing. The Eastern Economist in
its latest issue called India’s Progress
since Independence, gives certain
figures between 1951 ang 1965 at con-
stant prices, 1960-61 prices. Value of
production. that is the financial aspect
of it, has increased "by 300 per cent,
whereas the index of industrial pro-
duction has increased only by 150 per
cent. You see the financial target
and the production achieved. So, this
gap is widening.

This widening gap between these
two targets has not been tackled even
in the draft fourth plan that is sub-
mitted now. On the other hand, this
tendency is going to increase evenin
the implementation of the fourth plan,

For example, one year before this
fourth plan was drafted it was said
that Rs. 21,000 crores at pre-devalua-
tion rates was to be the over-all in-
volvement in the plan, ie., due to
prices, devaluation and other things,
this Rs. 21,000 crores will be about
Rs. 25,000 crores today. Now, what
has happened actually after the fourth
plan has been submitted? Now the
financial outlay is Rs. 23,000 crores,
that is post-devaluation price; if you
reduce it to pre-devaluation price, it
will come to about Rs. 15,000 crores.
So, one year before we were for
Rs. 21,000 crores at pre-devaluation
prices; one year afterwards, even the
financial outlay we have to reduce to
Rs. 19,000 pre-devaluation prices.
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Within one year we have to prune
even the financial outlay. This was
achieved by reducing the physical
targets.

I would refer to the introduction to
the fourth plan. A reference has
been made there as to how it has
been brought about:

“]t may be noted that the total
outlay of Rs. 21,500 crores as pre-
sented in the September, 1965
document would have gone up to
Rs. 25,000 crores as a result of the
changes in prices and the devalua-
tion of the Rupee if there was no
downward adjustment of physi-
cal programmes. There has
been, therefore, reduction in
some of the physeial program-
mes,...."

This ig admitted there. So, from
this admission in the fourth plan we
can clearly see that they had to prune,
reduce, even the financial targets be-
cause of rise in prices and devalua-
tion. That has been done at the cost of
physical targets. What happens? The
more the price rise, the more the
physical targets will have to be re-
duced. That is why I am saying that
this aspeet which was there even be-
fore the fourth plan is carried over
into the fourth plan also, and so the
gap will further widen.

Shri Harish Chandra Mathur: Now
they will reduce the prices.

Shri Umanath: This is the secret
of if.

There is another question, the slow
rate of economic growth. Notwith-
standing the apparent increase in
financia] outlay, there is a slow rate
of eeconomic growth. This is the sec-
ret of these contradictions that we
see, this is the secret of this slow
rate of economic growth in our plan
notwithstanding the apparent increase
in financial outlays,
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The Hindustan Times in its editorial
dated August 31, writes:—

“How can a compound annual
rate of growth of national income
of 5.5 per cent for the period 1964-
65 to 1970-71 be considered feasi-
ble in the light of a compound
annua] rate of growth of 3.8 per
cent between 1950-51 and 1964-65,
and in the objective circumstances
in which the economy finds itself
today?”

The Hindustan Times when it reflects,
reflects a particular opinion in the
country. It is hesitating. It says we
cannot reach it in the light of what
we have now, 3.8 per cent. My sub-
mission ig that even this 3.8 per cent
it will be very difficult to maintain in
the fourth plan. The paper says:
how is it possible to reach 5.5 per rent,
I am saying....

Shri Shinkre (Marmagoa): It is the
same,

Shri Umanath: No, I am saying it
will be difficult to maintain even this
38 per cent. Why? Because in the
fourth plan what little emphasis there
was on basic industries in the pre-
vious plans has been watered down
and given up. What will be the re-
sult? The supply of machines manu-
factured in our country for the other
industries naturally will be reduced.
Can they be imported? That also is
not possible because after devaluation
the emphasis is more on maintenance
imports. That is why ] say that even
this 3.8 per cent rate of growth will
not be maintained. That is what s
going to happen.

‘We have come to such a pass be-
cause from the very beginning our
plans, implementation, resources and
other things were mainly dependant
on foreign imperialists. That has
been our party’s contention in the
past, and we were being poohpoohed,
saying that we have got Marxist ideas,
these are ideological considerations.
The other day Mrs. Indira Gandhi
was saying that this “imperialism”
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was a Peking word. It may be new
to her but imperialism has a particular
economic and political criterion that
has developed from the world's deve-
lopment. We have been saying that
the whole policy of the Government
plans is to depend upon foreign im-
perialism for resources and we have
come to this position.

The declared objective of the plan
is that development should contribute
to reduction in poverty. It is a fine
objective; all of us want it. But what
13 the result? I am not going to ex-
patiate on that but confine myself to
giving one figure from the Eastern
Economist which I quoted earlier.
The index of industrial production
rose from 100 in 1956 to 163.8 per
cent in 1963 and the index of real
wages had gone down from 100 in 1856
to 95.7 in 1963, That is the assessment
of the Eastern Economist. From this
assessment we find that production
has increased but real wages had gone
down; 1t means poverty hag not only
not been eliminated; it has increased
in fact.

With regard to achievements, Prime
Minister Mrs. Indira Gandhi said: why
are you belittling our achievements?
These are not the achievements
of the Congress Party but the
country’s achievements. This is
an achievement: production has in-
creased; along with it poverty has
increased; increased production has not
only not led to elimination of poverty
or even reduction of poverty but it
has lead to increased poverty. This s
the achievement of the three plans.
Mrs. Gandhi ‘may be proud of them,
but the cduniry is not; the people are
not proud of them; we are not proud
of them and our party is not; we will
be ashamed of this. Huge resources
of the country were there; Mr, Mathur
mentioned, so many crores of rupees
were mobilised. Where have they
gone? I am finishing, Sir. To sum up,
the declared orientation is independent
economy, but the real orientation is
increasingly dependent economy; again
the declared orientation is develop-
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ment to contribute to elimination of
poverty, but the real grientation is
development to contribute to increas-
ing poverty. The declareq objective
is socialism, but the real objective that
is being implemented is building up of
capitalism. It is because they have the
particular basic pbjective; these plans
are primarily aimed at building up
primarily profit-orienteq  capitalist
society, and as long ag this objective
is not given up this situation will con-
tinue.

Shri Nambiar (Tiruchirapalli): The
Planning Minister, will he ever agree
with that?

Mr. Chairman: Shri Siddeshwar
Prasad. 1 have received a number
of chits from hon. Members who
would like to speak. The time at our
disposal is not much and so speakers
may take each ten minutes.

Shri Harish Chandra Mathur: Do
you propose that this  discussion
should end at 5.30?

Mr. Chairman: We conclude this dis-
cussion. There is another resolution
which will have to be taken up. We
can go up to 5.20 and we will leave
ten minutes for the other resolution.

it fegsatwam (Frewer) o

sit fstf frw @ gwmfa Y, @w
AT & o e faar g, i o St
forerr =fegw

awmafa w@\am : aug 9T faerm

=t frgeae s < s, = gfres
AgT AT ¥ AT Y FraifEm w
¥ fag goere & gfeesior § afvaw=
FY 91 /i #7 2 7g =AY i 77 e
w7 AT A fan & fag wrmar
Arfavir ey ¥ wges @A fowe
i deenf ¥ o W&
FIFAT & HTL Fgl o Wi F1 g 98
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At R e fr R & A ¥
1T AT B FeA AL AT FT HE&E
T & | W FE A agd A
v 3= AT ¥ ag Fean ¢ fa free
15—17 q91 § gara wifgs fasme 7@
gAT & T I A (A ¥ 3 9
#1E 3T 48 9% 2 71 g 719 A A
agd g £ | §O AW W G T
&1 " & g e =mgd & s
fara FoT sifas @a § ar gt
&a #, ag avwa & f 99 § go ST A
e g1 W1 FEIfAg oF At 9T 99
fr g <t FrrT ) FAifaT w7 0
@&, I 1 ATET FAIL ATHA 2, T AT
% faame w4 #1 weea § fe o€ da
# g foadt gafa =rgd ¥ a1 wias
fagra & faar afg v a9«
A ¥, IaA1 Aias fawr £ afq a0
A& & @d d1 Iue Frew qam gl

a7 & ggeaqul aTd fo| #7 HIT A4
EET AT IH ACHTCHT ST "=
w1ga & a8 ag 2 i dreen 71 FEita
For & fag o1 #vwa w@ifgg, S
wsfafregfea waimdr =gy, &t
Baeqiie A@EEe waWd gAA ant
¥ gar aw u fawfoa a0 & &=
SR FTY § T W A AT T AT,
Iq F FH EEAT AT FAT AL Wl
Y sqaegT F4T1 | 3feq @Usw F T
ZATX W A1 AT F 99 qfeais §FT
#t ot wyoa foredy fora, nfass fasra <1
Frr o wgw Fa foan, at ag fawger
gravEF 41 Wi Sftwm a1 f§ 9w F
HqTq ATF FW F wATAtAF @ { o W
¥ meq qfi e faar saT #i g 3w
F St SaTEE ¥ 9 HYAT T qF AgAqo
Fi T Fie it aETQ ST | ® e
aT @Y, AR e F fau feada &
wTefadi #1 & 8, (e & & gomasi
# F&@ 2, T F1 qC6 IAd w9 H
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v famr s | Sfee T AEH &Y |/
Frerr W & fagew St GeAT
29 % ATHA @A § 98 AT (4 FTn
¥ wifaa wdf &1 o @ §, @ A
TF =T 29 ¥ fAg a1 g9 FY o= FA
F fam a1 = %1 wewdw % ¥ feu
oot & Farere = & ear =) faam
7 waw # ¥ g & faemed oF 1y
gaTa T@AT T § % 3 0w wow A
vF @1 g wEw dag faw &5
w1q e efafaegex 77 %9 € ar
fopfY ZaT AT & HITAEA &, N TG AW
{5 9= AT &7 W7 AT & HEH 9N
HFCFTAT 2 A TARIANG T &
wrifeaa faar o1 g g ar w@
o Tz 1 FareTd 1 AT g1 a8
1T oY TAY THTT FY AATG G wEAT
# | guy qdg 9 adly g ¥ 4
srgr ar fr gw ay fawrd &1 @l
AEqT FT, WTE FT AT IR H
AR I THTT FT T, FeqEA F3
71 aorg & fr P € £ A wraifeaa
72t g, @e F1 JIAT H IqAT IeA_A
72 21w a1 w1 F fora g1 aifed
¥, 78 & % 7 a1 ag TH AgE@q
faua & | 59 9T G A1 fAAICFAT
arfa | W 8T Teg ¥ 1€ gar st
mrr;rqzﬁfa'eaﬁ%wﬁg‘m%hﬂ
1 g e T g & o farerger forgger
%wi‘aﬁte&ﬁ?mm #
mt@%ﬂﬂ'@ﬂ FRCO TR
2 F1 At faeaT @, WA @ A
@ 9 fmg w@ a%aT § Wi qreAr
F1 F1aiaa 81% § &1 T%a1 ¢ |
Tt e forw %Y aCw K Q¥ A
9T TTFTT FT S4TH MEH G FEAT qTgar
¢ o 7z & fr g faand & & ooy
#fady FFre sTa% ? i qaar ™
a7 fr foaear S@ g wwE F0«
O 339 g7 7 Fafadt P Y
& 1 afew 7 T @ & v 33 a<de
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St wafadr fFrz &1 2 38 %7 faga
g e 3 s d o wr g a3
a3 AT FTT FAG 70 2, Av A2 At ag
%, 37 T O FAT AF AL W T4,
A FT FAT AL §, IT F Tl AfT B,
7z 1 o (a9 F@ F1 919 § |

AT F1e Py a7 & w7 |
S AFR FET GG A8 AT 2,
g g f5 3T g & 3@ A
Aty d7 g, fFoew w5 ag wvfe
AT =gy % 2w ¥ W< ¥ &1 saa
& sateT foEY #1 & $CHT 1 ZH A
InyfEma wacana £ afaw &
W FCAETT E A SRR & | wT I
T4 &1 1T W4T & O fa<rdt Zw 3w
F1 farg Fza1 g | Fi9a ¥ Y, F5 903
g @ fatg 71 & 9 @ afaww 7
T AT 2, Feadr feufae #faw
Fi THM FATHT T T I &1 |l a7y
feFaT 1At | To7 T Sy w3 g
7 1 W) fa<ra Powan | &1 ST SIS
TF arq A 9 gt i 6 5
FIZL A1 qErAT afqT Frat S H
1 S FFHS FA FA AT FAGG
TH BT FU | 98 TFT S a1 75 7=
qFAT | AT FL E a1 37 A wafaie
Iqfedq graT & A1 39 F @19 A19 47
ard dr mET =y 2 s g fmw
FET W1 ALY £ | 9 F w99 F o g
gfesor faega wose g wifgg

wF AR s faF wee §
st sTHfed F AR g gL T
o g= it & faut & o ST S
fFa ar & @ T@ F1 W AFC AT
7 fx gurd snfis qwar w7 fawre
@ ¥ ¥ @00 @ g wias fawra
&6 &7 % R F g o i &1 wrarer
¥ T FHT | Ffew TaT AW g &
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s g fagel & < =w faw a1 9
oY & A o TR # 5 ¥ Aau H A
F AR F T H 5 AT T w AR
I FT Ga1 @A § fF omiTe gl
AT FT AT AT atwEr #1 ar
Y gaL wifes araT § 9T 7 3w @
& famra 7 g@T & | WR 2w 99 o0
F1 3% a7 I LT AL FE qH |
w far 5w qoa faa 50 £ 98
2 f &3 gw oo gfeewror &1 aae |
FATh WA T & I F S AN
swT F1 agan, at weaw faawr
#ga § frafees dqvm wrw dqw A9
grm e f5 gm st A 6
FHifaa T G% | 4§ 13 A
T AE & ToAaF S AL A T
& S et as 3w & wfus fasra 1
g § 39 ¥ It a1 a9
A% =T 2T | ATeRa & faar Fram
wANE & q@ gn 69 s
HFTFATE aqgEU I A F
Pptfrr #7 & Y waw 9eq  A1fed
IG ¥ TAF AFTCHT 1Al Iufeaa FF
Ft Fifew # A E 1 W AT FT
TA 1 gea g o § Tar ser
afkd f& gwe Ae 71 FEifE
¥t % frd @ awhed ¥ w4
@ & 1 S g Frifa #1 ST
RIS AT H A F fa i Fr o
W E I e F E A AT ORT F9 § A
I gu gfawn F o waifaa 78 o
o W e 7w F T A F fay
Pt foar on @1 & ST 9 A R
2wy &7 wifqes fara €1 &8t |
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. T & Faifen +@ F faa
st gfesion & ofada &0 %Y am &,
@ F avrd A @ AR aTal #7 a1 W
HTOFT =1 ATHTG FIAT AEA E |
qgel AT d1 92 & 5w % o Ao
AT Y §, I F v F S *1 swrar
=TT T@T AT TET & | gETL IW AT
sfaior swan atal & @A E ) A= aw
s fmaafidmisfmsr
¥ aF 39 ¥ A7 q¥ anw @ e
ST &, AT qF AT 3W &7 wnfas fawrw
AF Z0 ¥ T A @A | v ¥
faat gfaard s Y #ifew 539 &
g 99 & sura wfa & fay gfand
1 Fifow s afed

gad e faasl Fgd §—dey
qHe, 9% q@q7 A1 W § | |
¥ ww ag feafa €1, &feq & @
qHMHT F a1 AT 98 feg gaed e
T A gwT & 1 @ @w #y 5fa
safag oo oS WY SgTEr oY, 9w K 9K
afs g% & “fs 3o it 7 wfa safe
or ager g & df, 3 § M froae
orE § | Ao AT F 7w e w2
arfai‘r R T FEIT A
Fdeq, szmﬁﬁmw
g arfed f ag o dha waeaed €
afa sufee oma &1 o weegew & 98
fora g g fpur o &% 1 @@ & afadq,
FY FE%T & | 4@ woe § fF awriEw
9T faa FON 5 Wl § g ¥ gL
HIET ¥ HHeT FT FAGT FCTE |

=t ®Rm q@ (FFaL) ¢ |l
of wEraw, & WA AEE w1 qETE
T ATRET g W1 ¥ AWiAE qEwT A
T qwg @y § W faaw FaT 3
aer Aroniva W fEar & o
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aumfa 9ERE, §T 16 gNT 3703
®FT FT AT GSAT JHT, IHH 9 7FATT
FUT /99 1 F971 Zo0, fag ® F
6 AT TS 794 FT Fo7 {397 &
faar qmm w3 g w0 s
9 2w & fer s, fead 1500
FIULT TG &1 F7F A0, 1 BT FUE
woAr T Afaw F Aemar s o
W AEH 16 g FLT A H A
9 FATT FLIT TA 4T FA1 FrT 79y
3 g7 AT ®OT A7 EFET § AN
FAT | THF AW 4g g0 & 4 29
FUT &07 FT §9% 919 FOAT GAT F )
THATE N 16 ZATT FLT 590 51 X190
F1 F@AT ATgY & | O @aEE
feafq & #1% wx saw Adem SE
frFar s 7= 1 7oA TAH T
fraree v 7 faser a1 s e wEFT
qftorm g6, IERr FegAT & W T
TETE |

1 S FW AT A9 ¢, 99
34 FLT ®ET AT § o, Foraet
T FIE Fedr ATF ATAT TEI & q9r
Iqd F1% aga #fad mar § ma §F
14T 7 & 1 gafed qgsr oww &,
Ta¥ aga wfos ofedq 57 F1 &
g -

aarafa #weem, fag a@ & fag
ot @7 ¥ wigs sEfasar & sm
#1 AT FET I A & FW AT
# 3t ¥ a1t ¥ §9 FFAT AQATE |
ot qAT F AT TCHRILH FAA CF
g gfeewor & f To@ gz @ 2
¥ gt deTaT ) STAET, TER SaTEn
gt w1 gfeewion 78 & 1 Wi %
F § @@ &1 A §, TA-HNCAF
7T FY g SATET Y AT &, AfFA
ST 37 FT aCh GCHTT T faeger
gty 78 & | & we W oF gE
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[t Freiy 7w )

3T E | faaT & o feEra a0 §
gardl A & @A Ay § 0 wEe
Agard 7 faser & fF T & a
FE F 98 FTA-AS FIT 4 9% ™
1 sl FOF famar g 99
TR W, af F g Er 3™,
Yo Afe & 5.9 3 I EF 18 1A
AT 20 TAT I BT J2T F1 AT FFAT
2 T OF oFT ¥ 4 g T FT A
F+Zi da1 f&2ar o ot |@e ¥ o=
qIT & 97T BT 1A daT 1

T HLRT A g4 1962 ¥ UH
OFAYE TgT AT, {A4TT AT AT To Fo
I 9T, A gTAT 792 FlESTIAT THE
FIAG & | IR IS WTIT IA F
A0F F1 2QT AT 4147 fu Xg 33T AT
TOFT & ATC gART AIAHC FOAT iy
A F12 7 A TiF & A o f2y fw
g9 2T 9¢ ZqA1 ATAT 7 ¥ AT TaEw
g fF gaa 797 Adiw fagera & 1 afeT
AF 76 T A ALY 297 & g7% a7
Fdrar e 1 WL FrE AT migemT
FLETE .....

st et Tz VAT g©
M FE &

st wEw g Stoadl, Z2,
damrg ¥ dar g€ A, argz-anad ¥ @
gEamz g1

IZ % a0 3q &, ST ER1 W
FAET QAT fAFTT F7, FEr T faer
FT Iq8 foard 3% § oY 9% o=
wad G2 %73 & M Iz FEy € fF w
oy T 2fEy, 2z g 7 e &
o AT {0

arfe wftew - ArEzEa ¥
TR FATTE |
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it wrow TR ;S 210 3 Fid
grtfa® &417 Fg sy |

za {2, gamila wgeg, a1 1962
F AT A TF 4 F @& ST Ag
:iTT f FTT A 39T vamdladre fay
A IHF | oAds (AEw 1 @R
qiaw 7z & 0% 7 v faw e T
T & 1 o gud faar g fF qiw
ZHT MR A @iz a9, #feq g
ara fea 7 e dr 1 il i
T W= o wlemzae g 41 77
gama 3% g1, Faf  fug wr I
E—Agl TIF F REAEIT #T
IET AT §, TAT #1 fen€ # arge-
TAX FT IO [T W< AT T
&AW1 7077 A& 98 q290 §, gAlaq
EH Az dAA EfE S 37 @ WK
FraTAe g §, faas qdw ws
oTH, YgT IqF! FI A fowar w7 |

Fu<r ara #§ faorely & are § s
argr § 1 agt W@ af g @
T feam & 500 #03 ™ § 77 FQ@
FLT 250 FUT T 9 HOA 2|
o war A wEE 200 FOF WA
R W | TEET AHAT gE g
fs 7 g faorelt faenfl, 7 s & @
T A IUCH W TIHA 4 39 &
fdr &1 F308 WY F A A AT T
A1 I7F1 A9 famm ram 1 9% F¢ famm
foereft & %12 9% gu §WC IO A
< feeeitogm E § 1 ag feafa wrer
T H A9 WY | 99 T A
s gFmemmm ag ¥
AT WY FH ¥ FH T F SqET A
FATET T &Y, ar aat ¢ faeredt &
for 500 F3% Taar AT Fgma I=0
& W et YT W ¥ fis
GeT €1 T § ag 9N A" I ST
frgrag o=Q & 1| AL 9g €9 1A
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F faar o a1 599 200 ¥ 400 4
wqa1 frgreat wfersr A g AR
Y gATL AT ¥ WA g @l ¥
faorelt @7 g ogR awd §

¥ ax § 38 ¢ foew &
TR A §B FE AGTE | WT W
FR Y FT IF § 77 [0 ST w7
17at duiaw far ar 99 W 44 OFRA
W@ gy §—oF Wegw ¥ ¥Ew
F IR TR F ALY w041 AT IAET
TR AEE g | e gwd W
|MFT Z, A F AW F

. &1 @« amal at gfee ¥ @ g
g% ag wrfaa fs wial €1 aow g A
o 2 | W= a9 ool & afd A
FasT wra? A&t i dEr w2
FOAN TATE A FTAT AT
qT gt FTH 4@ ST AT T I I
i ¥ A8 A =WE F IGW aei
¥ A A gt fawTa T 3T |
qq 7% A% q0F fawrew § AT
TIFT 919 q9 aF $O AG N oAd IF
F & faor=l & SUgE ¥ FIST T a0
& 1T IH 9T UFEIEE STE T &l |
& GrEAl F Jaeey F A g1 IT F
U qAT IAT HTHGAT ar |
i well ¥ W Td A4S TET G0
w8 KT qTw H wgdl F7 q<h "
S M AR g AT A A&
X FA-UEETEHE # TEed 9t
Tt Ay 1 gt o< et o F
AT ATE qETAE @R FT eI
& w19 T gz I &1 wman g fE A
T B IAW F) A9MT AA SR
woHT & @f s9maT 9w

T & awmfa wer fos &
T W Fg F g Foa | fefen
arET A, T F g #F 9 ewen §
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va% a1 ¥ AT qEA { g9 39
Fg fear &1 & fas g & wegam agan
g f& uwen7 #r ofifeafs simor
agt 9% 9 F aET A FroAr w1 AT
= et § g Faifag agf fean
Y A FT OF TET A7 W AT § IHE
FEAT N qL TEN IZ TR AE T
o ¢ afiefeafa ot & da1 wT
@ W o fr oge A o 34w
TTE ¥ A @A T4 8 gu ¥ FlEw
o4 AT T TAFT TA0 E orEr AL
qfefeafa dar &Y € 3 1 s T 9
T F1 o gearg a8 fear s
@ 78 faega Iaw ST AR I
g aga T3 g 1 T el gad
FIE a1 L 1A FL AfFT FF 71 9197
sec fifad | zafad wr qaadia
AT § o1 F1E T w1 o F
§ foray a1 a7 faa O & fol
dt HTTHT FIE ATH g qTeT AL E |
FUST T AT 59T IUT 7 fawre #:X
F9 A+ fag Afeq
16 hrs.

=Y &t ATCWAW W : AW qZET,
AATG AZET AT AT T 757 F FAA
weqta faarad wiga frar wiw &z
F1 Awrer fzar f& g o @y =
g4 99 aifa g 7 @9 & Fr
afcia for 1@ fa & gardd s
sggear ¥ 5 qfz W @A
qF :

U TS

qarg 99 Ffa FemT FoAHT
217 & a1g 3w w1 94 sqFeyr w1 7 faa
S&T 79T IF ¥, ¥F F 1994g frgw A
F£ GaT § 9 97T F, 3T F TG
frarar g€ 1 =9t & a7 aga =fas
g T, 1 F dq ¥ earaT F1 AT
ATFTRT 35 T aga & IV F AT A1
nraT F1 AT 47 5 wear fasra gen
g WY AET AT | T F HE 10 T A%
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£ ésrﬁwaa”mwaaﬂuqmq.
eI AT mﬁmqﬂamﬂrm
=T A AT gIEAT & A F W A
TEA wUET @ FIA FT ASE 91
g 99 avfa g # 3w F q9i AT
o AN @1 TE 5 TR0 g6 3
o1 & gawat § fa gards A £ sfa
¥ g ST 41, 1 AEAT F  FAiTa-
79 # g5 wfears 4t fom #Y 97 ¥
gk 3w ¥ gw fom mfas fasm «
AT FTS T E AL AN AFT |7 T
99 = IETT qrT FT FET AT IR
At w4 g o ox e wfadew
# fa=re famet €7 o' 23 @ &1 9
frerm & a2 T8 ox mo O anfex
FC d% | AfHA foagta saa1 wgAl
3= g fF qdm 9= aufa g & wa
# S faa gart qmw &, 9 e g
54 =EEgT 1 (A 8, 39 F1 3|
2T T AT FY FAIFAT O A AE
% fr gn we gfeewo o e & faere
#T 1 39 ¥ 0¥ ofedy a3 fom & wow
Fw § g9 X ot sTeW ATRT T 2, w9
ga a¥tg Hmiwar # wa, el 9w i
dww # @ W i 99 3l
oteT ¥ @ F 2w 3w § ag awune-
Y amaear wdd fam @ d@Fi #
fE @€ HAT g HIT q1q /TG A
% W & 9479 £ IAH g waraaAwit
TR, IY g9 AT O T FH | F
AT FY geAATE FATE F IR 59 6
7% 9 g59 #1 36 9¢ A= s #7
waae faar &1

wa #ff AT { WA qET qq
f &1 I @t i 2w & T
G g 99 § W gATT I
oA & 98 @ay ¥ 9% &%t g |
arg fedlt WY qew A Frened, qar
s gt & fF 3w & &% aF e
gatw ¥ F 7 & 1o 3w § sw=w
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e g T & W afe gw agd 9= vy
AT § Gar gfeeson a@f woerai
o & amaron swaT &, o fE 2w
fagiasz wiEt & W@ &, F ofaw @y
H gaTT F7 % AT IR HA9GHATHI
F1 qfF F7 7%, a1 femr ot a1 gren
B A AW F T, 98 AAT A6
AET A AHAT ¥ | W ZH F AqE 9
adfq amn § fawemr g€ wwgw 7
UH ATAT W W EET § 99 aF W
A8 TET a7 A gAte qw § Sota
& FAT GIT AT qHAT 2, IW AT A FE

o TG 2

A TF A T AWML F @ mw
A F A F qTAA H TATIATET FATH,
ST ¥ FW AR gU 4% d gW At
FA 97 I3 @ Afer w T RE 7w
AR A s aR | T
g1 o FFat § o gare 3w o Ffw
9 % wEt & I foi F i
R 9T 7RG 9T a7AT {17 T g=w
TET a9 g9 W99 3N H IJereT FL qH9A
& svaar € wT A% &) b wme
g 8 & gveifs g ag ama & g
aw & i faege www o= & fiw
wlt &, AfF 9 F1 gT F ¥ fan
TeEE 91 g F Sfer ¥ ogw
fomar  fa=rg &1 9979 IET § T
AT TE &) A, {1 foaan o waww
AT I9 T ITAN gH AT 2 H TEI
FT TF Al qg AIHAT TATH AT AL
FaFaaT $C1 ATl aEt F1 qfe & e
it awg § Tar 4@y gt 7w 3w Ay
oA WA @ a@ W E fEoaw
farame % T gfeewor & fF 2w oo 2w
F1 WA F ATHA T HY @G FAT qwA
g1

Za{r F19 7g 2, AT WY agErar
T, foF 38 # aw ¥ Y AN Y e
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#1 2 39 ¥ ¥ wlasiow s2vr o7 & &Y
F=x 717 & o fadw av fsfe &
g 57 frgemm W) oifsam w1
YT AT AY I H g¥ AW AT T
HR I ARG F AT gATX ApafaEt # 1
T |TA HI Fra9aFAT 47 F Y /TAT
97 IF H FIE! 5197 qTE | FT =T
Z & zmry o § S=AT geEy Y =ery
¥ fay foaq &= wiea 1 %@ & a1
IO AR F7 W@ E AR gma T
At &7 F moy $afadt qqrg 2
o7 w1 FTE dae fE@r g aw g
T § FTH 4G 7T § 1 39 F7 aforH
7z a1 & 5 291t 3w & wT@Er §
FAT 9 AT q3AT & AT I H AT
3 AET AAT WA & A wA iy
FIATL H FHOA AT HZM ZMET 2 | T
far Jar g & gy o7 adiy G §
WY #3141 F 27 wed Aw A oF A6
frargz gew Sadfanr ggegaear 340,
gz uF ot arew & s Frqu s &
far sewg 7 719 & 2 5 2w oo
gfee®ior, aeFTe HuAT e, e
Fawa gt gz, Gar == o &
T WIS IT WIHTAT ZAT HTHA & I9
F1 901 F2 F o Forer amay 7 sravawar
&1 89 39 F1 Ja7g FY |

# gAAT Fg FT TATA FEAT, AT (6
F% AT gaedi 7 #r fF gw A v
g # AwATd a1 aarg, Ffww At
&1 F1aifrag Fw7 F far fam qei=d
Fr g Frsa Y wravgTar t |wWEN
g IUAST FT A% g 2 fw
ﬂ&fiﬂrﬁa!ﬁirmﬁawf{m#m
FTI9 FT AT AT 5 ZHT ArATA
#1 0 a1 ¥ FirEg FT G000 T
wedl % arg & Ao HeT ®Y qET &
avE  TET FET§
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Y fastfa sy . wwifa w@ey,
g9 i A o ez 77 5y § 9 T
F4T gRIT |

awwly wgww ;. 93 wiEH 7T
FEAFT UG FAT J9 AT FT HEAWL
farsrm 1

o{t et ZgergA) - & uF Srgar
FLAT ATEAT § | EATIN FTIRT 59 q&q19
9T 1T AFT IH 99 F4T H 2| THT
a1 5 az a1 argz gt oy 1 34 faw
w9 dqT Ty Fifwy fow & fF gw
TEaET F 4F aqAT g 6 qg WA
ardt Fat =rgET 20 3w fad owmw
Z1% AT A &1, 59 71 fghram F7 am7
ZH 3/ &I 9T FIF 9T IX 20 £, @A AT
F 4% 2 fred o gAfmen ay
FET L

ganfa mgen. ¥ a7 feamm
iR @ e AN ari ¥ ge
w1 g T 7 37 fod fegraa &1 w9
FaT HAT TR E 7

St WA AT AR (W) ¢
Ay frEe o www
Fifsdmm 1 gw w1 fazma 49 %
TFY

Shri Alvares (Panjim): Mr. Chair-
man, Sir, we must thank Shri Mathur
for having introduced this resolution,
and even though it covers the limited
sphere of outlay and resources in the
three sectors of electricty, irrigation
and water supply, I am sure, if the
House adopts this resolution, as has
now been suggested, a large part or a
large section of the imbalances that
have grown in our economy can be
remedied and rectified. It is the
essence of planning to recognise im-
balances and, to that extent, to pro-
vide for electrification.
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[Shri Alvares]

In the age of industrial technology,
there is 3 natural incentive to shift to
the cities and, therefore, to neglect
the rural sector. This has happened
all over the world, and the exprience
is being repeated in India. Since all
efforts of development today are
through the medium of money invest-
ment, even though it is mistaken, and
since this Resolution seeks to re-allo-
cate resources to the three sectors, it
must be welcomed because, to that
extent, the imbalances that have
grown up can be rectified.

Reorientation

The second point is the importance
of the rural sector where these three
items seem or are expected to serve.
The rural sector has been neglected
to such a large extent all these years
that if we realise that not only more
than half of the nationa] income of
this country is produced in the rural
sector but also more than 70 per cent
of the people reside there, then we
shall be able to assess how important
is the rural sector and what is the
extent of its development.

No economy can be self-reliant until
the rural sector is made self-reliant by
itself. The productivity in this country
is go low that, I am sure, if a little
more effort we are able to put in, both
in the manner of resources and physi-
cal effort, our national income will in-
crease by leaps and bounds, because
the total national income is tied dowm
to the low productivity that the rural
area has got. From that point of view,
if there is reallocation of resources, we
could be able to remove the imbalan-
ces in our country which will result
in increased productivity and the pro-
duction of resources will be higher
than what it is today.

The second point that the re-allo-
cation does is to provide immediate
relief to the rural sector. For the
last three Plans we are promising the
people to wait for the day when bet-
ter things will come by making sae-
rifices for the first three Plans. I
am sure the House realises that this
question of denial cannot be extend-
ed indeflnitery. At somec stage some
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real effort must be made to provide
immediate relief to the people, in
the matter of providing electricity,
water supply and irrigation so that
a large portion of the immediate
needs of the rural ‘population can
be met.

In the matter of the limited issue
of water supply 1 am reminded of a
phrase by the late Albert Einstein.
When asked about the danger of the
atom bomb, he said “I am not so
much worried of the atom bomb as
of the receding water table in the
world” It is a fact that over-
dependence upon the monsoon makes
us dependent upon it mot merely for
our food resources but also for our
electricity. I am sure the repeated
droughts in this country have made
us realise that it is not wise to de-
pend upon the monsoon for our re-
sources, both in regard to water for
irrigation as well as for power.
Therefore, the Government should
invest more than what it is investing
today, in the Fourth Plan, so that
they may be independent of the mon-
soon. The NCEAP hgs said that there
is underground water many times
more than surface water. Yet, we
have not made any attempt to tap
those water resources, which will not
only make us independent of the
monsoon but will also provide drink-
ing water throughout the year, not
merely in the permanent, endemic
drought-stricken areas like Rajasthan
but also the whole country where to-
day the water is in such short sup-
ply. I am sure that water supply is
as important as clothing and housing.
So if high priority is given to water
supply and if we allot more funds, we
can supply water for the whole
country and thus provide immediate
relief.

The second point is gbout electricity.
Electricity is used not merely for
power, but it also brightens the home.
It brings a measure of relief to the
people who have borne the burden
all these years. It also decentralises
our economy.
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It is not possible, if this country is
to remove the imbalance of the gigan-
tic and leviathan cities that have
grown up, if electricity is denied to
the villages. We have supplied electri-
city to 7 lakh villages, to 16,000 more
villages in the Third Plan. 1t is not
quite sufficient because in addition to
supplying more electricity for merely
irrigation we have got to supply ele-
ctricity to motivate the industry that
will be set up there. If this electri-
city can be supplied by the provision
of more resources, we can also set
up ancillary industries so that the
drift to the cities and the emergence
of slums that are developing there be-
cause of the flight of the population
can be arrested ang agro-industries
that we talk about so much can be
provided for.,

The third point js irrigation. We
have during the past few years invest-
ed enormoug amounts in importing
food-grains from outside and this de-
pendence on foreign imported food-
grains was made painfully evident to
us during the two aggressions of China
and Pakistan in the two years 1962

_and 1965 when these aggressions took
place. Not only was foreign aid stop-
ped but food supplies also were dras-
tically curtailed. From this it will
be evident that in the matter of food,
which cannot be made 3 matter of
politics, we are so dependent that we
cannot be self-reliant; and if we are
embarking on the policy of self-
reliant economy the first lesson of
self-reliance must be in order to be
self sufficient if food. We can do
without other things but we cannot
do without food.

Therefore we have got to take the
lesson of the past few years of the
failure of effort in self-reliance. It
ig evident that a re-allocation of re-
sources, meaning a reallocation of
physical efforts put in the sphere of
irrigation, electricity and water sup-
ply, will not merely make us self-
reliant and independent of foreign re-
sources but will also provide ys with
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that wherewithal by which the im-
balances between the urban and the
rura] sectors can be eliminated and the
country can then embark upon a
balanced progress.

it fawafar foowr : wrge wmEm 1 1
H%eq g 998 & WU HOTHA ATRAT
AET | WYT I KAEA FT oW

Fw gu & agam Wgw g fE
All-India Review of Minor Irrigation

Works based on State-wise Field
Studies, June 1966. a: aw 61 9T
fomrg &:

“One thing, however, is clear
that the purpose and prospect of
irrigation have to change radical-
ly in the present situation of food
shortage that the country faces.
State irrigation works, which have
so far been revenue oriented, have
to be made primarily production
oriented.”

YT ATgd F1 AT FFed g A AU
ST guTT g SEwT waew Ag & fF
ST gramA aH § § @ Hifdfes
agi g afed afew S
gifvdfes gW =ifed 1 A-afee
Alarg dfgd 9T ST AT qEY
I wr gAwW FAT Aifed
HC-gUEr A1 g7 F THERT AR FT
79 @@ ¥ fouw wmafgess &G0
aifed | @ as =9 GAET AR
FG g9 aF QA1 # G517 AG W
HAT &) T S FgE A T@d
gT W wwr oY g g @ W0
2 | = 9 WHYT ATRT F FHCT F1 99T
a1 9F THET 07 F agr gEar g
zaF! ¥z &9 & faw ¥ sAwragy
geaare a1 £ g g f& oaw
120 a@ = fa=1 @ 1

Horwr gz fesmEr =gE g
fs =G oA § WUH 849 FUF
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[+ fawif fasy]
i g & fae @ &) 5@
oM F g # @ foR &
¥ 61 wx fomm gmr &:

“Irrigation, as practised today
is mostly patterned on a defensive
basis and is broadly governed by
principles outlined almost 80 years
ago in Indian Irrigation Commis-
sion Report of 1901—1903 modi-
fied to different extent in different
States, according to irrigational
development since the turn of the
century.”

aomafas wgrea, <@ & ogw
geas #§  fean gwr &, smoed
9 M ¥ i fedfer dfagax
siaim v 71 fOE, 1901-
03, #Hfzr wm fagri & wqarc
T W

a1 faq & wrw, 37 S19@ ogwE
SR 9ZTad T & 1 gEIR agr
UF ST AAT | A FEd 9 6 A
IR F, AfFT TEA gEIA FHedrw
#T faar | qgw sfom 1 faaw ag
ot fF o 7= 3o ¥ afga w2,
ArqzraA @1 I gIAR AT §
aferar 1 F= g arfew 1 afsw 39w
offad §Od & HIX AgT aHars |
Ty agt #r fa=rd sgawgr ¥ gEme
EAT | 1304 REST WEqH  HAHTA
9% TET 4T IH G9G AW &1 G490
qr | gafae S8 gwg  IoeE w5
spqeat fedfaa €Y | g ft wewT
sar fewfaa difa &1 @t 20
aifrr fafret & g7 ®1 ew
T F Ty § qeg 1 g, 3o% fau
T I a3 SfFmmm
T & fgnmear 2 fs ag @
#r¢ zfafmefer a8 &t &1 afew
99 AW FEd § fw 9 & AR
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fear sma, w@ T gem AT E
T AFRFFTGC § T g
T o Ffau e wvdr

AR AF A g SR 4,
30 @A 9 w7 ¥ IR
gaiE # o &, 7@ ¥ g0 @A
# foams sweie oz mw g ) gz
sHiErT w1gT, 9T HrE ATy WE 11-
Fia g, AfeT w=m gvEIT IR A6
T FTEm ) w9 ¥ R aw
¥ awremt §, 7= ¥ tfaim w1 @
e T ufy oEE F@t omw &
g7 fagre # gfdiom a1 37 g v
gfacss & | o9 9&=F T A A
¢ 5 AT tfom & Fmw &
fewfra o 7 wa go w16l 6%
ywt | v syEer  FwAT
AT &1 ey 21 W ava
TraeE T osmEEdar Ad s,
Muew A @ oa w
wTF FTqIAT A @y, a1 e
FY AT AG gHMT, Pife ITET F
a7 fede 77 @R ¥ wow vl 4@
FL |HAT 2t

catfn fafreer & faar & f&
fasteft & a1t 3 F @10 &, w0 wfz
T H, hedx gfae gt & fF g
qgT HrEA AT Y FHT I TE & | gT
aF WA TR T qET g, AT
1756 FAZ ®F &1 WA TFAET
AT § | gWIL AgT qfA-UHT TR W
T F( GEee qarare g aifge o
T qEr # aqfaa aEer w1 @
1Y, 91 gH 6T FH F G w9 q2
afa oz a1 FC o §, dfaT wfonrs
7g & f arit 7 famar &1
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fage & s A FoR # 49 43,
o< fear & -

“In Bihar  tubewells in the area
north of Ganga are generally poor
performers and those in the area
south of Ganga are doing better.”

I fagre 1 A aran £ 1 7L faer
¥ @ @Y Zgede € 1 W faerd
§F fau zgmdw oy § afew o
fora fasrett 7Y famat 8 1| s faoreit
fawr €, A7 S @ T omy § )
FT {99 a1 far av w1 ffy o
F1 9T TAT ATEAT €, A1 faoet G
Y ST & 1 HTT HeETAT ASE AT
& 5 g7 fagre ® vt w1 faen
qEna § 1 gafay o fie ¥ foan &
fr e wr g & g § o=
FHM agiA g Jifgm, S e
fegema &1 @ 53 3@ f& gy
arex {wifas fFaT & 1 98 o= -
MA #iT 7,30 qzw wifE & @ §
AT FT M 56 atg T o1 fa=ie F¢
fr guTe O faw @1 fra acg wiverT
& arg g fzmreT foat 1 agar

afaw 3w & 7= a9 FF aCw vy g
fear @—7 TEd AETAT FHIOA
frgam far @ o 7 g{fiam wiem
agre far & | cnfa e #1 gaaT
T AT &, Ffed T9F grT guwT
FeWiam aigar g | Fmare |
e HIT Eoq T FgAT Agal § |
WX g9 @& 42T & Al % ga
e ALY & aTAT § | §W T Fiwa-
WA § AT S & st € ) v
I Fgr ar fw g7 037 ) 7 WE-
i & fa=rs Wt gamwg F@1 IR |
I 30 9 WAL FE §1 I8
8 ¢ afs7 gw F1 7w @ waw
1586(Ai) LSD—I11.
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FgT Trfge | a7 fs st g A wgr 2

frewr oy et & wifew w=r ww

frar mar &)

faorelt & e & a § ot ema
T Trfge | ge fpme A faser 1 &=
23 Fa1 wfg-afe &, safe arew fagre
F 18 9ar, 497 ¥ ¢ G451 A A5 a6
o ¥ 8 a1 | fegea T Al
1297 wfg afqe &1 qdf se¢ Rm
F1 feafq ot gadr ag & | wATiA
FHw ATY fegrama & fog A AT
¢ ¥frm oF &1 3w § g fewie
AR E | Wy ETqarey fe A uw wIw
6 dar wfr afse T agar arara d=1
Fal g a1 23 997 sfa-gfar 39 g
FAT ATHHT FT 700 1

zafag wfar fafrex 1 a1 &
&1 ag s wifey fr e fegeam &
femrs g i saaa g &
FATL aEt AT THA qraT w2 GAnT
7 o o = 93 faeedr | § wwwar
g f5 %9 a% ag 19 g7 a9 aF gw
#rr 7 o S | & el fafaet
§ frae w7 argar § fe ag /e awm
H o= giame faael §1 & @ "%
e 39F fAQ wrawmsar % @1 *®
afat w1 3

oq dF ZTATY TLAMT  S|EE
fedfar @1 2 afea e fafaex
drgw A, Wit 6 aw F FH=ra g
&, w1 ArA-mfeerer &, 1 3w & ¥aw §,
farvm & gvara ¥ 3a9 WY WA
STST &1 NG fgr & | I gremT S
faE Fue dfaard : '
“Irrigation facilities are essential

for successful agriculture in most
parts of the country.”
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[t fargfar frest]
"Il WEIEE, ST FTEHIT & | AT
¢ 1 w1 & @arsd fv 5 gar Wy,
gl e ary & &t gy wwar & ) 39
Tt & frmar arfen fe o= &4 w1
Sir &, fae arere grar ¢ R aeere ¥
Seorr | g AT H TS TR WAt
4 g% are gaEgii #1 difor #@
e A AT FQTGL AT ¥ FET AC
f qrY &1 T 907 § W) IFE W
T & gEafa gwT #7497 1 & fAaaw
FTAT Argar § fF oo & F ardfr A
fear srdm, &t §9 4@ &P 1 gafay
§ wgar § f& ot fafaes wk
iiteeae fafaee, @1 & 1 g
ST &, 59 a5 S |
Dr. L. M. Singhvi (Jodhpur): The
controversy about the size of the Plan
is a controversy which goes to the heart
of the matter. I think the question
has been rightly posed, as someone put
it, that this is a question between a
big man and a small man. I should
like the House particularly to con-
sider this . . .
TG AAANT T © 3T 0T
#T 2TEH TEET AW |
=t v srema (A Ao AR
Fae T F AT AT E |
awwafa Agiay : wraAg TTEdt S
S =Ty fF g7 I A &
farga Nz emm 1 g A g A
foqe M =g fGa & | aga § v
' GEEr TH 9 AT 9T § | 39 a9
¥ forgw ageq AT ST 9D §, ITRI
Tt fasrt 1 S g3 oF wTAHT wew
HT AT ALY TATAT AT FFAT E |
Shri .Nambiar: What about the
other resolution which is coming up?
ot firx qroEw ;- ORI F AT
e #1AET L T g
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it fsyfer oo - 2% o o s
feam =iy

ﬂ’t‘fﬂml! Ty (H¥HYT)  FE
THTGEA & W7 ag AT 9ifgw

Shri Tyagi: 1 would like to submit
that it is for the first time that on this
issue the House is talking with one
voice and in one tone, and we are all
unanimous. Please see to it that the
resolution gets through and it is not
talked out. That is all my request to
you,

Mr, Chairman: I have very atten-
tively listened to what Shri Tyagi has
said not only now but earlier also. But
he knows full well that the time at
our disposal is very short and with-
in that time whatever is possible will
be done and whatever is desirabie
will certainly be done.

Dr. L. M. Singhvi: As I said, the
question has often been posed as' a
question between a big man and a
small man. The question is whether
the small man is going to have prio-
rity in our Plan objectives or our ide-
ological attachment lo bigger, magni-
loquent and lofty ideas. It seems to
me that our experience in the past
shoulg have been sufficiently conclu-
sive to persuade the Government to
come out with a Plan giving the rural
sector a real first priority. This un-
fortunately has not happened inspite
of the admissions and confessions
made by Government from time to
time, in respect of the neglect of the
It seems to me
that unless Government are prepared
to realise that a big Plan does no
longer rally the people around it, but
it has begun to frighten the pczople, it
has begun to frighten the people, be-
cauge of the suicidal doseg of taxation
and of deficit financing which are in-
jected every time, it will be of no use.

“The question, therefore, is, as was
posed rightly I think by the late
Prime Minister, Shri Lal Bahadur
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Shastri, of giving priority to the small
man, of giving priority to the needs
the primary concerng of the small man,
whether he is in the rural sector or
in the industrial and urban sector.

It seems that the inputs, both qua-
litatively and quantitatively, in the
agricultural sector have been ex-
tremely poor. It is well known, for
example, that the consumption of
fertilisers in our country is only 2.4
kg. per hectare whereas it is as high
as 270.2 kg. in Japan, 190.7 kg in
Great Britain and 457.7 kg. in the
Netherlands. Instead of achieving a
target of 12.8 million acres addi-
tional irrigated land in the country
as a consequence of major and medi-
um irrigation schemes, we have
achieved mo more than 7.5 million
acres. The question therefore is
whether the planners have fully re-
alised what the implications of their
promises were in respect of giving
priority to the agricultural sector.

I have here an admission at page
173 of the 4th Five Year Plan Draft
outline;

“The existing irrigation prac-
tice in many parts of the country
is to apply water thinly in order
to extend the benefits of irriga-
tion and afford protection against
drought to as large an area as
feasible. This does not serve the
needs of intensive agriculture for
securing high yields per acre.
There is need for reorientation of
this policy”.

If this reorientation has to be
achieved, if the objective of higher
acreage yield is to be achieved, then
certainly irrigation and electrification
need primary attention at the hands
of the Government.

The question this House must con-
sider is whether in spite of the lofty
and tall promises made by the Gov-
ernment from time to time, these
promises in respect of higher alloca-
tions for these three important sec-
tors of our primary economic activity
have been
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16.33 hrs.
[Mr. DepuTY-SPEAKER in the Chairl

There is no use issuing warnings
day after day against inflation; there
is no use saying that the country is
in a difficult situation so far as its
balance of payments position goes; it
is no use telling the country that past
policies of misanagement  have
brought us to a position of devalua-
tion. The point to consider at this
critical juncture is whether the avail-
able resources are properly utilised
in the country, whether the priorities
in our planning are correct. That
is where the question of the primacy
of the agricultura]l sector comes in.
It seems to 'me that at the present
time neither in the field of irrigation
nor in that of rural electrification mor
in the sphere of drinking water
supply, ,three basic determinants in
considering whether the Government
is actually giving priority to the ag-
ricultural sector or not, in none of
these sectors is attention bestowed;
these three sectors are being subjec-
ted to an unusual and extraordinary
neglect.

It is all right for the planners to
proclaim the draft’ outline of the 4th
Plan as the ultimate revelation; it 15
all right for them to claim that this
is an evangelical truth. The country
knows from experience, an experi-
ence which is deep-seated today, that
unless the plannerg are able to re-
deem the promises they gave in res-
pect of the agricultural sectar, in
respect of ameliorating the conditions
of the common man, in respect of
improving and increasing the quality
as well as the gquantity of inputs for
agriculture, these promises would
remain a dead letter.

It seems that many speakers before
me have made the point that these
three jmportant sectors have bee.n
neglected both in physical terms in
the 4th Plan and also in terms of
financial outlays made for them. The
point wag Vvery well made, I think,
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[Dr. L. M, Singhwvi]

that physical targets have not re-
ceived the same attention as the
overemphasis on financial outlays and
financial targets. Ip the fourth plan,
it seems to me, there is recessiopn in
the targets both physically and in
terms of financial outlays in these
three major sectors. 1 should like
the hon. Minister of Planning
to come out with a more convincing
reply than what he has been giving
to us, namely limiteg resources
at his disposal, and the other ground
that he has been advancing, namely
thai the administrative machinery
weuld not be able to absorb any more
inputs. If this is so, then our future
is consigned to hopeless and unre-
lieved pessimism. If this is so, then
the promise of starting a self-generat-
ing stage of our economy in 10, 15 or
20 years is a promise which is belied
by these very assumptions.

Afier devaluation we have, | thing,
embarked on almost reck’ess approach
to foreign exchange spending. It
seems that foreign exchange spending
has reached a point where future
generations would never forgive this
Government for the very imprudent
use it is making of its foreign ex-
change resources. I shou'd like ' to
know whether it was for this kind ot
imprudent expenditure, whether it
was for this kind of extravagance in
the field of foreign exchange that
devaluation was resorted to.

I should also like to know whether
various resources which are available
as a result of foreign assistance to us
as also resources which are sought
to be raised in this country are likely
to be utilised in a primary way, in a
major and massive way for the agri-
cultural sector,

We know that nearly Rs. 16,000
crores are expected to be invested in
the public sector. I have nothing
against the public sector, but the fact
remains that the yield is so poor that
in the fourth plan again we would be
left high and dry so far as returns
from the public sector are concerned.
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In a total plan outiay of Rs. 23,500
crores, if Rs, 16,000 crores are to be
allocated for the public sector in the
industrial fields, then what is left for
the agricultural sector which the Gor-
ernment claims is going to receive
priority and primacy. It seems to be
an eminent case of unrequited love.
The hon. Minister and this Govern-
ment are committed to the public sec-
tor and, to a certain extent, rightly so,
there is much to be said for bui:ding
up the public sector in a country like
ours, but in this case this has been a
love and fondness which seems to be
wholly unrequited. That is why a
special effort is needed to sireamline
the public sector, to make it more
efficient, to make it yield much more
for our economy and to see that agri-
culture receives the much-needed
attention.

Before I conclude I should like to
hope that the warning which my hon.
friend Shri Tyagi uttered that he and
some other Members of the House
particular'y from the Congress
Benches mean and are determined to
press this resolution t{p a vole, is not
a storm in a tea cup, that the hon.
Minister of Planning will stand by
these plans and will face the ouster of
the Government if necessary, and,
before it is forced to a point of vote,
will promise this House that these
policies will be recast and reoriented.

Shri Himatsingka (Godda): Sir,
the resolution of Mr, Mathur is time.y
in that he has invited the attention of
the Planning Minister for reorienta-
tion of the scheme of the plans and
to devote more attention to irrigation,
rural water supply and also electri-
fication. Agriculture will not only
give us food which we have to import;
it will also produce raw materia's for
important industries which earn
foreign exchange, viz., jute cotton, tea
and such other things. Therefore, it is
absolutely necessary that proper
attention should be given for the im-
provement of agriculture so that the
country would become self-sufficient
and self-reliant. It may also help in
reducing our expenditure of foreign
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exshange and enable more foreign ex-
change to be earned by export of cer-
tain industrial production which we
export and which are in great demand.
Gradually, on. account of insufficiency
of the quantity of raw materials like
jute, our exports have fallen, The
semething applies to tea and therefore,
we have got to give more attention
to agriculture.

A lot of money has been spent on
generation of power but as there was
no proper planning, there is no dis-
tribution line and so even though
power is there, the cultivators could
not get it. There is demand from
every quarter for electric connections
being given for irrigation purposes but
for one reason or the other that is pot
being supp’ied. That ig purely a waste
of energy which is there but which
cannot be utilised for the purpose of
improvement of agriculture. There-
fore, 1 feel that it is in the national
interest that more attention should be
given to this line of production, The
price line cannot be held unless there
is more production and we cannot
have more production unless you take
proper steps. Take the case of indus-
try also. On account of wvery heavy
withdrawal of funds from the invest-
ing public, no new industries are
coming up and the consequent fall in
production has resulteq in price in-
creases. You cannot hold the price
line ynless you meet the demand that
is generated on account of more funds
being in the hands of the people on
account of expenditure of a non-pro-
ductive nature which is not producing
sufficient quantities; so you cannot
‘supply the needs of the people. We
have to take care that the expendi-
tur that we incur is production
oriented and if any scheme takes a
long time top yield results, it should
be postponeq and schemes which yield
quick resu'ts shoulq be taken up and
those schemes which are haltway
through should be completed before
new schemes are taken Public under-
takings need a good deal of attention.
A lot of money had been invested in
Ranchi and Bhopal and both began to
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produce things that are now needed in
the country for electrification aor other
heavy machinery that will go to help
agriculture and I hope that will stop
the drain of foreign exchange also.
Therefore, attention should also be
given to those existing industries and
public undertakings that are in the
country so that we get results from
those industries.

The only defect from which the pub-
lic undertakings are suffering is mis-
management. The things are there; a
lot of money has been invested; but
because they are not being properly
managed, they are not giving proper
results and thay are not yielding re-
sults. Therefore, if arrangement is
made to see that they are properly
run and the money that has been in-
vested gives proper returns, I think
the position will improve and we shall
also be able to hold the priceline.

o TR wEY ifgar (g ) :
ITEA WEIEd, qreAT darary wfadga
i SAN o8 AT &Y, ¥ A9 agd
faee &, o7 aw g da wiwga
TE g | W et # dwTaerd
= 2, @1 fex #1E § AHer fae
TE O HE AR T S Fwr &0
UF AgT a1 GAWTH GIAT FT guAT
faeft 2, fomw fa3e qar o awamz
gt 2, faws womw &7 oy emT 2
AT o= avF1e 7 uEr 3T # ow
Aga TSI ATFaTw 9% 9LET IAT MW@ F
FAT § WId WEd wT @ g, °E
A9 O F AFET 97 AqMG FL HWTAT
g AT FT AETTE H IAC qa
IEY qGT FH A AT 4T )

#

Yy

S wwewTT g (F9i) o sarer

gmr =ifgd
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ﬂo“ﬂﬂﬁ!t!f‘f@'l:tﬁ‘(!ﬁ
L0 TG WET ATHC A IF Tgrer
FHGAT § EIATAT-9TEAT WO, A IW
qred ¥ a9 & fah I g e
q UF dga wAr@r T @ WK qg
7% fF 9= #1 a=ongl # @
g & WA Aweq fgeat § ewar far
T F AT I A1 92 93 Ty A
4 Y FFETME ¥ ATaT AT a9 A
9T @Al 47 | oat uF fedr smra
FOAT F F MIAF-AARIC T ST
¥ Foar #1 fadr o 37 fadt gt
WA femy wrdm g F o9
qgr ?

st Ygame Tag : ¥ 9 FFAT
FT AT To Glo HAo Sgrdl FFUAT
e

Tlo TN AATET Hifgat : I F¥GAT
FT A7 & A} g AT AT AGTAAAT
FIGAT |

st it 3 A1 AR FT FW
Fo E

Ao maﬁuw‘r&m:ﬁmél
g AR T FW FW §, A TEA &
FTH F E AT AT A 2T § A W
qar 99 S o

AT AT a2y 3771 5 qrIdg gararg
F OT9 6T A7 TT T99 TAgA W/
FH FE TN F AH-E TRAG &
IEE T OO WL W FT q@

W TGETT &1 AW | (smaww)

¥ 997 W @G0T 7L B g, H 0F
e ot 7E ST, T T@AT | 9

fagdr @t FE ¥ @@ @ A
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g4 &1 9% | % AT §IEIT FY §IE

& Frwifaw #1 6%, AT §ar AT

T, Y . .. (wmaEad)

graaT # fwm A @ ar R
FAAT | ATEA FT UK WIGHT THEAT
a9g & FgMT 9I £, Ot @rea A
AT FRI TR

Mr. Depuiy-Speaker: This is about
Plan reorganisation. Pleased refer to
something relevant to the Resolution.

o T AR wifgm ;TR
JOTET WL ¥T A9 g mEAr £ 1 &
At g f& wo agt g9n<i agw T
wifew, afeq afa & dar aq
T AT FT Y T J6 g1 TEAT |

Nt A\ W (RgIAT) oW
FT 3HT UG FT ET Z

To W HAFT difgm ;@i 3,
g9 ST &1 39T | WY §§ J w
a8 1 & ag T faegw & wwA
W E | owfET FiE gE g E

. (=m@mw)

JUnRTR WA : AT, WET |

st AN | AT ETERE AT
wrET ¢ | gEE & §THY @ yeare
faaradi § ag g F funfoRam
¥ gy @A 2, foosr waee @
fF :

“reorientation of Government's
outlook on Plans in matter of out-
lay-resources position and to give
top priority te rural sector for
irrigation, electrification and water
supply.” (Interruptions).

A WEEq FT AT AT &7 @1 8
¢ ot om & At ¥, foeht oF &
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YT H g @Y Z AT HATA gTSA F ATHA
e

Mr. Deputy-Speaker: This resolution
is on planning:—

“....lo give top priority to
Rural Sector for irrigation, elec-
trification and water supply.”

If you want to say anything on this
please say; otherwise I do not want
you to be irrelevant.

To T AT Afgar - g
#1 $ar wfwma gra wifga 1 st wrg
Ffams £ a9 &7, WATT AT AT FT
[T THT T AT TR AT | TH TETIAAT
FEET g7 OOy IeTEd § Iy WT
W a7 G5 U@ AR F qH g |

gafay (saFerst) . ...
st T W ;AT ZW AT 0T
/T FT WL E

To T AAET Aifgm : 7 aw
U FOT a1 § 307 740 | Tg TAAS
& f& & wrar &5 e Ay & g At
gafay g9 gog g5 3% | (swAwe)

€ v fmd  STE wERw
HO WY @TEE AR WIST £ | WY X
TAFT ATEE W6 ATELFATE . . .

®t @A m\r o WY T S
g1... (wmwa)

it Ay faee? : IuTenE W@, W
#Eq ¥ agaear wfug Fifod o
Mr. Depuiy-Speaker: Order, order,
It is not relevant.

o W AAF sfgw : § AW
W § AfEw W9 9w S A oA QW
FAEY |

=t gEgt gy W AT A
g . ...
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Mr. Deputy-Speaker: He can take
care of himself; he does not need your
support.

To TW RAET wifgar . was
& WG AHT F I 9g9 T WK
wa% I fedt 7 et w3 e
FY | @ @ 1 g faar, @ e
& foars ¥ Friavg af gf 1 A
arforer g1 Y €7 38 *71 fearar
sifsz &t a7 @a 4@ faur w1 AR
w1962 & faar gwr & 1 aw ¥
09 aF A gar W '@ F geaw o
grond § 1 99 Ard ¥ & v ow gar
formire & & oyl wg 391 Agar g
f& ot g a3 g frme T €
& fog < 92 2@ E | oW o
R &2 § /0 FTEE @ andr 8
T 39 udl FT q@Qr w1 qE@T § a1 3w
g s & 38 5 @t 98 @ W
FEIC&H qH E AT A, gEtag &
frg odl ¥ T 9T FT@TE F, dHL
ag fr S8 #dt F1 =60E 92 F ¥R
fmrer ateT frar s o< sa% faeme
FT@ETE A o, Wil wEH awE
ST FT FIE A€W AL ¢, 46 @
wo o7 ¥ faegw are § 1 Tw wwey
¥ ag o o =0 g fF S| ey
FT SaTH 39 TR G 3| FTETE
. arfer | o 1 Tewe @@
af T faur m fr oy faind aw
& & ARke gar w9 & gg faowr
T & @nr T #1 A9 ag W@
el 917 § WK 9g a7 goA Wi
g fr gx us 9 9 7w s a1
T fFadt Ty @@ & SEwT w5
wara i frar s | zwoaw@ ¥
fanin  ®=1 T F W gg Gwr
qu & %t g et o A & wg fa
wq oF 3 FWE 6 3 Frard
g Enir WX & @1 ¥ vurT WAt At
WA B wwW § fe o feam
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[s7e T wrivge sifigan]
W FT ¥ IFW AT A AT
ot &t T8 T FTET Jwg@ v )
w9 ¥ SR WA wwT & WY & vy
A g (F wwow F 49§ A O
feqr iy, @ o formr gAT WO
T FO ¥ foumr 2z it wwar

% worar ag foadr ot Farg
& Sa¥ oF W@ qET A% wEr 9 fE
19 a§t ¥ fo@Tr G&1 WeET 9T W
g A foad g qwe W qEr
¥ gut 81X T @@ A Frandt ¥
forr forr &Y, ¥ ar afEat 51 orer
goT, 9% 9X 99 aF CF ®Wydr AT
SR &7 FT F I9 98 I A=A A
gl IT a% FE AT WA AW A
FTHATE AET &1 TwaAT |

Mr, Deputy-Speaker: His time is
up. He may resume his seat.

2935

Some hon. Members rose—

Mr. Deputy-Speaker: Shri Bhagwat
Jha Aazd—

To T AWK Alfgar ;. w=F
AT WY 9 IS €1 wEr arfe
¥ &Y 9T W aF AT A s
LER g

Mr. Deputy-Speaker: Order, order.

I have called the next speaker. He
cannot take all the time of the House.

Tlo T wAgT mfeat : gw &=
FF 99 J § | g 71 waa
FT9A A8 @@, a@ aF § A< ¥ T
arar § & ag e &t age faen
&1 =T Tt 9 wRy A warat fawrd
&1 ag o ¥< fasad @Ta A, o A%
faeed ser # | @r fasenw & ww
& Qs |
. zafad @ dwww F1 oS W
B @ WY § @7 ' ¥ qger
s ¢ & = fmmrdy 9 '
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wiv@ Tmet | w1 AT FTHaT
T8 0T ST IEET W I )
Shri Gauri Shankar Kakkar: Sir, I

request that it may be placed on the
Table of the House. Let him authen-

ticate it and place it on the Table.

Mr. Depuiy-Speaker: Unless it is
wanted by the Government it need not
be pleased.

it w3 fwa - faw 369 & wragm
TR AT AT @Y AT AE;

Shrimati Renu Chakravartty: Sir,
he has referred to a document. We
should be in a position to see that

document. It is a very serious thing.
It should be permitted to be placed on
the Table.

Shri Gauri Shankar Kakkar: If the
hon. Member guthenticates it, it should
be placed on the Table of the House.

st 7 femd © o BT T A ¥
@ Ear ad
Mr. Deputy-Speaker: If he certi-

fies it as original, he may place it om
the Table.

To M ATEE A fgmr - F s &
et TF I AT QAT ATEA E

“Precaution to avoid eclaims—
We have been noticing........ L

Mr. Deputy-Speaker: Order, order.
Please certify that it is the original
and place it on the Table,

To TM ATEE dfgwm &
AT @R AT AW 9T T@AT g |
[Placed in Library. See No. LT-7001/

- 66].

Shri Shinkere: It may be circulated
also,

Shrimati Renu Chakravartty: He can
only certify it as a true copy.
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Bari Swell: Sir, Members want to
hear the contents of the letter before
it is placed on the Table. We can't
function in the dark. It is a short
letter and we would like to hear its
eontents.

Mr, Deputy-Speaker: He can come
ang see it at the Table.

Shri Gauri Shankar Kakkar: Sir, I
move: “That copies of this letter be
circulated among the Members of this
House”.

Mr. Deputy-Speaker: It will not be
circulated, Anybody who wants to see
it may come to the Table and read it.

star . faw A FT @ §
THT AT g & Al o

Mr, Deputy-Speaker: Order, order.
The hon. Member is obstructing the
poceedings of the House. I have called
Shri Bhagwat Jha Azad.

s NI ®Wi AT T
wREG, WA A T A § W
2 39 % fagma: @@ @ % 9K fear
T £ ardror et # faard, e
o T & AT # sgEear W@ )
e g7 ¥ oF faay a9 7
FeATT q7 @1wE §o W farea §
¥ ux 7 ofes e & fmomwie
T 997 7, "7 97 A0 A0S 99F §
T HEE WER 7AW
HHIE ATCATT ®T 991 F1  qg a1
¥ ¢ fF A 9 go Fm & faraw
mitam @A #T F5 AWl ¥
foe or ofsers ez w0 foaddwz
W ATAN WE W AW A
A WEATT AY @eq § FEr 4y Iq F
I8 gavT a8 #gd ¥ 38w & fa
S ArAT FUTL T AT TE 2, qqd
99 7T dYeET, 99 i 9 97 f4a
&7 ¥ I T frmr omam €
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zafy ¥ ag A w7 wwar f&
w4 9% affg T # ogw ¥ g
v ¥ ug faar &, &fFT ol faemg
¥ @A & T g A IW Y TGN
EfRaerIsiaaawm T A
I AT FE 2, 78 fod w2,
W 0T T JF Ay I gravgwaw
A A A3 wufed At
& T A w1g7 g WY 99 safEEy
F1 qg WETT A F TEAE, AT T |
s&aTa §r @Er & ) 9fF ewa aga
9 2 gufad & wiws 2 &7 39 O
v faqw & & g 7Y T wwav
T g T w6 2 fa oW TH AW
F we fet 9 ax I 79 & ofaw
& F1 AravaEar £ ar #f9 9 3 Fr
AAEEAT & TH FT ST 4g W 2
fF 7= 3w Y o w45 wfawE
W T FEE AW F uqETe Ffe ¥
o @ § | TF a0k §OHTC 98 FEal
g 5w 2w ¥ feami &1 wgrar
FAT 98T § o wEr I fEozm AW
F1 Wi A F1 45 qfFwa wwr Fa
¥ gmar 2—arfs 7Y fa=m & saaw
51 wfqwm wmar g—afea fax @
WL 45 sfawa & am fomr s oAy
o Ffa #1 qgr F foqo g w7y ST
g fr f= fem <=t &7 srawmsar
&7 99 FY qEY {1 HTAEEAT &, 99
F1 fawradt #1 ;raegwar g, w@ 7 @R
A FY wravawar § 1 qfew & awaar
g f5 79 ¥ 999 wEvaEar 5w AW
T oft & Fg F fow o F 8 0
17.09 hrs.

oIF IA W H UF IEIEC 4417
foar o 77T 2 %9 W F 9 7T -
WAl & g, 9§ a8 Awwdl & g,
T 7T FAGHTU F G AT F Fwmr
T wdFa Wfwafes 2 fe gfeaw
T ATy IR AT g9 1 ag wgA
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|51 WTTEE @1 HE)
93z wez g1 AT £ | W WM F WRT
qg #r F wmrefadl & gwdE @
FEATAT I T | WA F I AT H@@T
o # e A 91 AET w9 A wEgE]
&% 99 %1 §e 1800 & S |
I FY sEg F e W faar Jmam o
3 wgx & 5 W feum & &
FTAT AT & AET & ;T IR w) gafaw
ag T F AT T fF @@ 9
# & & ow, &8 oW fE3@n s,
7 i TET WY, $Y GIE STET AT
HIT |rz S 98 7@ ST T@ AW F
afer ag @t smOFT FEET FT T
g’m@mﬂﬁgﬁlﬁ_mﬂ%g‘;ﬂﬁiﬁ
W IqAAT 9T GHAT 5 @ § B
AN ¥ X FT AT W AT WIH-
wra ag *gd e € w & fna ®
sz g, wfenrw wifers ¥ 5 gfeam
GraT aEa EEEA N EF 1 T 4@
st w2 feg & auae & fegmam
FT frum o wifa® G310 F3 ) 59 oF
g A oA wrey gear g fF fegear
femT =Y wfaw o= d&7 A 7 9
A 2, Fm AT AN PR, T
7@ g & feoww wfew I
gafey gk WEANE, g AT,
TETA FHST, FHAT & CFEEAT
gwr Fg1 foee & f& o =@ FW
< @ § s =fas s JoId |
& wzar g % T30 2w A1 & I
# ww # 9Iw & @ sfrwa & Jf@
& wFt § T gu A% awa 9 &
¥ fag oY 3 1 WX o8 9 @
o 4 1 affA 7L W &9 H A
ﬂiﬁﬁﬁisﬁmﬁgméfm
¥ e qfewd ¥ o9 A1 T AT HF
& g 1 T g e o o e
AT A IE o ¥ ¥ = @ A
ar e X wwar v | qg v A
o & @ F o wed § SFE
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N TF A/, | AEAEEHAT § TAAHA
W F1T F wmafugi &1, w1 aww §
ag FgA 91 fx ifea wniw Atz Ee-
Fq AT g%, T AEAT F HHAFA
Tz #T|

T W TV AT & A FEw
fr =Te # wravaEar # wETA Y, @9
F wrav@Ear 2 Ay HY, @ # A9-
TIFAT § F9T 1, ST A afw w7 gt
1 =& qen A= TE 3, @ e
Irgr e faard # @ 99 &,
wgr or Aqw e thavw w@
oFE qFT 3 | a2 A9y &rw AfEw |
#% #wzm f& @ W st & faen
w7 wro faadr agi fa=rd g 2
IAAT FHA IO VRO FT AT §,
It gwm fagre & @nd § 1 gErt
Zle %nl{v‘.-[oﬂqs‘fﬂrlqﬁ'm
¥ waew § a8t uF A fFar a0 ‘g=
Qﬁ-ﬂé\' gfegs aae fag 74" 1 39
wigo ®1 g & faq at yeae grfeaa
g | g Famar ar 5 fas 45 faat
# fa=rs #7 =raegr g ¥ Wy @/
% mmew e @1 9T 0 mew wEIm
3 fas ¢ acde ¥ gfeq € 1 wer
wam & §9 o« ¥, IO W ¥ 39
forett # O g & giw fodi & W
fgars &1 5aU 1 o & W a9y
¥ gATY T4 9 H WA F1 FAT TG @
FTaET HYC A FAT G Ag TUET FFA12 |

gaTa S et wfew @, g
ot gfeimm & fafeex § gre ot
cnfar & fafeeex & o g @i
oz & fafwez & 7 S a9 w29 €
g eme § A wmr g fr e A ¥
form #1 @t &1 g7 g1 WA | gR al
faege #9 w@w a0 wRAT § W
or A4 § gW 9 I T AEH
W1 7@l &, g SR A1 g A5 A
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Fraffrenog ger waw € s fom
A & 2w wifew § wiw =@ v
it & wifa® & ag a7 I
# w7 ant & 9w, awg a7 aut N
At w7 e awt 7 2 A @@ e
W I

™ weE § gfa o7 9 faar
mar & 1 &few o sfome #v, faard
FT NI TTET T 909 ¥ 99 ¥ @Y 72
TH T FATET | TH AT H g O d9eT
% faw, g v & ¥ fo oma ¥ seey
g 7% fa @, st ¥ fw g
57 fear 2, Sfem foerd 7 o= g
STt 1 A1E ot @ ar | o 6 a0
¥ & & 9w w9 7 fad a
ara | F4F & faar 1 meget A ¥
g9 |1 8 T =7 WY & 1 faw
27 & fau ai= & w0 s Sty
91 3@ = ¥ Tfew dEuw #51 @m
fafazw cFe agr 3 | 5@ "W @
aaTsy & Mz ag & 0% § g9 2w
% fand 1 #17 ov Qe 9o o
¥ IH W FT WG GHET AT g FA
% wee fooe, m v g 2w s &
AR H FreAfas g g 1 & s
HIET §, /T AT T g I9 A ¥
Sk TEAAE I AT AR T
sfea + 78 W & | A9 F Adww
T difaa § a3 &F & o 20
& & T § 5 W 7% du $ive
g1 ¥ e gEwE § | AW 9% o
& % TS §, a9 @wEiRe § ag)
& T W wE feaT
F A9 A o, wry afefomT §
o &7 fagm 1 few o amw fes-
WA & feam # mmw § o o
21 T ow Wt A o e faam
T a8 MNT W & fear | 351 & Fammd
1 @1 W+ AT ofeerw dRT F
fagiaoiic 1 arr f wod wEw F
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w21 | Afew o AT gATE EEW F G
it § ag 7g & fr sede dve A
ofeq® &% 9T @ AT AT & FA
TRt @y & At faerd s
fass w13 AT &Y 4w g | @
g1 = oww gg @wEY € 5 ¥
S & &Y 59 W A wW 7 gAEAT g
&1 ST, of wA #Y wHT T oW ¥
& 7% T8 & T &t st ? s
g7 ¥ fg=r & for sgaear & T
g uw F A qI9 et ATH-
Frvie & e & 1 gt o 3 0w W
arw F¥ @ g 1 39 & A arg T
WY FT HEAWEAT § | WK g @9
&1 9T 47 va @9 §, Agravar 69 ¥
wfa §@T e w0 G54 & | FiEA
Iq & ALT TATAT AT R | HTH TIAT
oI A4 ATH FT AT T aArs T
£ fagre & gov ga 7 | fage awwix
¥ oy wifedew fareT € 1 39 § 39a
Fag weT & fF 1964-65 F71 3 agqar
STTT | FEY 9T 9T AGH TIET A o
YAFTeE BT WX A3 W I4 A F@T
fear @ 1 w= 7 femmdl ¥ 99 F fag
§F IqF F4T | §7 J@ T A1 AT §,
€T F1 TF H1T FT &4 AT AR

uw a<F 7 Fe § 5 v &
oty ¥ #1 w41 § Afew g@h T
o9 w9 e ®1 3@, =T AT
qAT w1 3G | qg AT WEA g 48
fasger qfem &2 & et gar @, da1
22w, §chAT Wz W I FT AN
waew qET & | A ar g g fr
v fgers @1 fernadt ¥, fagaa
F wraa # fegewdr ¥ 5o o Ao
A F1 Wex fawTer far wmg | fresd
# gt &t ghagre ag aamE @
fs g ag 74 e a9 § fr @ awad
w41 & wra fedifow ot & | ol
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[ wrerwer w7 ]
WA A w o ) Al g ¥
foea areew & gravawar oft, 3w
LB UELER Gl ST iR d
for ik o1g wow 2w i Ew oW
afa fie W wAww erdies R A
S F a A fogatew W A
fasr ? gt e A 7@ P W A
@ AT FEFAl, TS G AIW F
T owg ¥ I WF daT afsww
a9 91y ¥ 5 T W 7 wgae dwx
#1 feaat dar 27T & €9 ¥ I9F w7
F faar | @ w1 fogaom o9 5% =
F1 A A= 1 W g AT & F7
T FT , THOT G qT W IAF
w19 w14 Ffa &7 a9 F@W E A1 F FgF2
dqzv & artg w4 &, g9 faerd Ay
T F7F § &1 7 3 A AT a1a F
€, en fawelt &1 @19 =99 & 7 F FE
§ % wigde d9eT #1 @ @iz @i
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17.09 hrs.

RELAXATION OF GOLD
CONTROL

Mr. Deputy-Speaker: The Prime
Minister is going to make a statement
on gold control. This time that is
taken, 1 will give for the Resolution.
The hon. Prime Minister.
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The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): Sir, in the last session of
Parliament, the question of goid.- con-
trol was raised during a discussion on
the Finance Bill. The Finance Minis-
ter stated that the entire question of
gold control would be reviewed with
reference, inter alia, to the various
points raised by hon. Members in the
course of the discussion. To undertake
such a review an informal committee
was set up with Shri L. P. Singh,
Union Home Secretary as Chairman,
Shri B. N, Adarkar, Deputy Governor
of the Reserve Bank of India, and
3hri Pitamber Pant, Adviser, Planning
Commission, as Members, and  Shri
Jasjit Singh, Golg Control Adminis-
trator, as Member-Secretary. The In-
formal Committee has submitted an
interim report. A copy of this Report
is placed on the Tab'e of the House.
[Placed in Library. See No. LT-7010/
66]. The main conclusion reached
by the Committee is that there has
been no economic or financial deve-
lopment of any significance since Par-
liament enacted the Gold Control Act,
1965, such as would warrant a change
in the basic gold policy,

While Government agree with this
conclusion of the Committee, they re-
cognise that a measure of socio-eco-
nomic reform which is aimed at
changing centuries old traditions and
customs cannot be expected to become
fully effective within a few  years.
Restrictions aimed at discouraging the
consumption of goid in  the country
have to be intrdouced gradually,
though progressively, and a good deal
of public education has necessarily to
accompany control  measures which
are brought into force.

With these basic considerations in
mind, Government have decided to
take the following action:—

. All the restrictions on making gold
ornaments of more than 14-carat im-
posed under the Gold Control Order
will be withdrawn. This will give re-
lief to a large number of goldsmiths
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and substantially meet the criticism
voiced, and suggestions made, in this
House and outside. It will alsp give
society a longer time to adjust itse!f
to a change, which would progressive-
ly minimise the use of gold for per-
sonal purposes.

In order that this relaxation does
not lead to an increase in the smuggl-
ing of gold, which according to the
Informal Committee, is of a sizeable
order, it will be necessary to take cer-
tain other steps in pursuit of the long-
term objectives of our gold policy.
Government propose to prohibit the
possession of “primary gold” such as
gold bars, ingots, slabs, billets, shots,
pellets, rods, wires. Persons holding
“primary gold” legally, i.e. those who
declared gold under the Go!d Control
Order, as well as those holding gold
within the exempted limits, will be
afforded reasonable time to dispose it
of either by sale to licenseq dealers or
by its conversion into ornaments. This
wil' increase the availability of gold in
the market for ornament making.

Government propose to bring the
refineries under State-control with the
objcctive of eventual'y bringing them
under State ownership.

In order to safeguard that smuggled
gold is not freely converted into orna-
ments, declarations will need to be
filed by persons possessing ornaments
above a limit to be specified, This
limit will be so fixed, however, as to
ensure that by far the larger section
of the people who possess go!d orna-
ments in reasonable quantitiegs will
not be required to make such declara-
tions.

Fiscal policies as well as public
education will be directed towards
weaning people away from the gold
habit which costs us large amounts of
foreign exchange at a time when we
are required to mobilise all available
resources to finance our development.

Government propose to give effect
to these modifications as early as pos-
sible after providing for the necessary
legal and administrative arrangements,
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Shri Ranga (Chittoor): I want to
make one observation. I do not wish
now to go into the merits of the state-
ment. In the light of the statement
that Government has made, 1 suggest
that Government take immediate
steps to see that a!l those goldsmiths
who have been arrested and kept in
Jjail over the whole of India, in differ-
ent places, are released immediately.
(Interruptions).

Shri Raghunath Singh (Varanasi):
We can giscuss it tomorrow,

Shri Ranga: Let them gain time, so
that they can give instructions.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point or order....

Shrimati Reny Chakravartty (Bar-
rackpore): This is a case in which
there has been

Mr. Deputy-Speaker: Order, order.

Shri Tridib Kumar Chaudhuri (Ber-
hampur): We are not discussing now.
The Prime Minister had graciously in-
formed us the other day when we
made a request to her that she would
sympathetically consider the cases of
the goldsmiths who haj been agitat-
ing. My information is that in the
various States and also in Delhi, len
people who are on hunger strike are

still in jail. It would be very graci-
ous if these people are released.
(Interruptions).

Shri Tyagi (Dehradun): We have
got it in mind, They will be released.
(Interruptions),

Mr. Deputy-Speaker: Order. order.
Why are the members excited over
this?

Shri Hari Vishnu Kamath: On a
point or Order. In the normal or
ordinary course, the statement, wel-
come as it is, made by the Prime
Minister would have been blocked
under rule 343. But I did not raise that
point and I did not raise that objec-
lion under rule 343 because it is an
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[Shri Hari Vishnu Kamath]
mmportant matter. But it is listed for
discussion tomorrow at four o'clock,
and no Member sha:l anticipate the
discussion on any motion etc. ete. and,
therefore, this statement would have
been blocked. But I did not deliber-
ately raise it because it is an import-
ant jssue affecting millions of people
outside. We expected that when she
chose to make the statement, the
statement would go farther than this.
My hon. friend Shri Ranga has
already raised this important issue,
ang we thought that she would have
had gdace to conclude her statement
with a reference to the release of all
the goldsmiths who have been arrest-
ed in the course of their agitation,
and unlawfully detained.

Mr, Deputy-Speaker: There is no
point of order. That statement will
help the discussion tomorrow,

Shri Tyagi: The State Governments
have to be consulted. So, how can 1
decision be taken here by the Central
Government? (Interruptions).

Mr. Deputy-Speaker: These inter-
ruptions will not be recorded.
(Interruptions).*

Mr. Depuiy-Speaker: Shri Pandey.

Shri R. S. Pandey (Guna): T support
the sentiments expressed by my hon.
friends that all those goldsmiths who
have been arrested should be released.
I have got every sympathy for those
who have been arrested, ang I would
appeal to Government that they should
accept the suggestion by my hon.
friends opposite.

Shri Tyagi: Without taking the
State Governments into consultation, I
am afraid that it would be irregular
for the Central Government to make
any such announcement.

Shri Tridib Kumar Chaudhuri: Let
Shri Tyagi read the Constitution again.
Let him not be pettifogging and mean-
minded at this stage when the Prime
Minister is inclined to make a state-
ment.

*Not recorded.
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Shri Raghumath Singh: How can
these things be discussed at this stage?
Shrimati Indira Gandhi;: We had
said that we would seriously consider
releasing the goldsmiths and our atti-
tude is the same. But I would appeal

to them now to give up their hunger-
strike, That was the main thing.

it AwR W @ (FEeT)
IT BTG q AF | ITFAA T T
™o
Shri Nambiar (Tiruchirapalli):

Their release will solve all the prob-
lems.

17,18 hrs,
RESOLUTION RE: REORIENTATION
OF PLANS—contd.

Mr. Deputy-Speaker: The House
will now take up further considera-
tion of the resolution moved by Shri
Harish Chandra Mathur,

Shri Ranga (Chittoor): I have only
a very few observations to make on
this resolution.

st fora Ao IURAET WRiET,
T (U 9 A AT | TR
gifem & 91¢ st AT g@E Ataw
& v waedt #y AT % e mm g o
& wery weat g 5 3@ Ve F
faw us w21 ang M7 J7i faar s
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Mr. Deputy-Speaker: Order, order.
The hon. Member may please sit down.

&t frx Ao - F F gearg @M
2 fr aor oF g1 T age foar s
9 ueTT 9T gfEw wOar ay

Mr. Depuiy-Speaker: Order, order.

The hon, Member is obstructing the
proceedings. Let him please go out
now,

N fra qrevaw - A wfase 2
JEATT I FIA FT | AT TH 9T FE
srfae

Shri Shinkre: He shoulg have gone
out, but he is still here and he has
not gone out ’ .

=it fire Jrower - & 3 gere @
¢ T @ WM &1 zrgw qgr foar
A | WY I 9T q1Z Afew |
Mr. Deputy-Speaker: Order, order.
The hon. Member should sit down
now.
st fmr FREw © F gwogred
® e g | 7 A vera v §, o
39 &1 Hifew |
Mr. Deputy-Speaker: Wil] he please

sit down? Or else, he may please
go out of the House.

Shri Sheo Narain: I shall go out.

Mr. Deputy-Speaker: He is ob-
structing the proceedings of the
House.

Shrimati Renu Chakravarity: He
may go out for the rest of the session.

(Shri Sheo Narain left the House)

Shri Ranga: I wish to associate my
self and my party with the objective
of this resolution namely that Gov-
ernment’s outlook on Pians in the
matter of outlay-resources posilion
should be changed and reoriented and
they should also give top priorily to
the rural gector for irrigation, electri-
fication and water supply. 1 hope this
Resolution would be passeq unani-
mously in this House.
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While supporting it, let me warn my
friends here and the country that
though this is the general sentiment
felt by almost everybody in the’
country, in actual practice, if Govern-
ment really were serious in impie-
menting the main purposes of this
Plan, the object of this Resolution is
not going to be realised. On the other
hand, they are going to raise the tax
burden on our rural people, They
have themselves stated here that the
water rates are likely io be raised;
the land revenue has got to be raised
and hundr-ds of more crores of
rupee; have to be collected from the
agriculturists. So they would have
much less for self-reliance and self-
help.

Till now what is the position ail
over India? In almost all places our
peasants and agriculturist workers’
are obliged to spend their own money,
individually as well as collectively, in
order to provide themselves with a’
modieum of water supply. - In jarge
tracts of our country for weeks, some-
times for months, there is no water at
a'l anywhere nearby; for miles and
miles they are obliged to trek, and
they are also obliged to purchase
water also almost by  tumbler-fulls.
My hon, friends on the Treasury
Benches are wel] aware of all these
things. In Rayalaseema, it is hap-
pening even today. In Rajasthan it
has happened. In certain parts of
Madhys Pradesh and Orissa also, it
has happened, This is the miserable
fact of our rural existence,

Would Government be able to pro-
vide money for these things? Would
they be able to do it if they proceed
with the plan in the manner they are
approaching it.  Actually, the whole
of this Plan is centra'ly-oriented.
Instead of placing more funds at the
disposal of the peasants, they want to
take away their resources by way cf
higher taxes. Instead of leaving mors
money to be devoted for their expen-
diture by the States for these things.
they want to place more money at
their own disposal at the centre The
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Centre is now going to be a grand

leviathan stifling the so-called provin-

cial gutonomy and local self-reliance

of our State Governments. These

facts are writ large in this Plan.

At the Centre, they wanted to spend
Rs. 4,200 odd crores in the Third Plan
and Rs. 4,300 crores in the States. Now
in the Fourth Plan, the respective
figures are Rs. 8500 crores and
Rs. 7,400 crores.

The tax burdens are going to be
higher and more crushing, From exist-
ing taxes alome, they want to raise
Rs. 3,000 odd crores out of Rs. 13,270
crores they are hoping to mobilise in
India and abroad. Out of these,
Rs. 700 crores are to come from state
projects and undertakings, How would
they raise it except by raising the tax
burdens of our kisans? They want
to raise this by revision of land
revenue rates or adjustments in jrri-
gation charges or special levies or
surcharges on commercial crops.

How are they going to exhaust or
misdirect our resources? Their pro-
posal is to exhaust or sink Rs. 8,630
crores, 50 per cent, on public sector
projects. Excepting for  what they
may spend on irrigation projecis, all
the rest of it is going to be spent on
these public enterprises which  till
now have been white e’ephants.
Would they be able to give anythirg
for rural water supply; or rural elec-
tricity? Would there be enough
money for the purpose? Where
would there be any money for rthese
things? Nothing so far as the rural
areas are concerned. It is impossible
for this Government to improve the
rural conditions. They have neglect-
ed rural irrigation; they have now
neglected rural water supply; they
will be neglecting rural electrifica-
tion.

Then, what is it that they are going
to do for the rural areas? In the years
to come they want us to hope for
something. Therefore, 1 can only say
that though they want this - fourth
plan to be accepted by the people as
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their election manifesto, I can assur
them that this fourth plan does no

. hold out any hopes at all for our rura

people who form 70 per cent of th
people. Whatever provision the
have made for electricity is going t
be spent, more than three-fourths, o
towns alone,

Shri Tyagi: Our party is not goin
to neglect the villagers, T can assur
you,

Shri Ranga: We suggested tha
there shoulq be year-by-year plan:
they have come to that. We wante
the plan to be phased instead of fiv
years to seven years, in actual prac
tice they will bq coming to tha
Therefore, the result will be that thi
document is a grand document «¢
hopes which would be unrealised, bu
hopes by which they want to gai
votes. They will not be able to gai
those voies because people who ar
already frustrated, who are dis
appointed by the promises by thes
people are likely to be much mor
disappointed, and therefore I hop
they wi'l not be able to succeed i
deceiving those peop'e whom the
want to deceive and misdirect,

The Minister of Plamning ar
Social Welfare (Shri Asoka Mehta
The debate so far has developed in'
a little debate on the fourth plan ou
line as a whole. So many questio
have been raised that it is impossib
within the few minutes at my di
posal to give satisfactory answers.

Shri Harish Chandra Mathur: Y
should have asked for more time, b
you asked for only ten minutes.

Mr. Deputy-Speaker: Order, ords
Plan discussion is coming later,

Shri Asoka Mehta: Therefore,
think we shall confine our attenti
to the resolution that Mr. Mathur h
moved.

There are many other aspects a
considerations into which I am si
this House would like to go into fu
at the proper time. 1 would welco!
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any opportunity where this document
will be discussed in full detail. My
hope and expectation is that perhaps
Parliament will set up various com-
mittees, as it did on the previous
occasion, and during the inter-session
period these committees will g0
through the different sectors of the
plan, or whatever be the way in
which the parliamentary committees
would like to approach and analyse
the document, because as I have stat-
ed, this is a draft outline. We want
to have the full benefit of the advice,

comments and suggestions that the
Members may want to make,
This afternoon various valuable

comments have been made, and we
would try to benefit purselves from
these eomments, but T would only beg
of those Members as well as others
that this plan has to be considered
from various aspects, and unless these
various considerations are fully
weighed, we shou'q not rush to any
conclusion. No plan is going to be
finalised unless the views of Members
of Parliament, Members of the State
legislatures as we'l as of other rele-
vant groups concerned in the country
are fully taken into account. But if
we were, for instance, to say that a
certain thing is done for industry and
therefore it is not useful for agrieul-
ture we mav perhaps be prejudging
the issue. If ‘'we want e'ectrification,
we are going to depend upon copper,
which we may or may not be able to
import, we will have to develop the
aluminium industry. If we want to
develop the fertiliser industry, there
are again a number of industries, re-
fineries, oi' exploration and develop-

ment, which have to be taken up.
There are a number of interrelation-
ships which are needed from the

point of view of the development of
our economv and the defence of our
country. These and allied consider-
ations we have gone into verv carefu’-
1y, seriouslv and earnestly. We would
welcome an  opportunity to place
these things before the various grouvs
of Parliament. Let them consider
them, let them weigh the pros and
cons. We have devoted almost three

1596 (A1) LSD—12.
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vears before reaching certain coneciu-
sions. After they have done that, if
they suggest in their wisdom that
certain changes should be made, of
course, that is the final voice. I sug-
gest it is not a matter which could be
decided through a debate of two or
three hours. In order that there
should be no misunderstanding on this
point, T would personally accept the
amendment that has been moved by
Shri Shree Narayan Das which says
that this House is of opinion that the
Government should give top priority to
the rural sector for irrigation, electri-
fication and water supply because
there could be no two opinions on
this question. As far as agriculture
is concerned, it has to be given the
highest priority. Whether we have
given adequate priority or not is a
matter which I would like any group
that is set up to go into carefully, I
can give you some figures; Mr. Mathur
has given certain flgures; I can give
the figures and they may or may not
carry conviction here and now. These
are matters which any group of 10 or
20 or 100 people can go into; we
would like them to go into this matter
ful'y. Take for instance, rural electri-
fication. For the current year, 1986-
67, the States came forward with cer-
tain proposals and they were examin-
ed in working groups and were ac-
cepted in toto by the Planning Com-
mission. Later on. it is possible that
certain new demands may come up in
certain States and they have to be
gone into again as is being done from
year to year. Take minor irrigation
programme. ... (Interruptions.) I
have been quietly listening to every
hon. Member and I want that courtesy
to be extended to me....(Interrup-
tions.) Various States have come for-
ard with what may be called supple-
mentary requirements. Teams have
gone round and gone into these re-
quirements and now the Agriculture
Ministry has come forward with -a
suggestion that an additional provi-
sion of Rs. 24 crores has to be made
and the Planning Commission which
was associateq with these teams had
supported this suggestion and that has
1o be taken up with Finahce.
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Shri Tyagi: Does that meet the
demand of the State Governments?

Shri Asoka Mehta: It is not the
demand of the State Governments;
the demands are looked into by the
various teams that have gone into
them and a joint agreement is achiev-
ed. It is not a question of demand;

it is a question of looking into and
arriving at a joint conclusion. For
mstance, when we looked into it, we

found that adequate surveys of under-
ground waters had not been made
everywhere. We should try to tap
underground water but not in a
manner whereby we would be over-
drawing upon the supplies. This has
to be gone into. Technical teams
have come to the conclusion about 18
or 24 months ago that 17 million acres
can be irrigated by minor irrigation,
and if we tried to do more we would
perhaps be  overstretching under-
ground water resources, We made
provision for 17 million acres; if more

is possible, we will see, technically,
administratively. We are willing to
look into it. We have started a

series of discussions with the Stales
administratively or about the feasi-
bility. These are matters which have
to be gone into and are being gone
imto. We have therefore said that
the plan will have to be modified irom
year to year depending wupon our
performance. It is from agriculture
that we hope that the main resources
needed woulq be provided and, as
Mr. Mathur said, stability to our eco-
nomy will come. If that is to come
to agriculture, the agriculturists must
also give theirr share of resources
needed for development. We can-
not expect development will move
forward without substantial amounts
of investments being made in agricul-
ture; we cannot expect that when
production goes up and incomes go up
certain marginal rate of savings will
not go up side by side. I do not want
to enter into any kind of debate on
this and I would end up by saying
this.

T merely want to invite the attention
of the House to the fact that for
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minor irrigation, for example, the
provision was Rs. 177 crores in the
third Plan outlay. In the fourth Plan
it will be Rs. 520 crores. For rural
electrification, as against Rs. 105
crores, it will be Rs. 250 crores; for
rural water supply, against Rs. 18
crores, it will be Rs. 150 crores. If
we Jook at the various programmes
of agriculture, one will find that as
against Rs. 300 crores which were
provided for these programmes in the
third Plan, in the Fourth Plan Rs. 920
vcrores have been provided. Here
again, I have no desire to talk in
terms of financial provisions. 1 quite
agree with those hon. Members who
have said that we have to lock into
the physical performance. That is
precisely what we have been trying
to do. It is possible that in a parti-
cular State the physical performance
may today be just better than what
we judge when a certain Plan was
drawn up; we are quite willing to
look into it again. That is why this is
called the Draft Qutline,

Therefore, 1 would say, rather thar
pass any judgement on what has bee:
done, here is an outline on which le
us devote gur concentrated and co
operative attention and try and se
that ‘this Plan is so modified, wher
modification is necessary, so improvet
where improvement is possible,
that while subserving the needs of ol
economic development, it will al!
safeguard the long-term objectivi
that we have, of creating an econom
that can stand on its own and al
give the support that js needed for t!
security of our country.

Shri Tyagi: May I seek just o©
clarification? Last time, for ma;
and medium irrigation schemes,
2,300 crores were sanctioned, out
which only Rs. 1,300 crores w
spent. There were still Rs. 1,
crores. There were half-done schen
Have you made up the shortfall? H
you made good the shortfall? Tha
all I wanted to know.
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Shri Asoka Mehta: As somebody said,
there are 500 schemes, and as for the
whys and wherefores, why ‘X’ provi-
sion is made and why 'Y’ provision is
made; 1 am quite prepared to sit
down with any group of people and
let them look into it and let them look
at these things objectively and try to
understand and say what is to be
done.

Shri Tyagi: In the Plan, it is cut
down.

Shri Asoka Mehta: How is it possi-
ble to give that kind of detailed answer
which would satisfy him? I am quite
prepared to do, rather, we are most
anxious to sit down with various
groups and let them look into these
things.

Shri Tyagi: Agreed.

Shri Asoka Mehta: That is subject
only to one consideration: that while
they look into any ome particular
sector, they must alsp take into consi-
deration the needs of other sectors
also; otherwise, it is very easy to say
that this particular sector must be
supported and so on. The overall
requirements have got to be looked
into.

Shri Harish Chandra Mathur: Mr.
Deputy-Speaker, Sir, I will only take
five to seven minutes. I am most
greatful to the hon. Members who
participated in this debate, from all
sections of the House and from all
parties, giving robust support to the
central idea of this resolution.

Dr. M. S. Aney (Nagpur): Why
don’t you thank all those who had
no chance to speak also?

Shri Harish Chandra Mathur: I am
most indebted to our revered Dr.
Aney, because what he means to say
is the feeling of the House as was
made absolutely plain and clear by
Shri Tyagi twice, that the whole House
is at least one on this particular issue,
I would have been happy if the hon.
Minister of Planning had taken a
little care at least to resolve the con-
tradictions which I pointed out. I
know he could not go into the entire
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gamut of the Plan, but it is from the
experience of ihe three Plans and it
is from the experience of the func-
tioning of the Government and more
particularly it is because of the provi-
sions which they have made in the
first year of the fourth Plan that I felt
compelled to say that they are going
just the other way, just at a tangent
from the professions which they had
made in the third Plan. My hon.
friend says he is prepared to accept
that the agricultural sector gnd rural
electrification must be given top
priority. But what js the sense of
top priority? That is exactly what I
pinpointed: = what this top priority
means. There has been a tapering
down from year to year of the major
river valley projects; they have been
cutting down and making them smal-
ler and smaller. So also, I gave a
pointed example of how a particular
State—the State of Rajasthan—could
not get even Rs. 5 crores for those
schemes which are ready. My hon.
friend says they had sent out a team;
that team had come. But there are so
many schemes under execution at the
present moment. Are they going to
re-examine all those major and me-
dium schemes about 500 in number,
which are not new and which are
already there? They have been fully
examined and are under execution.
The most patent factor is they have
not been gble to find Rs. 200 crores,
so that instead of getting 26 million
acres under irrigation, we wil] get
only 14 million acres.

Shri Asoka Mehta: I dispute those
figures. For lack of time I could not
go into them. I woulg like to discuss
it with him or any group later.

Shri Harish Chandra Mathar: He
could have given those figures. My
source of information is his own
Ministry’s documents and what has
been told to us. If these figures are
to be disputed, it would have been
much better if he had come out with
his figures.

It is not at all a party question. We
are passing through a crucial period
and something has got to be done
here and now, They have to take
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certain decisions in September about
the additional funds to be provided
this year for rural electrification and
jrrigation, 1 wish he learns a little
lesson. His visits to USA will not
satisfy any of us here. There is no
Minister of his rank and calibre who
wasted 22 days in a foreign country.
I understand he is going again there
next week. I wish he creates a much
better rapport between himself and
all sections of the House, try to under-
stand our mind and feelings and take
immediate steps. I suggest again be-
fore he leaves for USA.. ...

Shri Asoka Mehta: I am not leaving
for USA; 1 am not going out of the
country just now.

Shri Harish Chandra Mathur: ] am
happy to learn that.

He referred to underground water.
Thera are so many schemes. I will
not enter into any further controversy
unnecessarily here. I would appeal
to him, at least for 1966-67, he should
take the cue from the feelings of this
House. We would be happy to learn
during this session before the Tth of
this month as to what his thinking is,
what additional funds he is going to
provide and what importance he is
going tp give to the feelings voiced in
this House. TLet us first see what is
to be done in 1966-67. For the rest of
the four years, we can discuss it in
the November session.

With these observations, I do hope
that the Minister will give proper
attention tp this matter.

Shri Asoka Mehta: On that, I had
made the position clear. The Food
end Agriculture Ministry ig asking for
Rs. 24 crores more for minor irriga-
tion and the Planning Commission
has supported that.

Shri Tyagl: That is not enough.
Even the Ministry is not asking for
enough., We require more, The Minis-
try is failing us. That is no argument.

Shri Harish Chandra Mathur: Have
not the Irrigation and Power Ministry

water for Madras (Res.)
asked for at least Rs. 30 crores for
rural electrification?

Shri Asoka Mehta:
Rs. 29 crores.

Mr. Deputy-Speaker: 1 wil] now put
Shri Yashpal Singh’s amendment.

An additional

Amendment No. 1 was put and nega-
tived.

M. Deputy-Speaker: I will. now
put Shri Shree Narayan Das's amend-
ment which is being accepted by the
hon. Minister.

The question is:

“That for the original resolu-
tion, the following be substituted,
namely: —

“This House is of opinion that
the Government should give top
priority to rural sector lor irriga-
tion, electrification and water
supply.” (3)

The motion was adopted.

Mr. Deputy-Speaker: Since this
substitute motion has been adopted,
the origlnal motion and the other
amendments fall through.

17.44 hrs

RESOLUTION RE: SCHEME FOR
DRINKING WATER FOR MADRAS

Shri Sezhiyan (Perambalur): I beg
to move:

“This House is of opinion that
the Government should provide
sufficient financial assistance to the
State Government of Madras for
early implementation of a scheme
to provide adequate supply of
drinking water to the city of
Madras.”

Mr. Deputy-Speaker: He may con-
tinue his speech on the next day.

17.45 hrs.

The Lok Sabha then adjourned Ml
Eleven of the Clock on Saturday,
September 3, 1986/Bhadra 12, 1888
(Saka).
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